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 १7387
 LOK  SABHA

 Monday,  August  7,  967/Sravana  16,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Restriction  on  issue  of  C.D.  Number
 Plates

 +
 “1617.  Shri  Bhibhuti  Mishra:

 Shri  Molahu  Prasad;
 Shri  Maharaj  Singh  Bharati:
 Shri  J.  मर,  Patel:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  External
 Affaifs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Traffic  Police  has  requested  his
 Ministry  to  restrict  the  issue  of  CD
 number-plates  for  vehicles  owned  by
 the  staff  of  diplomatic  missions  in
 Delhi;

 (b)  if  80,  the  reasong  therefor;  and

 (c)  the  steps  taken  in  this  regard?
 The  Minister  of  Extefnal  Affairs

 (Shri  M.  0,  Chagla);  (a)  No,  Sir,
 But  the  Lt,  Governor  of  Delhi  had
 suggested  that  the  immunity  to  which
 diplomatic  officers  are  entitled  should
 only  apply  to  their  personal  cars  and
 not  to  the  Mission's  transport.

 (b)  This  suggestion  of  the  Lt.
 Govurnor  came  in  the  wake  of  some
 road  accidents  involving  vehicles
 bearing  CD  number  plates.

 (ec)  The  Ministry  of  External
 Affairs  takes  suitable  action  in  con-
 formity  with  the  provisions  of  the
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 Convention  on  Diplomatic  Relations,
 96l,  to  see  that  persons  enjoying
 diplomatic  immunity  do  not  flout  the
 laws  of  the  land.

 श्री  विभूति  मिश्र  :  में  जानना  चाहता  हूं
 कि  लेफ्टीनेन्ट  गवर्नर  की  इस  झाज्ञा  के  मुताबिक
 कितने  सी०  डी०  प्लेट्स  हटाये  गये  ?  कुल  कितने
 सी०  डी०  प्लेट्स  थे  भौर  इन  के  हटाने  से

 एक्सीडेंट्स  में  कितना  बचाव  हुभा है  ?

 Shri  M,  ९.  Chagla;  I  do  not  think
 that  any  CD  plates  have  been  re-
 moved  because  according  to  the
 Geneva  convention  which  regulates
 the  rights,  immunities  and  privileges
 of  diplomats  and  to  which  we  are  a
 party,  we  have  to  give  certain
 immunity  to  diplomats  and  their  mis-
 sions  staff.  What  we  can  do  and
 what  the  Vienna  convention  permits
 is  if  an  Indian  driver  is  employed  by
 a  member  of  any  embassy,  he  can  be
 proceeded  against  but  we  have  got  to
 give  immunity  to  the  diplomats  and
 their  personal  staff.

 श्री  विभूति  सिश्र:  प्रभी  मन्त्री  जी  ने
 जवाब  में  कहा  था  कि  सी०  डी०  प्लेट्स  ज्यादा
 लगने  से  एक्सीडेंट्स  होते  हैं  इसलिये  एक्सी-
 डेन्ट्स  कम  करने  के  लिए  सी०  डी०  प्लेट्स
 हटा  दिये  जायें  जो  डिप्नोमेट्स  हैं  उनको  ही
 लगाने  दी  जायें  ।  मैं  जानना  चाहता  हूं  कि
 जितने  नान-डिप्लोमेट्स  हैं  उनकी  गाड़ियों
 से  सी०  डी०  प्लेट्स  हटाने  के  बाद  किस  हृद
 तक  एक्सीडेंट्स  में  बचाव  हुआ  है  ?

 Shri  M.  C.  Chagla:  They  cannot  be
 removed.  That  was  the  suggestion
 made  by  the  Lt,  Governor.  He  said
 «hat  in  the  interest  of  the  people  who
 walk  on  the  road  this  should  be  done
 but  unfortunately  we  are  handi-
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 capped  by  the  Geneva  convention  to
 which  we  are  a  party.  Therefore,  we
 could  not  accept  his  suggestion.

 wt  stag  sara:  इस  प्रतिबन्ध  के  लगने
 से  एक्सीडेन्ट्स  में  किस  हद  तक  फायदा  हा
 है  भ्लौर  किस  हद  तक  नुकसान  हुआ  है
 मन्त्री  महोदय  बताने  की  कृपा  करें  ?

 Shr]  M,  C.  Chagla:  I  have  said
 that  no  restrictions  have  been  placed.

 शो  महाराज  सिंह  भारती  :  जेनेवा
 कन्वेन्शन  के  श्रनुसार  जो  सहूलियतें  मिली  हुई
 हैं--कि  उनका  चालान  नहीं  हों  सकता  तो
 क्या  सरकार  के  पास  इस  किस्म  की  कुछ  शिका-
 यतें  शाई  हैं  कि चालान  न  होने  की  सहूलियत
 की  वजह  से  जानबूझ  कर  वे  लोग  एक्सीडेन्ट
 करते  हैं  ?

 Shri  M,  C.  Chagla;  There  have  been
 cases.  In  one  case  one  embassy
 settled  the  matter  for  Rs.  20,000  by
 payifg  the  amount  to  the  relations
 of  the  person  who  was  injured,  In
 another  case  the  embassy  has  not
 taken  any  action.  We  have  made
 third  party  insurance  to  al!  CD  cars
 compulsory  so  that  even  if  the
 embassy  does  not  pay,  the  persun  in-
 jured  or  his  relations  may  recover
 the  money  from  the  insurance  com-
 pany.  To  that  extent,  ve  have  pro-
 tected  the  citizens  of  our  country.

 शी  महाराज  सिह  भारती:  भ्ध्यक्ष
 महोदय,  मेरे  सवाल  का  जवाब  नहीं  ग्राया  ।
 सन्ती  महोदय  के  जवाब  से  मालूम  पड़ता  है
 प्कि  उनको  तरफ़  से  कम्पेन्सेशन  भी  दिये  गये

 हैं।  इसका  मतलब  यह  है  कि  एक्सीडेन्ट्स  करने
 वाले  एक्सीडेन्ट  नहीं  करना  चाहते  थे  ।  में  यह
 जानना  'बाहता  था  कि  कया  इस  किस्म  की  कोई
 शिकायत  भाई  है  कि  चूंकि  उनका  चालान

 नहीं  हो  सकता  इसलिये  वे  जान  बूक्ष  कर

 'एक्सीडेस्ट  करते  हैं  ?
 Shri  M.  0.  Chagla:  We  have  re-

 ceived  no  complaints  that  this  had
 been  deliberate.  There  have  been
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 accidents;  there  may  be  rash  driving
 or  reckless  or  careless  driving.  But
 we  have  not  come  across  cases  where
 the  driver  deliberately  ran  down
 somebody.

 शनी  हुस्म  चन्य  कछुवाय  भ्रध्यक्ष  महोदय,
 जिन  दूतावासों  की  गाड़ियों  से  एक्सीडेन्ट्स
 होते  हैं,  उनकी  तरफ़  से  कोई  मुभावज़ा  मरने
 वाले  के  परिवार  को  नहीं  दिया  जाता  है  |  इसी
 प्रकार  के  एक  केस  की  सूचना  मैने  पत्न  द्वारा
 ्ापके  पास  भेजी  थी  ।  'प्राज  उस  ब्यक्ति  के
 मरने  के  बाद  उसको  परिवार  की  परवरिश
 करने  वाला  कोई  नहीं  है  ।  ऐसा  कोई  भी  नियम
 नहीं  है  कि  भ्गर  किसी  परिवार  का  कोई
 व्यक्ति  मरता  है  तो  उसके  परिवार  के  बच्चों
 की  पढ़ाई  लिखाई  या  गुजारे  के  लिये  कोई

 मुश्रावज्ञा  दिया  जाय  ?

 Shri  M,  C.  Chagla:  I  have  two  or
 three  instances  here.  One  is  the  case
 of  the  Jordanian  embassy,  which  paid
 Rs,  20,000.  The  other  is  the  case  of
 the  Pakistan  High  Commissioner;  he
 took  a  unilateral  view  that  the  First
 Secretary  was  not  accountable  for  the
 accident,  and  refused  even  to  com-
 pensate  the  families  of  the  injured.
 Then  there  was  the  case  of  another
 embassy.  It  was  not  a  very  serious
 matter;  he  got  out  of  his  car  and  slap-
 ped  the  driver  who  took  up  his  papers.
 Actually,  a  serious  situation  was  nar-
 rowly  averted.  These  are  the  three
 instances  which  I  have  got  at  pre-
 sent,  I  will  look  into  other  instances;

 _if  my  hon.  friend  writes  ६०  me,  |  sh  all
 certainly  let  him  know  of  the  other
 instances  which  have  come  to  the
 knowledge  of  the  External  Affairs
 Ministry.

 eh  gre  च्चम्द  कछुवाय:  मैंने  भापको

 पत्र  लिखा  &  |  प्रधान  मन्त्री  की  तरफ़  से  500
 रु०  दिये  गये  हैं।  उसके तीन  बच्चे  हैं  लेकिन

 कोई  सहारा  नहीं  है  1  उत्तर में  मुझे  झ्रापका कल
 प्राप्त  हुआ  है  लेकिन  भ्भी  तक  उन्हें  कुछ  नहीं

 दिया  गया,  उसके तीन  बच्चे  इस  समय  झनाथ

 हैं।
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 Shri  M.  c,  Chagia;  My  hon.  friend
 will  realise  that  we  cannot  compel
 them  to  pay;  it  is  an  ex  gratia  pay-
 ment.  Any  embassy  with  any  sense
 of  humanity  or  belief  in  relieving
 human  misery  would  pay,  but  there
 are  emba'sies  which  stand  on  the
 legal,  dip’omatic  rights  and  gay,  “we
 have  got  immunity.”  We  cannot  take
 them  to  court,  There  are  diplomatic
 conventions  which  are  to  be  adhered
 to.  There  have  been  cases  where  the
 diplomats  have  gone  scot-free.

 Shri  R.  हू,  Sinha:  Are  there  any
 restrictions  put  by  our  country,  on  a
 reciprocal  basis,  on  those  countries
 which  put  restrictions  on  the  move-
 ment  of  our  diplomats,  as  for  instance,
 in  China?

 Mr,  Speaker:  The  main  question
 is  about  the  CD  cars  and  accidents.
 Yours  is  a  vague  question,  Shri  Nath
 Pai.

 Shri  Nath  Pai:  While  appreciating
 the  extension  of  the  CD  facilities  to
 the  staff  of  our  embassies,  on  a  reci-
 procal  basis,  may  I  know  from  the
 Minister  whether  he  appreciates  that
 these  CD  plates  breed  a  sense  of
 superiority  among  those  who  are  at
 the  wheel  of  the  CD  cars,  particular-
 ly  when  the  person  is  an  Indian.  who

 has  a  feeling  that  he  is  superior  to
 al]  others  and  he  overtakes  another
 car  even  without  getting  a  clearance
 signal  from  the  other  car?  Apart  from
 this  breeding  of  superiority,  he  gets
 the  conception  of  superiority  because
 of  these  CD  plates.  May  I  know  the
 justification  for  giving  the  CD  plates
 for  these  cars?

 Mr.  Speaker;  This  is  a  question  of
 reciprocal  restriction,  You  are  going
 into  the  whole  question  of  foreign
 policy.  This  is  about  CD  cars  only.

 Shri  Nath  Pai:  If  I  see  a  CD  car
 coming  in  my  direction,  I  swerve  to
 the  left  and  go  slow  till  it  has  safely
 gone  out  of  my  way,  What  is  the
 justification  for  giving  the  CD  plates
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 even  for  the  trucks  and  buses  of
 these  embassies  which  I  found  to  my
 horror  yesterday?  Even  these  trucks
 and  buses  possess  CD  plate  numbers.

 Shri  M.  C,  Chagla:  I  am  surprised
 to  hear  from  the  hon.  Member  that
 CD  plates  are  given  to  their  trucks
 and  busses.  I  will  look  into  that.  I

 am  not  aware  of  that.  But,  as  I  said,
 any  Indian  driver,  driving  thelr  car
 has  no  immunity.  If  he  drives  reck-
 lessly  and  drives  beyond  the  speed
 permitted  on  the  roads,  he  can  be
 prosecuted.  It  is  only  when  the
 driver  is  a  national  of  the  embassy
 to  which  the  CD  plate  is  given,  that
 he  has  got  immunity.  An  Indian
 driver  has  no  immunity.

 Shri  Nath  Pai;  The  immunity  is
 given  to  the  diplomat  and  to  the
 members  of  his  staff.  But  how  does
 it  happen  that  even  if  the  driver  is  a
 foreigner,  he  is  clothed  with  immu-
 nity?  The  immunity  is  limited  0
 certain  members  of  the  staff  of  the
 embassy,  How  does  the  driver,
 because  the  car  carries  a  CD  plate
 number,  get  the  immunity,  how  is  the
 immunity  extended  to  him?  Will  the
 Minister  kindly  explain  this  position?

 Shri  M.  C.  Chagla:  The  immunity
 only:  applies  to  the  diplomats  and
 their  personal  staff  under  the  Geneva
 convention.  It  does  not  apply  to  a
 driver  who  is  not  of  the  nationality
 of  the  mission  which  is  in  this  country.
 As  I  said,  an  Indian  driver  or  some-
 body  else  is  liable  to  be  prosecuted.
 The  immunity  attaches  to  the  member
 of  the  diplomatic  mission  and  the
 personal  staff;  it  does  not  go  beyond
 that.  If  anyone  else  drives,  he  is
 liable  under  the  Taw  and  he  can  be
 prosecuted,

 Shri  Sradhakar  Supakar:  May  I
 know  how  many  CD  vehicles  are
 plying  in  Delhi  and  what  is  the
 number  of  accidents  during  the  last
 three  years?

 Shri  M.  C.  Chagla:
 to  have  notice.

 I  would  like
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 श्री  ज्ञा्ज  फरनेंडीज्ष:  झष्यक्ष  महोदय,
 'सी०  डी०  प्लेट्स  वाला  मामला  एक्सीडेन्ट्स
 तक  ही  सीमित  नहीं  रहता  है,  इसमें  तस्कर.
 व्यापार  का  बहुत  बड़ा  इस्तैमाल  किया  जाता

 है  a  भ्राज  कई  अख  ,रों  में  साउथ  एक्सटेंशन
 में  या किसी  झौर  जगह  कितने  हजार  रुपये  की

 विशकी  की  ब  तलें  और  सिगरेट्स  पकड़ने में
 श्राई  है,  इसकी  खबर  छपी  है  ।

 क्या  जेंनेवा  कन्वेन्शन  का  जो  जिक्र  प्रभी

 ,  बैदेशिक  कार्य  मन्त्री  ने  फिया  तो  यह  जेनेवा
 कन्वेंशन  तस्कर  व्यापार  करने  वाले  सी  ०  डी०
 प्लेट  लगा  कर  गाड़ियां  चलाने  वालों  पर  लाए
 होता  हैं,  श्गर  लागू  होता  हो  तो  क्या  मन्त्र
 महोदय  यह  जेनेवा  कन्वेंशन  वाले  मामले  को
 कम  से  कम  दिल्‍ली  में  सीमित  रखने  के  लिए

 कुछ  प्रयास  करेंगे  भौर  भ्रगर  न  होता  हो  तो
 अभी  तक  कितने  ऐसे  सी०  डी०  प्लेट  लगा  कर
 गाड़ी  चलाने  वाले  पकड़  में  शाये  हैं  जो  तस्कर
 व्यापार  में  पड़े  रहते  हैं  ?

 Shri  M.  Cc.  Chagla:  I  want  to  make
 it  clear  that  the  immunity  does  not
 apply  to  a  non-diplematic  member  of
 a  mission  if  he  is  driving  the  car  on
 non-official  work,  For  immunity  to
 apply,  firstly  he  must  be  on  the  per-
 sonal  staff  of  the  diplomat  and  se-
 condly  he  must  be  driving  a  car  on
 official  business,  If  he  is  trying  to
 smuggle  whisky  or  sell  whisky  to
 smugglers,  certainly  he  can  be  prose-
 cuted.  No  immunity  attaches  to  him.
 A  diplomatic  mission  is  not  supposed
 to  sell  whisky  to  people  in  this  coun-
 try.

 aft  oat  फरनेंडोज़  :  प्रध्यक्ष  महोदय,
 श्मैं  झापसे  क्षमा  चाहता  हूं  ।  मेरे  प्रश्न  का  उत्तर

 नहीं  मिला  मेरी  शिकायत  यह  है  कि  सी  ०  डी०
 प्लेट  से  जो  इम्युनिटी  मिलती  है  उसका  इस्तेमाल
 तस्कर  व्यापार  के  लिए  किया  जाता  है  यह्‌
 बिल्कुल  साफ़  है  तो  क्या  सरंकार  इंस  चीज़  को
 रोकने  के  लिए.

 “Mir,  Speaker;  He  says  ‘it  ts  not  60.
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 st  ore  फरनेंडोश  :  यह  तो  बिल्कुल
 साफ़  बात  है  कि  सी  ०  Bo  प्लेट  लगा  कर  दिल्‍ली
 में  हर  किस्म  का  तस्कर  व्यापार  चलता  है
 इसलिए  वैदेशिक-कार्य  मन्त्रों  से  एक  चीज़

 पका  खुलासा  .चाहूगा  कि  क्‍या  वह  ऐसा  कोई  भी
 कदम  उठायेंगे  कि  जिससे  जो  तमाम  इम्बैसीज़
 हैं  और  उनके  जो  सबसे  बड़े  भौर  जिम्मेदार
 लोग  हैं  उनको  छोड़  कर  और  किसी  की
 भी  गाड़ी  को  इस  किस्म  की  इम्युनिटी  न  दें  ?
 ऐसा  भी  कोई  क़दम  वह  उठावेंगे  ?

 Shri  M,  C.  Chagla:  May  I  make  it
 perfectly  clear  that  the  immunity
 does  not  attach  to  the  CD  plate.  It
 attaches  to  the  person.  He  must  be
 on  the  personal  staff  of  the  diplomat
 and  he  must  be  driving  the  car  on
 official  business.  We  are  now  taking
 sleps  to  see  that  large  imports  by
 diplomatic  missions  of  whisky  and
 cigarettes  are  controlled,

 श्री  प्रेम  चन्द  वर्मा:  यह  सी०  डी०  प्लेट
 का  जो  मामला  है  यह  बड़ा  गम्भीर  मामला  है।
 यह  कोई  मामूली  बात  नहीं  है  ।  थ॑  वैदेशिक-
 कार्य  मनन्‍्त्री  को  बतलाना  चाहू गा  कि  इस  वक्त
 पोजीशन  यह  है  कि  जो  इस  वक्‍त  दिल्ली  में
 सी०  डी०  प्लेट  वाली  गाड़ियां  चलती  हैं  उनमें
 कितनी  गाड़ियां  ऐसी  चलती  हैं  जिनमें  ऐमबैसे-
 डर  नहीं  होते,  हाई  कमिश्नर  बैठे  हुए  नहीं  होते
 भ्रौर  वह  जो  दूसरे  लोग  उनके  वहां  के  होतें
 बहू  सारा  दिन  इन  गाड़ियों  को  चलाते  हैं  और
 इधर  उधर  टक्कर  मारते  हैं  जिससे  झाम  लोगों
 को  नुकसान  होता  है  भौर  कभी  कभी  जान  भी
 लोगों  की  चली  जाया  करती  है  1  उन्होंने  कहा
 है  कि  मजबूर  नहीं  कर  सकते  कि  सरकार  उनसे

 मुप्राविज्य  दिलवाये  तो  मैं  पूछना  चाहता  हूं
 कि  यह  विदेशी  लोग  जो  यहां  भभी  गाड़ियां
 चलाते  हैं  अगर  वह  हमें  इस  तरह  से  झपनी

 “गाड़ियों  के  नीचे  कुचल  कर  मारना  चाहें  तो

 उन्हें  इस  तरह  से  हमें  मारने  की  इजाजत  भाप
 देंगे  या  कोई  उसके  लिए  ऐसा  इन्तज़ाम  करेंगे
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 ताकि  उनको  मुनासिब  तौर  पर  इसके  लिए
 सज़ा  दी  जा  सके  ?

 ‘Shri  M.  C.  Chagla:  I  have  already
 answered  the  question  so  far  as  im-
 munity  from  crimina]  court  is  con-
 cerned.  -That  is  governed  by  the
 Geneva  Convention.

 Ships  Carrying  Cargoes  to
 North  Vietnam

 =  re
 "1618,  Shri  Jyotirmoy  Basu:

 Shri  Chittaranjan  Roy:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ships
 ‘which  carried  cargoes  to  North  Viet-
 nam  after  the  25th  January,’966  and
 which  have  been  disqualified  will  not
 be  allowed  to  carry  cargoes  financed
 by  U.S.  Aid;

 (b)  whether  Government  have  ac-
 cepted  such  restrictions  without  any
 protest;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  Government  have
 made  any  attempts  to  establish  nor-
 mal  trade  relations  with  Cuba  and
 North  Vietnam?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  to  (a).  As
 stated  in  the  Lok  Sabha  in  answer
 to  Question  No,  293  on  September  2,
 3965  in  accordance  with  the  U.S,  Law
 Boverning  ‘foreign  assistance’,  our
 agreements  with  the  United  States
 Agency  for  International  Develop-
 ment  (USAID)  provide  that  no  goods
 may  be  financed  thereunder  which
 are  transported  on  any  ocean  vessel
 designated  by  AID  ineligible  to  carry
 AID  financed  commodities,  This  in-
 eligibility  applies  according  to  U.S.
 regulations,  inter-alia,  to  ships  which
 have  called  at  Cuban  ports  after
 January  4  963  or  at  North  Viet-
 namese  ports  after  January  25,  1966,
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 An  aid-giving  State  takes  such  steps
 as  it  considers  necessary  in  its  own
 national  interest  and  the  exclusion  of
 certain  categories  of  ships  from  the
 carrying  of  its  aid  cargoes  could  be
 one  such  step,  It  is,  however,  not  in
 any  way  a  restriction,  on  the  Gov-
 ernment  of  India,  and  the  question  of
 our  accepting  or  protesting  about  it
 does  not  arise.  The  U.S.  restrictions
 on  shipping  in  no  way  affect  our
 trade  relations  with  Cuba  and  North
 Vietnam,  which  are  determined  by
 our  own  national  interests,  as  has
 been  explained  several  times  in  the
 House.

 Shri  Jyotirmoy  Basu:  Sir,  about
 the  middle  of  this  year  the  United
 States  Government  informed  the
 Indian  Government  that  ships  which
 carry  cargo  to  North  Vietnam  after
 25-1-1966,  will  not  be  allowed  to  carry
 U.S,  cargo  to  this  country.  Under  the
 circumstances,  may  I  know  whether
 in  accordance  with  this  U.S,  ban  the
 Government  of  India  hag  communi-
 cated  to  their  ministries,  departments
 and  public  sector  undertakings,  those
 who  handle  such  cargoes,  copies  of
 the  report  issued  by  the  U.S.  Depart-
 ment  of  Commerce,  Maritime  Ad-
 ministration,  giving  the  list  of  banned
 vessels  for  information  and  necessary
 action?

 Shri  M,  C,  Chagla:  I  did  not  quite
 follow  the  question.  Is  the  hon.  Mem-
 per  referring  to  departments  in
 India?

 Shri  Jyotirmoy  Basu:  “Yes.
 Shri  M.  C,  Chagla:  The  question

 arises  in  the  United  States,
 Shdi  Jyotirmoy  Basu:  I  shall  re-

 peat  the  question,  May  I  know  whe-
 ther  in  accordance  with  the  U.S,  ban
 the  Government  of  India  has  com-
 municated  to  its  ministries.  depart-
 ments  and  public  sector  undertakings,
 those  who  are  handling  such  cargoes,
 copies  of  the  report  issued  by’  the
 U.S.  Department  of  Commerce;
 Maritime  Administration,  and  list  of
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 banned  vesselg  for  information  of  the
 Government  of  India  Departments
 etc,  etc.  for  necessary  action?

 Oral  Answers

 Shri  M,  C,  Chagla:  All  those  who
 are  concerned  with  foreign  aid  from
 the  United  States  are  conversant  with
 this  ban.

 Shri  Jyotirmoy  Basu:  Have  you
 jasued  any  circular  to  our  ministries
 and  departments?

 Shri  M.  C.  Chagla;  I  do  not  know
 whether  it  was  specifically  communi-
 cated,  but  I  am  sure  all  those  who
 deal  with  foreign  aid,  particularly
 foreign  aid  from  the  United  States
 know  about  this  ban.

 Shri  Jyotirmoy  Basu:  I  take  it  that
 you  have  circulated  it.  Now,  my  se-
 cond  question  is  this.  India  is  a
 member  of  the  Control  Commission,
 but  in  spite  of  that  India  is  conti-
 nuously  sending  materials  and  equip-
 ment,  which  could  be  well  termed  as
 war  materials.  Under  the  circum-
 stances,  may  I  know  (a)  whether  the
 Government  is  considering  trading
 with  both  Vietnams  or  stop  it  ail-
 together,  and  (b)  whether  to  find
 market  for  our  finished  goods  to  tide
 ever  the  present  crisis  the  Govern-
 ment  would  consider  sending  trade
 delegations  to  Cuba  and  North  Viet-
 nam?

 Shri  M.  ए.  Chagla:  The  position
 with  regard  to  trade  with  North  Viet-
 nam  and  Cuba  has  been  explained  in
 this  House  several  times.

 Shri  Jyotirmoy  Basy  That  is  not
 acceptable  because  you  have  said  that

 Mr.  Speaker:  Order,  order.  The
 hon,  Member  must  hear  the  Minister.
 He  must  allow  the  Minister  to  answer.

 Ghri  Jyotirmoy  Basu:  The  Minister
 has  been  saying  that  if  we  sell  goods
 to  North  Vietnam  they  would  find
 their  way  to  China,  Under  the  circum-
 stances,  would  he  consider  stopping
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 trade  with  Nepal  who  are  having
 more  trade  relations  with  China?

 Shri  M.  C,  Chagla:  We  are  dealing
 here  with  North  Vietnam  and  Cuba.
 As  far  as  Cuba  is  concerned,  we  send
 jute  to  Cuba  and  there  is  no  restric-
 tion,  The  only  restriction  is  about
 lethal  weapons  and  we  are  not  send-
 ing  any  lethal  weapong  to  this  coun-
 try.  With  regard  to  North  Vietnam.
 {  have  explained  to  the  House  that
 the  reason  for  having  no  trade  with
 this  country  is  that  we  find  that  goods.
 sent  to  North  Vietnam  find  their  way
 to  China,  The  question  of  Nepal  does.
 not  at  all  arise  here,

 Shri  Jyotirmoy  Basu:  If  that  is  the
 reason,  you  must  stop  trading  with
 Nepal  also.  Why  give  a  cock  and
 bull  story?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira.
 Gandhi):  We  stopped  trade  with
 North  Vietnam  in  1962.  It  has  nothing
 to  do  with  the  present  ban.

 An  hon,  Member:  Why  did  you.
 stop?

 Shrimati  Indira  Gandhi:
 the  reason,  it  was  stopped.

 An  hon,  Member:  What
 reason?

 Whatever

 was  the

 Shrimati  Indira  Gandhi;  The  rea-
 son  has  already  been  given  by  the
 Minister  of  External  Affairs.  The:
 question  now  is  whether  it  was  done
 because  of  this  particular  law  being
 passed  in  the  U.S.  our  stopping  of
 trade  is  not  connected  with  that  in
 any  way.

 Shti  Jyotirmcey  Basu:  You  have
 been  forced  to  have  no  trade  relations
 with  North  Vietnam.  If  you  are
 honest  enough,  you  must  do  that  with
 Nepal  also.  Do  not  try  to  defend
 U.S.  ban.  You  went  to  America  and
 there  you  said  that  Johnson  is  a  man
 who  seeks  peace.  So  what  can  we
 expect  of  you?
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 Shri  Chintamani  Panigrahi:  May  I
 know  whether  since  January,  966
 tne  Government  of  India  have  sent
 any  cargo  to  North  Vietnam  and
 whether  the  Government  of  India
 Propose  not  to  have  any  trade  rela-
 tions  with  North  Vietnam  as  they  are
 having  today  with  South  Vietnam  on
 the  plea  that  any  trade  with  North
 Vietnam  would  pass  on  to  China?

 Shri  M.  0,  Chagla;  As  the  Prime
 Minister  pointed  out,  we  have  fo
 trade  relations  with  North  Vietnam
 after  962  and  the  same  _  position
 continues  till  today.  It  is  not  some-
 thing  new.  In  962  we  stopped  the
 trade  with  North  Vietnam  and  it
 continues.

 Shri  Chintamani  PanigTahi:  Does
 the  Government  propose  to  review
 its  trade  relations  with  North  Viet-
 nam?

 Shri  M.  C,  Chagla:  The  Government
 ean  always  review  its  policy  but  there
 is  no  need  for  it  now.  The  reason
 behind  this  policy  is  that  China  should
 not  benefit  from  the  trade  we  have
 with  North  Vietnam,

 Shri  Jyotirmoy  Basu:  Government
 do  not  have  the  guts  or  courage  to
 stand  up  to  the  United  States.

 Shri  Indrajit  Gupta;  In  the  reply  to
 the  main  question  we  understood  the
 hon.  Minister  to  say  that  this  require-
 ment  of  the  American  law  did  not  put
 a  restriction  in  any  way  on  us  and
 we  are  free  to  act  as  we  like  according
 to  our  national  interest.  Therefore,
 I  would  like  to  know  from  him  whe-
 ther  in  the  light  of  our  repeated  pro-
 fessions  of  non-alignment  we  एजाहां-
 der  it  to  be  in  our  national  interest
 not  to  trade  with  North  Vietnam  on
 the  ground  that  wha  we  send  may  go
 to  China,  but  carry  on  trade  with
 South  Vietnam  where  the  goods  may
 easily  go  to  the  United  States  Armed
 Forces  which  are  conducting  the  war
 there.  Is  it  in  our  natinoal  interest
 to  do  s0?

 Shri  M.  C.  Chagla:  We  are  send-
 ing  any  lethal  weapons  .  .(Interrup-
 tions),  May  I  finish  the  answer?  We
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 are  not  sending  anything  to  South
 Vietnam  which  is  of  a  type  which
 will  help  the  war  effort  of  any  coun-
 try.

 Shri  Indrajit  Gupta:  What  kind  of
 non-alignment  is  this?

 Shri  Lobo  Prabhu:  May  I  know
 whether  it  is  not  in  our  national  in-
 terest  that  we  recognise  our  obliga-
 tions  to  the  United  States,  which  has
 been  very  generous  to  us  with  help

 (Interruptions).  Shouid  we  not
 recognise  our  obligation  to  the  Unit-
 ed  States  and  put  a  complete  ban  on
 trade  with  both  Cuba  and  North  Viet
 Nam?  (Interruptions).

 Mr.  Speaker:  We  will  go  to
 next  question.  Shri  Ram  Kishan.

 Shri  Lobo  Prabhu:  Sir,  my  ques-
 tion  has  not  been  answered.

 Mr.  Sp®aker:
 ‘next  question.

 Chinese  Red  Guards  on  N.E.F.A.
 Border

 the.

 I  have  gone  to  tne

 +
 *6l9.  Shri  Ram  Kishan:

 Shri  Yajna  Datt  Sharma:
 Shri  Jagannath  Rao  Joshi:
 Shri  Hukam  Chand  Kachwal;
 Shri  P.  N.  Solanki:
 Shri  K,  P.  Singh  Deo:
 Shri  Girraj  Saran  Singh:
 Shri  Srinibas  Misra:
 Shri  Virendrakumar  Shak:
 Shrimati  Sushila  Rohatgi:
 Shri  Hem  Barua:
 Shrimati  Tarkeshwari  Sinha:-
 Shri  Bal  Raj  Madhok:
 Shri  Hardayal  Devgun:

 Shri  Kanwar  Lal  Gupta:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 {a)  whether  the  attention  of  Guv-
 ernment  has  been  drawn  to  a  news-
 item  appearing  in  the  ‘Indian  Ex-
 press’  of  the  20th  June,  967  that
 Chinese  Red  Guards  are  active  along
 the  N.E.F.A.  border;

 (b)  whether  it  is  a  fact  that  the
 Red  Guards  are  carrying  on  their
 activities  for  a  cultural  revolution  by

 External
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 establishing  camps  in  the  Kameng
 district  of  N.E.F.A,;  and

 (c  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  M,  C,  Chagia);  (a)  Yes,  Sir.

 (b)  No,  Sir,
 (०)  Government  are  watchful  about

 the  situation,
 Shri  Ram  Kishan:  Will  the  Minister

 be  pleased  to  state  if  the  nefarious
 propaganda  by  the  Red  Guards  is
 being  carried  on  inside  the  territory
 of  NEFA  also  and,  if  so,  what  steps
 have  been  taken  to  check  this?  What
 is  the  reaction  of  the  local  people  to
 this  Red  Guard  propaganda  and  what
 steps,  if  any,  are  being  taken  to  meet
 this  propaganda?  May  I  know  of  this
 propaganda  is  also  being  made  in  the
 defence  services,  security  forces  and
 among  other  government  servants  who
 are  watching  our  frontiers?  If  so,
 what  steps  are  being  taken  to  check
 this?

 Shri  M.  C.  Chagla:  The  main  ques-
 tion  really  deals  with  the  Rcd  Guards
 carrying  On  their  activities  for  a  cul-
 tural  revolution  by  establishing  camps
 in  the  Kameng  district  of  NEFA.  As
 far  as  propaganda  is  erncerned,  China
 ig  carrying  on  propaganda  to  propa-
 gate  jts  ideas  of  a  cultural  revolution.
 We  are  taking  every  step  to  counter
 that  propaganda.  I  am  sure  that
 those  living  in  India  who  listen  to
 these  broadcasts  are  not  affected  by
 the  stories  and  ideology  put  up  by
 the  Chinese.

 Shri  Ram  Kishan:  What  is  the  reac-
 tion  of  the  loca]  people?

 Mr.  Speaker:  The  Minister  has  said
 that  they  are  not  affected  by  the  pro-
 paganda.  Members  should  carefully
 listen  to  the  replies.

 भी  यज्ञवस  हार्मा :.  यह  जो  प्रचार  उत्तर

 धूर्वी  सीमान्त  में  चल  रहा  है  सरकार  इसको

 प्रत्युत्तर  किस  प्रकार  से  प्रोर  किन  साधनों  के
 are  दे  रही  है  ?
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 भेरे  प्रश्न  का  दूसरा  भाग  यह  है  कि  जो
 सांस्कृतिक  केन्द्र  है वह  चीनी  घुसपैठियों  ने
 किस  क्षेत्र  के  अन्दर  बनाये  हैं  ?  कया  यह  सच
 नहीं  है  कि  वे कामन  रिजन के  भ्रन्दर  घुस  झाए
 हैं  भौर  प्रगर  ठोक  है  तो  फिर  सरकार  इसके
 लिए  क्‍या  कर  रही  है  ?

 hri  M.  C.  Chagla:  As  I  said,  the
 Chinese  have  not  set  up  any  cultural
 centrcs  within  our  country.  The  pro-
 Paganda  ig  from  across  the  borders
 which  obviously  can  be  met  by  coun-
 ter  radio  propaganda,  literature,  try-
 ing  to  meet  the  people  and  explain  to
 them  what  the  situation  is.  We  are
 using  all  media  of  communication  and
 propaganda  which  a  re  available  to
 us.

 श्री  यन्नदत्त  हार्मा:  झध्यक्ष  महोदय,
 मेरे  सवाल  का  पूरा  उत्तर  नहीं  आया  है  ।
 स्पष्टोफरण  पी  पूर  नहीं  हुआ  है  |  बात  अधूरी

 -रह  जाएगी  इस  वास्ते  स्पष्टीकरण  होना  झाव-
 श्यक  है--
 Mr.  Speaker:  What  is  the  point  that

 he  has  not  answered?  Jo  not  ask
 another  question.

 क्री  पज्ञवत्त  ज्ार्मा :.  किस  भाषा  में  उनके
 प्रचार  का  उत्तर  दिया  जा  रहा  है  |  वें  लाउड
 स्पीकर  लगा  कर  प्रचार  कर  रहे  हैं  क्या  यह

 सही  नहीं  है  t  जानना  चाहता  हूं  कि  लाउड
 स्पीकर  किस  जगह  लगा  कर  वे  प्रचार  कर  रहे
 हैं  ?  क्या  यह  भी  सही  नहीं  है  कि  रेडियो  द्वारा
 वे  प्रचार  कर  रहे  हैं?  क्‍या  वें  किसो  जगह
 हमारे  क्षेत्र  के  अन्दर  घुसे  हैं  या  नहीं  घुसे  हैं  ?
 लाउड  स्पीकर  वे  अपने  यहां  चोन  में  कोई  छत
 पर  तो  नहीं  लगा  सकते  हैं  1  उस  क्षेत्र  के  प्रन्दर
 सब  कुछ  कर  रहे  हैं।  ये  बातें  हैं  जिनका  स्पष्टी-
 करण  नहीं  हुआ  है  |

 Mr.  Speaker:  Jt  has  been  accepted
 that  they  are  carrying  on  propaganda,

 ‘Shri  M.  C.  Chagla:  I  understand  the
 language  they  use  is  highly  Sanskrit-
 ised  Hindi.  We  are  trying  to  meet  the
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 propaganda  by  using  the  language
 which  people  understand,  That  is  the
 only  way  to  carry  on  propaganda,  It
 48  no  use  carrying  on  propaganda  in  a
 way  which  people  do  not  understand.

 श्री  जगन्नाधराव  जोशी  :  अभी  बताया

 गया  है  कि  लाल  रक्षकों  की  जो  गतिविधियां
 सीमा  क्षेत्रों  में  चल  रही  हैं,  उपको  झोर  स  रकार
 का  धपान  है  t  किन्तु  प्रंग्रेजों  ने जान  ब्  कर

 उत्तर  पूर्वी  सीमास्त  क्षेत्र  जो  है,  इपको  भारत
 से  अलग  रखने  की  कोशिश  की  है,  क्या  यह
 सही  नहीं  है  ?  क्‍या  यह  भी  सदी  नहीं  है  कि
 ,लाल  रक्षकों  की  गतिविधियां  जितनी  भारत

 के  लिए  खतरनाक  हैं  खनने  दाई  गुता  ज्यादा
 खतरनाक  बंग्रेजों  के  जदा  में  यह  जो  व्हाइड
 गाज  ने  प्रचार  करना  शुरू  किया  था  पादरी
 माइकल  स्काठ  जैसे  पादरियों  ने,  उनकी  गति-
 विविधां  हैं  -  पादरियों  को  खतरनाक  गति-
 विधियों  के  बारे  में  सबूत  आपको  पिल  चुके  हैं
 उनते  जित  पादरियों  को  कि  आपने  भारत  से
 निष्कासित  फिया  है। न  जानना  चाहता  हूं

 “कि  पादरिप्रों  को  गतितिधिय्रों  पर  रोक  लगाने
 की  क्‍या  आपने  कोई  कोशिश  को  है  यदि  की  है
 तो  न्या?

 इप्त  क्षेत्र  को  भारत  के  अन्य  भागों  के
 समीष  लाने  की  दृष्टि  से  जैंता  विद्यार्थी  परिषद

 '  मे  कार्य करत  झपनाया  था  फि  वहां  से  विद्यार्थियों
 को  बम्बई  में  बुला  कर  एक  महान  के  लिए
 यहां  रखा

 Mr.  Speaker:  What  is  all  this?
 Where  are  you  going?  You  went  to
 Michael  Scot.  Then  you  go  on  to
 Bombay.  This  qucstion  is  about
 Chinese  propaganda.  Come  to  NEFA.
 This  is  the  question  hour.  You  can
 ask  a  supplementary,  which  is  relat-
 eq  to  the  question.

 Shri  Jagannath  Rao  Joshi:I  want  to
 know  whether  jt  jg  net  a  fact  that  the
 students  from  NEFA  were  brought  to
 Bombay  by  the  Vidyarti  Parishad
 and  they  stayed  there  for  about  a
 month.
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 उत्तर  पूर्वी  सीमात्त  क्षेत्र  को  ही  नेफा  कहा  जाता
 है  मैं  जानना  चाहता  हूं  कि  क्या  इस  तरह  से
 और  विद्याथियों  को  भारत  के  श्रन्य  नगरों  में
 ले  जाकर  ठहराने  की  व्यवस्था  की  जाएगी  ?
 उत्तर  पूर्वी  सीमान्त  भारत  का  एक  अंग  ny
 शब  जब  यह  भारत  का  एक  भंग  है  तो  क्‍यों  जो
 गलती  एक  बार  इसको  एक्सटनल  एफपर्ज  के
 प्रन्तर्गत  रख  कर  की  गई  है,  उसको  दोहराया
 जा  रहा  है  बौर  क्यों  नहीं  इसको  गृह  मन्तालप
 के  अन्तर्गत  लाथा  जाता  ?

 Shri  M.  C.  Chagla:  NEFA  is  very
 much  part  of  India.  All  of  us  realise  it
 and,  I  am  sure,  the  people  of  NEFA
 themselves  realise  it.  The  whole  at-
 tempt  of  Caina  i:  i:  break  up  the
 integrity  of  India  by  subversion,  by
 propaganda  of  every  means  open  to
 them;  it  js  not  merely  in  NEFA  but
 in  Mizo  Hills  ang  Nagaland.  As  I  said,
 it  is  absolutely  certain  that  our  people
 living  in  these  parts  want  to  remain
 with  India  and  do  not  want  to  play
 into  the  hands  of  China  by  breaking
 up  the  integrity  of  thie  country.

 sit  हुएम  चन्द  कछवाय:  अभी  बताया
 गया  है  कि  वे  हिन्दी  में  प्रचार  करते  हैं  मैं
 जानना  चाहता  हूं  कि  सांस्कृतिक  क्रान्ति  के
 बारे  में  जो  साहित्य  वें  बांदते  हैं  क्या  उसको
 आपने  कभी  पकड़ा  है  शर  क्या  किसी  व्यक्ति
 को  गिरफ्तार  किया  है  इस  साहित्य  को  बांढी

 हुए  ?  जो  प्रचार  वे  माइक  से  करते  हैं  या
 रेडियो  से  करते  हैं  या आपने  उनके  साधनों  को
 पकड़ने  की  कोशिश  की  है  या  किसी  को  गिर-
 फ्तार  किया  है,  या  कोई  साहित्य  जब्त  किया  है,
 यदि  हां  तो  कित  |  जब्त  किया  है  ?

 Shri  M.  0.  Chagla:  We  cannot  stop
 the  radio  broadcasts  unless  we  try  to
 jam  them.  As  I  said,  we  are  doing
 countcr-propaganda,  What  else  can  I
 say?

 ft  हुकम  ह. छ  कछुवाय:  उस  क्षोत्र  में
 उनके  लोग  झाकर  प्रचार  करते  हैं.  सांहित्य
 बांटते  हैं,  इस  प्रकार  के  समाचार  समाचार-
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 प्रों  में  प्रकाशित  हुए  हैं  1  मैं  जानना  चाहता  हूं
 कि  उस  सम्बन्ध  में  श्रापने  कितने  लोगों  को
 गिरफ्तार  किया  है  -  माइक  लाकर  जों  प्रचार
 करते  हैं,  उनको  तथा  माइक्स  को  क्‍या  आपने
 पकड़ा  है  ?  प्रगर  नहीं  पकड़ा  और  किसी  को
 एरेस्ड  नहीं  किया  तो  क्‍यों  नहीं  किया  ?  मैं
 पूछना  चाहता  हूं  कि  कितने  लोग  इस  सम्बन्ध
 में  पकड़  गए  हैं  ?  इसका  उत्तर  नहीं  श्राया  है  ।

 Mr.  Speaker:  Evidently  he  is  asking
 about  the  position  within  our  country.

 Shri  M.  C.  Chagla:  If  any  literature
 is  distributed  in  NEFA,  jt  is  seized.
 If  any  people  go  there,  who  are  not
 the  nationals  of  our  country,  they  are
 detained  and  prosecuted.  But,  ag  I  said,
 there  is  no  case  of  any  Chinese  hav-
 ing  entered  into  NEFA.

 Mr,  Speaker:  Shri  Ealanthi.

 भरी  हुरम  ग्वत्द  कहछवाय  :  प्रध्यक्ष  महोदय
 जवाब  पूरा  नहीं  झ्राया  है.  लम्बी  घंटी  बजा
 कर  मुझें  झाप  बिठा  ही  देंग  और  मैं  बैठ  ही
 जाऊंगा  ।  लेकिन  उत्तर  तो  दिलायें  ।

 Mr.  Speaker:  ©  have  already  called
 the  next  member.  Shri  Ealanthi;  Shri
 Singh  Deo.

 Shri  K.  P.  Singh  Deo:  May  I  know
 whether  the  Government  of  India  is
 aware  of  the  threat  on  our  borders  as
 an  off-shoot  of  the  Chinese  cultural
 revolution  which  might  develop  jnto
 Chinese  military  adventure  to  divert
 the  attention  of  the  people  of  China
 from  the  bitterness  and  the  discord
 which  has  been  caused  by  the  so-called
 cultura]  revolution  and,  if  so,  what
 steps  Government  is  taking  in  the
 matter?

 Shri  M.  C.  Chagla:  We  are  conscious
 of  that  danger  that  when  a  ceuntry  has
 got  domestic  troubles,  it  often  turns
 to  external  menace  in  order  to  divert
 the  attention  of  its  own  people.  We
 are  taking  necessary  steps  to  meet  any
 such  eventuality.
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 Shri  Girraj  Saran  Singh:  Can  the
 Minister  inform  us  whether  any  parti- cular  political  party  in  this  country  is.
 trying  to  set  up  a  movement  similar
 to  that  of  the  Red  Guards  and,  if  so,
 what  is  Government  going  to  do  about
 it?

 Shri  M.  C.  Chagla:  We  are  not  aware
 of  any  attempt  to  set  up  Red  Guards
 in  this  country.

 Shri  Srinibas  Misra:  When  the  hon.
 Minister  says  that  they  have  not  set
 up  any  Red  Guards  in  any  camp  inside
 the  Indian  Union,  does  he  also  include’
 the  area  which  belongs  to  us  but
 which  is  in  illegal  occupation  of  the
 Chinese?

 Shri  M.  C.  Chagla:  I  meant  that.
 part  of  India  which  is  in  our  occupa-
 tion,  I  was  not  referring  to  the  part
 which  is  in  occupation  of  the  Chinese.

 Shri  Virendrakumar  Shah:  In  reply
 to  the  main  Question,  the  hon.  Minis-
 ter  stated  that  there  are  no  Red
 Guards  in  that  area.  Is  there  any
 likelihood  of  there  being  Indian  Red
 Guards,  but  who  for  the  colour  are
 like  Hithers’  Brown  Shirt  that  might
 be  operating  in  NEFA  or  in  Kerala  or
 in  Naxalbari?  Is  that  the  venguard
 of  what  is  called  by  the  Peking  Radio
 that  the  spark  of  Mao's  thought  is
 shining  in  the  Indian  soil?  If  the  hon.
 Minister  is  not  aware  of  it,  would  he
 find  out  whether  such  a  movement  is
 there  and,  if  so,  what  steps  Govern-
 ment  propose  to  take  tu  curb  this

 movement?
 Shri  M.  0.  Chagla:  I  hope  the  hon.

 Member  will  not  accept  whatever  the
 Peking  Radio  says  as  a  gospal  truth.
 China  is  noted  for  exaggeration  and
 the  story  that  the  puts  out  has  no
 basis  whatsoever,  So  far  as  we  know,
 there  are  no  Indians  who  have  started
 any  Red  Guard  movement.  Certainly,
 we  have  to  watch  and  see.  (Inter-
 ruption).

 Shri  Samar  Guha:  On  #  point  of
 order,  Sir.

 Mr.  Speaker:  No  point  of  order  dur-
 ing  Question  Hour.
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 Shri  Samar  Guha:  The  last  part  of
 the  question  cannot  be  answered  by
 the  Minister  of  External]  Affairs.

 Shrimatj  Sushila  Rohatgi:  Seeing
 that  the  so-calleg  cultural  revolution
 in  China  has  climaxed  in  the  ill-treat-
 ment  and  public  tria]  of  our  diploma-
 tic  corps  in  Peking,  and  also  that  it
 resulted  in  tremendous  disturbance  in
 Burma,  will  the  Government  take
 steps  to  see  that  this  high-sounding
 cultura]  revolution  does  not  lead  to
 disorder  here  and  to  unauthorised  oc-
 «upation  of  our  Indian  territory  by
 the  Chinese?

 Shri  M.  om  Chagla:  The  hon.  lady
 Member  is  right.  We  have  to  guard
 ourselves  against  any  such  eventuality.
 I  assure  her  that  we  are  taking  neces-
 ‘sary  steps.

 Shri  Hem  Barua:  Is  it  a  fact  that  the
 idea  mooted  sut  in  certain  quarters
 in  India  that  India  should  have  8
 joint  defence  pact  with  Nepal  and
 ‘Burma  is  getting  on  their  nerves  at
 present  ang  may  i  know  whether  the
 concentration  of  Red  Guards  on  our
 frontier  indulging  jn  all  sorts  of  anti-
 India  propaganda  is  only  a  prelude  to
 the  creation  of  a  passage  to  India
 throvgh  NEFA?  That  is  my  question.

 At  the  same  time,  I  want  to  say  one
 thing.  Possibly,  the  hon,  Minister  is
 wrong  in  saying  that  the  Chinese  are
 not  getting  into  NEFA.  When  I  visit-
 ed  NEFA  sometime  ago,  I  found  in-
 scribed  on  the  floors  of  the  military
 barracks  which  the  Chinese  occupied
 ‘during  ‘1962,  “Whenever  you  want  us,
 tell  ws  and  we  will  come”.  That  is
 what  they  have  written  there....

 An  bon.  Member:  That  has  been
 removed,

 Shri  Hem  Barua:  I  was  informed
 that  in  a  cultural  show,  in  a  dramatic
 ‘performance,  some  Chinese  came  and
 attendeg  the  show  organised  by  the
 Army  people  but  before  they  could  be
 ‘spotted,  they  retraced  on  the  floor  of
 this  House,  when  we  repeatedly  asked
 whether,  before  962,  there  was  a  res-
 daurant  in  Bomdilla  (Interruption)
 That  was  denied....
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 Mr.  Speaker;  You  are  giving  in-
 formation  to.the  Minister;  you  are  not
 putting  a  question.

 Shri  Hem.  Barua:  The  Minister  said
 like  that.  I  wanted  to  tell  him  all  these
 developments  because  the  security  of
 the  country  is  my  concern,  your  con-
 cern,  the  Minister’s  concern  and  every-
 body's  concern.  Therefore,  I  say  all
 these  things.

 I  would  like  to  have  a  reply  to  my
 origina]  question,

 Shri  M.  C.  Chagla:  My  hon.  friend
 asked  me  whether  the  suggestion  of  8
 defence  pact  gets  on  the  Chinese’
 nerves.  I  do  not  know  what  gets  on
 the  Chinese’  nerves.  Their  nerves  are
 already  very  bad,  I  know.  I  cannot
 say  what  is  the  basis  for  the  present
 attitude  of  China.  There  js  no  ra-
 tional  explanation  for  this.  I  cannot
 give  any  rational]  explanution  as  to
 why  the  Chinese  are  behaving  like
 that.

 Shri  Bal  Raj  Madbok:  In  view  of
 the  fact  that  the  Red  Guards  repre-
 sent  the  spearhead  of  the  Chinese  pro-
 paganda  and  political  offensive  to  pre-
 pare  the  ground  for  military  offensive
 and  to  subvert  the  lawful  government
 in  the  border  ureas,  and  also  in  view
 of  the  fact  that  thcre  are  parties,  and
 groups  in  India  which  are  particularly
 active  on  border  areas  and  that  some
 of  the  members,  particularly  from  the
 Naxalbari  area,  have  crossed  into  Tibet
 to  get  intensive  training,  may  I  know
 whether  the  Government  of  India  has
 taken  steps  to  contact  the  Govern-
 ments  of  Nepal,  Sikkim  and  Bhutan
 and  co-ordinate  action  to  prevent  such
 Red  Guarg  counterparts  taking  roots
 in  those  areas,  and  secondly,  whether
 they  have  taken  steps  to  have  some
 kind  of  a  counter-offensive  to  this
 propaganda  offensive  of  Chinese
 through  Tibet  and  to  suppress  their
 counterparts  working  and  operating  in
 the  borders  of  the  country,  particular-
 ly  NEFA  and  the  surrounding  neigh-
 bouring  areas?

 Shri  M.  C.  Chagia:  As  I  said  before,
 we  have  taken  all  possible  action  to
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 counter  the  Chinese  propaganda  in
 NEFA.  I  have  said  that  so  far  no
 Chinese  has  entered  into  that  area.

 With  regard  to  the  countries  which
 my  hon.  friend  mentioned,  they  are
 friendly  countries,  they  are  aware  of
 the  situation,  and  we  are  constantly
 in  touch  with  these  countries.

 Shri  Bal  Raj  Madhok:  My  specific
 question  was  this.  Have  they  taken
 any  steps  to  get  in  touch  with  those
 countries  anq  also  to  start  counter-
 offensive  and  also  to  suppress  those
 People  in  the  border  areas  who  are
 collaborating  with  them?

 Shri  M.  C.  Chagla:  My  hon.  friend
 realises  that  Nepal  is  an  independent

 “sovereign  country  and  it  would  not
 be  right  for  us,  even  in  discussion,  to
 suggest  anything  which  might  be
 looked  upon  ag  interference  in  their
 interna]  affairs.  But  being  a  friendly
 country,  naturally  we  have  constant  ex-
 changes  of  ideas  and  thovghts.  I  can-
 not  go  beyond  that.

 श्री  हरवयाल  वेवगुण  :  श्रीमन,  क्‍या
 मन्त्री  महोदय  यह  बताएंगे  कि  यहां  जो  साहित्य
 बांदा  जा  रहा  है  वह  साहित्य  कुछ  श्राप  के
 श्रधिकार  में  ग्राया  है  ?  यदि  आया  है  तो  वह
 यहां  भारत  में  प्रकाशित  होता  है  या  चीन  से
 प्रकाशित  होकर  श्राता  है  ?  दूसरी  बात  कि  क्या
 चीन  के  लोग  वहां  पर  अपने  एजेंट्स  को  रुपया
 बांद  कर  प्रपना  प्रचार  करवा  रहे  हैं  ?  ऐसी
 घटनाएं  क्‍या  भ्रापकी  जानकारी  में  शाई  हैं
 भौर  ऐसे  लोगों  को  आपने  गिरफ्तार  किया

 है  जो  चीन  का  रुपया  लेते  हुए  पकड़े  गए  हैं  ?
 यदि  हां  तो  कितने  को  आपने  गिरफ्तार  किया

 है  ?
 Shri  M.  c  Chagla;  Any  literature

 which  is  anti-Indian  or  anti-national
 igs  banned  and  prescribed.  As  I  said,
 if  there  is  any  literature,  we  would
 see.  But  as  far  as  I  am  concerned,
 I  have  no  information  that  any  such
 literature  has  been  distributed  in
 NEFA.

 About  money  being  given  to  the
 people  in  NEFA,  I  do  not  have  any
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 information.  But  if  we  come  to  know
 of.  any  such  case,  we  will  take  strict
 and  severe  action  against  the  persons
 who  take  mony  in  order  to  carry
 out  subversive  activities  in  our  coun-
 try.

 झी  कंवर  लाल  गुप्त:  मन्त्री  महोदय  ने
 भी  कहा  कि  वह  भारतीय  इलाके  में  श्राकर
 चाइनीज  प्रोपेगेंडा  नहीं  करती  ह  ।  मैं  मन्त्री
 महोदय  से  पूछना  चाहता  हूं  कि  जहां  हमारी
 सेनाएं  हैं  उसके  लगभग  20  किलोमीटर  द्रागे
 तक  भारत  का  इलाका  है  जो  खाली  पड़ा  है
 जहां  हम  चाइनीज  एग्रेशन  के  बाद  प्रभी  तक
 गए  नहीं  हैं,  वया  यह  सही  है  कि  चाइनीज़  उस
 इलाके  में  आकर के  प्रोपेगेंडा  करते  हैं  शौर  झगर
 यह  सही  है  तो  श्राप  उन  को  रोकने
 के  लिए  कया  कदम  उठा  रहे  हैं  ?
 जो  प्रोपेगेंडा  वे  चाइनीज़  कर  रहे  हैं,
 उसका  हमारे  इलाके  के  लोगों  पर  क्या  असर
 पड़ा  है  ?  क्‍या  कोई  लोग  चाइनीज़  के  साथ
 मिल  कर  काम  करते  हुए  गिरफ्तार  हुए  हैं  ?

 Shri  M.  0.  Chagla:  I  have  already
 answered  the  second  part  of  the  ques-
 tion.  To  my  knowledge,  the  propa-
 ganda  has  not  been  successful,  I  have
 also  said  that  I  have  no  information
 whether  any  people  have  been  arrest-
 ed,

 With  regard  to  the  first  part  of  the
 question,  all  that  I  know  and  all  that
 I  can  tell  the  House  is  that  this  pro-
 paganda  is  carried  on  from  within
 China  and  not  from  any  part  of  our
 country.  I  am  sorry  I  am  not  in  a
 position  to  give  any  more  information.

 Shri  9,  C.  Sharma:  The  so-called
 cultvral  revolution  initiateqd  by  the
 Red  Guards  in  China  has  also  provok-

 “ed  counter-revolution  in  some  of  the
 Provinces  of  China  such  as  Yuman,
 Sinkiang  ang  others  and  there  is  a
 great  deal  of  tension  in  the  mainland
 of  China  between  the  so-called  forces
 of  revolution  ong  the  forces  of  the
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 so-called  counter-revolution,  May  I
 know  whether  these  facts  are  being
 brought  to  the  notice  of  the  people
 of  the  border  areas  by  books,  by  pam-
 phlets  and  through  the  medium  of  Al!
 India  Radio  etc.?

 Shri  M.  C.  Chagla:  Yes;  the  people
 are  being  told  what  reaction  is  there
 in  China  to  Mao's  philosophy  and  his
 attempts  at  converting  the  whole  of
 China  to  his  ideas  of  cultural  revolu-
 tion.

 Shri  Pp.  Venkatasubbaiah:  May  7
 know  whether  Government  feel  that
 the  present  propaganda  to  counter  the
 propaganda  of  the  Chinese  is  sufficient?
 May  I  also  know  whether  Government
 Propose  to  take  necessary  steps  to
 coordinate  with  the  activities  of  other
 countries  wherein  Ching  has  sturted
 an  Offensive,  as  for  instance,  Indo-
 nesia,  Nepal  and  Burma,  and  whether
 Government  would  mobilise  the  public
 opinion  in  those  countries  also  against
 the  Chinese  propaganda  by  constant-
 ly  being  in  touch  with  those  countries?

 Shri  M.  0.  Chagla:  Fortunately,  the
 only  friends  of  China  in  the  whole
 wide  world  are  Pakistan  and  Cambodia
 in  Asia  and  Albania  in  Europe.  But  I
 welcome  the  suggestion  of  my  hon.
 friend,  and  I  am  sure  my  colleague  the
 Minister  of  Information  and  Broad-
 casting  has  this  in  mind  that  we
 should  co-ordinate  our  propaganda
 with  friendly  countries.

 Shri  Swell:  The  first  part  of  the
 original  quegtion  is  whether  the  at-
 tention  of  the  hon.  Minister  has  been
 drawn  to  the  news  item  that  Chinese
 Red  Guards  are  active  along  the  NEFA
 border,  and  the  answer  is  ‘Yes',  What
 does  this  ‘Yes’  mean?  Does  it  mean
 that  the  attention  of  Government  has
 been  drawn  to  this  news  item,  or  does
 it  mean  that  the  Chinese  Req  Guards
 are  active  on  the  NEFA  border?  If
 they  are  active,  what  form  of  activities
 are  they  indulging  in?  Then,  the  hon.
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 Minister  hag  said  that  the  suggestion
 of  a  defence  pact  between  India,  Nepal
 and  Burma  is  getting  on  the  nerves
 of  China.  Does  that  mean  that,  that
 sugestion  is  under  the  active  conside-
 ration  of  these  three  Governments?

 Shri  M.  0.  Chagla:  I  never  said  80.
 My  hon,  friend  Shri  Hem  Barua  had
 asked  me  wheter  the  possibility  of
 any  defence  arrangement  between  the
 three  countries  was  getting  on  the
 nerves  of  China,  and  my  answer  was
 that  T  did  not  know  what  got  on  the
 nerves  of  the  Chinese.  Therefore,  I
 never  said  that,  that  was  80.  Ag  re-
 gards  the  first  part  of  the  question,
 the  answer  obviously  is  to  the  ques-
 tion  put  namely  whether  the  attention
 of  Government  had  been  drawn  to  the
 article,  and  the  answer  is  ‘Yes.’

 bri  Swell:  My  question  is  whether
 the  hon,  Minister  has  any  information
 that  the  Chinese  Red  Guards  are  real-
 ly  active  on  the  NEFA  border  and  if
 so,  what  form  of  activities  they  are
 indulging  in.

 Shri  M.  C.  Chagla:  I  have  already
 answered  the  question  by  saying  that
 the  activities  are  propaganda  and  hos-
 tile  propaganda  from  within  their
 country.

 Mr.  Z.  A.  Bhutto
 +

 *1620,  Shri  Kanwar  Lal  Gupta:
 Shri  Sidheshwar  Prasad:
 Shri  Prakash  Vir  Shastri:
 Shri  Hukam  Chand  Kachwal:
 Shri  Y.  8,  Kushwah:
 Shri  shiv  Kumar  Shastri:
 Dr.  Surya  Prakash  Puri:
 Shri  Ram  Avtar  Sharma:
 Shri  Ram  Gopal  Shalwale:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Atam  Das:
 Shri  G.  8.  Mishra:
 Shri  Nitiraj  singh

 Chandharv:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 former  Foreign  Minister  of  Pakistan,
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 Mr.  2.  A.  Bhutto,  was  an  Indian  citi-
 zen  until  1958;

 (b)  whether  jt  ig  also  a  fact  that  he
 had  gone  abroad  in  947  on  an  Indian
 passport;

 (c)  whether  it  is  also  a  fact  that
 Mr.  Bhutto's  family  had  migrated  to
 Pakistan  in  ‘1947;

 id)  if  so,  the  reasons  why  Gov-
 ernment  did  not  cancel  the  Passport

 -issued  to  Mr.  Bhutto;
 (e)  whether  it  js  also  a  fact  that  he

 has  made  claims  gn  certain  Indian
 Properties;  and

 (f)  if  so,  the  particulars  thereof  and
 the  basis  therefor?

 The  Minister  of  Erternal  Affairs
 (Shri  M.  0.  Chagla):  (a)  Mr.  Zz  A.
 Bhutto,  former  Foreign  Minister  of
 Pakistan  went  to  USA  in  September,
 1947,  from  Bombay,  where  he  was
 living  with  his  family,  on  an  Indian
 Passport.  When  he  was  declared  an
 evacvee  on  6-7-1949,  by  the  Deputy
 Custodian,  he  contested  the  declaration
 order  in  various  proceedings  taken  by
 him  before  the  Custodian,  Custodian-
 General,  Bombay  and  Punjab  High

 ‘Courts  and  ultimately  before  the  Sup-
 reme  Court  of  India  for  nine  years,

 ‘on  the  ground  that  he  had  no  connec-
 tion  with  Pakistan,  and  that  he  had
 not  decided  where  to  settle  down
 after  completing  his  studies.  On  the
 other  hand,  he  hag  filed  an  applica-
 tion  in  Pakistan  on  25-10-1955,  as  an
 evacuee,  claiming  payment  of  a  Court
 ‘deposit  lying  with  the  Bombay  High
 Court.  In  1958,  he  made  a  petition  to
 the  Supreme  Court  of  India  that  his
 appea]  be  dismissed  as  withdrawn  on
 the  ground  that  he  had  settled  down
 in  Pakistan.

 (b)  Yes,  Sir.
 4c)  Yes,  Sir.

 (a)  The  reply  from  the  State  Gov-
 ernment  in  regard  to  why  Mr.  Bhutto's
 passport  was  not  cancelled  js  awaited.
 ‘However,  Mr.  Bhutto  himself  had  made
 repeateg  affirmations  before  Indian
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 courts  that  he  had  not  decided  to
 settle  down  in  Pakistan,

 (e)  and  (f).  Mr.  Bhutto  had  made
 claims  to  his  properties  in  India.  The
 Custodian  had  notified  four  properties
 of  Mr.  Bhutto,  including  the  properties
 known  as  ‘Astoria’,  4,  Jamshedji  Tata
 Road,  Bombay,  Black  Bay  reclama-
 tion,  Bombay-l,  ‘My  Nest',  2l,  Maula
 Abdul  Gaffar  Road,  Bombay,  as  eva-
 cee  properties.

 st  कंरर  लाल  गुप्त  :  नस्या  मन्त्री  महोदय
 बतायेंगे  कि  उन  प्राप्र्टीज़  का,  जिनका  भापने
 अभी  ज़िक्र  किया  है,  कोई  कम्पेन्सेशन  दिया
 गया  है,  उन  प्रापर्टीज़  का  क्या  हुआ  ?  दूसरा
 Ww —arT  arg  किसी  को  पारुपोर्ट  देगे  हैं  तो
 क्या  उनकी  एक्टीविटीज़  के  बारे  में  कोई  बाच
 रखसे  हैं  ?  यदि  रखते  है  तो  श्री  भुट्टो  को
 L958  तक,  जब  तक  फि  उन्होंने  खुद  यह  नहीं

 कहा  कि  वह  पाकिस्तान  में  सैंटिल  होना  चाहती
 ह,  उनको  इवरैक्यूई  डिक्लेअर  क्‍यों  नहीं  किया
 गया  ?

 Shri  M.  C.  Chagla:  As  regards  the
 first  question,  my  hon.  friend  knows
 that  under  the  law,  the  property  of
 an  evacuee  vests  in  the  Custodian  and
 it  is  to  be  disposed  of  as  laid  down
 in  the  law.  This  was  done  in  Mr.
 Bhutto's  case  also.  He  was  declared
 an  evacuee  and  his  property  vested  in
 the  Custodian...

 Shri  Piloo  Mody:  Why  was  he  dec-
 lared  an  evacuee?

 Shri  M.  C.  Chagla;  Because  he  had
 migratcd  to  Pakistan.

 With  regard  to  the  second  question,
 we  are  getting  relevant  facts  from  the
 Maharashtra  Government  as  to  what
 action  was  taken  with  regard  to  his
 Passport.  Ag  far  as  I  can  say—I  am
 only  venturing  my  opinion—the  pass-
 port  was  issued  in  1945.  Usually  a
 passport  is  valid  for  5  years.  So  it
 must  have  expired  in  1950.  There  is
 no  evidence  or  information  before  me
 to  show  that  the  passport  was  renewed
 subsequent  to  1950,
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 थी  ene  लाल  गुप्त  :  क्या  मन्त्री  महोदय
 यह  बतायेंग  कि  मि०  भुट्टो  ने  एक  ही  समय  में
 यह  कहां  कि  वह  पाकिस्तान  के  नेशनल  भी  हैं
 झौर  भारत  के  नेशनल  भी  हैं।  उन्होंने  भारत
 से  भी  कुछ  लाभ  उठाने  की  कोशिश  की  शौर
 पाकिस्तान  से  भी  लाभ  उठाने  की  कोशिश
 की  ?  दूसरी  बात--मि०  भुट्टों  को  जो  पास-
 पोर्ट  ईशू  किया  गया  उसमे  मि०  भुट्ठों  ने  भपने
 पिताजी  का  नाम  कया  लिखा  था  ?

 Shri  M.  ©.  Chagla:  As  regards  the
 first  part,  it  only  proves  how  contrary
 people  can  be.  Here  we  have  got  Mr.
 Bhutto  asserting  his  Indian  nationality
 in  order  to  get  the  property;  at  the
 same  time  in  Pakistan,  he  was  assert-
 ing  that  he  was  a  Pakistani  national.

 Shri  p.  C.  Sharma:
 man!

 A  wonderful

 Shri  M.  C.  Chagla:  As  for  the  se-
 cond  part,  I  have  got  no  information.

 sit  प्रकाशवीर  ध्ास्त्री  :  प्रभी  वेदेशिक
 कार्य  मन्ती  ने  उनकी  सम्पत्ति  के  सम्बन्ध  में
 बताया  कि  निष्कान्त  व्यक्तियों  के साथ  उनकी
 सम्पत्ति  का  जो  निबढारा  किया  जाता  है,
 उसी  झाघार  पर  इनकी  सम्पत्ति  के  साथ
 व्यवहार  किया  गया  ।  तो  मैं  जानना  चाहता  हूं
 कि  कुल  मिला  कर  उनकी  सम्पत्ति  कितने  की

 है  तथा  उसके  हिसाब  से  क्या  उनको  कुछ  घन
 भी  दिया  गया  ?

 Shri  M.  6,  Chagla:  I  do  not  know
 that  any  compensation  can  be  given.
 As  I  said,  there  is  a  law  which  regu-
 lates  what  has  got  to  be  done  with
 regard  to  evacuee  property.  There  is
 a  pool  and  it  is  kept  in  the  pool.  No
 question  of  compensation  arises,

 As  regards  the  value  of  the  pro-
 perty,  I  have  not  got  the  figures.
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 शी  हुरुस  चम  कछवाय  क्या  सरकार को
 इस  बात  की  जानकारी  है  कि  श्री  भुट्टो  मान-
 सिक  रोग  से  पीड़ित  थे  और  उनके  परिवार  मे
 कोई  न  कोई  मानसिक  रोग  से  बीमार  पड़ता
 रहता  है  तो  क्या  सरकार  के  ध्यान  मे  उनकी
 चिकित्सा  के  बारे  मे  कोई  रिपोर्ट  है  ?

 Shri  M.  0,  Chagla:  I  know  that  Mr.
 Bhutto  is  a  psychological  case,  but  I
 do  not  know  whether  he  suffered
 from  any  disease.

 भी  यहाबग्त  सिह  कुझबाहुः  जिन  भार-
 तीयों  के  रिश्तेदार  पाकिस्तान  में  हू,  उन्हें
 पाकिस्तान  का  पारपत्न  दिये  जाने  के  समय

 भूट्टों  के  उदाहरण  के  प्रकाश  में,  क्ष्या  कोई
 विशेष  सावधानी  बरतने  की  व्यवस्था  की  गई  है  ?

 Shri  M.  0.  Chagla:  I  do  not  know
 whether  my  hon.  friends  refers  to  the
 present  time.  If  he  refers  to  the
 present  time,  certainly  precautions
 are  taken  in  every  case  before  a  pass-
 port  is  issued.

 eh  शिवकुमार  दात्त्री :  इस  समय
 श्री  भुट्टो  के  विचारों  मे  कुछ  परिवर्तन  आया  है
 पाकिस्तान  के  व्यवहार  के  प्रतिक्रिया  स्वरूप
 या  वह  वैसे  के  वैसे  ही  है  ?

 Shri  M.  0.  Chagia:  It  is  precisely
 because  of  this  that  this  question  was
 discussed  in  the  Punjab  Assembly
 and  the  facts  I  am  stating  were  plac-
 ed  before  the  Assembly  to  prove  how
 disloyal  Mr.  Bhutto  was  to  Pakistan,
 and  how  he  tried  to  retain  Indian
 nationality  because  now  the  Govern-
 ment  of  Pakistan  does  not  see  eye  to
 eye  with  Mr.  Bhutto.

 aft  रामावतार  वार्मा  :  मैं  जातना  चाहूंगा
 कि  क्‍या  मुट्टों  परिवार  के  कुछ  सदस्य  शब  भी
 भारत  में  हैं  भौर  वह  भ्रपनी  सम्पत्ति  सेने  का
 प्रयत्न  कर  रहे  हैं  ?
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 Shri  M.  0.  Chagia:  I  am  not  aware
 of  this  fact.

 श्री  राम  गोपाल  ह... ज  वाले  :  हमारे  कुछ
 भ्रधिकारियों  के  रिश्तेदार  पाकिस्तान  में  हैं
 झौर  जब  वह  यहां  ग्राते  जाते  हैं  तो क्या  सरकार
 की  कड़ी  निगाह  उन  पर  है  और  मैं  जानना

 चाहूंगा  कि  डग  दिलों  में  हमारे  उच्च  अधि-
 फारियों  से  मिलने  श्रौर  बातचीत  करने  के  लिए
 कितने  लोग  यहां  शाये  हैं  ?

 Shri  M.  ©.  Chagla:;  Nobody  can
 come  from  Pakistan  unless  he  gets  a
 visa  from  our  High  Commissioner
 there,  and  our  High  Commissioner  is
 very  careful  in  issuing  visas,  and  I
 *m  sure  the  visas  are  not  abused.

 श्री  रघुबीर  सह  शास्त्री  :  में  यह  पूछना
 चाहता  हूं  कि  क्या  आप  के  इवैकुयी  प्रापरटी  |

 पक्ट  में  कोर्ट  ऐसा  प्राविजन  नहीं  है  कि  उसका  ]
 फ़ायदा  उठा  कर  गवर्नभेंट  की  लेविल  पर  भ्रपनी
 सारी  प्रापरटी  के  एक्सचेंज  में  भुट्टो  ने  वहां
 कोई  प्रापरटी  ले  ली  हो  ?

 Shri  M.  C,  Chagla:  I  am  not  aware
 of  this.

 श्री  भीतिराज  सिंह  चौघरो  :  में  मन्त्री
 महोदय  से  पूछना  चाहूंगा  कि  यहां  पर  जो  श्री

 भुदट  की  चार  प्रापरटीज  थीं  उन  पर  इस  समय
 किस  का  कल्ज!  है  ?

 Shri  M.  C.  Chagla:  Mr.  Bhutto
 loses  title  to  this  property.  Under
 the  Act  the  property  vests  in  the
 Custodian,  and  the  Custodian  has  to
 administer  and  deal  with  the  proper-
 ties  as  laid  down  in  the  Act.

 Shrimati  Lakshmikanthamma:  Is  it
 a  fact  that  Mr.  Bhutto’s  mother  was  a
 Hindu  lady  from  Rajasthan?

 Shri  Nath  Pai:  It  is  clear  from  the
 smoothness  with  which  Mr.  Bhutto
 changes  his  nationality  from  Pakistan
 to  India  ang  from  Iddia  to  Pakistan,
 that  his  basic  loyalty  is  not  so  much
 to  elther  India  or  Pakistan  as  to  his
 Piece  of  property.  In  the  light  of
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 this,  if  he  wants  to  come  back  to
 India,  may  I  know  whether  the  Gov-
 ernment  of  India  would  be  good
 enough  to  offer  him  back  his  pro-
 perty?

 Shri  M.  C.  Chagla:  No,  Sir.
 Shri  Nath  Pai:  Why?
 Shri  Piloo  Mody:  While  replying  to

 the  question  you  have  mentioned  that
 up  till  958  Mr.  Bhutto  maintained
 that  he  was  an  Indian  citizen,  and
 that  at  the  same  time  he  had  made
 an  application  in  Pakistan  asking  to
 be  declared  an  evacuee.  It  seems
 therefore  that  he  intended  to  return
 to  India  since  he  hag  asked  himself
 to  be  declared  an  evacuee  in  Pakis-
 tan.  Am  I  correct?

 Shri  M.  C.  Chagla:  My  hon,  friend
 has  not  understood  the  law.  When
 you  migrate  from  India  and  go  there,
 you  become  an  evacuee  there,  not
 here,

 Shri  M.  BR.  Krishna:  While  claim-
 img  his  properties  in  India  may  I
 know  whether  Mr.  Bhutto  had  at  any
 time  suggested  to  anybody  in  India  to
 take  possession  of  his  property?

 Shri  M.  C.  Chagla:  I  am  not  aware
 of  any  such  suggestion.

 Shri  M.  L.  Sondhi:  May  I  know,
 if  the  prodigal  son  wants  tp  come
 back  sometimes,  will  he  be  given  at
 least  some  right  of  asylum  here  to
 further  his  canine  prodigality?

 Shri  M.  0,  Chagla:  This  question  is
 purely  hypothetical.  If  he  applies  for
 Indian  nationality,  we  have  the  Na-
 tlonality  Act  that  will  govern  his
 case  ang  the  question  will  be  con-
 sidered  on  merits  but  it  is  much  too
 hypothetical  (Interruptions.)

 Shri  Samar  Guha:  Is  it  a  fact  that
 as  soon  as  Mr.  Bhutto  felt  the  dis-
 pleasure  of  Mr.  Ayub,  he  and  his
 government  started  the  propaganda
 against  Mr.  Bhutto  and  tried  to  dis-
 credit  him  as  an  Indian  citizen  and
 loyal  to  Indig  and  not  to  Pakistan?  .
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 Shri  M.  ©.  Chagla:  If  he  were  to
 read  the  speeches  of  Mr.  Bhutto
 which  he  had  been  making  recently,
 he  would  be  satisfied  that  Mr.  Bhutto
 is  by  no  means  friendly  towards
 India.  He  is  as  rigid  and  vitupera-
 tive  as  has  been  in  the  past.

 Shri  Chintamani  Panigrahi:  Has
 Mr.  Bhutto  expressed  his  desire  to
 any  Member  of  the  Opposition  to
 come  back  to  India?

 Mr.  Speaker:  The  Opposition  is  not
 prepared  to  answer.  Mr.  Hem  Barua.

 Shri  Hem  Barna:  Does  the  hon.
 Minister  think  even  for  a  moment
 that  after  calling  Indians  dogs,  Mr.
 Bhutto  wants  to  come  back  to  his
 canine  family?

 Shri  M.  C.  Chagla:  No,  Sir;  I  do  not
 think  so;  that  is  why  I  told  Mr.  Sondhi
 that  it  was  much  too  hypothetical.

 Shrj  FP.  Venkatasubbaiah:  Apart
 from  his  claiming  his  properties  in
 the  Supreme  Court,  may  I  know  whe-
 ther  the  Pakistan  Government  had  at
 any  time  “during  their  discussions
 with  our  government  mentioned
 about  the  compensation  to  be  given  to
 Mr.  Bhutto?

 Shri  M.  C.  Chagla:  No,  Sir;  it  was
 entirely  for  our  courts.  Pakistan  has
 not  made  any  proposal  about  this.
 He  had  the  right  of  appeal  from  one
 court  to  another  and  he  exhausted  all
 the  rights,  right  upto  the  Supreme
 Court:

 Shri  8,  Kundu:  Did  the  hon.  Minis-
 ter  bring  this  game  of  double  citizen-
 ship  which  Mr.  Bhutto  was  playing
 to  the  notice  of  the  Pakistan  govern-
 ment  when  he  was  the  Foreign  Minis-
 ter  of  Pakistan  and  if  so,  what  was
 the  reply  of  the  Pakistan  govern-
 ment.

 Shri  M.  C.  Chagia:  The  Pakistan
 government  is  fully  aware  of  the  ac-
 tivities  of  Mr.  Bhutto  and  has  admit-
 ted  that  he  claimed  two  nationalities
 at  the  same  time.  As  I  sald,  these
 facts  were  mentioned  in  the  Pakistan
 national  assembly.
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 Shri  0,  C,  Sharma:  From  the  reply
 it  is  patently  clear  that  Mr.  Zufikar
 Ali  Bhutto  is  the  arch  practitioner  of
 double  thinking  ang  double  speaking.
 In  the  light  of  thig  may  I  know  if  his
 speeches  will  be  studied  again  by  the
 है,  A.  Ministry  before  writing  it  off
 as  an  outpour  of  the  mind  of  a  per-
 son  who  does  not  know  what  he  is
 saying?

 Shri  M.  0,  Chagla:  To  the  expres-
 sions  my  hon,  friend  has  used,  one
 may  add  also  double  loyalty.  The
 E.  A.  Ministry  has  understood  this
 particular  case  which,  I  sald,  is  a  psy-
 chologica]  case.

 श्री  अबदुल  गतो  बार  :  क्या  वजीर  साहब
 बताएंगे  कि  कोई  भी  हिन्दुस्तनी  जी  दूसरे
 देश  में  चला  जाय  ब्रौर  श्रपनी  नेशनैलिटी  बदल
 ले  तो  क्या  उसकी  यहां  की  जायदाद  इवै-

 कुयी  प्रापरटी  हो  जायगी  जैसे  कि  भ्राज  भफ़ीब  में
 शौर  दूसरी  जगह  मांग  हो  रही है  कि  वह  वहां
 की  नेशनैलिटी  कबूल  करे  तो  क्या  जो  हिंन्दु-
 स्तानी  प्रफ्रीका  में  हैं  या  दौर  किसी  देश  में  हैं
 शौर  वह  भ्रपनी  नेशनैलिटी  बदल  देते  हैं  तो  क्या

 यह  सब  उनकी  जायदाद  इवैकुयी  प्रापरटी  हो
 जायगी  ?

 shh  27४0५  Gale  3२)  LS]
 सि  epg  ge  lhe

 relate)  stl  y  2  be  oe
 os  एफ  sh  url  WS  oe

 Sle  om  be  020३  tte!  ००१७

 sree  oh  te  Keyl  d  aS  cont

 My  Hy  ७  9)  १२  file  ४५०

 ge  US  yd  ut  alata’  5
 yy!  uy  Lye  Le  hey}  i  engade
 hl  Ny  ys!  pe®  pie  we  ed
 eS  ye  tt  ०2२०  Je  Taledny!
 ि...  |  आम  Qe

 [  ly  ya

 जैसे
 ल्ज्न

 की  जायदाद  जो  हिखदुस्‍्तानी  थे

 बह  प्रापर्टी  हों  गई  ।
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 Shri  का,  C.  Chagla:  No,  Sir.  The

 Indians  who  are  in  Africa  are  not
 evacuees.  That  Act  has  ceased  to  be
 operative.  That  was  8  situation  that
 arose  after  partition,  when  people
 from  India  migrated  to  Pakistan,
 leaving  their  property  behind  and
 that  property  became  evacuee  pro-
 perty.

 थी  अब्दुल  गनी  are:  मेरा  प्वाइंट
 मुखतलिफ  था।  हिन्दू  या  मुस्लिम
 हिन्दुस्तान  से  जाकर  अपनी  नेशनलैंटि  बदल
 ले  तो  उसकी  जायदाद  इवैक्वी  प्रापर्टी  होती  है
 या  नहीं  होती  है  ?

 gale  Up  rarity wy  Aces  Spee  J
 ड  Se  ce  yale  pL  &
 alas  SF  col  95  od  oe  Fede
 नर  &  है  390  eo  hs!

 [-  2  ys Shri  M.  C.  Chagla:  No,  Sir.  As  I
 said,  the  Act  is  not  in  operation.  If  an
 Indian  leaves  India  and  changes  his
 nationality,  there  is  no  question  of  his
 being  declared  an  evacuee,  and  no
 question  of  his  property  vesting  with
 the  Custodian,  because  there  is  no
 Cutodian  and  no  such  law  now.

 Question  under  Rule  40:
 Reports  of  the  Estimates  Committee

 of  Third  Lok  Sabha
 5.  Shri  Madha  Limaye:

 Chairman,  Estimates
 Pleased  to  state:

 (a)  the  total  number  of  reports
 submitted  by  the  Estimates  Committee
 to  the  Third  Lok  Sabha;

 (b)  the  number  of  reports  on  which
 Government  have  submitted  Action Taken  Reports  to  the  Estimates  Com-
 mittee;

 €e)  the  number  of  such  Action
 Taken  Reports  reviewed  by  the  Eati-
 mates  Committee;  oo

 Will  the
 Committee  be
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 (d)  whether  these  reviews  revealed
 any  areas  of  disagreement  between
 the  Estimates  Committee  and  Govern-
 ment;  and

 (e)  if  so,  a  brief  summary  thereof?
 The  Chairman,  Estimates  Commit-

 tee  (Shri  P,  Venkatasubbaiah):  (a)
 to  (e).  A  statement  is  laki  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-343/67).

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Information  Regarding  Latest
 Weapons

 #728.  Shri  S.  5.  Kothari:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  have  pro-
 per  arrangements  to  ensure  that  in-
 formation  about  the  latest  models  of
 weapons,  tanks,  aircraft  and  other
 armour  available  in  the  international
 market  including  the  Communist
 countries,  is  received  at  the  earliest
 moment;

 (b)  if  so,  the  channels  of  such  in-
 formation;  and

 (c)  whether  these  are  considered
 satisfactory?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir,  but  subject  to  security
 regulations  of  the  country  of  origin.

 (b)  Such  information  is  received
 inter  alia  from  the  following  sources:

 (i)  Our  Embassies|High  Commis-
 sions  abroad.

 (ii)  Publications  on  the  subject.

 (iii)  Representatives  of  foreign
 manufacturing  organisations,
 Trade  Missions,  etc.

 (iv)  Through  officers  visiting
 foreign  countries  and  foreign
 Scientists,  Officers,  etc.,  visit-
 ing  India.

 (७)  You,  Gir.
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 Indian  Mountaineers’  Participation  in

 International  Meet

 "1621,  Shri  Atam  Dass:  Will  the
 Minister  of  Defence  be  pleased  to
 atate:

 (a)  whether  it  is  a  fact  that  a  team
 of  Indian  Mountaineers  is  leaving  for
 France  to  participate  in  the  Inter-
 national  Mountaineers’  meet:

 (b)  if  so,  whether  this  team  is
 going  on  an  invitation  of  the  French
 Government  or  on  Government’s  own
 initiative;

 (ec)  the  foreign  exchange  to  be
 spent  on  this  team;  and

 (d)  the  expected  advantages  to  be
 deriveg  by  the  Himalayan  Moun-
 taineering  Institute  from  this  meet?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  R,  Bhagat):
 (a)  A  team  of  three  noted  Indian
 Mountaineers  left  for  France  on  the
 8th  July,  967  to  participate  in  the
 International  Mountaineers  meet.

 (b)  The  team  went  on  an  invitation
 from  the  French  Mountaineering
 Federation.

 (c)  About  Rupees  one  thousand.
 (d)  Our  Mountaineers  would  study

 the  latest  mountaineering  techniques
 used  by  foreign  mountaineers.  They
 would  also  exchange  views  about
 mountaineering  equipment,  food  and
 clothing  used  at  high  altitude,  method
 of  training,  acclimatisation  of  stu-
 dents  at  high  altitude  etc,

 South  Korean  Consulate-General  in
 India

 *1622,  Shri  Bal  Raj  Madhok:

 Shri  O.  P.  Tyagi:
 Shri  T.  ए,  Shah:

 the  Minister  of  External  Affairs
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  South
 Korea  has  g  Consulate-General  in
 New  Delhi;

 Consulate-General  in  Seou.
 Shri  s  L.  Chhiber  was  named  to  be
 India’s  first  Consul-General  in  South
 Korea

 (c)  whether  it  is  also  a  fact  that
 this  gecision  has  not  been  implement-
 ed  so  far;  and

 (d)  if  so,  the  reasons,  therefor?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  The  reason  for  non-implemen-
 tation  of  the  decision  to  open  a
 mission  in  Seoul  is  the  acute  shortage
 of  foreign  exchange.

 Anti-Indian  Leaflets  Distribute  in
 Nepal

 #1623,  Shri  D.  0,  Sharma:
 Shri  M.  L.  Sondhi:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reported
 distribution  of  some  leaflets  in  Nepal
 by  some  unknown  sources  cajling  for
 a  Struggle  against  the  American  im-
 perialism  ang  the  capitalist  Congress
 Government  of  Indig  purported  to  be
 issued  by  “Janata  Krantikari  Party,
 India”

 (b)  whether  inquiries  haye  been
 made  into  the  matter;  and

 (c)  if  so,  the  outcome  thereof?
 The  Minister  of  External  Affairs

 (Shri  M.  0.  Chagla):  (a).Xes,  Sis  ae
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 (b)  and  (c).  His  Majesty’s  Govern-
 ment  of  Nepal  are  also  aware  of  the
 matter  and  will  no  doubt  take  ap-
 propriate  action  if  any  offence  has
 been  committed.
 Land,  in  Cachar-Sylhet  Sector  under

 Iilegal  Possession  of  Pakistan
 ¥1624,  Shri  N.  B.  Laskar:

 Shri  Shri  Gopal  Saboo:
 Shri  Liladhar  Kotoki:

 Will  the  Minister  of  External]  Affairs
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 take  any  fresh  measures  to  regain  our
 land  in  Cachar-Sylhet  sector  which  is
 at  present  under  the  illegal  posses-
 sion  of  Pakistan  since  ‘1963;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  External  Affairs
 (Shri  M  C.  Chagla):  (a)  and  (b).
 The  Directors  of  Land  Records  and
 Surveys  of  Assam  and  East  Pakistan
 afe  periodically  meeting  in  an  effort
 to  demarcate  the  boundary;  but  be-
 fore  demarcation  can  take  place,  there
 has  to  be  agreement  regarding  the
 border  dispute  raised  by  Pakistan.
 Pakistan's  negative  attitude  towards
 any  talks  with  India  make  any  settle-
 ment  of  the  border  question  im-
 possible,

 Discussion  with  Polish  Ambassador  on
 International  Control  Commission

 in  Vietnam
 #1625,  Shri  D.  N.  Deb:

 Shri  M.  0.  Majhi:
 Shri  D.  Amat:
 Shri  G.  C.  Naik:

 Wil]  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  hag  dis-
 cussions  with  the  Polish  Ambassador
 on  the  problems  currently  being  faced
 by  the  International  Control  Com-
 mission  in  Vietnam  on  the  i7th  July,
 96’;  and

 (४१  if  so,  the  main  points  discussed
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 The  Minister  of  External  Affairs

 (Shri  M.  ९.  Chagla):  (a)  The  Polish
 Ambassador  called  on  the  Minister  for
 External  Affairs  on  17th  July,  967
 and  had  a  genera]  exchange  of  views
 on  various  matters  including  problems
 currently  before  the  International
 Control]  Commission  in  Vietnam.

 (b)  The  discussions  were  of  a  con-
 fidential  nature  and  it  would  not  be
 appropriate  tg  indicate  the  points
 covered.

 पाकिस्तान  की  लेलों  में  भारतीय  राजनैतिक
 बन्दी

 *i626.  शी दूयशवस्त  सिह  कुदवाहः
 श्री  रघुबीर  सिह  शास्त्री  :
 श्री  झात्म  दास:
 शो  रामावतार  शर्मा:
 श्री  प्रकादवीर  शास्त्री:
 शी  शिवकुमार  शझाल्त्री  :
 To  सूर्य  प्रकाश  पुरी  :
 थी  हम्म  चन्द  कछवाय:
 क्री  यज्ञवत्त  दार्मा:
 श्री  बेणी  शकर  दार्मा:
 श्री  जगप्ताथ  राव  जोती :
 शी  ही०  पी०  क्षाह:

 क्या  बेवेंशिक-कार्य  मन्‍्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वी  पाकि-
 स्तान  की  जलों  में  कुछ  भारतीय  राजनैतिक
 बन्दियों  के  साथ  बड़ा  दुब्यंवहार  किया  जा
 रहा  है  ;

 (ख)  क्‍या  उन्हें  रिहा  करवाने  के  लिये
 शब  तक  कोई  कार्यवाही  की  गई  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  पूर्वी
 पाकिस्तान  की  जलों  में  ल्मल्पसंख्यक  जातियों
 के  कुछ  लोगों  तथा  पूर्वी  पाकिस्तान  को  स्वतन्त्र
 कराने  की  मांग  का  समर्थन  करने  वाले  लोगों
 पर  भी  भीषण  अत्याचार  किये  जा  रहे  हैं;  भौर

 (घ)  यदि  a,  at  इस  सम्बन्ध  में  सर-
 कार  की  प्रतिक्रिया  क्‍या  है
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 वैदेशिक-जाप  मंत्री  (भी  Fo  Fo
 चागला :  (क)  पूर्व  पाकिस्तान  में  कोई
 मायतीय  राजनीतिक  कैदी  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  पाकिस्तान  की  प्रेस  रिपोर्टों  के

 प्रनुसार  बड़ी  संख्या  में  पूर्व  पाकिस्तानियों  को,
 जिनमें  अल्पसंख्यक  समुदाय  के  कुछ  सदस्य
 शामिल  हैं,  राजनीतिक  कारणों  से  पूर्व  पाकि-
 स्तान  में  कैद  में  रखा  गया  है।  उन्हीं  रिपोर्टों  के

 अनुसार  इनमें  से  कुछ  राजनीतिक  कैदिय  की
 दशा  बड़ी  खराब  बताई  जाती  है  1

 (4)  यहू  पाकिस्तान  सरकार  का
 प्रन्दरती  मामला  है  |

 पाकिस्तान  में  पेशावर  के  निकट  झमरीको
 संनिक  प्रड्ा

 “1627.  डा०  सूर्य  प्रकाद्ा  पुरी:
 श्री  प्रकाशवोर  शास्त्री
 क्री  रामावतार  दार्मा:
 श्री  यशवन्त  सिंह  कुशवाह  :

 ही  ना  Slo  कर्मा:
 st  Ho  यू:
 शनी  wo  प्र०  सिंह  देव  :

 झी  wo  fro  यधुकर:
 शमी  रामावतार  शास्त्री:
 हरी  असादोश्षर  सिह

 क्या  वैदेक्षिक-कार्य  मन्त्री  यह  बताते  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भ्रमरीका  ने
 पाकिस्तान  में  पेशावर  के  निकट  एक  नया
 सैनिक  अड्डा  बनाया  है;

 (ख)  क्या  यह  सैनिक  भ्रड्डा  दक्षिण
 पूर्व  एशिया  सन्धि  संगठन  (सियटों )  और
 सेष्ट्रल  द्रीटी  झाग॑नाइजशन  6  सैन्टो)
 ब्रन्तर्गत  बनाया  गया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  अड्‌डे
 को  उन  नये  अड्डों  में  शामिल  नहीं  किया  गया
 था  जिन्हें  श्रमरीका  ने  गत  भारत-पाकिस्तान
 संघर्ष  में  खाली  किया  था  ;

 (घ)  क्या  यह  भी  सच  है  कि  ग्रमरीका
 पाकिस्तान  को  इस  अड्डे  क।  प्रति  वर्ष  दस
 करोड़  डालर  किराया  देगा  ज्ो  पाकिस्तान,
 नेपाल,  भारत,  बर्मा,  श्रीलंका  और  भप्रफगानि-
 स्तान  में  जासूसी  के  काम  १२  खर्च  करेगा;  और

 (3)  यदि  हां,  तो  इस  बारे  में  सरवार
 की  क्या  प्रतिक्रिया  है  ?

 बैदेशिकन्फाय  संत्रो  (भी  qo  fo  भागला )
 (क)  ज्ञी  नहीं  |  सरकार  के  पास
 जो  सूचना  सुलभ  है,  उसके  प्मुसार  झब  भी
 पेशाबर  के  नजदीक  एक  भ्रमरीकी  अड्डा  है  ny

 ag  weet  सितम्बर  i965  की  लड़ाई  के
 पहले  से  ही  पाकिस्तान  में  बना  हा  है  प्रम-
 सीका  ने  भौर  कोई  तया  भ्रड्डा  नही  बनाया  है  ।
 वर्तमान  अमरीकी  सुविधा  के  बारे  में  भ्रमरीकी
 और  पाकिस्तान  के  बीच  कोई  नया  प्रबन्ध

 होने  की  सरकार  को  जानकारी  नहीं  है  t

 (@),  हमारी  सूचता  के  भ्रभुसार  पहुं  '

 भंदढा  सीटों  (SEATO)  प्रथवा  |  सैन्टो
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 (CENTO)  के  भ्रस्तर्गत  स्थापित  नहीं  किया
 गया  था।

 (ग)  शौर  (घ).  हमारे  पास  कोई
 सूचना  नहीं  है  ।

 (&)  नई  दिल्‍्ली-स्थित  अमरीकी
 राजदूतावास  को  इस  ख़बर  पर  हमारी  चिन्ता
 के  बारे  में  सूचना  दे  दी  गई  है  1  उस  राजदूता-
 वास  ने  हमें  सूचना  दी  है  कि  यह  निन्दनीय
 मनगढ़न्त  कहानी  है  भौर  सचमुच  बेबुनियाद
 है

 Hebel  Mizo  Leader  Laldenga’s  Visit
 to  Britain

 *1628,  Shri  K.  P.  Singh  Deo:
 Shri  Yajna  Datt  Sharma:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Lal-
 denga,  the  Mizo  Rebel  Leader  had
 gone  to  Britain  on  a  Pakistan  Pass-
 port  to  enlist  support  to  Mizo  inde-
 Pemdence  and  to  meet  Shri  Phizo,
 the  Naga  Rebel  Leader;

 (b)  whether  it  is  also  a  fact
 that  during  his  stay  in  Britain,  he
 stayed  in  the  Pakistan  High  Com-
 mission;  and

 (c)  if  so,  Government's  reaction
 thereto?  grill

 The  Minister  of  External  Affairs
 Shry  M.  C.  Chagla):  (a)  Govern-
 ment  of  India  reliably  understand
 that  Laldenga  went  to  Britain  in
 February,  967  on  a  Pakistani  pass-
 Port.

 (b)  There  is  no  confirmation  of
 the  press  reports  that  Laldenga  stay-
 ed  in  the  Pakistan  High  Commission
 during  his  stay  in  Britain.

 (c)  The  Government  of  India  havé
 again  protested  on  4th  July,  १987
 to  the  Government  of  Pakistan
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 against  the  assistance  given  by  them
 to  the  Mizo  hostiles.

 Pakistani  Anti-Indian  Propaganda  is
 Minicoy  Island

 1629,  Shri  M.  L.  Sondhi;
 Shri  E,  EK.  Nayanar;
 Shri  Ganesh  Ghosh:
 Shri  K.  Ramani:
 Shri  P.  Gopalan:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Marandi:
 Shri  Bal  Raj  Madbok:
 Shri  Kanwar  Lal  Gupta:
 Shri  Ram  Singh  Ayarwal:
 Shri  Hardayal  Devgun:
 Shri  K.  P.  Singh  Deo:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Pakistani  Press  and  Radio  are
 inciting  the  Muslims  of  Minicoy  Is-
 land  to  take  up  arms  against  India;

 (b)  whether  Government  are
 also  aware  that  the  Pakistan  Com-
 missioner  in  Ceylon  went  to  the
 Independent  Maldive  Islands  and
 suggested  to  the  Sultan  to  establish
 marine  connectiong  with  Pakistani
 Shipping  Compenies;

 (c)  whether  Government  have
 lodged  a  protest  with  the  Pakistan
 Government  in  regard  to  the  matter
 referred  to  in  part  (a)  above  and
 countered  the  Pakistani  propaganda
 in  the  Island;  and

 (d)  in  case  Pakistan’s  efforts  as
 mentioned  in  part  (b)  above  suc-
 ceed,  the  reaction  of  Government
 thereto?

 The  Minister  of  External  Affairs
 (Shri  M,  C.  Chagla):  (a)  There

 has  been  a  news  item  to  this  effect  in
 one  of  the  Pakistani  newspapers  and
 the  news  had  emanated  from  Hong
 Kong.  There  has  been  no
 Radio  propaganda.  The  Govern-
 ment  have  no  information  about  Pa-
 kistan  trying  to  instigate  trouble  i
 Laccadive  Island.
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 (b)  Yes  Sir.  The  Pakistan  High
 Commissioner  in  Ceylon  is  also  ac-
 credited  to  Maldives  and  was  at  Mal-
 dive  between  2th  and  j6th  June,  967
 to  present  his  credentials,  The  Gov-
 ernment  have  no  information  about
 his  subject  of  discussion  with  Maldi-
 ves  authorities.

 (९)  and  (a),  No,  Sir.  Such  press
 reports  have  been  contradicted  by

 the  accadive  representatives  in  Lok
 Sabha.  Government’  are  examining
 the  possibility  of  introducing  alr
 and  boat  links  between  India  and
 Maldives.

 Indo-Pak  talks  on  resumption  of
 Tele-communications

 1630.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  proposal  from  Pakistan  to
 have  official  level  talks  with  India  on
 resumption  of  telecommunications
 between  the  two  countries;

 (b)  if  80,
 thereto;  and

 Government's  reaction

 (c)  the  latest  prospects  for  a  com-
 prehensive  exchange  of  views  on  all
 outstanding  issues  with  Pakistan  in-
 eluding  mutual  reduction  of  armed
 forces  between  India  and  Pakistan?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  and  (b).
 Yes,  Sir.  Diplomatic  exchanges  are
 continuing  on  this  subject.

 (c)  A  copy  of  the  correspondence
 between  myself  and  the  Foreign  Min-
 ister  of  Pakistan  on  the  subject  of
 mutual]  arms  reduction  and  compre-
 hensive  talks  on  all  outstanding
 issues  has  already  been  laid  on  the
 Table  of  the  House.  On  the  question
 of  arms  reduction,  our  attitude  has
 been  very  clearly  explained  to  the
 Government  of  Pakistan  in  my  letter
 of  6th  May,  1967.

 The  House  is  also  aware  that  the
 Government  of  India  is  prepared  to
 have  talks  with  the  Government  of
 Pakistan  on  all  outstanding  issues  at
 any  time,  at  amy  place  and  at  any
 level,

 फिजो  की  पीकिंग  जाते  की  योचना

 *i633.  भी  रामावतार  शर्मा:

 क्या  बैवेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नागा  नेता
 फिज्ञों  जो  इस  समय  लन्दन  में  है,  निकट
 भ्रविष्य  में  पेकिंग  जाने  का  विचार  कर  रहा
 है  |

 (ख)  क्‍या  यह  विद्रोही  नागाझ्नों  के
 सैनिक  मिशन  द्वारा  चीन  से  उनकी  सहायता
 की  जाने  के  लिये  जारी  की  गई  झपील  के
 सन्दर्भ  में  चीन  जा  रहा  है  :

 (ग)  क्‍या  सरकार ने  ब्रिटेन  को  सरकार
 से  यह  अनुरोध  किय।  है  कि  वह  फिजो  को
 पारपत्न  तथा  बोसा  की  सुविधाएं  न  दें  ;
 झौर  ।

 (घ)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है  और  इसके  बारे  में  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 वेदे  शिक-कार्स  मंत्री  (भी  qo  Go  चाग-
 ला):  (क)  भारत  सरकार  को  श्री  फीज़ो  की
 पीकिंग  जाने  की  योजना  के  बारे  में  कोई
 जानकारी  नहीं  है।  यह  ध्यान  देने  की  बात  है
 कि  बहू  ब्रिटिश  नागरिक  है  ।

 (खत)  &  (घ).  प्रहत  नहीं  उठते।



 77433  Written  Answers

 President  Ayub  Khan’s  Autobiography

 *1631-A,  Shri  Srinibas  Misra:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  are
 aware  that  an  autobiography  of  Pre-
 sident  Ayub  Khan  of  Pakistan  is
 due  to  be  published  in  India  by  the
 Oxford  University  Press;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  &xternal  Affairs
 (Shri  M  C.  Coagia):  (a)  [ne  Gov-
 ernment  of  Jndia  have  seen  some
 recent  press  Teporls  staling  that  the
 Oxford  University  Press  ७  going  to
 release  in  India  an  Indian  ediuon  of
 President  Ayub  Khan's  forthcoming
 Autobiography.

 (b)  The  Government  have  not  re-
 ceived  any  request  from  the  publi-
 shers  regarding  tne  import  or  publi-
 cation  of  the  pook  in  India  so  far.
 Hence  the  question  of  Government  of
 India  reacting  thereto  is  somewhat
 premature.

 Demolition  of  Border  Pillar  Posts  in
 East  Pakistan

 #1682,  Shri  Raghuvir  Singh
 Shastri:

 Shr  Prakash  Vir  Shastri:
 Shri  Mahant  Digvijai  Nath:

 Shri  Ram  Avtar  Sharma:
 Shri  Atam  Das:
 Shri  Shiy  Eumar  shastri:
 Sbri  ¥,  8S.  Kushwah:

 Dr.  Surya  Prakash  Puri:
 Shri  Srichand  Goel:
 Shri  Bal  Raj  Madhok:
 Shr  E  85.  Vidyarthi:

 Shri  Sharda  Nand:
 Shri  Jaganath  Rao  Joshi;
 Shri  K.  P.  Singh  Deo:

 Shri  Bedabrata  Barua:
 Shri  Marandi;
 Shri  D.  N.  Deb:
 Shri  0,  Amat:
 Shri  ¥.  A.  Prasad:
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 Shri  N.  EK,  Sanghi:
 Shri  BR,  RK.  Singh  Deo:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  ¢hat  most
 of  .me  porder  pillar  posts  demarcat-
 ing  the  indo-Fakistan  borderg  in
 Mladhugali  in  Karimpur  Pouce  Sta-
 won,  Busumari  and  AndNarkota  areas
 in  Nadia  district  have  been  demuv-
 lished  by  the  Pakistan  authorities;

 (b)  whether  the  aim  of  Pakistan
 behind  the  demolition  of  hese  pillar
 posts  is  to  further  occupy  2.59  square
 mulles  of  the  Indian  territory;

 (c)  whether  it  is  also  a  fact  that
 Pukistan  hag  rehabilitated  those  Mus-
 jims  there  who  hag  migraled  to  Pak-
 istan  trom  India;

 (9)  whether  it  is  also  g  fact  that
 Pakistan  has  occupied  Andharkota
 village  in  the  Indian  territory  and
 they  have  set  up.  some  border  pillar-
 posts  further  inside  the  Indian  terri-
 tory;  and

 (e)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  Yes,  Sir.

 (b)  There  are  no  indications  of
 any  particular  aim.

 (c)  There  is  no  confirmation  of  this
 report.

 (d)  A  portion  of  Andhbarkota  vil-
 lage  is  in  the  adverse  possession  of
 Pakistan  since  partition.  As  regards
 Pakistan  setting  up  some  border  pil-
 lar  posts,  we  have  not  received  any
 confirmation,

 (e)  The  Directorg  of  Land  Records
 of  West  Bengal  and  East  Pakistan
 are  meeting  periodically  to  complete
 the  demarcation,  When  the  demarca-
 tion  ig  completed  the  territories  that
 happen  to  be  in  adverse  possession  of
 one  country,  aS  a  result  of  demarca-
 tion  of  the  border,  will  be  duly  trans-
 ferreg  to  the  other  country.
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 Indian  Nationals  detained  in  Burma

 *1633.  Shrimati  Jyotsna  Chanda:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  298  on  the
 5th  June,  967  and  state  the  further
 Progress  since  made  in  securing  the
 release  and  repatriation  of  the  Indian
 nationals  detained  by  the  Burmese
 Government  for  alleged  economic
 offences  belonging  to  both  the  pre-
 and  post  27th  May,  964  categories?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  There  have
 been  no  further  releases  of  Indian
 mationals  detained  for  economic
 offences,  Our  Embassy  is  pursuing  the
 matter  with  the  Burmese  Govern-
 ment.

 Commercial  Broadcasts  on  A.LR.

 1634.  Shri  Marandi:
 Shri  Y,  A.  Prasad:
 Shri  D,  N.  Patodia:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Com-
 mercia]  advertising  on  All  India
 Radio  which  was  to  siart  from  the
 Ist  August,  967  has  been  postponed;

 (b)  if  80,  the  reasons  therefor;  and

 (c)  when  it  is  likely  to  be  intro-
 duced?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (c).  Yes;  Sir.  The  commercial  ad-
 vertising  which  was  to  start  on  the
 I5th  of  August  has  now  been  post-
 poned  to  Ist  of  November  in  defer-
 ence  to  the  wishes  of  the  publishers.

 Concentration  of  Pakistan  Troops  on
 Rajasthan  border

 °636.  Shri  N.  K.  Sanghi:
 Shri  Chintamani  Panigtaht:
 Shri  Bharat  Singh  Chauhan:

 Shri  Hukam  Chand  Kachwai:
 Shri  8.  S.  Kothari:
 ‘Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  serious  situation  has  arisen  due
 to  the  fact  that  Pakistan  hag  been
 concentrating  its  troops  across  the
 Pakistan  Border  at  Chor,  a  Railway
 Station  25  miles  from  Barmer_  in
 Pakistan;  and

 (b)  if  so,  the  arrangements  being
 made  for  the  security  of  the  Border?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  and  (b).  Nay
 Chor  is  a  regular  Pakistani  military
 station  and  nothing  bas  come  _  to
 notice  which  would  call  for  any  spe-
 cial]  attention,  The  situation  on  the
 other  side  of  the  frontier  in  Rajas-
 than  as  elsewhere  is  kept  constantly
 under  review  and  appropriate  steps
 are  taken  where  necessary.

 Inquiry  about  the  report  of  an  Iranian
 General  Acting  as  Pak.  agent  for

 buying  Jets  in  West  Germany

 *1637,  Shri  Shri  Gopal  Saboo:
 Shri  Llidhar  Kotoki:
 Shri  N.  R.  Laskar:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 made  any  enquiry  into  the  reported
 news  that  an  Iranian  General  had
 acted  as  Pakistan’s  agent  for  buying
 Sabre  Jets  last  year  from  qa  West
 German  arms  dealer;  and

 (b)  if  so,  the  outcome  of  the  en-
 quiry?

 The  Minister  of  External  Affairs
 (Shri  M.  0,  Chagla):  (a)  Yes,  Sir.

 (b)  Our  enquiries  show  that  Gene-
 ral  Toufanian  of  Iran  had  negotiated
 the  dea]  fer  purchase  of  Sabre  Jets.
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 with  the  Government  of  Federal  Re-
 public  of  Germany  on  behalf  of  the
 Iranian  Government  and  not  as  an
 agent  of  the  Government  of  Pakis-
 tan.

 थायु  सेना  मुख्यालय  में  हिम्दी  का  प्रयोग

 *i638.  भी  ह््स्म  स्  कछवाय:
 श्री  जोन  go  त्यागी:
 शबी  यशद  हार्मा :
 शी  जगन्नाथ  राव  जोशी  :
 थी  निहाल  सिह  :
 aft  सत्य  मारायण  सिह  :

 क्या  प्रतिरक्षा  मंत्रों  यह  बताने  कि  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वायुसेना
 पुल्यालय  ने  एक  आदेश  जारी  किया  हैं  कि
 सभी  पत्र  भ्रादि  अ्रंग्रेजी  म  हू  भेजे  जाएं  प्रौर
 हिन्दी  में  नद्दी  ;

 (ख)  यदि  हां,  तो  इस  तरीकें  से  हिन्दा
 का  प्रयोग  बन्द  किये  जाने  के  क्‍या  कारण
 है;  और

 (ग)  इस  संबंध  में  सरकार  ने  क्‍या
 कार्यवाद्यी  की  है  ?

 प्रतिरक्षा  मंत्री  (भी  स्वर्ण  सिह)  ॥  (क)
 जी,  नहीं  ।

 (ख)  प्रश्न  नद्ीं  उठता  ।

 (ग)  प्रश्न  नद्दी  उठता  ।

 Outer  Space  Treaty

 1639,  Shri  Shiva  Chandra  Jha:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  made  some  outer  space  treaty
 with  some  countries;

 (9)  if  so,  which  are  these  countries
 and  what  are  the  terms  of  the  treaty;

 (c)  whether  that  treaty  has  been
 successful;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  Yes,  Sir,  India
 has  signed  q  treaty  entitled:  “Treaty
 on  Principles  Governing  the  Activi-
 ties  of  Stateg  in  the  Exploration  and
 Use  of  Outer  Space,  including  the
 Moon  and  other  Celestial  Bodies.”

 (b)  As  of  June  30,  1967,  86  coun-
 tries  have  signed  the  treaty,  They  are
 as  follows:—

 Afghanistan,  Argentinn,  Austra-
 lia,  Austria,  Belgium,  Bolivia,  Bots-
 wana,  Brazil,  Bulgaria,  Burma,
 Burundi,  Cameroon,  Canada,  Cen-
 tral  African  Republic,  Ceylon,
 Chile,  China,  Colombia,  Congo
 (Kinshasa),  Cyprus,  Czechoslo-
 vakia,  Democratic  Republic  of
 Congo,  Denmark,  Dominican  Re-
 public,  Ecuador,  Ei  Salvador,
 Ethopia,  Finland,  Federal  Re-

 public  of  Germany,  Gambia,  Ghana,
 Greece,  Guyana,  Haiti,  Holy  Sea,
 Honduras,  Hungary,  Iceland,  India,
 (Indonesia,  Iran,  Iraq,  Ireland,  Is-
 rael,  Italy,  Jamaica,  Japan,  Jordan,
 Korea,  Laos,  Lebanon,  Lesotho,
 Luxembourg,  Malaysia.  Mexico,

 Nepal,  Netherlands,  New  Zealand,
 Nicaragua,  Niger,  Norway,  Panama,
 Peru,  Philippines,  Poland,  Romania,
 Rwanda,  San  Marino,  Sicrra  Leone,
 Somalia,  South  Africa,  Sweden,
 Switzerland,  Thailand,  Toyo.  Tunl-
 sia,  Turkey,  Union  of  Soviet  Soci-
 alist  Republics,  United  Arab  Re-

 public,  United  Kingdom,  United
 States,  Upper  Volta,  Uruguay,
 Venezuela,  Vietnam  and  Yugosla-
 via.  The  treaty  has  not  yet  entered
 into  force  because  five  Governments,
 including  the  three  d
 Powers,  have  not  yet  deposited  their
 instruments  of  ratification.  Ag  re-
 gards  its  terms,  the  treaty  consists
 of  a  preamble  and  77  articles,  The
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 salient  features  of  the  treaty  may
 be  summed  up  as  follows:

 (l)  The  exploration  and  use  of
 outer  space,  including  the  moon
 and  other  celestial  bodies,  should
 be  carried  out  for  the  benefit  and
 in  interests  of  all  countries,

 (2)  Such  exploration  and  use
 shoulg  not  Jead  to  national  appro-
 priation  or  claims  of  sovereignty.

 (3)  The  establishment  of  mi-
 litary  bases  and  installations,  the
 testing  of  weapons  and  the  con-
 duct  of  military  manoeuvres  on
 celestial  bodies,  are  prohibited.

 (4)  The  orbiting  of  weapons  of
 mass  destruction  in  outer  space
 and  their  installation  is  prohibit-
 ed.

 (5)  The  contamination  of  celes-
 tial  bodies  and  adverse  changes

 in  the  earth’s  atmosphere  in  the
 course  of  space  exploration
 should  be  avoided.

 (6)  The  celestial  bodies  will  be
 freely  accessible  to  all  States,

 (९)  To  wir  knowledge,  the  treaty
 has  not  yet  entered  into  force.  There-
 fore,  the  answer  to  the  question  whe-
 ther  the  treaty  has  been  successful
 will  depend  upon  further  develop-
 ments.  The  response  to  signing  the
 treaty  has  been  on  a  universal  basis.

 ((d)  Does  not  arise.

 Broadcasts  from  Mosoow  Radio

 *1640.  Shri  Kameshwar  Singh:
 Shri  A.  sreedharan:
 Shri  Sequeira:
 Shri  Shinkre:
 Shri  Kanwar  Lal  Gupta:
 Shri  N.  K.  Somani:
 Shri  M,  Amersey:
 Shri  Swell:
 Shri  satya  Narain  Singh:
 Shri  K.  P.  Singh  Deo:

 Shri  D.  N.  Patodia:
 Shri  Ranga:
 Shri  B.  K.  Amin:
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 Shri  Rabi  Eay:
 Shri  J.  8,  Singh:
 Shri  Bal  Raj  Madhok:
 Shri  Jagannath  Rao  Joshi:
 Kumari  Rajani  Gandha:
 Shrimati  Lakshmikan-

 thamma:
 Shri  N,  P,  Yadab:
 Shri  Nihal  Singh:
 Shri  Kikar  Singh:
 Shri  Ghayoor  Ali  Khan:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  towards  the  Broad-
 casts  from  Radio  Moscow  in  Bengali
 and  not  from  “Radio  Peace  and  Pro-
 gress”  in  the  last  fortnight;

 (b)  if  so,  whether  Government  have
 lodged  a  strong  protest  as  to  why
 they  interfere  with  the  country’s  in-
 ternal  political  life;  and

 (ec)  if  so,  the  reaction  of  the
 U.S.S.R.  Government  thereto?

 The  Minister  of  External  Affairs
 (Shri  M.  0,  Chagla):  (a)  and  (b).
 News  bulletins  broadcast  by  radio
 Moscow  in  Bengali  during  the  fort-
 night  referred  to,  did  not  contain  any
 news  item  which  could  be  regarded
 as  interference  in  our  internal  poli-
 tical  life,

 (c)  Does  not  arise.

 Atrocities  on  Budhist  minorities  i!
 East  Pakistan

 *1641,  Shri  Samar  Guha:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 5th  July,  965  the  Budhist  Behar  of
 village  Rajanagar,  P.  8,  Rangunia  of
 Chittagong  district  in  East  Pakistan
 has  been  destroyed  and  defiled  and
 its  chief  priest  Rajguru  Rajaratna  Ma-
 hasthabir,  a  75  years  old  Budhist
 scholar  hes  bem  killed;
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 (9)  if  go,  whether  such  successive
 atrocities  on  the  Budhist  minorities
 nave  caused  large  scale  exodus  into
 india;  and

 (c)  whether  Government  will  draw
 the  attention  of  the  Budhist  world  to
 these  Pak.  atrocities  on  Budhist  mino-
 rities  so  that  their  safety  and  secu-
 rity  could  be  assured?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  to  (c).  A
 statement  on  this  subject  was  laid
 by  me  on  the  Table  of  the  House  on
 August  2,  1967.  I  may  only  add  that
 according  to  press  reports,  the  date  of
 the  incident  involving  the  murder  of
 the  chief  Budhist  priest  of  Rajanagar
 Behar  is  July  5,  967.  and  noi  July
 5,  1965.

 पाकिस्तान  में  लजरबस्व  भारतीय  युद्ध  बस्वियों
 की  मृत्यु

 *i642.  ot  श्रकाशबीर  दाहती :
 श्री  रामावतार  शर्मा
 शी  यदावन्त  सिंह  कुदावाह :
 श्री  महुस्त  विग्विजय  नाथ:
 श्री  भारत  सिह  चौहान:
 श्री  जगप्ताथ  राव  जोशी:
 श्री  हुक्म  चन्द  कछवाय :
 श्री  जा०  co  वर्मा:
 श्री  जि०  व०  सिंह :
 श्री  wo  प्र०  सिंह  वेव :
 श्री  झात्म  दास:
 Bro  |-..  प्रकांश  पुरी:
 श्री  रघुबीर  सिह  शास्त्री

 बी  शिव  कुमार  शास्त्री  H
 HW

 क्या  रक्षा  मंत्री  यह  बताने  की  क्रपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पाकिस्तान
 में  7  भारतीय  युद्धंवन्दियों  की  भ्रस्थियां

 हाल  ही  में  भीरत  की.  वी  हैं;
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 (@)  क्‍या  यह  भी  सच  है  कि  पाकिस्तान
 ने  उन  परिस्थितियों  को  बताने  से  इन्कार
 कर  दिया  है,  जिंनमें  उन  भारतीय  युंद्धवन्दियों
 की  मृत्यु  हुई  थी  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  ने  उन
 लोंगों  की  मृत्यु  होने  के  कारणों  का  पता
 लगाने  के  लिये  पाकिस्तान  की  सरकार  को
 कोई  पत्र  लिखा  है  ;

 (घ)  क्‍या  सरकार  ने  उन  लोगों  के
 श्राश्चितों  को  मुआवजा  दिये  जाने  के  लिये
 भी  पाकिस्तान  सरकार  से  कहा  है;  झौर

 उसके  बारें  में
 भी  क्या  प्रतिक्रिया

 1६3  यदि  हा,  तो
 पाकिस्तान  सरकार
 हैं

 प्रतिरक्षा  मंत्री  (धो  स्वर्ण  सिंह)  :(क)
 जीहां।

 (खि)  तथा  (ग.  जी  नहीं  ।

 जिन  परिस्थितियों  में  यह  चारों  भारतीय
 कैदी  निधन  प्राप्त  हुए,  आई०  सी०  झार०
 सी०  की  मार्फत  प्राप्त  हुए  मृत्यु  प्रमाण  प्रत्रों  में
 उल्लिखित  हैं,  जबकि  न्य  तीन  के  संबंध  में

 मृत्यु  प्रमाण  पत्र  प्रतीक्षित  हैं  ।  भारतीय
 रेडक्रांस  की  मार्फत  आई०  सी०  झार०  सी०
 को  यह  सूचना  शीक्र  प्राप्त  करने  को  बहा
 गया  है  |

 (घ)  तथा  (=)  जी  नहीं  1

 युद्धवन्दियों  से  सेंगत  तीसरे  जनेवा
 में सम्मेलन  i849  ऐसी  उपलब्धि  नहीं

 है  1
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 Delhi  Businessman  sentenced  by  a
 London  Court

 “1643,  Shrimati  Tarkeshwari  Sinha:
 Shri  D.  N,  Tiwari:
 Shri  Onkar  Lal  Berwa:
 Shrj  Jagannath  Rao  Joshi:
 Shri  Hardayal  Devgun:
 Shri  Bent  Shanker  Sharma:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  fact  that  a
 Delhi  businessman  who  was  said  to
 have  imported  narcotics  drugs  worth
 of  £3000  into  Chutney  tins  has  been
 sentenced  to  7  years  imprisonment  by
 a  London  Court;

 (b)  if  so,  whether  it  is  a  fact  that
 Mr.  Richard  Ducan,  prosecuting  the
 above  businessman  said  that  he  had
 collected  a  parcel  of  narcotics  from  a
 London  Hotel  Receptionist  and  the
 parcel  was  ultimately  destined  to  two
 persons,  one  of  whom  was  the  Ist
 Secretary  of  the  Indian  High  Com-
 mission;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  External  Affairs
 (Shri  M,  0.  Chagla):  (a)  Two  Indians
 namely  Rupinder  Singh  Bhasin  and
 Brij  Mohan  Dayal  were  convicted  to
 4  years  and  7  years  imprisonment  res-
 pectively  by  a  London  Court  on  char-
 ges  of  smuggling  drugs  from  India
 to  U.K.  The  exact  value  of  the  drugs
 smuggled  has  however  not  been
 assessed.

 (b)  It  is  incorrect  that  Mr.  Richard
 Ducan,  Prosecuting  Counsel,  had  said
 that  the  consignment  was  meant  also
 for  a  jst  Secretary  of  Indian  High
 Commission,  London.  The  prosecution
 only  read  out  the  letter  recovered
 from  the  possession  of  one  of  the
 accused.  which  wag  fictitious  on  the
 admission  of  Shri  Daval  himself.  The
 letter  amone  other  things  directed
 Dayal  to  deliver  some  mangoes  and
 mangoe  pickle  to  Mr.  Das,  First  Se-
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 cretary  of  Indian  High  Commission.
 The  police  do  not  believe  ¢hat  any  of
 the  contents  of  the  tin  were  delivered
 to  Mr.  Das.

 (c)  Since  no  ‘member  of  our  High
 Commission,  London  js  involved  in
 this  case  and  the  smugglers  have
 been  convicted,  no  further  details
 would  seem  relevant  to  the  ques-
 tion.

 S:oppage  of  payments  by  Banks  and
 other  estab‘ishments  in  Pakistan  to

 Indian  Nationals

 *643-A,  Shri  Bal  Raj  Madhok:
 Shri  8.  S.  Kothari:
 shri  R.  8.  Vidy:  $
 Shri  Bharat  Sing’

 Chauhan:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  panks,
 commercial  and  industrial  establish-
 ments  in  Pakistan  have  stopped  mak-
 ing  all  payments  to  Indian  nationals
 and  concerns  irrespective  of  valid-
 commitments  of  long  standing  under
 orders  of  the  Pakistan  Government;

 (b)  if  so,  whether  the  matter  has
 been  taken  up  with  the  Pakistan
 Government;  and

 (c)  if  so,  with  what  results?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  Yes,  Sir.  All
 payments  due  to  Indian  Nationals  and
 concerng  in  Pakistan  have  been
 stopped  since  Indo-Pak  conflict  in
 September,  1965.

 (b)  and  (c),  This  matter  is  linked
 with  the  question  of  restoration  of
 properties  and  assetg  selzeq  on  both
 sides  at  the  time  of  the  conflict,  The
 Government  of  India  have  repeatedly
 requested  the  Government  of  Pakis-
 tan  to  return  the  assets  and  proper-
 ties  of  our  nationals  on  a  reciprocal
 basis,  The  Government  of  Pakistan
 have  been  told  that  all  the  Indian

 assets  and  properties  in  Pakistan  are
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 in  the  nature  of  a  continuing  trust
 and  any  attempt  on  the  part  of  Pak-
 istan  authorities  to  dispose  th  of
 unilaterally  would  not  only  be  a
 flagrant  violation  of  the  Tashkent  De-
 claration,  under  which  the  Govern-
 ment  of  Pakistan  have  agreed  to  dis-
 cuss  the  return  of  seized  properties
 and  assets,  but  would  also  be  against
 all  norms  of  civilised  law  and  practice.
 They  have  also  been  told  that  the
 Government  of  India  reserved  the
 right  to  claim  full  compensation  for
 any  loss  or  demage  to  these  proper-
 ties  and  assets.  No  reply  has  been
 received  from  the  Government  of
 Pakistan.

 Blockade  of  ships  In  Suez  Canal

 91645.  Shri  Kameshwar  Singh:  ााा।'
 the  Minister  of  External  Affairs  be
 Pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  requested  the  U.N,  to
 study  the  blockade  of  ships  carrying
 foodgrains  for  India  in  Suez  Canal;

 (b)  if  so,  what  is  the  report  of  U.N.
 authorities  in  this  regard:  and

 (c)  the  reaction  of  Government
 thereto?  a]

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Naval  Depot,  Ghatkopar  (Bombay)

 ‘8092,  Shri  Rabi  Ray:
 Shri  Madhu  Limaye:
 Shri  George  Fernandes:
 Shri  J.  मर,  Patel:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  attempted  theft
 at  Naval  Depot,  Ghatkopar,  (Bombay)
 em  the  8th  October,  1968;
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 (b)  whether  the  Officer/Officers
 (Store  House  Assistant  and  others)
 attempting  the  theft  were  caught  red
 handed;

 (c)  whether  the  clothing  material
 sought  to  be  stolen  was  meant  for  the
 Depot  Officer;  and

 (d)  if  so,  the  action  taken  against
 the  culprits  involved?

 The  Minister  of  Defence  (Shri
 SWaran  Singh):  (a)  and  (b).  Govern-
 ment’s  attention  has  been  drawn  to
 the  fact  that  an  employee  of  the  Naval
 Store  Depot,  Ghatkopar  was  appre-
 hended  on  8th  October,  966  while  he
 was  attempting  to  take  out  certain
 articles  from  the  Store  Depot.

 (c)  and  (d).  A  detailed  enquiry  is
 being  conducted  and  appropriate
 action  will  be  taken  after  the  enquiry
 is  completed.

 Reorganisation  of  Planning
 Commission

 8093.  Shri  Sradhakar  Supakar:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  vacancies  in  the
 membership  of  the  Planning  Commis-
 sion  have  been  filled  up;  and

 (b)  if  so,  the  names  of  the  persons
 appointed  as  members  of  the  Plan-
 ning  Commission?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  The  following
 appointments  have  so  far  been  made
 to  the  Planning  Commission:

 Prime  Minister—Chairman

 Dr,  D.  8,  Gadgil—Deputy  Chair-
 man,

 Deputy  Prime  Minister  and
 Minister  of  Finance—Member

 Shri  R.  Venkataraman—Member

 The  names  of  the  other  Members  have
 not  yet  been  Analised.



 “37447  Written  SRAVANA  I6,
 Answers

 Roads  Constructed  by  Border  Roads
 Organisation

 ‘8004,  Shri  Baburao  Patel:  Will  the
 Minister  of  Defence.  be  pleased  to
 state:

 (a)  the  number  of  roads,  their  mile-
 ge  and  locations  constructed  by  the
 Border  Roads  Organisation,  since  its
 inception;

 (b)  the  total  amount  spend  on  such
 toads  so  far;

 (९)  the  number  of  casualties  suffer-
 ed  so  far  by  the  personnel  of  the
 Border  Roads  Organisation;

 (d)  the  annual  expenditure  of  the
 Border  Roads  Organisation;

 (e)  the  average  cost  of  road  per
 mile  and  the  average  life  of  such  a
 road;  and

 (f)  the  number  and  names  of  out-
 wide  contractors  associated  with  the
 Organisation  and  the  percentage  and
 amount  (in  money)  of  work  handled
 by  them  annually?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  immediate
 programme  of  the  Border  Roads
 Development  Board  includes  the  con-
 struction  of  47  new  roads  (the  tetal
 length  of  which  will  be  about  4273
 miles)  and  improvement  of  22  exist-
 ing  roads/tracks  (totalling  2863  miles
 in  length).  Upto  the  3lst  May,  ‘1967,
 formation  of  247]  miles  of  new  roads
 has  been  cut  to  width  varying  from
 8  to  20’.  Improvement  of  existing
 roads  is  in  progress.  It  is  not  feasible
 to  give  linear  progress  of  improve-
 ment.

 The  above  roads  are  located  in
 North  and  North-eastern  border  areas
 covering  the  States  of  Himachal  Pra-
 Pradesh,  Uttar  Pradesh,  Sikkim,  West
 Bengal,  Bhutan,  NEFA,  Assam  (in-

 «eluding  Mizo  Hills)  and  Nagaland.
 (b)  The  total  amount  spent  under

 Capital  Outlay  on  the  construction  of
 i848(Ai)  L.S.D.—3.
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 the  roads  included  in  the  programme
 of  the  Board  upto  3lst  March,  967
 is  Rs.  25.96  crores,
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 (c)  The  total  number  of  casualties
 suffered  by  personnel  employed  in
 Border  Roads  Organisation  upto  30th
 June,  967  was  1367,

 (d)  The  annual  expenditure  of  the
 Border  Roads  Organisation  is  as
 follows:

 Rs.  in  lakhs
 1960-61  56.77
 1961-62  3.09
 1962-63  211,80
 1963-64  96.03
 1964-65  25.8
 1965-66  220.38
 1966-67  230.23

 (e)  The  cost  of  construction  of
 roads  varies  from  place  to  place
 depending  on  altitude,  soil  strata,  cli-
 mate,  rainfall,  working  conditions  pre-
 vailing  in  the  particular  area  and
 period  given  for  completion  of  work.
 The  cost  of  formation  cutting  of  a
 20  ft.  wide  road  (with  temporary
 bridges)  has  been  varying  from  Rs.  4
 lakhs  to  Rs.  0  lakhs  per  mile.

 After  a  road  has  been  surfaced,  the
 life  of  the  road  can  be  extended  by
 proper  maintenance  and  quick  con-
 struction  of  repair  works,

 (f)  The  projects  entrusted  to  Border
 Roads  Organisation  (i.  General
 Reserve  Engineer  Force)  are  executed
 departmentally  and  no  work  is  nor-
 mally  given  to  an  outside  contractor.
 Small  works  are  sometimes  given  to
 local  contractors.  In  the  case  of
 specialised  works  like  construction  of
 R.C.C,  bridges,  tunnels  etc.,  work  has
 been  entrusted  to  outside  contractors,
 The  names  of  outside  contractors  who-
 have  been  awarded  contracts  and  the
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 approximate  value  of  contracts  award-
 red  are  given  below:

 Total  value  of
 Contracts.
 (In  lakhs)

 Messrs.  Hindustan
 Construction  Co.
 Ltd.,  Bombay

 Rs.  139.18
 Messrs.  Bildrite  Con-

 struction  Co
 Calcutta  Rs,  68.70

 The  percentage  of  work  done
 through  outside  contractors  is  there-
 fore  not  appreciable,

 As  regards  projects  entrusted  to
 PWDs,  complete  information  is  not
 readily  available,

 Air-Conditioning  Plant  at  Trombay

 8095.  Shri  Samar  Guha:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  main  consideration  which
 necessitated  the  construction  of  an
 Air-Conditioning  Plant  at  Trombay
 under  the  Atomic  Energy  Commission;
 and

 (b)  the  reasons  for  the  Nuclear
 Industrial  Complex  at  Hyderabad
 undertaking  the  scheme  to  construct
 laundries  by  themselves?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  The  plant  is  meant  to
 provide  air-conditioning  in  areas
 where  it  is  a  matter  of  functional
 necessity  to  do  so,

 (b)  Laundering  of  work-clothes  is
 intended  as  an  essential  measure  of
 public  safety  against  the  spread  of
 radioactivity.  The  nuclear  fue]  com-
 plex  in  Hyderabad  will  deal  with
 radioactive  materials  and  hence  the
 work-clothes  are  liable  to  radioactive
 contamination.  As  such,  the  launder-
 ing  of  such  clothes  which  require  de-
 -contamination  has  to  be  done  at  the
 premises,
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 स्थल  सेना,  नौ  सेना  तथा  वायु  सेना  में  भ्रमुसूचित
 जातियों  तथा  प्नुसूचित  ग्रादिम  जातियों  के

 प्रशिक्षित  ग्रधिकारी

 8096.  श्री  राम  चना  बीरप्पा:  क्या
 ग्क्या  मंत्री  यह  बताने  की  कृपा  क  रेंगे  कि  960
 से  1966 तक  की  अवधि  में  स्थल  सेना,  वायु
 सेना  तथा  नौ  सेना  में  अनुसूचित  जातियों
 तथा  ग्रनुसूचित  श्रादिम  जातियों  के  बितने
 अधिकारियों  को  प्रतिरक्षा  प्रशिक्षण  संरथानों
 में  प्रशिक्षण  पाट्यक्रमों  के  लिये  भेजा  गया  और
 उनके  पदनाम  क्‍या  थे  ?

 प्रतिरक्षा  संत्रालय  में  राज्य-मंत्री  (शो
 Wo  रा०  भगत)  :  सूचना  सहज  Phos
 नहीं  है,  और  यथा  समय  सभा  के  पटलपर
 रखदो  जाएगी  |

 Church  in  Katcha  Dive,  Rameswaram

 8097.  Shri  Kiruttinan:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  church  built  up  by  Indian  Fisher-
 men  in  the  Katcha  Dive  near  Rames-
 waram;

 (b)  whether  it  is  also  a  fact  that
 the  people  from  Ceylon  and  Govern-
 ment  officials  and  Navy  forces  of  the
 Ceylon  Government  are  freely  allow-
 ed  to  enter  into  the  Island,  and  take
 away  all  the  income  of  the  church  to
 Ceylon;  and

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  M.  Cc.  Chagla):  (a)  There  is  #
 church  at  Kachcha  Thivu  island.

 (b)  Government  have  no  informa-
 tion  that  this  church  has  any  income.
 It  is  understood  that  religious  cere-
 monies  are  held  in  the  church  once  छ.
 year,  which  are  attended  by  Indians

 (c)  Does  not  arise.
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 Naval  Base  in  Kachchativu  Island

 9098,  Shri  Kiruttinan:  Will  the
 Minister  of  Defence  be  pleased  to
 state  whether  Government  propose  to
 build  up  a  Naval  base  in  the  Kach-
 chativu  Island  near  Rameswaram?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  No,  Sir.

 Technical  Staff  in  AIR,

 8099.  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  382  on  the  4th  April,  966
 and  state:

 (a)  the  progress  since  made  in  fil-
 ling  up  the  vacant  posts  in  class  I
 engineering  cadre;

 (b)  the  total  number  of  permanent
 posts  of  Class  III  technical  staff
 against  which  no  confirmation  has
 been  made  so  far;  and

 (c)  the  time  expected  to  be  taken
 for  doing  this?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  हू,  Shah):  (a)
 Out  of  44  posts  reported  vacant  on
 ist  March,  966  in  reply  to  question
 No.  382  of  the  4th  April,  1966,  $
 Posts  have  since  been  filled  in.  How-
 ever,  during  the  period  from  Ist
 March,  966  to  3lst  July,  1967,  30
 more  posts  were  created  in  Class  I
 engineering  cadres.  At  present  a  total
 of  36  posts  in  Class  I  engineering
 cadres  are  lying  vacant,

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  shortly.

 Technical  Staff  in  A.LR.

 8100,  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question

 SRAVANA  16,  889  (SAKA)  Written  37452 Answers
 No.  639  on  the  7th  November,  966
 and  state:

 (a)  whether  it  is  a  fact  that  quali-
 fied  and  suitable  persons  are  avail-
 able  in  the  All  India  Radio  for  filling
 up  the  posts  of  draughtsmen  and
 tracers;

 (b)  if  so,  the  reasons  for  not  filling
 up  the  vacancies  so  far;  and

 (c)  whether  the  Employment  Ex-
 change  has  given  a  ‘Non-Availability’
 Certificate?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  हू,  Shah):  (a)
 Yes,  Sir.

 (b)  For  want  of  adequate  work-
 load  and  in  view  of  the  pressing  need
 for  economy,  only  two  posts  each  in
 the  category  of  Draughtsman  Grade  I
 and  JI  have  been  filled  up.  However,
 with  the  finalisation  of  the  Fourth
 Plan  proposals,  more  posts  of
 Draughtsman,  Tracer  etc,  will  be  fill-
 ed  up  consistent  with  the  additional
 work-load.

 (c)  No,  Sir.

 “Attache  (Geography)”  in  U.S.
 Embassy,  New  Delhi

 $0l.  Shri  Eswara  Reddy:  Will  the
 Minister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  an  Attache  in
 U.S,  Embassy  in  New  Delhi  whose
 designation  js  Attache  (Geography);
 and

 (b)  if  so,  what  are  his  duties  in  this
 country?

 The  Minister  of  External  Affairs
 (Shri  M.  rom  Chagla):  (a)  There  is  an

 official  in  the  U.S.  Embassy  designated
 as  “Geographic  Attache”.

 (b)  The  duties  of  any  diplomatic
 official  may  consist  of  whatever  func-
 tions  permitted  under  international
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 law  which  his  Government  may  assign
 to  him,  In  this  case  we  understand  (ख)  पाकिस्तान  सरकार  ने  हमे
 the  Geographic  Attache’s  function  is  सपना  दो  है  कि  सुरक्षा  परिषद  मैं  967
 to  assist  the  U.S.  Agency  for  Inter-  के  अंत  में  जापान  के  हट  जाने  से  जो  जगह national  Development  (USAID)  Pro-  पोर्ग  उसपर

 >
 gramme  in  providing  basic  physical

 खाली  होगी  उसपर  उसने  चुनाव  लड़न  का
 data  in  planning  projects  for  the  Gov-  निश्चय  किया  है,  और  हमारा  समर्थन  मांगा
 ernment  of  India  in  agriculture,  irri-  7
 gation,  drainage,  flood  control  and
 power  projects;  to  coordinate  mapping
 needs  and  programmes  with  the  appro-  (7)  भारत  सरकार  ने

 अभी
 कोई

 priate  offices  of  the  Government  of  निर्णय  नहीं  लिया  है।  आमतौर  में  इसका
 India  where  inadequate  maps  exist  in  नर्णय  fi areas  proposed  to  be  developed;  and  निर्णय

 चुनाव
 के  श्रासपास  ही  कया  जाता

 है
 assist  in  advanced  research  through  जबर्कि  उम्मीदवारों  की  पूरो  सूची  मिल
 the  exchange  of  information  and  ideas  जाती  है  ।
 between  individual]  scholars,  institutes
 and  universities,  including  the  supply
 of  printed  material  on  relevant  sub-
 jects  from  sources  in  the  U.S,  to  विदेशों  से  सरता  ग्रववारी  कागज  शोर
 Indian  Institutions  and  the  supply  of
 Indian  printed  materials  to  US.  weit  लरीदभा
 Institutions.

 8103.  थो  हुम  चन्द  कछवाय  :

 सुरक्षा  परिषद्‌  को  सदस्यता  के  लिये  पाकिस्तान  श्री  राम  सिह  भ्रयरवाल  :
 का  नाम

 क्या  सूचना  झौर  प्रसारण  मंत्री यह  बताने 8i02.  भी  हुफम  ष्वन्व  कछवाय:  की  कृपा  करेंगे  कि  : थ्री  रास  सिह  झयरवाल  :

 (क)  क्‍या  यह  सच  है  कि  सस्ता  अखबारी क्या  बेबेशिक-कार्य  मंत्री
 यह्‌

 बताने
 को  कागज  तथा  मशीनरी  खरीदने  के  लिये

 कृपा  करेंगे  कि  :  उनके  मंत्रालय  ने  अपने  प्रतिनिधिन्रों  को

 (क)  क्‍या  पाऊिस्तान  सरकार  ने  भारत  विदेशों  में  भेजने  का  निर्णय  क्रिया  है;

 सरकार  से  अतुरोध  किया  है  कि  संयुक्त
 राष्ट्र  संघ  में  खालो  सोट  के  लिये  उसका  समर्थन  (ख)  यदि  हां,  तो  इस  पर  कितना
 करे  ;  खच  प्रायगा  ;  और

 ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है;  हे  बे  हे  (ग)  किन-किन  देशों  के  साथ  बातचीत
 ‘

 करने  का  विचार  है  ?
 (ग)  इस  संबंध  में  सरकार  ने  क्‍या

 निर्णय  किया  है  ?
 सुचना तथा  मंत्री  (भी  के०  we

 :  जी,  नहीं
 इेरेसिक-कार्य मंत्री  (थी  मु  क०  चागला):

 झाह)  (5)
 जो

 नहीं।

 (क)  जी  हूां।  (@)  शौर  (ग).  प्रश्न  नहीं  उठते  t
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 Shah  of  Iran’s  offer  to  Mediate
 betwee  India  ang  Pakistan

 ‘s104,  Shri  Madhu  Limaye:
 Shri  s.  M.  Banerjee:
 Shri  George  Fernandes:
 Dr,  Ram  Manohar  Lohia:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  reports  about
 his  discussion  with  the  Shah  of  Iran
 during  his  visit  to  Iran  in  the  third
 week  of  April,  ‘1967;

 (b)  whether  it  is  a  fact  that  the
 Shah  offered  to  mediate  between  India
 and  Pakistan  on  the  Kashmir  issue;
 and

 (c)  if  80,
 thereto?

 Government's  reaction

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  and  (b).

 There  has  been  some  speculation  in
 the  Press  about  the  possibility  of  the
 Shah  of  Iran  mediating  between  India
 and  Pakistan  on  the  Kashmir  issue,
 It  is,  however,  not  a  fact  that  the
 Shah  of  Iran  offered  to  mediate  on
 the  Kashmir  issue  in  his  talks  with
 Foreign  Minister  during  his  visit  to
 Tehran  in  April,  1967.

 (c)  Does  not  arise.

 Bharat  Electronics  Ltd.,  Bangalore

 $105.  Shri  N.  8.  Sharma;
 Shri  Shri  Gopal  Saboo:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  S.  C.  Samanta:
 Shri  A,  EK.  Kisku:
 Shri  8,  N,  Maiti:
 Shri  Tridib  Kumar  Chaudhari;
 Shri  Yashpal  Singh:
 Shri  D.  com  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Maharaj  Singh  Bharati:
 Shri  8.  S.  Kothari:

 SRAVANA  16,  889  (SAKA)  Written  77456 Answers
 Shri  Yajna  Datt  Sharma:
 Shri  6.  K.  Tapuriah:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  Bharat  Electronics
 Ltd.,  Bangalore  have  developed  three
 types  of  radars  with  indigenous  mate-
 rial;

 (b)  if  so,  whether  Government  pro-
 pose  to  produce  radars  on  a  com-
 mercial  scale  for  export;

 (९)  if  so,  the  details  thereof;  and
 (d)  how  they  compare  with  im-

 Ported  radars  in  their  performances
 and  prices?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  Bharat  Electro-
 nics  Limited  have  developed  two  types
 of  radars.  The  third  item,  namely
 the  Fish  Finding  Equipment  (Echo
 Sounder)  developed  by  B.E.L,  also
 operates  on  the  same  principle  as  the
 radar.

 (b)  and  (c).  For  the  present,  the
 production  of  the  radars  in  B.ELL.,  is
 related  only  to  our  requirements.  The
 possibility  of  export  will  be  explored,
 in  due  course,  after  our  requirements
 have  been  substantially  met.

 (d)  The  radars  developed  in  B.E.L.
 compare  favourably  with  imported
 radars  in  prices  and  in  performance,
 In  undertaking  indigenous  develop-
 ment,  the  special  requirements  of  the
 users  are  kept  in  view,

 झाकादशवाणी  से  कवि  गोष्ठी

 8106.  शमी  स०  Wo  सामन्त :
 शी  Wo  go  किस्कु:
 शी  To  ना०  साइतो  :
 शी  तिवित  कुमार  चोधरी:
 शी  यशपाल  सिंह  :

 क्या  सूचना  झौर  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (=)  पिछले दो  वर्षों  से  भ्राकाशवाणी
 के  तत्वावधान  में  गणतंत्र  दिवस  की  पूर्व  संध्या:
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 को  संविधान  की  आ्राठत्रीं  प्रनुसूच्री  में  दी  गई
 विभिन्न  भाषाश्रों  के  कवियों  की  गोण्ठियां  भ्रादि
 प्रायोजित,  जैसा  कि  पहले  प्रतिवर्ष  किया  जाता
 था,  न  किये  जाने  के  क्‍या  कारण  हैं  ;

 (ख)  भाकाशवाणी  द्वारा  श्रायोजित
 भारतीय  भाषाग्नरों  तथा  हिन्दी  के  समारोहों-
 तथा  गोष्ठियों  की  संख्या  पहले  से  कम  करने
 के  क्‍या  कारण  हें;  भौर

 (ग)  यदि  इसका  कारण  घन  की  कमी
 है  तो  शपग्रेंजी के  एमे  कार्यक्रमों  को  कम  न
 करने  के  क्‍या  कारण  हैं  ?

 सूचना  तथा  प्रसारण  मंत्री  (६. |  के०
 के०  शाह):  (क)  966  में,  गणतन्त्र
 दिवस  पर  राष्ट्रीय  कवि  गोष्ठियों  के  लिए
 सभी  ्रायोजन  कर  लिये  गये  थे,  परन्तु
 श्री  लाल  बहादुर  शास्त्री  के निधन  के  कारण
 इसे  स्थगित  कर  देना  पड़ा  ।  यद्यपि  इस  बर्ष
 गोष्ठि  प्रसारण  का  कार्यक्रम  हुआ  फिर
 भी  उसकी  रूप  देखा  में  कुछ  थोड़ा  सा  परिवेत
 करना  पड़ा  था  |

 (ख)  पग्राकाशवाणी  द्वारा  आयोजित
 ऐसे  समारोहों  की  संख्या  में  कमी  नहीं  की
 गई  है।

 (ग)  प्रश्न  नहीं  उठता  ।  फिर  भी,
 *राष्ट्रीय  कवि  गोष्ठी'  जैसा  कोई  भी  कार्यक्रम
 झाकाशवाणी  द्वारा  कभी  भी  प्रंग्रेज़ी  में
 प्रसारित  नहीं  हुआ  है

 Theft  of  Parcels  of  Firearms  in
 Kidderpore  Area

 ‘8107,  Shri  C,  KE.  Bhattacharyya:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a
 parcel  containing  fire-arms  for  the
 Indian  Army  was  broken  open  in
 Hidderpore  area  recently  and  that
 30  sten-guns  were  stolen;
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 (b)  the  steps  taken  to  recover  the
 same  and  punish  the  offenders;  and

 (c)  whether  any  of  these  has  since
 been  recovered?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  A  wagon  containing  a  consign-
 ment  of  carbine  machine  stens  des-
 patched  to  Ordnance  Depot,  Calcutta
 was  found  on  arrival  on  28th  May,
 966  to  have  been  tampered  with.  On
 unloading  the  consignment,  it  was
 found  that  3  chests  containing  30  car-
 bine  machine  stens  were  missing.

 (b)  The  case  is  still  under  police
 investigation.

 (c)  ll  stens  have  so  far  been
 recovered  by  the  Police.

 Field  Publicity  in  Border  Areas

 8108.  Shri  Tridib  Kumar  Chaudhuri:
 Shri  Ss.  C,  Samanta:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  steps  taken  to  strengthen
 the  field  publicity  units  particularly
 in  border  areas;

 (b)  whether  there  is  a  complete  co-
 ordination  between  the  State  and
 Union  publicity  units;  and

 (c)  if  not,  the  attempts  made  in  the
 matter?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 During  the  current  year  30  Field
 Publicity  Units  are  proposed  to  be
 added  for  family  planning  work  and
 0  for  border  publicity.

 (b)  and  (c).  Full  co-ordination  is
 sought  to  be  maintained  between  the
 State  and  the  Central  Publicity  Units
 by  regular  liaison  with  officials  in  the
 State  Governments  as  well  as  through
 co-ordination  committees  specially  set
 up  at  State  and  district  levels.
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 झआाक्जिलरी  कैडेट  कोर  कोर्स  को  बन्द  करना

 8i09.  शी  प्रकाशबोर  झास्जी!  क्‍या
 कक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 a7}5)

 (क)  क्‍या  प्राक्जिलरी  केडेट  कोर
 कोसे  को  बन्द  करने  के  संबंध  में  कुछ  सुझाव
 ईमले  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  जिस  उद्देश्य
 से  यह  कोर्स  बनाया  था  वह  पूरे  नहीं  हुपे
 हैं;

 (ग)  क्‍या  इस  संबंध  में  राज्यों  के  शिक्षा
 मंत्रियों  ने  श्रपने  सुझाव  दिये  हैं  ;  श्रौर

 (घ)  यदि  हां,  तो  उनके  वारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 प्रतिरक्षा  संत्रालय  में  राज्य-मंत्रो  (भी
 ब०  Te  भगत):  (क)  To  सी०  सी०
 योजना  i965-66  *  पहले  से  समाप्त  कर
 दी  गई  है  ।

 (ख)  जी  नहीं  ।

 (ग)  जी  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 Military  Lands  ang  Cantonments
 Departments

 8ll0.  Shri  ss.  S.  Kothari:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  several
 complaints  have  been  received  against
 the  functioning  of  the  Military  Lands
 and  Cantonments  Department;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  and  (b).  Representations  are
 off  and  on  received  regarding  delays
 in  payment  of  compensation  and  other
 matters  with  which  the  Military
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 Lands  and  Cantonments  Directorate
 is  concerned.  All  such  representa-
 tions  are  examined  on  merits  and
 such  action  as  is  considered  appro-
 priate  taken.

 Book  Entitled  “Nai  Chetana”  Publish-
 ed  by  N.C.D.C.  Press

 8lll,  Shri  Nambiar:
 Shri  P.  Gopalan:
 Shri  Mohammad  Ismail:
 Shri  E.  हू,  Nayanar:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  a  Recipe  Book
 “Nai  Chetana”  edited  by  Shrimati
 Kamalini  Raja  and  published  from
 Ranchi  (Bihar)  which  has  not  carri*i
 any  press  line;

 (b)  if  so,  the  action  taken  against
 the  publisher  and  the  printer;

 (c)  whether  Government  have  en-
 quired  about  the  press  where  this
 book  was  printed;  and

 (d)  if  so,  what  are  the  findings?
 The  Minister  of  Information  and

 Broadcasting  (Shri  K.  EK.  Shah):  (a)
 Yes,  Sir.

 (b)  It  is  for  the  State  Government
 to  take  such  action  as  considered  ap-
 propriate  under  the  relevant  provi-
 sions  of  Press  and  Registration  of
 Books  Act  1867.

 (९)  and  (d)  Attention  in  this  con-
 nection  is  invited  to  the  reply  given
 by  the  Minister  of  Steel,  Mines  and
 Metals  to  para  (a)  of  Unstarred
 Question  No.  4938  on  7th  July  1967.

 A.LR’s  Record  of  Interview  with  the
 Editor  of  Blitz

 ‘Bil.  Shri  Bhogendra  Jha:  Will  the
 Minister  of  Information  and  Broad.
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri
 R.  K,  Karanjia,  Editor  of  Blitz  was
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 invited  to  Vietnam  by  the  Govern- ment  of  Democratic  Republic  of  Viet-
 nam;

 (b)  whether  three  officials  of  the ALR.  had  met  Shri  Karanjia  before his  departure  asking  him  to  report as  All  India  Radio  Correspondent  from
 Vienam;

 (c)  whether  after  Shri  Karanjia’s teturn  from  Vietnam,  A.LR.  record-
 ed  his  interview  on  the  7th  May,  last
 but  the  same  was  not  broadcast  for  a
 fortnight;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a) It  was  informally  mentioned  by  Shri
 Karanjia  that  he  was  invited  by  the
 Government  of  North  Vietnam,

 (b)  There  was  a  meeting  between
 PIO,  Shri  Karanjia  and  the  Director
 of  News  Services  in  the  room  of  PIO
 after  Shri  Karanjia  called  on  the
 Principal  Information  Officer  in  Delhi.
 During  the  talk  Shri  Karanjia  offered
 to  send  despatches  for  use  by  AIR
 from  Hanoi.  Shri  Karanjia  also  in-
 formed  Principal  Information  Officer
 that  the  Ministry  of  External  Affairs
 had  given  him  necessary  briefing  and
 he,  therefore,  knew  the  requirements
 of  AIR.  He  was  told  that  cable
 authority  would  be  sent  to  him  after
 consulting  the  Ministry  of  External
 Affairs.  By  the  time  Ministry  of
 External  Affairs’  views  were  receiv-
 ed,  Shri  Karanjia  had  left  Hanoi.

 (c)  and  (a).  On  his  return  from
 Hanoi,  Shri  Karanjia  left  a  copy  of
 an  article  he  had  written  for  Blitz
 with  the  Principal  Information  Officer.
 A  news  story  was  broadcast  in  our
 news  bulletin  on  Apri]  13,  which  men-
 tioned  Shri  Karanjia’s  name.  Shri
 Karanjia  sent  a  talk  to  Principal  In-
 formation  Officer  with  his  letter  of
 I5th  April,  967  and  sent  a  copy  of
 it  direct  to  the  External  Affairs  Minis-
 try.  Before  it  could  be  cleared  the
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 Times  of  India  published  on  28th  and
 29th  of  April  signed  articles  of  Shri
 Karanjia  which  were  mostly  identi-
 cal.  However,  Director  of  News  Ser-
 vices  rang  up  Shri  Karanjia  on  06
 3rd  May  to  inform  him  that  the  talk
 was  being  put  on  the  air.  Shri  Karan-
 jia  said  that  since  it  had  already
 been  published  in  the  Times  of  India, its  broadcast  was  neither  fair  to  him
 nor  to  AIR  and  that  he  was  prepared
 to  be  interviewed  by  AIR  when  he
 would  be  in  Delhi  next.  On  the  6th
 May  the  External  Affairs  Ministry  in-
 formed  AIR  that  they  had  no  objec-
 tion  to  arranging  an  interview  with
 Shri  Karanjia.  In  the  same  evening
 Shri  Karanjia  rang  up  and  said  that
 the  External  Affairs  Ministry  wanted
 him  to  do  an  interview,  which  was
 recorded  on  the  8th  of  May.  Un-
 luckily  the  External  Affairs  Ministry
 took  a  little  time  in  returning  the
 script  of  the  interview.  Meanwhile,
 Shri  Karanjia  wrote  on  the  l9th  of
 May  requesting  that  AIR  should  not
 hroadcast  the  interview.  It  is  regret-
 ted  that  there  was  delay  in  broadcast-
 ing  the  interview.  Hag  it  not  been  for
 the  letter  of  Shri  Karanjia  it  would
 have  been  put  on  the  air.

 एच ०  एफ०-24  विमान

 8113.  श्री  हुकम  चन्द  कछवाय :
 श्री  जगन्नाथ  राव  जोशी  :
 थ्रो  यशपाल  सिंह :
 श्री  झंकार  लाल  बेरवा :
 श्री  हरदयाल  वेवगण:
 क्री  वेणी  हांकर  शर्मा:

 क्या  रक्षा  मंत्री  29  मई,  967  के
 तारांकित  प्रश्न  संख्या  i44  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  ई०-300  इंजनों  वाले  एच०
 एफ०-24  विमानों  की  सभी  उड़ानें  सफल:
 सिद्ध  हुई  हैं  ;
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 (@)  यदि  हां,  तो  सुपरसोनिक  विमान
 बनाने  के  हेतु  सहयोग  लेने  के  लिए  हो  रही
 बातचीत  में  कितनी  प्रगति  हुई  है  ;  बोर

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 ?

 प्रतिरक्षा  मंत्रो  धी  स्वर्ण  सिंह):  (क)
 से  (7).  एब०  एफ०-24  विमान  मेक
 ग्राई०  बी०  एक्स०  यू०  ए०  झार०  में  विकास|-
 घीन  #300  इंजन  के  लिए  फलायिंग
 टेस्ट  बेड  के  तोर  पर  इस्तेमाल  के  लिए  निर्मित
 किया  गया  है  ;  विमान  जो  इस  समय  एक
 ई-300  इंजन  और  एक  आफिस  703
 इंजन  सहित  फिट  किया  गया  है  विकास
 परीक्षण  उड़ानों  पर  है।  अतिस्वन  विमानों
 के  निर्माण  का  प्रम्त  तभी  उठेगा  जब  परीक्षण
 उड़ाने  सफल  पूर्वक  सम्पूर्ण  हो  गई  |

 गन  कंरेज  फेक्टरों  एस्टेट,  जबलपुर  में  गेर
 सरकारी  मकानों  का  धर्जन

 8i4.  श्री  श्रोंकार  सिह:
 थो  हुम  श्वन्व  कछवाय  :

 क्या  रक्षा  मंत्री  3  अप्रैल,  i967  के
 झतारांकित  प्रश्न  संख्या  355  के  उत्तर  में

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  गन  कैरेज  फैक्टरी  एस्टेट,
 जबलपुर  में  गैर-सरकारी  मकान  ग्रजित
 करने  के  प्रस्ताव  पर  इस  बीच  कोई  अन्तिम
 निर्णय  कर  लिया  गया  है  ;  भर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 | ची

 प्रतिरक्षा  संत्रालय  में  राज्य-संत्रो  (थी
 @o  To  भगत  )  :  (क)  झौर  (ख).
 पट्टे  पर  दिए  गए  भूमिक्षेत्रों  की जिन  पर  निजी
 भवन  बनाए  गए  हैं  सरकार  को  भपने  भपने
 इस्तेमाल  के  लिए  भावश्यकता  हूँ,  भौर
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 पट्टेदारों  द्वारा  तय  की  शर्तों  के  श्रतगंत  उक्त

 भूमि  क्षेत्रों  को  लेने  के  लिए  कार्य  किया  जा  रहा
 है।  पट्टेदारों  को  उन  द्वारा  बनाए  गए  भवनों
 के  मुआवजा  झगर  कोई  देय  हो,  निर्धारित
 किया  जाएगा,  शौर  संवंधित  पट्टों  की  शर्तों:
 के  ग्रन्तर्गत  ,दया  जाएगा।

 सेनिक  स्कूल

 Bii5.  sit  झ्ोंकार  सिंह  :
 थ्री  हुकुम  चन्द  कछवाय:

 क्या  रक्षा  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  देश  में
 बैनिक  स्कूल  खोलने  का  उद्देश्य  केवल  यह
 था  कि  आरम्भ  सहो  सैनिक  पद्धति  पर
 प्रशिक्षण  देकर  अच्छे  सैनिक  श्रधिकारी
 तैयार  किये  ज-यें;

 (ख)  दिसम्बर,  t966  तक  कितने
 विद्यार्थियों  ने  राष्ट्रोय  प्रतिरक्षा  श्रकादमी
 द्वारा  आयोजित  परोक्षा  दी  है;

 (ग)  राष्ट्रीय  प्रतिरक्षा  ्रकादमी  में
 प्रवेश  पाने  के  लिये  कितने  छात्र  चुने
 गये  हैं;  और

 (घ)  तत्सम्बन्धो  व्यौरा  क्‍या  है?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मत्री  (भी
 wo  to  भगत)  :  (क)  सैनिक  स्कूलों  को
 योजना  के  मुख्य  उद्देश्य  हैं

 (a)  सशस्त्र  सेनाधों  के  भफसर
 काडरों  कोपूति  के  लिए
 शिक्षा  दृष्टिकोण  से  सुसज्जित
 नौजवानों  की  बढ़ती  मांग  को.

 पूरा  करना  |
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 (2)  राष्ट्रोय  रक्षा  अकादमी  क ेलिए  संयुक्त  राष्ट्र  संध  को  भारत  का  वित्तीय
 भिन्न  राज्यों  से  भर्ती  के  संबंध  श्रशक
 में  विषमता  को  दूर  करना  और

 8116.  श्री  महाराज  सिंह  भारती  :  क्‍या
 (3)  सेवाओ्रों  फे  सेविवर्ग  के  बच्चों  के.  बेदेशिक-कार्य  मंत्री  2  जून,  967  4

 लिए  विशेष  सुरक्षणों  और  प्रतारांकित  प्रश्न  संख्या  2i76  के  उत्तर
 कम  श्राय  वाले  कुटुम्बों  सेआने.  के  सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे
 वाले  लड़कों  को  वित्तोय  सहायता.  कि:

 थ
 तियोनिता के  साधारपर  (क)  कया  संयुक्त  रा  कप  ने  को *

 ऐसा  फार्मूला  बनाया  है  जिसके  अनुसार को  शिक्षा
 कै लिए  ल्

 पब्लिक  सदस्य  देशों  कोएक  निश्चित  धनराशि
 स्कूल  उपल  जमा  करनो  पड़तो  है;  झौर

 (ख)  11841  (ख)  यदि  हां,  तो  उसका  ब्योरा  क्‍या

 (ग)  दौर  (घ).  जुलाई  i967  में
 आरम्भ  होने  वाले  ३8वें  पाद्यक्रम  के  लिए
 आंशिक  प्रवेशों  समेत,  शब  तक  राष्ट्रीय
 रक्षा  झकादमी  में  348  छात्र  प्रवेश  पा

 चुके  हैं।  विस्तार  इस  प्रकार  हैं:--

 30at  पाठ्यक्रम  (जुलाई  963)  5

 3  वां  पाठ्यक्रम  (जनवरी  i964)  8

 39  वां  पाठ्यक्रम  (जुलाई  1964)  29

 33  वां  पाठ्यक्रम  (जनवरी  965)  46

 34  वां  पाठ्यक्रम  (जुलाई  965)  58

 35वां  पाठ्यक्रम  (जनवरी  966)  =  5

 36  वां  पाठ्यक्रम  (जुलाई  966)  47

 37  रवां  पाठ्यक्रम  (जनवरी  967)  =  57

 38  वां  पाठ्यक्रम  (जुलाई  967
 आंशिक  प्रवेश  )  47

 38  वें  पाठ्यक्रम  के  लिए  कुछ  श्ौर  के  प्रवेश
 किए  जाने  की  झाशा  है।

 है?

 बैदेशिक-कार्य  संत्री  (भरी  मु०  Wo  चागला):
 (क)  जी  नहीं।

 (ख)  प्रश्न  नहीं  उठता  t

 Electronics  Corporation  of  India  Ltd.

 8l7.  Shri  M.  R.  Krishma:
 Shri  Samar  Guha:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Electronics  Cor-
 poration  of  India  Ltd,  Andhra  Pra-
 desh,  has  gone  into  production;  and

 (b)  the  target  of  production  set  for
 this  unit  and  whether  all  equipment
 and  facilities  have  been  provided  in
 time  to  enable  the  factory  to  keep
 to  the  production  schedule?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  The  Electronics  Cor-
 poration  of  India  Limited,  Hyderabad
 has  started  production  from  the  Ist
 week  of  July  1967,
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 (b)  During  the  financial  year  1967-
 68,  the  Corporation  which  is  at  present housed  in  temporary  buildings  is  ex-
 Pected  to  produce  equipment  and
 components  worth  about  Rs.  75  lakhs 85  against  Rs.  56.59  lakhs  during
 1966-67.  The  Equipment  and  facili-
 ties  required  for  this  level  of  produc- tion  have  been  provided.

 Lessons  from  West  Asian  War

 $118.  Shri  S.  8,  Kothari:
 Shri  P.  N.  Solanki:
 Shri  s.  K.  Tapuriah:
 Shri  Ranjit  Singh:
 Shri  K.  K.  Nayar:
 Shri  Bharat  singh  Chauhan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  what  were  the  lessons  of  the
 ‘West  Asian  War  for  India;

 (b)  whether  a  Committee  has  been
 ‘set  up  by  Government  to  enquire  and
 draw  such  lessons;

 (c)  if  so,  the  conclusions  arrived  at
 ‘by  the  Committee;  and

 (d)  when  its  Report  is  likely  to  be
 ‘published?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (d).  Analysis
 ‘and  critical  study  of  the  major  mili-
 tary  events  in  the  world  and  advice  to
 Government  in  the  light  of  conclu-
 gions  drawn  there  from  is  one  of
 the  functions  of  the  Chiefs  of  Staff.
 The  conflict  in  West  Asia  has  been
 dealt  with  accordingly.  It  is  an  ac-
 cepted  convention  that  reports  or  re-
 commendations  of  official  Commit-
 tees  of  this  nature  are  not  made
 Public.

 Crawler  Tractors

 8I9.  Shri  M.  Sundarsanam:  Will
 the  Minister  of  Defence  be  pleased
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 to  state:

 (a)  whether  there  igs  any  proposal on  the  part  of  the  Bharat  Earth
 Movers  Ltd.,  to  assemble  new  types of  crawler  tractors;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  R.  Bhagat):
 (a)  and  (b).  Komatsu.  ‘D-120  (235
 H.  P.)  and  D-80  (165.  H.P.)  tractors
 are  included  in  the  approved  pro-
 duction  programme  of  Bharat  Earth
 Movers  Ltd.,  Bangalore.  Recently,  the
 Undertaking  hag  also  come  up  with  a
 proposal  for  the  manufacture  of
 Komatsu  0-50  (86  HP.)  type  tractors
 and  its  application  for  industrial
 licence  for  this  purpose  is  under  con-
 sideration.

 AVRO  748

 8120.  Shri  Cc  0.  Desai:
 Shri  Virendrakumar  Shah:
 Shri  R.  K.  Amin:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  a  major  portion  of
 Avro  748  is  now  assembled  in  India
 and  that  the  cost  of  the  Indian
 made  aircraft  is  double  the  cost,  if
 it  is  imported  from  U.K.;

 (b)  whether  it  is  a  fact  that  the
 Indian  Airlines  Corporation  have  not
 installed  and  do  not  propose  to  instal
 in  Avro  748  any  ancilliary  equipment
 made  in  India;

 (c)  whether  it  is  a  fact  that  the
 Indian  Airlines  Corporation  prefer  the
 ancilliary  equipment  made  in  U.K.
 and  to  import  the  same;

 (d)  if  so,  the  reasons  therefor;

 (e)  the  name  of  person  or  persons
 concerned  in  the  Indian  Airlines  Cor-
 poration  who  take  the  decision  whe-
 ther  the  imported  equipment
 should  be  used  for  the  purpose;  and
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 (f)  how  many  Avro  748  have  been
 delivered  so  far  and  what  is  the
 time  schedule  for  deliveries  of  the
 remaining  Avrog  ordered  by  the
 Indian  Airlines  Corporation?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  A  major  portion
 of  this  plane  is  now  assembled  in
 India,  but  the  cost  of  the  Indian-made
 aircraft  is  not  double  the  cost  of  the
 HS-748  aircraft  imported  from  U.K.
 The  cost  of  production  of  the  HS-748
 in  HAL,  Kanpur  js  under  examina-
 tion  and  our  present  assessment  is
 that  it  would  not  be  in  excess  of  the
 imported  cost  by  more  than  20  per
 cent,

 (b)  No,  Sir.
 (९)  No,  Sir.
 (0)  Does  not  arise.

 (e)  The  items  of  ancillary  equip-
 ment  are  selected  in  the  Indian
 Airlines  Corporation  in  joint  consul-
 tation  by  the  Engineering  Manager,
 Planning  Manager  and  the  Chief  Ope-
 rations  and  Training  Manager.

 (f)  One  aircraft  has  been  delivered
 to  the  Indian  Airlines  Corporation  so
 far.  The  schedule  of  delivery  for
 the  remaining  3  aircraft  is  as  fol-
 lows:—

 1967-63  2
 1968-69  6
 1969-70,  5

 Press  Institute  of  India

 8121,  Shri  Umanath:
 Shri  Ganesh  Ghosh:
 Shri  K.  M.  Abraham:
 Shri  Mohammad  Ismail:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  total  number  of  consultants
 sent  to  the  Press  Institute  of  India  by
 the  International  Press  Institute
 during  the  last  five  years;
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 (b)  the  expenditure  incurred  on
 them  and  the  source  of  funds;

 (c)  whether  the  expenditure  was
 paid  in  dollars  or  rupees;  and

 (d)  the  manner  in  which  the  pay-
 Ment  was  arranged?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  The
 Press  Institute  of  India  is  an  indepen-
 dent  private  organisation  and  the
 Government  of  India  do  not  exer-
 cise  any  control  over  it.  However  in
 response  to  our  request,  the  Press
 Institute  of  India  has  been  good
 enough  to  furnish  the  following  in-
 formation:—

 (a)  Ten  consultants  (including  two
 Indians)  were  sent  by  the  Interna-
 tional  Press  Institute  (zurich)  during
 the  last  five  years  for  periods  varying
 from  one  to  six  months.  One  consul-
 tant  was  sent  twice.  In  two  cases  the
 Press  Institute  of  India  had  to  sup-
 plement  the  original  grants.  One  con-
 sultant  was  paid  Rs.  10,375  as  fee
 for  a  six-month  consultancy.  The
 other  was  paid  Rs.  4,456,  partly  as
 fee  and  partly  as  medical  expenses
 when  he  fell  ill,  also  during  a  six-
 month  consultancy.

 (b)  As  the  expenses  of  these  con-
 sultants  were  met  directly  by  the
 International  Press  Institute,  the
 Presg  Institute  of  India  is  not  aware
 of  the  amount  spent  on  them  or  the
 source  of  funds.

 (c)  and  (d)  Do  not  arise.

 Press  Institute  of  India

 8122.  Shri  Dmanath:
 Shri  Ganesh  Ghosh:
 Shri  K.  M.  Abraham:
 Shri  Mohammad  Ismail:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Press  Institute  of  India  has
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 sent  some  consultants  to  South  Viet-
 nam;
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 (b)  if  so,  the  number  of  such  con-
 sultants  sent  during  the  last  three
 years  and  the  nature  of  their  activi-
 ties:  and

 (९)  who  paid  the  travelling  and
 other  expenses  of  these  Consultants
 and  the  expenditure  incurred  from
 year  to  year  on  them?

 The  Minister  of  External  Affairs
 (Shri  M.  Cc  Chagla):  (a)  No,  Sir,  the

 Press,  Institute  of  India  did  not  send
 any  consultants  to  South  Vietnam.

 (b)  and  (c).  Do  not  arise.

 Import  of  Stores  by  a  U.K.  Govern-
 ment  Establishment  in  Car  Nicobar

 Island

 $123.  Shri  Yajna  Datt  Sharma:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  an  enormous  amount
 of  stores  including  building  materials,
 wireless  equipment,  truck  etc,  was
 imported  by  a  certain  establishment
 of  the  U.K.  Government  into  the
 Island  of  Car  Nicobar  between  April,
 395]  to  June,  1956;

 (b)  whether  the  customs  duty  on
 ‘these  articles  amounting  to  half  a
 Tore  was  imposed  and  recovered;
 -and

 i(c)  if  not,  the  reasons  therefor?

 The  Minister  of  External  Affairs
 ‘(Shri  M.  C.  Chagla):  (a)  to  (c).  The
 U.K.  Government  was  granted  per-

 ‘mission  for  the  importation  of  build-
 ling  materials,  wireless,  equipment,
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 trucks,  petrol,  oil,  lubricants  and
 other  articles  in  connection  with  re-
 pair  and  extension  of  the  airstrip  in
 the  Car  Nicobar  Island  during  the
 period  l-4-95]  to  30-6-1956.

 A  sum  of  Rs.  47,88,803.16  was  as-
 sessed  as  duty  on  the  stores  imported
 by  the  customs  authorities.  This
 figure  has  not  been  accepted  by  the
 British  authorities  who  have  also
 made  some  claims  against  certain  De-
 partments  of  the  Government  of
 India.  A  sum  of  Rs,  2,52,859.16  has
 been  recovered,  The  matter  is  still
 under  correspondence  with  the  British
 High  Commission,  relating  to  the
 recovery  of  balance  from  the  British
 Government.

 प्रघान  मंत्रों  का  सचिवासय

 e124.  शी  कंबर  लाल  गुप्त:
 श्री  राम  गोपाल  |  दालवाले :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  प्रधान  मंत्री  के  सचिवालय  के
 उन  प्रधिकारियों  के  पदनाम  क्या  हैं,  जिनकी

 नियू  वितय  ,  पद-न्नतिथौं  श्रॉंहू  भ्रग्रिम  वाषिक
 वेपन  वृद्धि  के  बारे  में  संघ  लोकतेवा  भ्रायोग
 को  पिछले  तोन  वर्षों  में  सूचना  नहीं  दी  गई
 है;  भौर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 v?

 प्रधान  संत्री  तथा  हाणु  हाक्ति  मंत्री

 (भीमती  इन्दिरा  गांधी)  :  (क)  भोर  (ख).
 ऐसा  कोई  मामला  नहीं  हुभा  जिसमें  संघ
 लोक  सेवा  भायोग  को  सूचना  देना  जरूरी
 7!
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 भारत-पाकित्तान  संघर्ष  में  पकड़ा  गया
 पाकिस्तानी  सेनिक  साथान

 8i25.  ft  कंबर  लाल  गुप्त:  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  भारत-पाकिस्तान  संघर्ष
 में  भारत  के  द्वारा  पकड़े  गयें  पाकिस्तान
 के  सैनिक  सामान  का  ब्यौरा  क्‍या  है;
 दौर

 (ख)  उसमें  से  अब  तक  पाकिस्तान  को
 वापस  किये  गये  सामान  का  व्यौरा  क्‍या  है  ?

 ब्रतिरक्षा  मंत्री  (शी  स्वर्ण  सह):  (क)
 विभिन्न  प्रकार के  हथियारों  और  गोला  बारूद
 की  एक  बड़ो  राशि  और  अन्य  सामान

 हमारी  सेनाझों  द्वारा  पकड़ा  गया  था  जिनमें
 अधिक  महत्व  के  थे.  93  टैंक  और  उनमें
 39  चालू  हालत  में  थे।

 (ख)  जेसा  कि  सदन  में  21,  मार्च
 966  को  उत्तर  दिए  गए  ग्रताराँकित

 प्रश्न  संखया  25i4  के  उत्तर  में  बताया  गया
 था,  युद्ध  के  दौरान  पकड़ा  गया  कोई
 हथियार  और  गोली  बारूद  तथा  सैनिक
 सामान  पाकिस्तान  को  नहीं  लौटाया  गया,
 यद्यपि  कुछ  चल  सम्पत्ति  सदुभावना  के
 तौर  पर  लौटा  दीगई  थी।

 Permanent  Commissions  to  Short
 Service  Commissioned  Officers

 8126.  Shri  A.  Sreedharan:
 Shri  K.  Lakkappa:
 Shri  P.  C.  Adichan:
 Shri  P,  Viswambharan:
 Shri  Mangalathumadom:

 Will  the  Minister  of  Defence
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 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  grant  per-
 manent  commissions  to  those  Short
 Service  Commissioned  Officers  who-
 possess  prescribed  qualifications;  and

 (b)  if  so,  how  many  Short  Service
 Commissioned  Officers  have  been
 absorbeq  in  the  permanent  Commis-
 sions  during  the  last  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  Except  for  Air  Force,  where  te-
 cruitment  is  made  on  permanent  com-
 mission  basis,  Short  Service  Commis-
 sions  are  granted  in  the  Army  (ex-
 cluding  Military  Nursing  Service)  and
 Navy.

 (b)  The  number  of  Short  Service
 Commissioned  Officers  absorbed  in
 permanent  commissions  last  year  is
 988  follows:—

 (i)  Army  Medical  Corps
 (excluding  Military  Nursing
 Service)  i33

 Gi)  Remount  Veterinary
 Corps  (Army)  4

 (iii)  Navy  30

 Applications  for  grant  of  perma-
 nent  commissions  have  been  invited
 from  all  Technical  Short  Service
 Commissioned  Officers.  Those  found
 fit  will  be  granted  permanent  com-
 missions  under  the  terms  and  condi-
 tions  laid  down  in  Army  Instructions
 1/8/88.

 Ag  regards  Short  Service  Commis-
 sioned  (non-technical)  Officers,  asses-
 ment  for  grant  of  permanent  commis-
 sions  will  be  made  only  in  the  5th
 year  of  their  short  service  commission
 service.  As  the  grant  of  short  service-
 commissions  commenced  in  1965,  the
 first  batch  of  short  service  commis-
 sioned  (non-technical)  officers  _  will.

 be  come  up  for  consideration  in  1970.
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 Syllabus  for  National  Defence  office  is  manned  by  a  mature  and
 Academy  enlightened  person  of  eminence  with

 ‘S187.  Shri  A.  Sreedharan:
 Shri  Vishwambharan:
 Shri  K.  LakKappa:
 Shri  P.  0.  Adichan:
 Shri  Mangalathumadom:

 Will  the  Minister  of  Defemce  be
 Pleased  to  state:

 (a)  whether  Government  appointed
 an  Expert  Committee  of  eminent  edu-
 eationists  to  examine  the  syllabus  and
 to  suggest  suitable  modifications  in
 the  curriculum  of  National  Defence
 Academy;  and

 (b)  if
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  A  Committee  of  Experts  is  being
 set  up  to  revise  the  syllabus  of  ins-
 ‘truction  at  the  National  Defence  Aca-
 demy.

 so,  the  recommendations

 (b)  Does  not  arise.

 Qualifications  for  Chairmzy  of  Boara
 of  Film  Censor

 3128,  Shri  A.  Sreedbaran: Shri  Srinivas  Misra:
 Shri  P.  0,  Adichan:

 Shri  Mangalathumadam:

 Will  the  Minister  of  Information  and
 Broacasting  be  pleased  to  state:

 (a)  whether  the  Government  .  have
 laid  down  the  basic  qualifications  for
 the  Chairman  of  the  Board  of  Film
 Censors;  and

 (b)  if  so,  what  are  they?
 The  Minis:er  of  Information  and

 Broadcasting  (Shri  K.  हू,  Shah):  (a)
 and  (b).  It  has  not  been  fuund
 necessary  to  lay  down  any  specific
 qualification  for  the  post.  Care  is
 Wowever  taken  to  ensure  that  the

 a  rich  and  varied  background  of  cul-
 tural  appreciation  and  possessing  a
 judicious  mind  and  artistic  tempera-
 ment.  In  their  latest  report  the
 Estimates  Committee  have  observed:

 “The  Committee  are  generally  in.
 agreement  with  the  views  of  the  Gov-
 ernment  that  the  Chairman  of  the
 Board  of  Film  Censors  shou.d  be  an
 enlightened  public  figure  possessing  a
 cultural  background  and  ५  judicial
 and  artistic  temperament.  They,  how-
 ever,  feel  that  the  Chairman  should
 also  have  a  wide  understanding  of  the
 movie  medium  and  appreciation  of
 the  film  as  a  medium  of  art.”  On  full
 consideration  Government  feel  that
 by  and  large  they  have  observed
 these  suggestions  in  spirit.

 Bam  on  Display  of  Netaji's  Photo-
 graph  in  unit  lines

 §29.  Shri  Samar  Guha:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 .a)  whether  it  is  a  fact  that  the-
 photograph  of  Netaji  Subhash  Chan-
 dra  Bose  is  not  displayed  in  Unit
 Lines,  Quarter  Guards  or  Recreation:
 Rooms;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  propose  ६0 -

 issue  directions  for  displaying  Neta-
 ji's  photograpn  in  military  uniform
 in  Unit  Lines  and  other  military  offi-
 ces;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-.
 try  of  Defence  (Shri  8.  R.  Bhagat):
 (a)  Yes,  Sir,

 (b)  With  the  exception  of  Mahatma:
 Gandhi,  no  photograph  of  any  other
 non-official  person,  is  permitted  to  be-
 displayed  in  Unit  lines,  etc.
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 (ec)  No,  Sir.

 ‘(d)  Government  do  not  consider
 ‘any  change  in  the  existing  instruc-
 tions  necessary.

 सध्य  प्रदेश  में  सेनिक  स्कूल

 8130.  भी  fo  Wo  वीक्षित  :  क्‍या  रक्षा
 उम्मंज्ञी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेस  में  कितने  सैनिक

 स्क्ल  हैं  शोर  वे  किन-किन  स्थानों  पर

 (ख)  उनमें  कितने-कितने  छात्र  शिक्षा
 भ्ाप्त  कर  रह ेहैं  ;  भौर

 (ग)  उन  पर  प्रति  वर्ष  कितना  खच
 धाता  है  ?

 प्रतिरक्षा  संत्रालय  सें  राज्य-मंत्री  (भी
 Mo  to  भगत):  (क)  एक  रेवा  में  t

 (@)  30  जून,  967  तक  313.

 (ग)  चालू  वर्ष  के  लिए  स्कूल  का

 पझनुमोदित  बजट  5,00,000  रुपये  का  है  ।
 i966  वर्ष  के  लिए  285  लड़कों  के  लिए

 कूल  खर्च  या4,  43,  000  रुपये

 "Protest  by  the  U.K.  High  Commissioner
 in  India  over  the  take-over  of

 Calcutta  Tramways  Co.

 8131,  Shri  KameshWar  Singh:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.K.  High  Commissioner  in  India  has

 “protested  over  the  proposed  take-over
 -of  the  Calcutta  Tramways  Company;

 (b)  if  ‘no,  the  text  of  the  protest;
 and
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 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  External  Affairs
 (Shri  M,  C.  Chagla):  No  formal  pro-
 test  note  was  received.  The  U.K.
 High  Commissioner  however  expres-
 sed  his  Government's  concern  at  the
 proposed  take-over  of  the  Cakutta
 Tramways  Company  Limited,

 (b)  Does  not  arise.

 (c)  The  High  Commissioner  was
 informed  that  in  the  circumstances  of
 the  case,  the  action  taken  by  the  West
 Bengal  Government  was  justified.

 ब्रिटेन  के  उप-उज्यायुक्त  द्वारा  पश्चिम  थ थाल
 के  मुख्य  मंत्री  को  विया  गया  शापन

 8132  श्री  रघुवोर  सिंह  झास्त्री :  क्या
 बैदेशिक-कार्य  मंत्रों  यह  बताने  की  कृपा  क रेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भारत  यें
 ब्रिटेन  के  उप-उच्चायुक्त  ने  पश्चिमी  बंगाल
 के  मुख्य  मंत्री  को  राज्य  सरकार  द्वारा  कलकत्ता

 ट्रामवेज  का  प्रबन्ध  भपने  हाथ  में  ले  लिये
 जाने  के  बारे  में  एक  ज्ञापन  दिया  था  ;

 (ख)  कया  एक  विदेशी  श्रायुक्त  द्वारा
 एक  ज्ञापन  रोध  पत्र  सिधे  ही  राज्य  सरकार
 को  दिया  जाना  धन्तर्राष्ट्रीय  राजनीयिक
 झाचार  संहिता  के  भनुरूप  है  ;  और

 (ग)  यदि  नहीं,  तो  सरकार  ने  ख
 संबंध  में  क्‍या  कार्यवाही  की  है  ?

 वेदेशिक-कार्य संत्री  (भी  सु०  He

 ware)  :

 (क)  जी  हां  tv

 (ख)  झझौर  (ग).  मंत्रिमंडल  सचिव  &

 बुनाइटेड  फिगडम  हाई  कमिश्नर  का  ध्यान  इस
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 तथ्य  की  झोर  भ्राकषिकत  किया  है  कि  यूनाइटेड...  पत्नों  को  965-46  शौर  966-67  में
 किगडम  के  कलकत्ता  -स्थित  उप  हाई  कमिश्नर
 के  लिए  राज्य  सरकार  को  स्मरण-पत्न  देना
 ठीक  नहीं  था  ;  मुनासिब  यह  होता  कि  वे
 भारत  सरकार  से  लिखा-पढ़ी  करते  ।

 राष्ट्रीय  प्रतिरक्षा  पुरस्कार

 8133.  श्री  tho  wo  दीक्षित:  क्‍या

 का  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  सरकार
 ने  गत  वर्ष  से  राष्ट्रीय  प्रतिरक्षा  पुरस्कार
 देने पुन:  झारम्भ  कर  दिये  हैं;  और

 (ख)  यदि  हां  तो  मध्य  प्रदेश  के  कितने
 व्यक्तियों  को  ब  तक  ऐसे  पुरस्कार  दिये
 गये  हैं  ?

 प्रतिरक्षा  मंत्री  शी  स्वर्ण  सिह)  :  (क)
 नैशनल  डिफेंस  अवार्ड  नाम  का  कोई  अवाई
 सरकार  द्वारा  पुरस्थापित  नहीं  किया  गया

 है  ।  तदपि  i965  के  भारत  पाकिस्तान

 युद्ध  के  संबंध  में  दो  नए  मेडल  अर्थात्‌  “समर

 सेवा  स्टार  965”  और  “रक्षा  मेडल  9G5"
 26  जनवरी  i967  को  सरकार  द्वारा

 पुरस्थापित  किए  गए  हैं  |

 (ख)  मध्य  प्रदेश  के  रहने  वाले  ब्यक्तियों
 की  संख्या  कि  जो  इन  आवार्डी  के  अधिकारी

 होंगे  तभी  निर्धारित  की  जा  सकती  है  जब
 सभी  दावों  की  जांच  हो  जाए  ।

 अध्य  प्रवेश  के  वेनिक  समाचारपत्रों  को  लिये
 विज्ञापन

 8234.  भी  To  wo  बीक्षित:  क्‍या

 सूचना  ae  प्रसारण  मंत्री  यह  बताने  कि  कृपा
 करेंगे  कि  मध्य  प्रदेश  राज्य  के  दैनिक  समाचार

 848(Ai)  LS.D.—4.

 क्रमश:  केन्द्रीय  सरकार  के  विज्ञापन...  लिये
 कितना  धन  दिया  गया  ?

 सूचना  तथा  प्रसारण  मंत्री  (भी  के०  के०
 बाण) :  1965-66  श्रौर  l966-47
 में  विज्ञापन  भौर  दृश्य  प्रचार  निदेशालय  ने
 मध्य  प्रदेश  के  दैनिक  समाचार  पत्नों  को  नीचे
 लिखे  मूल्य  के  (लग-भग)  विज्ञापन  दिये  =

 रुपये

 945—-66  1,85,800

 966-—67  1,63,850

 मध्य  प्रवेश  के  कालेजों  में  राष्ट्रीय  छात्रसेता
 बल  के  भअ्रधिकारी

 8135.  श्री  to  थ०  बीकित  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 के  कालेज़ों  के  उन  प्रोफेसरों  के  लिये  पदोन्नति
 के  कोई  अवसर  नहीं  हैं  जो  राष्ट्रीय  छात्र
 सेना  दल  में  अधिकारियों  के  रूप  में  काम
 कर  रहे  हैं  ;  भर

 (ख)  यदि  हां,  तो  इस  संबंध  में  क्‍या
 कार्यवाही  की  गई  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 wo  to  भगत  )  (क)  शौर  (ख).
 सीनियर  डिवीजन  के  एन०सी०  सी०  भ्रफसरों
 की  पदोन्नति  के  नियमों  की  एक  प्रति  संलग्न

 है  t  उससे  देखा  जाएगा  कि  कालिजों  के  प्राध्या-
 पकों  के  लिए  जो  एन०  सी०  सी०  भफसरों  के
 तौर  पर  काम  कर  रहे  हैं  पदोन्नति  के  लिए
 काफी  गुंजाइश  है  ।  अन्य  कोई  पद  भावश्यक

 नहीं  है  ।
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 सीमा
 सड़क  परिषहन

 बल

 8i36.  भरी  रणबीर  सिह  झासी ।  क्‍या
 रा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  यह  सच  है  कि  जनरल  रिजर्व
 इंजीनियर  वल  की  21-22  कम्पनियां  ।5वें
 सीमा  सड़क  परिवहन  दल  अधीन  काम
 कर  रही  हैं  ;

 (@)  क्यों  यह  भी  सच  है  कि  कभी
 नागा  लोग  इन  कम्पनियों  से  काम  करने  वाले
 लोगों  के  साथ  मार  पिठाई  और  लूठमार
 करते  हैं  ;

 (ग)  कया  यह  सच  है  कि  हन  कम्पनियों
 को  झपनी  रक्षा  करने  के  लिए  कोई  हथियार
 नहीं  दिये  गये  हैं  ;  और

 (घ)  यदि  हां,  तो  इन  कर्मचारियों
 की  सुरक्षा  के  लिए  सरकार  ने  क्‍या  कार्यवाही
 की है.  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-संत्री

 (भी  Wo  to  भगत):(क)  5  बार  रोड्ज
 ठास्क  फोर्स  की  27  तकनीकी  और  प्रशासनिक

 यूनिटें  हैं  ।

 (ख)  इस  कारण  प्राय:  कोई  कठिनाई
 नहीं  है।  तदपि,  8  जून,  :96747  4  मामलों
 की  रिपोर्ट  मिली  है,  कि  जिनमें  सशस्त्र
 नागाझं  ने  सीमा  सड़कों  के  शिप्रिरों  को  लूठा
 है,  या  लूठने  का  यत्न  किया  है

 (4%)  जी०  झ्ार०  Fo  -एफ०  एक
 असेनिक  दल  है,  और  साधारणत:  सेविबर्ग
 सशस्त्र:नहीं  होते  ।  परन्तु  जी०  ब्रार०  Fo  एफ०
 के  डुसा  सेविवर्ग  को  (जो  भूतपूर्व  सैंनिक  हैं)
 रक्षा  के  लिए  हथियार  दिये  गये  हैं  1

 घ)  उनकी  रक्षा  के  लिए,  अगर
 आावश्यकगा  पड़ें,  स्थानीय  सेना  पब्रधिकरणों
 से  सम्पर्यी  बनाये  रखा  जाता  है
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 Assets  of  Goan  Company

 ‘8137.  Shri  Sequeira:
 Shri.  Kameshwar  Singh:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:  Be

 (a)  whether  it  is  a  fact  that  the
 assets  of  the  Company  ‘Estaleiros
 Navais  De  Goa  Sarl’  are  being  utilized
 by  the  Mazagon  Docks’  Ltd.,  and  if
 so,  for  how  many  years;

 (b)  the  liabilities  of  the  said  Com-
 pany  to  its  shareholders  and  its  credi-
 tors;

 (९)  the  extent  to  which  these  liabi-
 lities  have  been  settled;  and

 (d)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  ‘Estaleiros  Navais  De  Goa’  has
 been  on  lease  to  Mazagon  Dock
 Limited,  Bombay,  since  14th:  April,
 1962.

 (9)  and  (ce).  The  share-holding  of
 the  Estaleiros  Navais  De  Goa  consists
 of  62,500  shares  of  Rs.  00  each,  51,990
 of  these  shares  are  held  by  Govern-
 ment  of  India  or  Autonomous  and
 Semi-autonomous  Bodies  under  the
 Government  of  India  or  the  Govern-
 ment  of  Goa,  while  10,510  shares  are
 held  by  private  share-holders,
 According  to  the  books  of  the  old
 Company  it  had  8  liability  of
 Rs.  4,55,255.00.  to  its  creditors.  The
 question  of  settlement  of  Habilities  can
 only  arise  after  the  Company  is  re-
 activated.

 (d)  Steps  are  reactivate  the  Com-
 pany  are  under  examination.

 Nepali  Political  Refugees  in  India

 8138  Shri  'Baburag  Patel:  Will  the
 Minister  of  External  Affairs  fe  pleas-
 ed  to  state:



 77483  Written
 Answers

 (a)  the  number  of  Nepali  political
 refugees  in  India  and  the  places  where
 they  are  settled;

 (b)  the  source  of  their  income  and
 the  nature  and  amount  of  help  and
 relief  given  to  them  by  the  Indian
 Government;

 (c)  whether  it  is  a  fact  that  the
 Nepalese  political  refugees  in  India
 are  indulging  in  anti-Nepal,  anti-
 Indian  and  pro-Chinese  activities;

 (d)  whether  Government  are  aware
 that  these  Nepali  refugees  are  spying
 for  China;

 (e)  if  so,  what  steps  Government
 have  taken  to  stop  their  anti-Indian
 activities;  and

 (f)  if  not,  the  reasons  therefor’

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  As  Nepali
 nationals  enjoy  free  entry  into  India
 and  do  not  require  either  passports
 or  visas  to  enter  India  across  the  open
 border  there  is  no  question  of  their
 being  any  political  or  other  kind  of
 refugee  from  Nepal  in  India.  Further,
 as  Nepali  nationals  are  exempted  from
 requirements  of  registration  under  the
 rules  applicable  to  other  foreigners,
 they  are  able  to  take  up  residence  in
 India  at  any  point  or  location  of  their
 choice  and  they  are  treated  in  this
 respect  no  different  from  Indian
 nationals.  These  rights  enjoyed  by
 Nepali  nationals  are  governed  by  pro-
 visions  of  the  950  Treaty  of  Peace
 and  Friendship  between  India  and
 Nepal.

 (9)  to  (7),  Do  not  arise.

 Expenditure  on  Atomic  Research  Work

 $139.  Shri  Shiva  Chandra  Jha:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  total  annual  expenditure
 incurred  by  India  on  the  entire  atomic
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 research  work  as  compared  to  those
 of  other  countries;  and

 (b)  how  much  of  the  expenditure
 on  the  atomic  work  is  from  indigenous
 resources  and  how  much  from  exter-
 nal  resources,  country-wise?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimaij  Indira
 Gandhi):  (a)  The  total  of  capital  and
 revenue  expenditure  incurred  in  India
 on  Research  and  Development  of
 Atomic  Energy  (including  Space  Re-
 search)  during  i965-66  was  of  the
 order  of  Rs,  8  crores.

 The  following  figures  available’ for
 certain  countries  in  respect  of  the
 years  jndicated  against  them  are  given
 below:

 Country  Year  Expenditure  on  Research  and Development  of  Atomic
 Energy

 (Rupee  Enquivalent  in
 Crores)

 U.S.A  966  (Calendar  726°07
 Year)

 France  956  (Calendar  200°03
 Year)

 U.K.  ‘1964-65  76°3I
 Canada  1965-66  30°39

 (b)  The  Foreign  Exchange  alloca-
 tion  for  the  Research  and  Develop-
 ment  programme  for  1965-66  was

 Rs.  0.55  crores.

 India’s  Kole  in  U.N.O.

 8140.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  how  many  times  Indian  resolu-
 tions  and  proposals  have  been  accept-
 ed  in  the  United  Nations,  in  the
 Assembly  and  all  its  Councils  and
 Committees  for  solving  world  pro-
 blems  of  one  form  or  another;
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 (9)  what  were  these  proposals  or
 resolutions  and  what  were  the  situa-
 tions  they  dealt  with;

 (c)  how  many  times  the  United
 States  have  acted  or  voted  against
 the  Indian  proposals  and  resolutions
 in  the  United  Nations;

 (d)  how  many  times  and  what
 resolutions  of  India  have  been  vetoed
 by  the  Veto-holding  powers;

 (e)  whether  India  has  spoken  for
 the  abolition  of  veto-power  in  the
 United  Nations;  and

 (f)  if  so,  what  have  been  response
 of  the  various  Governments  thereto?

 The  Minister  of  External  Affairs
 (Shri  M,  0.  Chagla):  (a)  to  (d).  The
 required  information,  which  relates
 to  22  years,  is  being  obtained  and
 will  be  furnished  in  due  course.

 (e)  No,  Sir.

 (f)  Does  not  arise.

 Border  Road  Programme

 84l.  Shri  S.  K.  Tapuriah;
 Shri  P.  N.  Solanki:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  entire  expenses  of
 Border  Road  Programme  are  borne
 by  the  Central  Government  or  the
 expenses  are  shared  between  the
 States  and  the  Centre;  and

 (b)  the  checks  which  Government
 propose  to  impose  on  the  State  Gov-
 ernments  regarding  the  expenditure
 incurred  on  border  roads?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  The  entire  expenditure  on  the
 construction  or  improvement  of  roads
 included  in  the  programme  of  the
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 Border  Roads  Development  Board  is
 borne  by  the  Central  Government.

 (b)  The  broad  checks  exercised  by
 the  Centre  on  projects  entrusted  to
 the  State  P.W.Ds.  are  as  follows:

 (i)  Sanctions  for  works  are
 accorded  by  Central  Govern-
 ment  on  the  basis  of  esti-
 mates  prepared  by  Chief
 Engineer,  P.W:D.  and  scru-
 tinised  by  Director  General
 Border  Roads.

 (ii)  The  amount  to  be  spent  by
 P.W.D.  on  Border  Roads  pro-
 jects  is  determined  by  the
 Centre.

 (iii)  State  P.W.D.  are  required  to
 render  Expenditure  Returns
 and  Monthly  Progress  Reports
 to  the  Director  General
 Border  Roads.

 There  is  no  proposal  to  introduce
 any  further  checks  in  respect  of
 expenditure  on  projects  entrusted  to
 State  P.W.Ds.

 Emergency  Commissioned  Officers

 8142,  Shri  Shrichang  Goel:
 Shri  Hardayal  Devgun:
 Shri  Beni  Shanker  Sharma:
 Shri  Brij  Bhushan  Lal:
 Shri  T.  P.  Shah:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  age  limit  which  was  pres-
 cribed  for  permanent  absorption  for
 the  Emergency  Officers  who  were  re-
 cruited  after  the  lst  November,  1962;

 (b)  whether  it  has  subsequently
 been  varied  and  whether  representa-
 tions  against  this  variation  have  been
 made;

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and
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 (d)  whether  reservations  have  been
 made  in  the  civil  departments  and
 public  undertakings  for  officers  who
 have  been  released  from  the  army  for
 being  over-age?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  The  age  limits  for  grant  of  Per-
 manent  Commission  to  Emergency
 Commissioned  Officers  commissioned
 after  lst  November,  962  are  as
 follows:

 (i)  3]  years
 for  Armourd
 Corps,
 Artillery
 Engineers,
 Signals
 and  Infantry.

 (ii)  33  years
 for  other
 Arms/Ser-
 vices,

 At  the  time
 of  the  grant
 of  Emer-
 gency  Com-
 mission.

 Medica]  side
 (i)  Medica!  graduates—30  years

 (ii)  Medical  graduates  with  post-
 graduate  diploma—3l  years

 (iii)  Medical  graduates  with  post-
 fraduate  quiulifications  like
 MS/MD—32  years

 (b)  No,  Sir.

 (९)  Question  does  not  arise,

 (d)  Yes.  Released  Officers  are
 eligible  to  compete  for  reserved
 vacancies  in  various  Central/State
 Services,  provided  they  were  within
 the  prescribed  age  limits  for  those
 posts  at  the  time  they  joined  as  ECOs.
 No  age  limits  have  been  laid  down
 for  posts  in  Public  Sector  Under-
 takings,
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 स्थल  सेना  में  श्रधिकारियों  की  नियुक्ति

 8i43.  भी  भोगेसा  झा:  गया  गला
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  स्थल  सेना  में  वर्तमान  कुल
 प्रधिकारियों  में  सीधी  भरती  द्वारा  नियुक्त
 किये  गये  भ्रधिकारी  कितने  हैं,  तथा  जवानों
 ब्रादि  में  से  पदोन्नत  किये  गये  श्रधिकारी  कितने

 हैं  तथा  उनका  श्ननुपात  क्‍या  है  ;  पौर

 (ख)  कया  ऐसे  भ्रधिकारियों  की  संख्या
 के  श्रनुपात  में  वृद्धि  करने  का  सरकार  का
 विचार  है  जिनकी  पदोष्नति  जवानों  में  से  की
 जाती  है.  ?

 प्रतिरक्षा  संत्री  (  श्री  स्वर्ण  सिंह  )  :

 (क)  सूचना  प्रकट  करना  लोकहित  में
 न  होगा  |

 (ख)  जी  नहीं।  सेवा  कर  रहे  सैंनिकों
 के  लिए  कमीशंड  पद  तक  उन्नति  करने  के
 अवसर  सेना  में  पहले  से  विद्यमान  हैं  ।  सेवा
 कर  रहे  सैंनिकों  के  कम  भ्रायु  वालों  के  लिए  हर
 वर्ष  भारतीय  सैनिक  प्रकादमी  से  स्थायी
 कमीशन  दिये  जाने  वालों  में  33  3  प्रतिणत
 का  कोटा  नियत  किया  गया  है।  निर्धारित
 योग्यतायें  पूरी  होने  पर  वर  श्रेणियों  को
 स्थाई  कमिशनों  बे!  इस  कोठा  के  लिए  श्रार्मी
 के  डेट  कालिज  से  ड्राफट  किया  जाता  है  1
 अधिक  श्ायू  वाले  सेवा  कर  रहे  संनिकों  की
 हालत  में,  वः  स्पेशल  लिस्ट  काडर  में  स्थायी
 कमीशन  दिये  जाने  के  लिए.  ह  हैं  जिनके
 लिए  रिक्त  स्थान  हाल  ही  में  500  से  बढ़ा  फर
 2000  कर  दिये  गये  हैं  ।  इसके  अ्रतिरिक्‍त
 सेवा  कर  रहे  सेविवर्ग,  भारतीय  संनिक  झ्रकादमी
 की  मार्फत  (गैर  तकनीकी )  अल्पकालीन  सेवा
 कमीशन  या  स्थायी  कमीशन  प्रदान  किए  जाने
 के  लिए  बाहर  के  छात्रों  के  साथ  खुले  मुकाबले
 मे  बैठने  के  भी  ह्  है,  झगर  वह  प्रायु  सीमाप्रों
 के  श्न्दर  हों,  श्रौर  प्रावश्यक  योग्यताएं  रखते
 हों  t
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 Strength  of  Staff  in  Atomic  PoWer
 Station,  Madras

 $144,  Shri  C.  Chittybabu:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  nature  of  works  which  are
 in  progress  at  present  and  the  exist-
 ing  strength  of  staff  in  the  Madras
 Atomic  Power  Station;  and

 (b)  the  justification  for  the  present
 strength  compared  to  the  work-load?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  The  work  in
 progress  includes  site  development,
 construction  of  access  roads,  bridges,
 residential  colony,  warehouse,  work-
 shop  and  various  preliminary  works
 connected  with  setting  up  this  atomic
 Power  station.  In  addition,  planning,
 design  and  engineering  work,  fabri-
 cation  and  procurement  of  equipment
 and  materials  required  for  the  Pro-
 ject  have  been  taken  up.

 The  existing  strength  of  persons  in
 regular  employment  on  the  Project  is
 156,  excluding  work-charged  and

 casual]  daily  rated  personnel  and  those
 employed  by  the  Power  Project  Engi-
 neering  Division  of  Bhabha  Atomic
 Research  Centre.  This  number  is
 fully  justified.

 Madras  Atomic  Power  Station

 ‘8145,  Shrj  C.  Chittybabu:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sub-
 ordinate  staff  in  the  Madras  Atomic
 Power  Station  has  been  attending
 office  on  all  Sundays  and  on  all  holi-
 days  without  any  compensatory  leave;
 and

 (b)  if  so,  whether  it  is  in  contraven-
 tion  of  the  orders  of  the  Ministry  of
 Home  Affairs  in  this  regard?
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 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Appointment  of  Staff  at  Madras
 Atomic  Power  Station

 146.  Shri  C,  Chittybabu:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  persons
 called  for  interview  for  appointment
 to  a  lower  grade  have  been  appointed
 to  a  higher  grade  at  the  Madras
 Atomic  Power  Station;

 (b)  if  so,  the  number  of  such  per-
 sons  and  the  reasons  therefor;

 (९)  whether  it  is  also  a  fact  that
 persons  who  were  called  for  the  posts
 of  supervisors  were  appointed  as
 officers;  and

 (d)  if  so,  how  many  and  why?

 The  Prime  Minisier  and  Minister  of
 Atomic  Energy  (Shrimatj  Indira
 Gandhi):  (a)  and  (c),  No,  Sir.

 (b)  and  (d).  Do  not  arise.

 Staff  Cars  in  Madras  Atomic  Power
 Station

 8147.  Shri  C.  Chittybabu:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  staff  cars  in  the
 Madras  Atomic  Power  Station;

 (b)  how  they  are  utilised  and
 whether  any  supervision  is  exercised
 to  ensure  that  they  are  not  misused;
 and

 (c)  the  expenditure  incurred  so  far
 on  the  maintenance  of  staff  cars?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Two,
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 (9)  They  are  utilised  on  official  duty
 onnected.  with  the  work  of  the
 Debirtment  of  Atomic  Energy.  Super-
 visiofy  and  control  on  the  use  of  those
 cars  is  exercised  in  accordance  with
 the  rules.

 (c)  The  total  expenditure  incurred
 80  far  on  the  maintenance  of  the  staff
 ears  is  Rs.  7,000  approximately  (in-
 cluding  Rs,  4,000  approximately  on
 the  salaries  of  Drivers),

 Expenditure  on  Photographs  in  Madras
 Atomic  PoWer  Project

 8148,  Shri  C.  Chittybabu:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  expenditure  so  far  incurred
 ‘on  photographs  in  the  Madras  Atomic
 Power  Project;  and

 (b)  the  amount  so  far  paid  to  the
 photographers  in  addition  to  their
 salary,  such  as  Daily  Allowance  and
 Travelling  Allowance  and  air  travel
 fares?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  jndira
 Gandhi):  (a)  and  (b).  Normally  the
 photographic  facilities  already  exist-
 ing  in  other  units  of  the  Department
 of  Atomic  Energy  are  utilized.  The
 expenditure  on  Travelling  Allowance
 and  Daily  Allowance  of  Departmental
 photographers  is  approximately
 Rs.  470.  The  expenditure  incurred  by
 the  Project  on  photographs  taken  by
 commercial  photographers  on  the
 occasions  their  services  were  utilised
 during  the  last  one  year  is  about
 Rs.  600.

 Contract  with  Chief  Producer  in
 A.LR.,  Delhi

 8149,  Shri  G.  C.  Dixit:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Chief
 “Producer  in  A.LR.,  Delhi  has  been
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 offered“e  contract  of  more  than  twelve
 years  whilé  other  producers  have
 been  given  five  years’  contract  only;

 (b)  whether  it  is  also  a  fact  that
 the  Chief  Producer  has  been  offered
 much  higher*  remuneration  in  com-
 parison  to  others  in  the  same  cate-
 gory;  and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K,  Shah):  (a)
 to  (c).  The  normal  tenure  of  contract
 for  a  staff  artiste  in  AIR  is  five  years,
 but  the  Chief  Producer  Hindustani
 Music  was  appointed  with  a  coutract

 of  slightly  more  than  l2  years  and  on
 comparatively  higher  rate  of  fee  than
 that  admissible  to  Chief  Producers,
 after  taking  into  consideration  his
 eminence  in  the  field  of  study  and
 research  of  both  literature  and  music
 and  the  terms  on  which  he  was  engag-
 ed  by  his  previous  employers  and
 offers  made  to  him  at  the  time  of
 joining  A.LR.

 Uranium  Plant  at  Hyderabad

 8150.  Shri  Samar  Guha:  Will  the
 Prime  Minister  be  pleased  to  state  the
 scientific,  economic  and  other  consi-
 deration  for  establishing  (i)  Uranium
 Oxide  Plant,  (ii)  Ceramic  Fuel  Fabri-
 cation  Plant,  and  (iii)  Zir-conium
 Plant  at  Hyderabad,  which  is  situated
 far  from  the  Jaduguda  Uranium  mine
 at  Bihar?

 The  Prime  Minister  and  Minister  of
 atomic  Energy  (Shrimati  Indira
 Gandhi);  Hyderabad  is  more  central-
 ly  located  than  Jaduguda,  not  only
 with  reference  to  the  sources  of
 supply  of  zircon,  but  also  to  the
 stations  in

 wn  va
 he  fuel  elements

 produced  |  in  erabad  Fuel
 Complex  will  be  wtilised,

 The  Electronics  Corporation  of
 India  will  also  be  located  in  Hydera-
 bad.  The  fuel  Complex  will  share
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 the  facilities  required  in  common  by
 the  two  factories,  as  also  a  Housing
 Colony,

 Expenditure  on  Government
 Advertisements

 85l.  Shri  Onkar  Singh:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  expenditure  incurred  on
 Government  advertisements  during
 the  last  0  years  and  the  amount  out
 of  that  given  to  the  newspapers
 having  a  circulation  of  more  than
 50,000  copies;  and

 (b)  whether  Government  propose
 tu  reduce  the  expenditure  on  adver-
 tisements  as  a  measure  of  economy?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):
 (a)  The  total  expenditure  incurred  on
 advertisements  released  by  the  Direc-
 torate  of  Advertising  and  Visual  Pub-
 licity  during  the  last  0  years  ending
 3lst  March,  967  was  Rs,  5,19,21,335,
 Statistic  regarding  t+he  amount  paid
 to  newspapers  with  a  circulation  of
 over  50,000  copies  have  been  collected
 only  for  the  last  5  years.  Against  the
 total  expenditure  of  Rs.  8,15,66,737  on
 advertisements  during  the  last  5  years,
 the  amount  paid  to  newspapers  with
 a  circulation  of  more  than  50,000
 copies  was  Rs,  +1,69,59,517.

 (b)  Constant  efforts  are  being  made
 to  keep  the  expenditure  on  advertise-
 ments  to  the  minimum  consistent
 with  the  needs  of  Government  the
 underlying  objectives.

 झफ्ीकी  वेशों  के  साथ  मित्रता  के  चारे  में

 ब्स  चित्र

 8i52.  भ्री  प्लोंक्ार  सिंह:  क्या  सूचना
 शोर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः
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 (क)  क्या  भारत  और  भ्रफीकी  देशों
 के  बीच  मेल-मिलाप  भ्रौर  मित्रता  की  भावना
 बढ़ाने  के  उद्देश्य  से  कोई  वृत्त-चित्र  भ्रथवा
 रूपक  लेख  तयार  किया  गया  है  ;  भौर

 (@)  कया  अफ्रीका  के  किसी  अभिनेता
 झधवा  किसी  भ्रफ़ीकी  फिल्म  कम्पनी  के  सहयोग
 के  साथ  किसी  भारतीय  चलचित्न  कम्पनी  ने
 कोई  चलचित्र  बनाये  हैं  ?

 सूचना  तथा  प्रसारण  मंत्री  (भी  के०  के०

 काह) :  (क)  सरकार  को  यह  पता  नहीं  है
 कि  भारत  और  अफ्रीकी  देशों  वेः  बीच  मेल-
 मिलाप  और  मित्नता  बढ़ाने  के  उद्देश्य  से  कोई
 वृत्त-चित्र  भ्रथवा  विशेष  रूपक  तैयार  किया
 गया  है।  तो  भी,  सूचना  भौर  प्रसारण  मंत्रालय

 के  फिल्म  विभाग  ने  कई  रिकार्ड  फ़िल्में;  तैयार
 की  है,  जिनमें  प्रफ़ीकी  देशों  से  भारत  में  पघारते
 वाले  बड़े  बड़े  लोग  और  भारत  से  भ्रफ्रीकी
 देशों  में  जाने  वाले  महान  व्यक्तियों  की
 यात्रायें  चित्रित  की  गई  हैं।  इन  फ़िल्मों  का
 आदान-प्रदान  होता  है  श्रौर  स्थानीय  फ़िल्मों
 तथा  टेलीविजन  के  इस  सामग्री  को  प्रयोग  करते
 के  द्वारा  इस  उद्देश्य  की  पूति  हो  जाती  है
 जिसको  ध्यान  ५  रंख।  गया  हू  t

 (ख)  सरकार  को  यह  सूचता  नहीं  है
 कि  किसी  भारतीय  फ़िःम  कम्पनी  ने  प्रफ्रीका
 के  किसी  अभितेता  के  सहयोग  से  कोई  फ़िल्म
 बनाई  हो  ना  ही  इसकी  सूचना  है  कि  श्रफ़ीका
 की  किसी  फ़िल्म  कम्पनी  &  एसी  फ़िल्म  बनाई
 है  |

 भारतीय  दूतावार:  द्वारा  भरतीय  भाषाश्नों
 के  पढ़ाने  के  लिए  निशुल्क  कक्षाओं  का

 घलाया  जाता

 8i53.  sit  झ्लोंकार  सिंह:  क्या
 वेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  विदेशों  में
 स्थित  भारतीय  राजडूताबासों  द्वारा  हिन्दी
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 -  सथा  अन्य  भारतीय  भाषाओं  के  प्रचार  एवं
 प्रसार हेतु  विदेशियों  को  ये  भाषा  पढ़ाने  के
 लिये  विदेशों  में  उसी  प्रकांर  से  निःशुल्क  कक्षायें
 लगाई  जाती  हैं,  जिस  प्रकार  से  रूस  तथा
 पश्चिमी  जर्मनी  द्वारा  भारत  मे  कक्षाएं  चलाई
 जाती  हैं  ;  भ्रौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 वंदेशिक-कार्य  मंत्री  थी  qo  Fo

 चबागला)  :  (क)  कोलम्बों  के  सिवाय  विदेश
 स्थित  कोई  दूसरा  भारतीय  मिशन;कैन्द्र
 स्थानीय  लोगों  को  हिन्दी  पढ़ाने  के लिए  नि:शुल्क
 कक्षाएं  नहीं  लगाता  ।

 (ख)  कोलम्बो  में,  भारतीय  सांस्कृतिक
 सम्बन्ध  परिषद्‌  की  एक  योजना  के  श्रन्तर्गत
 चांसरी  में  हिन्दी  की  कक्षाएं  लगाई  जाती  है  ।
 इस  समय  इसमें  22  व्यक्ति  पढ़  रहे  है  ।

 गृह  मंत्रालय  की  हिन्दी  शिक्षण  योजना
 के  प्रन्त्गत  विदेश-स्थित  हमारे  मिशनों।केन्द्रों
 में  हमारे  कर्मचारियों  के  लिए  झ्रायोजित  हिन्दी
 कक्षाओं  में  विदेशियों  को  भी  हिन्दी  पढ़ाने
 के  प्रस्ताव  पर  विचार  किया  जा  रहा  है  |

 ध्बों  यूरोप  के  देवों  में  भारतीय  बूताबासों
 हारा  प्रकाशित  की  जाने  वाली  पत्रिकाएं

 8i54  st  झॉकार  सिंह !  क्‍या
 वैवेशिक  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 क  :

 (क)  क्या  पूर्वी  यूरोप  के  देशों  में  भारतीय

 दूतावास,  उन  देशों  में  भारतीय  समाचार
 तथा  भारतीय  विचार  धारा  का  प्रचार  करने
 के  लिए  कुछ  पत्निकाएं  प्रकाशित  करते  हैं;

 (ख)  ये  पत्रिकाएं  किन-किन  देशों  में
 तथा  किन-किन  भाषाझों  में  प्रकाशित  की
 जाती  हैं  ;  शर
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 (7)  क्‍या  पूर्वी  यूरोप  के  देशों  के
 समाचार  पत्र  भारतीय  दूतावासों  द्वारा  उन्हें
 भज  गये  लेखों  तथा  सामग्री  को  प्रकाशित
 करते  हैं  ?

 17496

 बेदे  शिफ-फार्य  मंत्री  श्नी  ममु०  To

 चागला)  :  (क)  शौर  (ख).  पूर्वी  पूरोपीय
 देशों  में  हमारे  राजदुतावास  कोई  पत्रिका
 प्रकाशित  नहीं  करते,  लेकिन  वारसा,  प्राग
 और  बुखारेस्ट  स्थित  हमारे  दृतावास  नियमित
 रूप  से  पंग्रजी  में  समाचार  बुलेटिन  प्रकाशित
 करते  हैं  झौर  दूसरे  राजदूतावास
 खास-खास  मौकों  पर  ही  ऐसा  करते  हैं  ।
 लेकिन,  सोवियत  समाजवादी  गणतन्त्र  संघ-
 स्थित  हमारा  राजदृतावास  एक  ब्ैमासिक
 पत्रिका  रूसी  भाषा  में  निकालता  है,  आर
 रूसी  तथा  पंग्रजी  में  दैनिक  समाचार  बुलेटिन
 भी  जार  करा  है  ny

 (ग)  जौहां।  कभो-कभी  n

 Collection  of  Dr,  Ambedkar's  Speeches

 ‘8155.  Shri  Ram  Charan:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 steps  have  been  taken  for  the  collec-
 tion  of  the  late  Dr.  8,  R.  Ambedkar’s
 speeches  and  for  publication  of  his
 works;  and

 (b)  if  so,  the  reasons  therefor  while
 the  speeches  and  works  of  Mahatma
 Gandhi  and  Shri  Jawahar  Lal  Nehru
 have  been  collected  and  published  by
 the  Publications  Division?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 and  (b).  Im  view  of  the  unique  posi-
 tion  occupied  by  Mahatama  Gandhi,
 his  works  are  being  published  by  the
 Publications  Division  in  order  to  make
 available  to  the  public  a  complete  and
 authentic  record  of  his  writings,
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 letters  and  speeches.  A  decision  has
 also  been  taken  to  publish  the  col-
 lected  works  of  Shri  Jawaharlal
 Nehru.  It  is  not  feasible  to  bring

 -out  similar  volumes  in  respect  of  all
 leaders  who  have  made  a  significant
 contribution  to  the  progress  of  the
 country.

 It  may  however  be  mentioned  that
 .a  biography  of  Dr,  B.  R.  Ambedkar  is
 proposed  to  be  brought  out  by  the
 Publications  Division  in  the  series,
 ‘Builders  of  Modern  India’,

 Chinese  Protest  against  Alleged  Air
 Violations

 8156.  Shri  Marandi:
 Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:
 Shri  K.  P.  Singh  Deo;

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  China
 has  protested  to  India  that  the  Indian
 Aircrafts  had  violated  the  Chinese  air
 space  in  the  regions  of  Sinkiang  and
 Tibet  6  times  on  the  l2th  and  17th
 July,  1967;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (c)  whether  a  reply  has  been  sent
 to  China  in  this  regard;  and

 (d)  the  other  allegations  made  in
 the  protest  note?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  Yes,  Sir.

 (9)  and  (c).  The  Note  is  still
 under  study.

 (d)  Repetition  of  usual  Chinese
 allegation  of  Government  “serving  as
 an  anti-Chinese  pawn  of  U.S,  imperia-
 lism  and  Soviet  modern  revisionism”.

 Trainees  in  Atomic  Research

 ‘8157,  Shri  M.  8.  Murti;  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  students
 trained  in  the  Bhabha  Atomic  Re-
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 search  Centre  Training.  School  since
 (1987;

 (b)  how  many  out  of  them  aave
 been  absorbed  in  the  Constituent
 units  and  projects  under  the  Depart-
 ment  of  Atomic  Energy  and.  how
 many  are  employed  in  outside  insti-
 tutions;  and

 (c)  how  many  trainees  are.  still
 without  any  employment?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati.  Indira
 Gandhi):  (a)  1347,

 (b)  23l  trainees  have  been  ab-
 sorbed  in  the  constituent  units  and
 projects  under  the:  Department  of
 Atomic  Energy.  l6  trainees  were
 appointed  in  scientific  institutions
 principally  supported  by  the  Depart-
 nient.

 (c)  Does  not  arise.

 Compensation  for  Indian  Personnel
 killed  and  wounded  in  Gaza

 8158,  Shri  Yashpal  Singh:  Will]  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  question  of  quan-
 tum  of  compensation  to  be  paid  to
 the  Indian  personnel,  dead  and
 wounded  in  Gaza  during  the  last
 Arab-Israel  conflict,  by  U.N.O.  and
 Israel  has  been  decided;

 (b)  if  so,  what  is  the  quantum  of
 compensation;

 (c)  whether  Government  have  paid
 any  compensation  to  the  victims  or
 their  families;

 (d)  if  so,  the  details  thereof;  and

 (e)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  B.  ह.  Bhagat):
 (a)  to  (d).  The  compensation  in
 respect  of  Indiar.  personnel  killed:  or
 wounded  in  U.N.  operations  is  to  be
 assessed  in  accordance  with  the  terms
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 applicable  to  them  as  if  this  had  oc-
 curred  in  India,

 A  statement  giving  details  of  com-
 pensation,  pensionary  and  relief  bene-
 fits  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See

 No.  LT-344/67].

 (e)  Does  not  arise.

 Extension  of  Services  to  Non-technical
 Officers

 8159,  Shri  Manibhai  J.  Patel:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  spite
 of  repeated  protests  by  officers  in  his
 Ministry,  extensions  of  service  arc
 being  granted  beyond  the  age  of  58
 even  to  non-technical  officers;

 (b)  if  so,  whether  it  is  a  fact  that
 this  practice  is  against  the  policy  and
 considered  views  of  Government:  and

 (c)  the  number  of  cases  in  which
 exiensions  of  service  beyond  the  age
 of  58  had  been  granted  during  the
 last  two  years  and  the  reasons  ther2-
 for  in  each  case?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):
 (a)  and  (b).  Extension  of  service  has
 been  granted  even  to  non-technical
 officers  beyond  the  age  of  58  in  ex-
 ceptional  circumstances  in  the  public
 interest,  with  due  regard  to  Govern-
 ment’s  orders  on  the  subject;

 (c)  Twelve  non-technical  officers
 out  of  which  the  Ministry  desired
 that  three  posts  be  declared  technical, were  granted  extension  of  service
 during  the  last  two  years,  In  all  the
 cases  extensions  were  granted  solely on  account  of  non-availability  of
 suitable  substitutes  at  the  appointed

 ‘time,  despite  appropriate  efforts.
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 iligh  Power  Transmitter  for  Calcutta

 8160,  Shri  K,  Haldar:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  the  Calcutta  Station
 o£  All-India  Radio  is  going  to  have
 two  high  power  medium  wave  trans-
 mitters;  and

 77500

 (b)  if  so,  when  it  will  materialise
 and  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):
 (a)  Yes,  Sir.

 (b)  Calcutta  has  already  got  one
 high  power  transmitter;  the  other,
 which  is  under  installation,  would  be
 ceady  for  service  by  September-
 October,  1987.  A  third  super  power
 transmitter  will  be  installed  by  mid
 (968,

 QGniforms  for  N.C.C,  and  Territorial
 Army

 $l6],  Shri  Sequeira:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state  the
 amount  spent  by  Government  in  pro-
 viding  uniforms  to  the  N.C.C.  and  the
 Territorial  Army  separately  during
 the  last  five  years,  year-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R,  Bhagat):
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Gouse  in  due  course.

 मेपाल  में  नकलवाहों  के  सास्यवादियों  का

 मुल्य  कार्यालय

 3162.  श्री  प्रकाशवीर  शास्त्री  :
 श्री  यहावन्त  सिंह  कुषाबाह  :
 भी  रामावतार  शर्मा:
 श्री  रघबीर  सिंह  शास्त्री  :
 शी  झाहम  बास।
 भी  मूत  सिंह  भर्वोरिया  :



 aySot

 शी  महन्त  विग्बेजय  साथ  :
 श्री  कंबर  लाल  गुप्त:
 झी  कामेह्वर  सिंहः

 क्या  बेबेशिक-कार्य  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि

 (क)  क्‍या  नक्‍्प्तलबाड़ी  के  उम्रवादी
 साम्यवादियों  ने  नक्सलबाड़ी  में  तोड़-फोड़
 की  अपनी  कार्यवाहियां  जारी  रखने  के
 उद्देश्य  से  भ्रपना  मुख्य  कार्यालय  नेपाल  में
 स्थापित  कर  रजा है.  ;

 (@)  क्या  नेपाल  सरकार  ने  इस  सम्बन्ध
 में  भारत  सरकार  को  इस  आशय  का  पत्र
 लिखा  है  कि  नेपाल  से  लगते  हुए  नक्सलबाड़ी
 क्षेत्र  मे ंउन  साम्यवादियों  की  गतिविधियों  को
 रोका  जाये  ;  और

 (ग)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  ब  तक  क्या  कार्यवाही  की  हैं  ?

 वेदेशिक-कार्य  मंत्री  धी  मु"  Fe

 चागला)  :  (क)  सरकार  के  पास  ऐसी  कोई
 बचना  नहीं  है  1

 (@)  बौर  (ग).  प्रश्त  नहीं  उठते  ।

 Gindi  Oriented  Programmes  of  Vividh
 Bharati

 ‘8163,  Shri  Samar  Guha:  Will  the
 Minister  of  Infotmation  and  Broad.
 casting  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  4  large  number  of  letters  have
 been  recently  published  in  the  West
 Bengal  newspapers  against  too  much
 of  Hindi-orientation  of  Vividh  Bharati
 programmes  of  the  A.LR.;

 (b)  whether  it  is  a  fact  that  a
 memorandum  to  this  effect  has  also
 been  submitted  to  his  Ministry  on
 behalf  of  the  listeners  of  West  Bengal;

 (c)  whether  it  is  also  a  fact  that
 out  of  6  hours’  programme  on  Vividh
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 Bhurati,  5  hours  have  been  allotted
 to  Hindi  film  songs,  45  minutes  to  the
 South  Indian  songs  amd  only  8
 minutes  to  other  eight  regional  langu-
 ages;

 (d)  whether  it  is  further  a  fact  that
 even  the  AIR  Calcutta  Station  devotes
 210  minutes  for  Hindi  film  songs  per
 week  and  only  30  minuttes  for  Ben-
 gali  songs;  and

 (e)  if  so,  whether  Government  pro-
 pose  to  take  any  steps  to  redraw  AIR
 programme,  particularly  Vividh
 Bharati  and  regional  station  pro-
 grammes  with  a  view  to  provide  fair
 and  equitable  share  in  each  pro-
 gramme  to  the  regional  languages?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah);
 (a)  Government  are  not  aware  of  a
 large  number  of  letters  having  been
 published  in  the  West  Bengal  news-
 papers  against  too  much  of  Hindi-
 orientation  of  Vividh  Bharati  pro-
 grammes  of  the  A.LR.

 (b)  All  India  Radio  has  not  receiv-
 ed  any  such  memorandum  from  the
 ‘listeners  of  West  Bengal’.

 (c)  The  total  duration  of  Vividh
 Bharati  programmes  is  7  hours  and
 26  minutes  daily  of  which  6  hours
 and  26  minutes  are  allotted  to  Hindi
 film  songs  and  one  hour  to  Karnatak
 film  songs  daily.  Rest  of  the  langu-
 ages  do  not  figure  in  these  pro-
 grammes,

 (d)  Yes,  Sir.

 (e)  The  matter
 tion.

 is  under  considera-

 Procession  Organised  by  Communist
 Leaders  in  Kanpur

 f64.  Shrimati  Sushila  Rohatgi:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 cession  organised  on  the  8th  July,  2967
 by  the  Communist  Leaders,  when
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 passed  in  front  of  the  residence  of
 the  Secretary  of  the  Ordnance  Fac-
 tory  Karamachari  Union  in  Armapore
 Estate,  Kanpur,  used  abusive  langu-

 _48e  and  provocafive  slogans:

 77503

 (b)  whether  Government  have  con-
 ducted  any  enquiry  into  this  incident; and

 (c)  it  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence’  (Shri  B,  R.  Bhagat):
 (a)  to  (c).  A  procession  was  organis-

 ed  by  the  Ordnance  Factory  Em-
 ployees  Union,  Kanpur  on  8th  July,
 967  in  the  Armapore  Estate  area.  It
 is  reported  that  the  procession  passed
 near  the  residence  of  the  General
 Secretary  of  the  Ordnance  Factory
 Karamchari  Union,  Kanpur,  but  it  did
 not  stop  in  front  of  his  house,

 A  one-man  Board  of  Enquiry  has
 been  appointed  by  the  Director  Gene-
 tal  of  Ordnance  Factories  to  investi-
 gate  and  report  on  the  incidents.  The
 leport  is  awaited,

 M.LE.S.  Officers

 8165.  Shri  Hem  Barua:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  a  considerable  number
 of  such  M.E.S.  Officers,  as  do  not  hold
 any  degree  or  diploma  from  a  recog-
 nised  Engineering  institution  are  al-
 lowed  to  hold  independent  charge  of
 Engineering  Units  including  important
 Engineer  Parks;

 (b)  whether  retirement  of  guch
 officers  at  the  age  of  50  under  the
 new  scheme  is  under  contemplation;

 (c)  whether  there  is  no  dearth  of
 unemployed  highly  qualifieg  engineers
 in  the  country;  and

 (d)  whether  the  need  for  a  larger
 number  of  engineering  talents  was
 keenly  felt  during  the  period  of  Emer-
 gency  in  9657
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 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  No  non-degree  or  non-diploma

 holder  in  MES  is  holding  an  indepen-
 dent  charge  of  Engineering  Units  in-
 cluding  Engineer  Parks.

 (b)  Does  not  arise,  as  no  general
 orders  have  been  so  far  issued  for  re-
 tirement  of  officers  at  the  age  of  50.

 (c)  Yes.  There  is  generally  no  short-
 age  of  qualified  engineers  in  the
 country.

 (d)  There  is  a  shortage  of  Engineers
 in  the  Army  and  continued  efforts
 have  been  made  to  recruit  Engineers
 for  Defence  needs  from  civil  life,

 हिख्दुस्तान  कंस्ट्रक्शन  कम्पनी

 si66.  भ्री  रास  रण :  क्‍या
 मंत्रों  यह  बताने  की  कृपा  करेंगे  कि

 रक्षा

 (क)  उत्तरी  सोमाझ्रों  पर  सड़कें  ग्रौर
 पुल  बनाने  के  लिए  हिन्दुस्तान  कंस्ट्रक्शन
 कम्पनी  को  अब  तक  कितने  मूल्य  का  ठेका
 दिया  जा  चुका  है  ;

 (ख)  क्‍या  यह  सच  है  कि  उपर्युक्त
 कम्पना  द्वारा  बनाये  गये  पूलों  में  कुछ  खराबियां
 पाई  गई  हैं  ;  और

 (ग)  क्‍या  इस  बारे  में  उपर्युक्त  कम्पनी
 के  खिलाफ  कोई  शिकायतें  मिलीं  तथा  उन
 पर  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 Wo  To  भगत) :  (क)  श्रौर  (ख).
 जनरल  रिजर्व  इंजीनियर  दल  के  मुख्य  इंज़ी-
 नियर  द्वारा  सर्वेश्री  हिन्दुस्तान  कंस्ट्रक्शन
 कम्पनी  के  साथ  कुल  1,39,  करोड़  रुपये  के
 ठेके  तय  पाए  हैं  7  यह  सभी  स्थायी  पुलों  के
 निर्माण  से  सम्बन्ध  रखते  हैं  -  इन  पुलों  के
 सम्बन्ध  में  ,  जिनमें  से  कई  भी  सम्पूर्ण  होना
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 हैं,  किसी  प्रकार  की  मिर्माण  सम्बन्धी  बुटियों
 की  रिपोर्ट  नहीं  मिली  है

 राज्य  केन्द्रीय  पी०  डब्ल्यू०  'डी०  द्वारा
 उन्हें  सौंपी  गई  प्रायोजनाओं  के  बाद  में  तय

 किए  गए  हैंकों  के  सम्बन्ध  में,  सूचना  सहज
 प्राप्य  नहीं  है  1

 (ग)  अ्रभी  तक  उक्त  कम्पनी  के  विरुद्ध
 कोई  शिकायतें  प्राप्त  नहीं  हुई  हैं.

 Raising  of  Question  of  Nagaland  in
 the  U.N.  General  Assembly

 ‘gi67.  Shri  Kanwar  Lal  Gupta:
 Shri  D.  N.  Deb:
 Shri  R.  R.  Singh  Deo:

 Will  the  Minister  of  External]  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  rebel
 Nagas  are  proposing  to  raise  the  ques-
 tion  of  Independent  Nagaland  in  the
 United  Nations  General  Assembly,  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  External  Affairs
 (Shri  M.,C.  Chagla):  (a)  The  Govern-

 of  India  are  aware  that  attempts,  which
 proved  unsuccessful,  have  been  made
 in  the  past  primarily  by  Phizo,  a  Bri-
 tish  citizen  of  Naga  origion,  assisted
 by  Michael  Scott  also  a  British  citizen,
 to  interest  members  of  the  United  Na-
 tions  in  discussing  in  that  body  the
 interna]  affairs  of  another  member
 State.  However,  Government  have  no
 specific  information  that  any  such  move
 is  actually  in  operation.

 (b)  The  Government  of  India’s  stand
 remains  what  it  has  always  been,  viz.,
 that  Nagaland  ig  ay  integral  part  of
 the  Indian  Union  and  no  outside  in-
 tervention  will  be  tolerated.
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 Sale  of  Newsprint  in  Black  Market  in.
 UP.

 8169,  Shri  Vidya  Dhar  Bajpai:  Will
 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  certain
 small  newspapers  of  Uttar  Pradesh  are
 getting  newsprint  quota  by  showing
 inflated  figures  of  circulation  ang  they
 are  selling  newsprint  in  blackmarket;

 (b)  if  so,  the  quota  of  newsprint.
 sanctioned  to  differen,  newspapers  of
 Uttar  Pradesh;  and

 (c)  the  circulation  of  each  of  the
 said  newspapers?

 The  Minister  of  Information  §  and:
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Complaints  of  misuse  of  newsprint
 have  been  received  in  respect  of  74
 newspapers  from  Uttar  Pradesh  dur-
 ing  the  last  five  years.  Investigations
 undertaken  by  the  Registrar  of  News-
 Papers  for  India  revealed  that  there
 Wag  no  discrepancy  in  the  circulation
 of  six  newspapers,  while  the  circula-
 tion  of  four  newspapers  was  fixed  at
 a  lower  figure  without  any  evidence
 of  misuse  of  newsprint.  One  case  is
 stil]  to  be  investigated,  and  one  pub-
 lisher  had  neither  applied  for  news-
 print  nor  submitted  any  .circulation
 claim.  Two  newspapers  have  since
 ceased  publication.  Lists  of  newspapers
 whose  circulation  figures  have  been
 refixed  as  a  result  of  investigations  are
 given  in  Part  I  of  the  Annual  Reports
 of  the  Registrar  of  Newspapers  for
 India,  copies  of  which  are  laid  on  the
 Table  of  the  House,  This  information
 relates  to  discrepancies  in  circulation
 as  district  from  misuse  of  newsprint.

 (b)  There  are  over  350  newspapers
 in  Uttar  Pradesh  who  have  been  al-
 lotted  newsprint  from  year  to  year  in.
 accordance  with  the  policy  in  vogue.
 The  time  and  labour  involved  jn  com-
 piling  the  information  woulg  not  be
 commensurate  with  the  results  likely
 to  be  achieved.
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 (cy  The  circulation  and  other  parti-

 culars  of  newspapers  published  in  the
 country  are  given  in  Part  II  of  the:
 Annual  Report  of  the  Registrar  of
 Newspapers  for  India.  The  Report  for
 the  year  ending  3ist  December,  1966,
 चा  be  laid  on  the  Table  of  the  House
 shortly.

 पाकिस्तान  जाने  वाले  तोर्थयात्रियों  को  पासपोर्ट
 देने  संबंधी  नियम

 8170.  थनी  रघुवोर  सिंह  शास्त्री  :
 क्या  वैवेशिक-कार्स  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  १

 (क)  क्या  दिल्ली  प्रशासन  ने  पाकिस्तान
 जाने  के  इच्छुक  तीर्थयात्रियों  को  पासपोर्ट
 प्रादि  देने  के  नियमों  में  परिवतंन  किया  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है  ;

 (ग)  क्‍या  संशोधित  नियमों  के  अनुसार
 तीर्थयात्रियों  को  अपने  जाने  की  तारीख  से
 कम  से  कम  पांच  महीने  पहले  झनुमति  मांगनी

 होगी  ;

 (घ)  इस  विषय  में  श्न्य  राज्यों  मैं
 क्या  नियम  हैं  ;  और

 (=)  क्‍या  सरकार  का  पांच  महीने  की
 इस  अ्रवधि  को  कम  करने  की  वांछनोयता
 पर  विचार  करने  का  इरादा  है

 वेदेशिक-कार्य  मंत्री  धी  मु०  क०

 ागला)  (क)  से  (ड)-  भरत  में  हर
 वर्ष  यात्री  (ज्यादातर  भिक्‍खों  के  जत्थे)
 कई  मौकों  पर  पश्चिमी  पाकिस्तान  के  पूजा
 और  धार्मिक  स्थानों  को  यावा  के  लिए  जाते
 हैं  ।  पाकिस्तान  सरकार  से  यात्रा  के  लिए
 ग्रावश्यक  '  सुंविधाशों  के  प्रवन्ध  के  बारे  में
 लिखा-पढ़ी  करने  के  बाद  भारत  सरकार  ये
 यात्राएं  करने  देती  है  1  पहले  यात्री  दलों  का

 ब्यौरा  देर  से  मिलने  के  कारण  जल्दी-जल्दी  में
 इन्तजाम  करना  पड़ता  था  जिसकी  वजह  से

 Answers

 कभी-कभी  यात्रियों  को  बड़ी  भ्रसुविधा  होती
 थी  पाकिस्तान  सरकार  ने  हम  से  कहा  था
 कि  उन्हें  यात्री  दलों  की  यात्रा  के  विषय  में
 काफी  पहले  सूचना  मिलनी  चाहिए  ताकि
 वे  समय  से  आवश्यक  प्रबन्ध  कर  सकें  t
 भारत  सरकार  ने  इस  मामले  पर  विचार  किया
 भर  यात्रा  सम्बन्धी  सभी  झौपचारिकताशों
 को  ध्यान  में  रखते  हुए  राज्य  सरकारों  से  कहा
 गया  कि  वे  यात्रा  की  तारीख  से  कम  से  कम
 चार  महीने  पहले  यात्रो  दलों  का  पूरा  ब्यौरा
 तथा  उनकी  यात्रा  का  प्रस्तावित  कार्यक्रम
 विदेश  मंत्रालय  के  पास  भेज  दिया  करें।

 दिल्ली  प्रशासन  ने  8  जुलाई,  3967
 को  एक  प्रेस  नोट  जारी  किया  जिसमें  उसने

 कहा  कि  विभिन्न  मौकों  पर  दल/जत्ये  भेजने
 के  प्रस्ताव  पर  काफी  पहले  पेश  कर  दिए  जाने

 चाहिए  शौर  यात्रा  की  वास्तविक  तारीख  से
 5  महीने  पहले  दिल्ली  प्रशासन  के  पास  भेज
 दिए  जाने  चाहिएं  ।  इसी  प्रेस  नोट  में  उन्होंने
 यह  भी  कहा  है  कि  यात्री  दलों  में  शामिल  होने
 वाले  व्यक्तियों  को  इस  बात  का  सुनिश्चय
 कर  लेना  चाहिए  कि  वें  भारत-पाकिस्तान
 पासपोर्ट  के  लिए  या  उसके  नवीकरण  के  लिए
 रवाना  होने  की  तारीख  से  दो  महीने  पहले
 प्राथना-पत्न  दे  रहे  हैं  ताकि  दिल्‍ली  प्रशासन  सभी
 झौपचारिकताएं  पूरी  कर  सके  और  पासपोर्ट
 जारी  कर  सके  या  उनका  नवीकरण  कर  सके।

 दूसरी  राज्य  सरकारें  भी  यात्रा  पर  जाने
 की  इच्छा  रखने  वाले  यात्री  दलों  से  कह  रहीं  है
 कि  व  अपना  ब्यौरा  काफ़ी  समय  पहले  दिया
 करें  ।  इस  बात  को  ध्यान  में  रखते  हुए  कि
 इन  यात्राओं  की  तैयारियों  में  काफ़ी  समय
 लगता  है,  सरकार  इन  श्रनिवायंताओों  को
 बदलना नहीं  चाहती  |  ये  कदम  पिछले  प्रनुभव
 के  ग्राघार  पर  उठाए  गए  हैं श्रौर  इनका  उद्देश्य
 यात्राओं  को  सुविधाजनक  बनाना  शौर
 भविष्य  में  उनकी  अनुचित  प्रसुविधापों  की
 सम्भावताशों  को  कम  करना  है  |
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 Sainik  Schools

 8l7l.  Shri  Ram  Kishan:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  de-
 mand  for  opening  new  Sainik  Schools
 in  the  country  is  increasing;

 (b)  if  so,  the  names  of  States  from
 whom  such  requests  were  received; and

 (c)  the
 thereto?

 reaction  of  Government

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhagat):
 (a)  to  (c).  In  addition  to  the  5  Sainik
 Schools  already  existing,  a  fresh  pro-
 Posal  has  been  made  by  the  Govern-
 ment  of  Mysore  for  opening  a  second
 Sainik  Schoo]  in  that  State  in  Coorg
 District.  The  Governments  of  Madras,
 Madhya  Pradesh  and  Haryana  have
 also  expressed  a  desire  to  open  a
 second  Sainik  School  in  their  States.
 They  have,  however,  to  accept  the
 financial  implications  before  the  pro-
 Posals  can  be  proceeded  with.

 The  Board  of  Governors  will  consi-
 der  these  requests  in  the  ight  of  the
 aims  with  which  the  institution  of
 Sainik  Schools  was  conceived.  Inthe
 connection,  a  reference  is  invited  to
 the  answer  given  to  Part  (a)  of  Un-
 starred  Question  No.  8]5  answered  on
 ith  August,  1967.

 Special  Fund  for  Reconstruction  and
 Rehabilitation  of  Ex-servicemen

 ‘8172.  Shri  G.  Kuchelar:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  how  much  amount  was  provided.
 towards  the  contribution  to  the  special
 fund  for  reconstruction  and  rehabili-
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 tation  of  ex-servicemen  quring  1965-66
 and  ‘1966-67;

 (b)  how  much  of  the  fund  wag  re-
 tained  in  the  Central  Fund;

 (c)  how  much  of  the  fund  js  set
 apart  for  expenditure  on  schemes  of
 Madras  State  and  how  much  of  it
 is  actually  spent  on  schemes  in  Mad-
 ras;  and

 (d)  what  are  the  schemes  and  how
 much  of  the  fund  is  spent  thereon,
 scheme-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  Kk.  Bhagat):
 (a)  The  following  amounts  were  pro-
 vided  for  the  purpose:

 1965-66
 Contribution  Rs.

 430,28 400/,  (excluding from  N.D.F.  U.P.  Govt.'s  st  of  Rs.
 69,7I,600/-  under-paid  by towards  National  Defence
 Fund).

 Central  Govt.  Rs.  I  crore.
 grants.

 Total:  Rs.  §,30,28,400/-

 ‘1966-67
 Central  Govt.  Rs.  I  crore.
 grants,

 (b)  Rs.  1,40,00,000  retained  by  the
 Centre  and  is  being  managed  by  the
 Central  Fund  with  effect  from  ‘1-10-66
 through  the  Central  Managing  Com-
 mittee  of  the  Fund.

 (c)  and  (d).  The  share  of  Madras
 State  comes  to  Rs.  36,05,500.  The  con-
 stitution  of  the  State  Managing  Com-
 mittee  hag  recently  been  intimated  to
 the  Central  Government  and  action
 is  in  hand  to  release  the  amount.  The
 question  of  actual  expenditure  on  the
 schemes  in  Madras,  therefore,  does  not
 arise  at  present.
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 राष्ट्रजनों
 (b)  if  so,  the  scheme  envisaged  to बिदेशों  में

 रहने
 वाले  भारतीय

 project  the  true  image  of  India  before
 के  बच्चों  को  शिक्षा  the  masses  of  other  countries?

 8173.  शनी  ब्ो०  go  ह्यागी :
 श्री  रामगोपाल  शालवाले  :

 क्या  वैदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  इस  बात  का
 पता  है  कि  विदेशों  में  रहने  वाले  भारतीय
 'राष्ट्रजन  भ्रपने  बच्चों  को  ब  भारत  में
 शिक्षा  देना  चाहते  हैं  न  कि  प्रमरीका  झौर  ब्रिटेन
 जैसे  देशों  में  परन्तु  उन्हें  भारत  के  कालेजों  में
 ग्रपने  बच्चों  को  दाबिल  कराने  में  बहुत
 प्रसुविधाओं  शौर  कठिनाइयों  का  सामना
 करना  पड़  रहा  है  ;  और

 (ख)  यदि  हां,  तो  क्या  इस  सम्बन्ध  में
 स्थिति  सुधारने  के  लिये  सरकार  का  कोई
 कार्यवाही  करने  का  विचार  है  ?

 वेदेशिक-कार्य  मंत्री  शनी  मु०  mo

 err)  (क)  और  (ख).  विदेशों  में  बसे
 भारतीय  राष्ट्रिकों  को  भ्रपने  बच्चों  को
 भारतीय  कालेजों  में  दाखिल  कराने  के  सम्बन्ध
 में  कोई  ऐसी  विशेष  सुविधाएं  नहीं  दी  जा
 सकतीं  जो  इस  देश  में  रहने  वाले  भारतीय

 राष्द्रिकों  को  प्राप्त  नहीं  हैं  |

 Image  of  Indie  in  foreiga  countries

 ‘B74.  Shri  O.  P.  Tyagi:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  the  Christian  missionaries  who
 have  gone  back  to  U.K.,  U.S.A.  etc.
 have  described  India  to  the  rural
 population  there  as  a  country  of  tri-
 bal,  uncivilised,  backward,  poor  peo-
 ple  and  snake-charmers;  and
 848(Ai)L.S.D—8.

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  The  Gov-
 ernment  are  not  aware  of  any  such
 specific  instances,  bet  as  many  mis-
 sionaries  work  in  tribal  areas  in  India,
 they  may  well  project  on  return  to
 their  countries  an  image  of  India  that
 is  incorrect.

 (b)  Our  Missions  in  the  UK  and  the
 USA  are  adequately  equipped  to  cor-
 rect  erroneous  impressions  and  views,
 and  to  project  a  true  image  of  India.

 Pay  Scales  of  Army,  Navy  and  Air
 Force  Personne]

 ‘BITS,  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  lot  of  difference  in  the  pay,  al-
 lowances  and  other  items  like  food
 and  clothings  in  the  similar  grades  of
 Army,  Navy  and  Air  Force  personnel;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  which  Government  pro-
 pose  to  take  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (shri  8,  R.  Bhagat):
 (a)  to  (c).  Generally  speaking,  the
 pay  and  allowances  of  similar  categor-
 ies  of  officers  and  personnel  below
 officer  rank  in  the  three  Services  are
 the  same.  However,  slight  differences
 exist  in  the  case  of  a  few  categories,
 which  are  due  mainl  yto  the  educa-
 tional  standards,  technica]  know-
 ledge,  training  and  skill  requir-
 ed  of  the  personne]  for  perform-
 ance  of  duties  after  training.  Differ-
 ences  also  exist  in  the  scales  of  ration
 and  clothing,  in  respect  of  personnel
 below  officer  sank.  These  scales  were
 laid  ¢éxwr  some  time  ago  taking  into
 account  the  customs  and  conditions  un-
 der  which  the  personnel  in  each  Ser-
 vice  are  expected  to  carry  out  their
 duties;  and  they  have  been  rationalised
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 ang  revised  from  time  to  time.  It  is
 not  possible  to  have  a  common  scale

 “of  clothing  for  personnel  of  similar
 categories  in  the  three  Services,  be-

 cause  of  the  diversity  in  their  service
 conditions  and  the  peculiarities  of
 their  functional  and  professional  re-
 quirements.

 Theft  in  office  of  Consul-Gencral  of
 Syria  in  Bombay

 ‘8176.  Shri  George  Fernandes;
 Shrj  Madhu  Limaye:
 Shrj  5.  M.  Banerjee:
 Shrj  J.  H.  Patel:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  ob-
 tained  a  report  on  the  theft  in  the
 office  of  the  Consul-General  of  Syria
 in  Bombay:

 (b)  whether  it  ig  a  fact  that  along
 with  Rs.  25,300,  some  important  files
 too  have  been  found  missing;  and

 (c)  whether  any  progress  has  been
 made  jin  the  investigation  into  the
 theft?

 The  Minister  of  External  Affairs
 (Shri  M.  CG  Chagla);  (a)  to  (e).  In-
 formation  in  regard  tc  the  matter  has
 been  called  for  from  the  Government
 of  Maharashtra  end  will  be  placed  on
 the  Table  of  the  House.

 wang  belonging  to  Defence  Ministry
 given  on  lease

 ‘8178,  Shrj  Ram  Charan:
 Shry  Molahu  Prasad:
 Shri  Ramji  Ram:

 Will  the  Minister  of  Defence  be
 “pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  §44  on  the
 0th  July,  967  and  state:

 (a)  the  names  of  the  States  in  which
 the  said  land  ig  located  and  area  of
 land  in  each  State  with  its  location;
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 (b)  whether  it  is  under  lease  or
 given  on  rent;

 (ec)  the  purpose  for
 being  used:

 which  jt  is

 (d)  whether  it  is  given  through  bid
 or  through  the  recommendation  .of
 district  authority  ur  to  ex-servicemen
 or  to  the  members  of  Scheduled
 Castes;  and

 (e)  whether  :t  is  8.  fact  that  a
 special  consideration  is  given  to  agri-
 culturists  in  the  allotment  of  land?

 The  Minister  of  Defence.  (Shri
 Swaran  Singh):  (a)  and  (c).  The  de-
 sired  information  is  being  collected
 ard  will  be  placed  on  the  Table  of
 the  House.

 (b)  The  lands  jn  question  are  on
 lecse.  Rent  is  generally  charged  in
 r.rpect  of  the  lands  given  on  lease.

 (d)  and  (९).  The  existing  lessees  for
 cultivation  purposes  in  respect  of  de-
 fence  lands  tempcrarily  surplus  to  de-
 fenee  requirements  are  ordinarily  en-
 titled  to  preference  sc  long  as  they
 abide  by  the  terras  of  the  lease  and
 their  holdings  dy  nol  exceed  the  ceil-
 ing  prescribed  ४७  the  State  Govern-
 ment.  The  order  of  preference  for
 the  remaining  lease,  is  as  under:

 (i)  Co-operative  Societies  of  ex-
 Servicemen;

 (ii)  Individual  ex-Servicemen;
 (iii)  Co-operative  Societies  of

 bona-fide  agriculturists  i.e.
 persons  who  are  tilling  Jands
 themselves;

 (iv)  Co-operative  Societies  of  land-
 less  persons.

 (v)  Landless  educated  un-em-
 Ployed  youngmen  who  are  at
 least  Mairiculates.

 (vi)  Other  landless  persons;  and

 (vii)  tenants  or  owners  of  lands
 who  own  or  hold  Jess  than
 the  minimum  limit  prescribed
 by  the  State  Goevrnment.

 eee  i
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 Atomic  Scientists  ang  Nuclear  ‘Shri  Kameshwar  Singh:
 Engineers  Shrj  A.  Sreedharan;

 ‘8179.  Shri  G.  Ss.  Mishra;  Will  the
 Prime  Minister  4  plcesed  to  state:

 (x)  the  pay  scales  and  promotion
 prospects  of  our  atomic  scientists  and
 niclear  engineers  in  the  Atomic
 Energy  Department;

 (0)  whether  scale  of  these  scientists
 and  engineers  are  ot  par  with  that  of
 Government  Officers  in  allied  services;

 (९)  if  not,  the  reasons  therefor;
 (d)  whether  Government  have  any

 proposal  under  consideration  to  give
 these  scientists,  =  special  pay  scale
 and  time  promotions,  and

 (el)  aif  not.  the  reasons  therefor?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimatj  Indira
 Gawdhi):  (a)  A  statement  showing  the
 grades  and  scales  uf  pay  of  the  scient-
 is's  and  engineers  in  the  Department
 of  Atomic  Enersy  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-345/67],

 As  regards  the  promotion  prospects
 of  scientists/engineers,  the  practice  is
 to  promote  them  to  higher  grades  on
 completion  of  service  varying  from
 three  to  six  vears  subject  to  their
 work  being  found  satisfactory.  Accele-
 rated  promotion  is  also  given  for  out-
 starding  work.

 (b)  The  pay  scales  obtaining  are
 generally  85  good  af  in  allied  services.

 (९)  Does  not  arise.
 td)  No,  Sir.
 fe)  The  existing  pay  scales  and  the

 prospects  for  promotion  do  not  call
 for.  any  revision  at  this  stage.

 Missing  L.A.F,  Plane

 8180,  Shrj  K.  P.  Singh  Deo:
 Shri  M.  Meghachandra:

 Kumari  Rajani  Gandha:
 Shri  Hukam  Chand  Kachwai:
 Shri  a.  Ss.  Eothari:
 Shri  0.  ९.  Tyagi:
 Shri  Yajna  Datt  Sharma:
 Shri  Jaganath  Rao  Joshi:
 Shri  Ram  Avtar  Sharma:
 Shri  Atam  Das:
 Shrj  Prakash  Vir  Shastri:
 Dr.  Surya  Prakash  Puri:
 Shri  Shiy  Kumar  Shastri:
 Shri  Raghuovir  Singh  Shastri:
 Shri  YY  S.  Kushwah:

 Will  the  Minisicr  of  Defence  be
 ricased  to  state:

 (a)  whether  it  is  a  fact  that  an
 LAF,  transport  plane  js  missing  since
 the  22nd  July,  3967  in  the  Eastern
 Sector;

 (b)  if  so,  the  steps  taken  by  Govern-
 nent  to  locate  the  missing  aircraft;
 द्ापाएँ

 fey  the  result  thereof?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (c).  As  a  re-
 sull  of  the  seacch  carried,  the  wreck-
 age  of  the  IAF  transport  aircraft  mis-
 sing  since  20th  July  967  was  located
 on  25th  July  1967,

 Programme  for  celebration  of  the  20th
 Anniversary  of  Independence

 8i8l.  Shri  K.  P,  Singh  Deo:  Will  the
 Minister  of  Information  and  Broad-
 ensting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  formulateg  a  special
 programme  to  celebrate  the  20th  an-
 niversary  of  Independence  throughout
 the  country;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  expenditure  likely  to  be  in-
 curred  on  these  programmes?
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 The  Minister  of  Information  and
 "roadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir.

 (b)  Detailed  programmes  are  being
 formulated  to  mark  the  occasion  of
 -ompletion  of  20  years  of  India’s  In-
 dependence.  Some  of  the  programmes
 to  be  undertaken  India  Units
 of  the  Ministry  of  Information  and
 Broadcasting  are  as  follows:

 l.  Broadcast  Programmes:

 Discussions,  features,  symposia,
 poems  will  be  broadcast  from  13-8-67
 to  20-8-67  with  emphasis  on  concrete
 gains  to  the  Nation.  Accent  on  Youth
 will  mark  some  of  the  radio  and
 Television  programmes.

 The  Television  Unit  in  Delhi  will
 put  out  special  programmes  showing
 highlight  of  20  years  of  independence.
 Setecia]  facilities  ure  being  provided  to
 foreign  radio  and  television  repre-
 sentatives  in  Delhj  to  prepare  reports
 and  other  composite  programmes  for
 their  networks.

 a  Te  2  ae  जाया.
 2.  Information:

 An  up-to-date  and  attractive  edition
 of  fact-sheets,  a  series  of  photo  fea-
 tures,  special  ebonoid  blocks,  special
 features,  signed  articles  by  senior
 Ministers  and  special  articles  by  dis-
 trigvished  foreign  and  Indian  writers
 will  be  published.

 Newspapers  in  English  and  Indian
 languages  in  different  regions  have
 been  requesteg  to  bring  out  supple-
 ments.

 3.  Visual  Publicity:

 A  special  advertisement  entitled  ‘I
 am.  Twenty’  in  English,  Hindi  and  Il
 regional  languages,  posters  and  photo-
 sheets  suitable  for  the  occasion  will
 be  issued.  Exhibitions  will  be  orga-
 nised  gt  various  places  in  the  country
 to  highlight  graphically  and  visually
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 the  achievements  of  the  Nation  in
 various  fields.

 4.  Publications:
 The  Publications  Division  will  bring

 out  an  illustrated  publication  giving
 a  brief  account  of  20  years  of  free-
 dom.
 5.  Research  Service:

 The  Research  and  Reference  Divi-
 sion  will  prepare  a  tabulated  account
 of  the  Nation’s  development  during  the
 last  20  years  along  with  a  brief  ex-
 planatory  text.
 6.  Dramatic  Programmes:

 The  Song  and  Drama  Division
 will  organise  composite  cultural  pro-
 grarnmes  mainiy  at  State  Capitals
 through  local  talent  and  youth.

 7.  Films:
 The  Films  Division  will  screen  suit-

 able  films  on  the  occasion.
 World  radio  and  television  services

 are  being  given  facilities  to  draw  upon
 archival  and  other  materialg  for  pre-
 paring  films.

 (c)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Acquisition  of  Lang  for  Defence  Pur-
 poses  in  Behalg  (Calcutta)

 ‘B182.  Shri  Jyotirmoy  Basu:
 Shri  C.  K.  Chakrapani:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Siogh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  a  vast  tract  of  land  is
 in  the  process  of  being  acquired  in
 Rasapunja  village,  near  Budge  Budge
 Road  (Behala),  Calevtta  for  defence
 purposes,

 (b)  whether  the  entire  land  is  food
 producing  one  and  it  also  covers
 Places  of  worship;



 I75I9
 Answers

 (c)  whether  the  people  have  made
 representations  against  this  takeover;
 and

 (d)  if  so,  whether  Government
 would  look  for  an  alternate  site  for
 the  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):

 (a)  and  (b).  Yes,  Sir.  An  area
 of  about  2I5  acres  of  land  in  Rasa-
 punja  village  is  required  for  defence
 purposes.  The  area  is  mostly  ara-
 ble  and  it  is  reported  that  there
 are  two  small  temples  measuring
 0’xJ2'  and  0'x8’  respectively  on  the
 fringe  of  the  land.  These  temples
 are,  however,  not  shown  in  the  Rev-
 enue  Records.  The  question  of
 excluding  the  land  covered  by  these
 temples  from  acquisition  wil)  be
 considered.

 (c)  and  (d).  The  persons  concern-
 ed  have  represented  against  the
 land  being  acquired  but  for  cpera-
 tional  reasons  it  is  not  practicable  to
 have  an  alternative  site.

 Research  and  Development  Organis-
 ation

 8183,  Shri  Jyotirmoy  Basu:
 Shri  C.  K.  Chakrapani:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  the  ratio  of  Service  Officers  to
 civilian  scientists  dealing  with  Arma-
 ment  subject  in  the  Research  and
 Development  Organisation  in  the
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 posts  carrying  more  than  Rs,  1,209  per
 month  as  pay;

 37520

 (b)  whether  there  are  many  ser-
 vice  officers  holding  Directorial  ap-
 pointments  in  laboratories|establish-
 ments  under  the  Armament  Direct-
 orate  who  do  not  possess  the  mini-
 mum  qualification  of  M.  Se.  or  its
 equivalent;

 thereof: (c)  if  so,  the  number
 and

 (d)  the  lowest  academic  qualificat-
 ion  stipulated  for  the  permanent  cad-
 re  of  Army  Officers?

 The  Minister  of  State  in  the  Minls-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  dl  2.2  approximately.

 (b)  and  (c).  Out  of  7  Directors  in
 the  Armament  Group  3  are  Service
 Officers,  One  of  them  possesses  post
 graduate  degree  and  the  other  two
 are  graduates.  These  laboratories|
 establishments  are  equipment  orlen-
 ted.  While  selecting  Directors  for
 such  establishments  greater  emphasis
 is  laig  on  background,  training  and
 experience  in  Armament  rather  than
 on  basic  educational  qualifications,

 (d)  Qualifications  laid  down  for  the
 permanently  retained  Service  Officers
 in  the  Armament  Division  of  the
 R.  &  D.  Organisation  are  shown  in
 the  attached  statement.  The  two
 graduates  meritioned  against  (b)  and
 (ec)  above  have  passed  the  Technical
 Staff  Officer’s  Course  also  where  they
 have  received  advanced  instruction  on
 armaments,
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 ARMAMENT  Army  officer

 ARMAMENT  Naval  officer

 ARMAMENT  Air  Force
 officer

 Must  have  qualified  at  the  TSO’s  Course or  equivalent  weapon  Specialisation.
 Degree  in  Engineering  or  Electrical  Specia- lisation  Course  or  TSO’s  Course.
 Officers  possessing  degree  in  Engineering
 with  Armament  experience  or  a  minimum of  Is  years  experience  as  Tech./Armt. officer,

 Desirable  :  should  bave  undergone  Advance
 Air  Armt.  Staff  Course  at  LAT  or  Tech-
 nical  Course  abroad  or  Aeronautical  In-
 spection  Service  Course.

 Code  for  Political  Broadcast  on  A.LR.

 $184,  Shri  Jyotirmoy  Basu:
 Shri  E.  K.  Nayanar:
 Shri.  C.  हू,  Chakrapani:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  views  of  all  the  Chief
 Ministers  have  been  received  on  the
 Code  for  Political  Broadcasts  on
 ALR.  i

 (b)  if  so,  whether  Government
 have  finalised  the  sald  code;  ang

 (९)  if  so,  the  broad  details  thereof?

 The  Minister  of  Infomation  and
 Bweadeasting  (Shri  K.  K.  Shah);
 (a)  to  (०).  Discussions  have  been  held
 with  all  Chief  Ministers  except  the
 Chief  Ministers  of  Bihar,  Madras,  Jam-
 mu  and  Kashmir  and  Orissa  in  regard
 to  code  of  Conduct  for  Broadcasts
 from  A.LR.  Important
 and.directions  together  with  the  items
 to  be.  included  in  the  proposed  code
 were  discussed.  It  will  he  pramature
 to  diseloge  the  contents  of  the  talks  at
 this  stage.  Istead  of  facilitating,  it
 may  create  difficulties.  As  soon  as
 they  are  finalised  the  entire  informa-
 tien  will  be  placed  before  the  House.
 It  is  expected  that  it  would  not  take
 long  to  finalise  the  code.

 eonventions

 Newsreader  in  ALR,

 $185.  Shri  Jyotirmoy  Basu:
 Shri  C.  K.  Chakrapani:
 Shri  E,  K.  Nayanar:
 Shri  Satya  Narain  Singh:
 Shri  P.  P.  Esthose:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  a  newsreader  employ-
 ed  in  the  All  India  Radio  News  Ser.
 vice  Division  joined  a  Press  party
 conducted  by  the  Defence  Wing  of
 the  Press  information  Bureau  violat-
 ing  the  orders  of  her  superiors;

 (b)  whether  her  service  was  termi-
 nated  for  this;

 (c)  whether  the  same  newsreader
 wus  also  working  for  a  news  agency
 with  foreign  connections  at  the  same
 time  while  serving  the  A.LR.;  and

 (d)  whether  she  was  re-employed:
 and

 (e)  if  so,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  E.  K.  Shah):  (a)
 to  (d).  The  newsreader  concerned
 was  employed  as  a  casual  artists  from
 24th  May,  987  to  read  news  ouLetins
 in  English,  pending  appointment  oi  a
 regular  incumbent.  A  casual  artists
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 is
 free  to  pursue  other  vocations  as  (ii)  Shri  हथ  C.  Pant.

 ong  as  they  do  not  impinge  upon  the  Dharm Proper  performance  of  the  contract  Citi)
 Shri  2  a  wie:

 with  All  India  Radio,  In  this  case,  (iv)  Lt.-Col.  HH.
 =  Maharaja

 the  newsreader  once  missed  a  duty
 Manabendra

 Shah  of  Tehn
 rhwal, allotted  to  her,  and  for  this,  act  of

 negligence,  her  casual  contract  was
 terminated  on  5th  June,  ‘1967.  Later
 Government  came  to  know  that  the
 newsreader  was  also  working  with  a
 news  agency  and  it  was  on  their  be-
 half  that  she  joined  a  press  party  to
 cover  a  defence  function  at  Hydera-
 bad.  Following  an  apology  and  ex-
 planation  of  the  reasong  for  the  lapse,
 who  was  given  another  chance  in  the
 form  of  a  casual  contract  for  a  fort-
 night  from  July  12,  1967,  The  con-
 tract  was  not  reneweq  thereafter,  as
 She  left  Delhi

 Institute  of  Defence  Studies  and
 Analysis

 8186.  Shri  E.  K.  Nayanar:
 Shri  Jyotirmoy  Basu:
 Shri  0.  K.  Chakrapani:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Defente  be
 pleased  to  state:

 (a)  the  names  of  members  enrolled
 by  the  Institute  of  Defence  Studies
 ang  Analysis  since  its  registration  as
 a  Society:

 (b)  the  names  of  Members  of  Par-
 liament  with  their  party  affiliations
 who  have  been  invited  to  join  the
 membership  and  the  Governing  bocy
 of  the  Society;  and

 (c)  the  terms  of  appointment  of
 the  present  Director  of  the  Institute?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  names  of
 the  members  enrolled  by  the  Institute
 of  Defence  Studies  and  Analyses  since
 its  registration  as  a  Society  arc  as
 follows:

 (i)  Shri  Y.  B.  Chavan.

 (v)  Dr.  J.  N.  Khosla.
 (vi)  Shri  A.  0,  Pandit

 (vii)  Shri  L.  K.  Jha.
 (viii)  Shri  S.  Bhoothalingam.
 (ix)  Shri  B.  Shiva  Rao.
 (x)  Shri  N.  Dandekar.

 (xi)  Shri  P.  V.  R.  Rao.
 (xii)  Shri  H.  C.  Sarin,
 (xiii)  Gen.  J.  N.  Chaudhuri.
 (xiv)  Shri  V.  Shankar.

 (b)  According  to  information  fur-
 nisheq  by  the  Institute  which  is  a
 registered  Society,  no  invitations  have
 so  far  been  issued  to  any  Member  of
 Parliament  to  join  the  Institute.

 (c)  The  terms  of  appointment  of
 the  present  Director  of  the  Institute
 ure:

 (i)  Pay  Rs.  2750  inclusive  of  pen-
 sion  of  Rs.  2ll  p.m.  in  the
 scale  of  pay  of  Rs.  2500-125|2-
 2750.

 (ii)  City  Compensatory  Allow-
 ance  at  Rs.  75  p.m.

 (iii)  Rental  for  residential  ac-
 commodation  hired  by  the
 Institute  upto  a  maximum  of
 Rs.  900  p.m.  with  the  proviso
 that  the  Director  pays  0  per
 cent  of  his  pay  towards  rent.

 Re.  employment  of  Retireg  Offictals
 in  Press  Council

 8187.  Shri  C.  K.  Chakrapanl:
 Shri  Jyotirmoy  Basu:
 Shri  E.  EK.  Nayanar:
 Shri  P,  P,  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:
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 (a)  the  number  of  retired  officials
 who  have  been  employed  in  the  Press
 Council  with  their  names;

 (b)  the  amount  spent  so  far  on  the
 salary  and  allowances  of  the  Chair-
 man  and  the  Secretary  uf  the  Press
 Council;  and

 (c)  whether  the  Secretary  of  the
 Press  Council  is  recognised  as  a  jour-
 nalist  and  enjoys  such  privileges?

 The  Minister  of  Information  and

 ens
 (Shri  K.  K.  Shah):  (a)

 0.

 Shri  J.  R.  Mudholkar,  g  retired
 judge  of  the  Supreme  Court,  as  the
 Chairman  of  the  Press  Counci]  and
 Shri  8.  Mukhopadhyay,  a  retired
 officer  of  the  Central  Information  Ser-
 vice,  as  its  Secretary.

 (b)  Rs.  28,887  in  respect  of  the
 Chairman  and  about  Rs.  11,387  in  res-
 pect  of  the  Secretary.

 (c)  No,  Sir.

 Preas  Council

 8188,  Shri  C.  K.  Chakrapani:
 Shri  Jyotirmoy  Basu:
 Shri  E.  K.  Nayanar:
 Shri  P.  P.  Esthose:
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a),  whether  it  is  a  fact  that  two
 persons  connected  with  Ananda  Bazar
 Hindusthan  Standard  group  have  been
 taken  into  the  first  Press  Council;  and

 (b)  if  so,  whether  it  is  in  contraven-
 tion  of  the  Press  Council  Act?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 and  (b).  It  is  true  that  two  persons
 connected  with  Ananda  Bazar  Hindu-
 stan  Standard  Group  were  taken  into
 tee  Press  Council,  one  of  them  Shri
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 A.  C.  Banerjee  as  nominee  of  the
 Indian  Federation  of  Working  Jour-
 nalists,  and  the  other  Shri  Sailen
 Chatterjee  as  nominee  of  the  Press
 Association.

 In  accordance  with  the  provisions
 of  the  Press  Council  Act,  the  mem-
 bers  of  the  Council  other  than  the
 Members  of  Parliament  are  nominat-
 ed  by  a  Committee  consisting  of  the
 Chief  Justice  of  India,  the  Chairman
 of  the  Council  and  a  nominee  of  the
 President  of  India,  who  when  the  Press
 Council  came  into  existence,  was
 Smt.  Lakshmi  N.  Menon.  While
 making  the  selection  the  Committee
 must  have  taken  into  consideration
 the  provisions  of  the  Press  Council
 Act  and  the  interpretation  of  the
 words  “due  regard”.  According  to  the
 strict  interpretation  of  the  words  of
 Section  4(4)  specially  in  view  of  the
 use  of  the  words  “due  regard”,  it
 cannot  be  said  that  any  contravention
 of  the  Press  Council]  Act  has  taken
 place.

 All  Indig  Newspapers  Editors
 Conference

 8189,  Shri  Cc  K.  Chakrapani:
 Shri  Jyotirmoy  Basu:
 Shri  E,  K.  Nayanar:
 Shri  P,  P.  Esthose;
 Shri  Satya  Narain  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  definition  of  the  “Working
 Journalist’  in  different  Acts  and
 Statutes;

 (b)  whether  the  All-India  News-
 papers  Editors  Conference  is  a  body
 exclusively  of  Working  Journalists  or
 Working  Journalist  Editors;

 (c)  the  composition  of  the  Stand-
 ing  Committee  of  the  A.L.N.E.C,  and
 how  many  of  these  persons  have  in-
 terest  in  the  managementjownership
 of  newspapers;  and
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 (d)  the  reasons  behind  Govern-
 ment’s  decision  to  consider  the  AINEC
 as  an  organisation  of  working  jour-
 nalists  and  such  recommendation  to
 the  Chairman  of  the  Press  Council?
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 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  हू,  Shah):  (a)
 to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-346/67].

 feast  में  स्थित  भारतीय  मिशनों  में  बेतार
 के.  पारंधण-पंत्र  (वायरलेस  ट्रांसमिटर)
 तथा  भारतोय  नेताों  के  चित्र  लगाये

 जाता

 8190.  श्री  शाहि  भूषण  :  क्या  बेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विदेशों  में  स्थित  कितने  भारतीय

 दूतावासों/मिशनों  में  बेतार  के  पारेषण  यन्त्र

 नहीं  हैं  श्र  इसके  क्या  कारण  हैं.  ;

 (ख)  क्‍या  यह  सच  है  कि  विदेशों  में
 स्थित  कुछ  भारतीय  दूतावासों/मिशनों  में
 भारत  के  राष्ट्रपति  भ्ौर  प्रधान  मंत्री  के  चित्र
 नहीं  लगाये  गये  हैं  ;  भौर

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 ? हैं!

 बैदेशिक  कार्य  संत्रो  (भी  मु०  क०

 चागला) :  (क)  विदेशों  में  किसी  भी
 भारतीय  मिशन  को  वायरलैस  ट्रांसमिटर
 नहीं  दिया  गया  है  ।

 विदेश-स्थित  48  मिशनों  को  मुख्यालय
 से  समाचार  प्रेषग  प्राप्त  करने  के  लिए  एक-
 भागी  दूर-मुद्रण  सुविधा  (वन-वे  टेलिप्रिटर
 फैसिलिटी)  दी  गई  है  ।  चार  शिमनों  को
 द्वित-मार्गी  टेलेक्स  प्रणाली  से  सज्जित  कर
 दिया  गया  है  ।  कारण  घनांभाव  है  |
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 (ख)  राष्ट्रपति  के  सरकारी  चित्र
 हमारे  विदेश-स्थित  मिशनों/केन्द्रों  को  भेजे
 जा  रहे  हैं  ;  उन्होंने  हाल  ही  में  अपनी  स्वीकृति
 दी  है।  जहां  तक  प्रधान  मंत्री  का  सम्बन्ध  है,
 उनकी  इच्छानुसार  केवल  छोटे  पाकार  के
 चित्र  भेज  गये  हैं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 77528

 Land  under  Occupation  of  Defence
 Ministry  in  West  Bengal

 89l.  Dr.  Ranen  Sen:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Jarge
 number  of  villages  in  Panagar,  Burd-
 wan,  West  Bengal  are  still  under
 occupation  of  his  Ministry  and  that
 peasants  have  approached  Government
 to  hand  over  their  lands  to  them  for
 cultivation;  and

 (b)  if  so,  the  steps  taken  py  Gov-
 ernment  in  this  regard?

 The  Minister  of  State  in  the  Mints-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  It  is  correct  that  a  con-
 siderable  areg  of  Defence  owned  ond
 Defence  requisitioned  lang  is  held  at
 Panagar  in  Burdwan  District  of  West
 Bengal  and  requests  for  release  of
 land  therefrom  have  been  received,
 Most  of  the  area  is,  however,  occu-
 Pied  by  and  is  required  for  the
 Defence  Units  and  instructions  have
 already  issued  to  release  the  land
 surplus  to  Defence  requirements.

 Film  Producing  Units

 192,  Shri  Nitiraj  Singh  Chaudbary:
 Shri  G.  8,  Mishra:
 Shri  Nathu  Ram  Ahirwar:
 Shri  N.  EK.  P.  Salve:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:
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 (a)  the  number  of  film  producing
 units  in  India;

 (b)  the  maximum  and  minimim
 Capital  invested;

 (९)  whether  it  is  a  fact  what  the
 Quality  of  films  produced  for  public
 exhibition  has  fallen;  and

 (d)  if  so,  whether  Government  have
 taken  any  steps  to  encourage  forma-
 tion  of  bigger  and  economical  units
 so  that  better  quality  of  films  cyuid
 be  produced?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  हू,  Shab):  (2)
 and  (b).  The  film  industry  is  iu  the
 private  sector  and  unlike  other  urga-
 nised  Industries,  many  ag  unit  is  set
 up  for  producing  films  on  an  ad  hoc
 basis  ang  in  ga  large  number  of  cases,
 are  wound  up  soon  after  the  produc-
 tion  is  complete  or  the  Film  is  exhi-
 bited.  On  account  of  practical  diffi-
 culties,  it  is  not  possible  to  collect
 any  reliable  or  dependable  data  abcut
 capital  investment.

 (c)  A  film  is  a  work  of  art  and  is
 susceptible  of  evaluation  by  different
 standards  from  differing  view  points.
 Film  making  is  a  creative  phenome-
 non  affected  by  several  considera-
 tion.  The  aesthetic  content  of  films
 is  not  uniform  because  of  the  differ-
 ence  in  the  qualifications  and  approach
 of  the  various  participants  in  film-
 making  and  the  very  nature  and  cir-
 cumstances  of  the  film  industry.  It
 is,  however,  generally  recognised  that
 Indian  films  have  achieved  q  fairly
 high  technical  standarg  and  quite  a
 few  productions  have  enjoyed  con-
 siderable  popularity  at  home  and
 abroad,  and  have  won  national  and
 international  awards.

 (c)  Question  does  not  arise.

 ;  Desert  Division

 8193,  Shri  BR.  BR.  Singh  Deo:
 Shri  D.  N.  Deb:
 Shri  D.  Amat:
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 Shri  G.  0.  Naik:
 Shri  Y.  A.  Prasad:
 Shri  D.  N.  Patodia;
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  feasibility  of  creating  a
 Desert  Division  for  protecting  the
 borders  of  Rajasthan  on  the  same
 lines,  as  the  Mountain  Division  has
 been  created;

 (b)  whether  it  is  a  fact  that  the
 Government  of  Rajasthan  have  alse
 made  a  similar  proposal  to  the  Centre;
 and

 (c)  if  so.  the  action  taken  thereon?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  training  and
 equipment  of  our  troops  take  into  ac-
 count  the  needs  of  different  terrains
 and  only  when  there  is  any  need  of
 specialised  and  specific  assignment
 that  a  unit  is  earmarked  as  such.  It
 has  not  been  felt  necessary  to  do  so
 in  the  case  of  Rajasthan  border,

 tb)  No,  Sir.

 (ce)  Does  not  arise.

 भारतोय  नौसेना  झब्यक्ष  ककी  रूस  यात्रा

 8i94.  a  रघुवीर  सिंह  शास्त्री:
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 बि:

 (क)  क्‍या  भारतीय  नौसेना  प्रध्यक्ष  ने
 हाल  ही  में  रूस  का  दौरा  किया  है;  न्लौर

 (@)  मदि  हां,  तो  रूसी  प्रधिकारियों
 के  साथ  हुई  उनकी  बातघीत  का ब्णौए

 क्या है.  ?  .
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 प्रतिरक्षा  मंत्री  (धी  स्वर्ण  सिह)  :  (क)
 नौसेना  अध्यक्ष  यू०  एस०  एस०  झ्ार०  सेना
 के  मुख्य  सेनापति  के  निमन्त्रण  पर  इस  समय
 सोवियत  संघ  के  सदभावना  भ्रमण  पर
 हैँ  1

 (ख)  चूंकि  यह  एक  सदभावना  'न्मण

 है,  प्रश्न  नहीं  उठता  |

 Space  Research
 8195,  Shri  K.  P.  Singh  Deo:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  progress  made  by  the  Indian
 National  Committee  for  Space  Re-
 search  in  regard  to  the  space  explora-
 tion  programme  initiated  in  1963,
 when  the  first  Indian-made  rocket
 was  fired  from  Thumba;  and

 (b)  when  the  Indian-made  sound-
 ing  rockets  are  expected  to  be  made
 uvailable  for  space  exploration?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Since  November  1963,
 when  the  first  rocket  was  fired  from
 Thumba,  various  facilities  have  ben
 established  to  conduct  research  in  the
 field  of  aeronomy  including  the  study
 of  the  ionosphere  and  the  equatorial
 electrojet  and  meteorology.  A  space
 Science  and  Technology  Centre  is
 being  set  up  close  to  Thumba  to  sup-
 port  this  programme  of  scientific  in-
 veatigations.

 (b)  In  less  than  g  year.

 'एदियाई  समाचार  एजेंसी

 8196.  श्री  प्रकाष्वीर  शास्त्री  :
 शी  झास्म  वास:
 श्री  रामाबतार  श्ार्मा  :
 श्री  झर्जुम  सिंह  भदौरिया  :
 थ्बी  रघुवीर  सिह  शास्त्री  :
 aft  यशवत्त  सिंह  कुशाबाह  :

 क्या  सूचना  धौर  प्रसारण  मंत्री  यह  बतने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  ए  एशियाई  समाचार
 एजेंसी  बनाये  जाने  के  सम्बन्ध  में  कुछ  सुझाव
 प्राप्त  हुए  हैं  ;

 सम्बन्ध  में
 एजेंसी  के
 ही  में  हुई

 (ख)  यदि  हां,  तो  क्या  इस
 एशिया  के  देशों  की  समाचार
 प्रतिनिधियों  की  कोई  बैठक  हाल
 थी  ;  और

 (ग)  उसके  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (थ्री  के०  के०
 शाहू) :  (क)  जी,  नहीं,  परन्तु  प्रतौपचारिक
 विचार-विमर्श  हुआ  है  |

 (@)  और  (ग)  सरकार  ने  इस  झाशय
 की  कुछ  प्रेस  रिपोर्ट  देखी  हैं  कि  एशिया  के
 देशों  की  समाचार  एजेंसी  की  संस्था  के,
 हाल  ही  के  टोकियो  में  हुए  सम्मेलन  में  एक
 एशियाई  समाचार  एजेंसी  बनाने  के  राम्बन्ध
 में  सुझाव  रखा  गया  धा  ।  सामान्यतः:  इस
 प्रवार  की  एजेंसी  की  स्थापना  के  लिए  पहल
 करना  समाचार  एजेलिन्यों  पर  निर्भर  करता  है
 और  सरकार:  क्षारा  किसी  प्रकार  की  ह जविधाधों
 आदि  प्रदान  करने  वेः  प्रश्न  पर  तभी  विचार
 किया  जायेगा  जब  इस  श्राशय  का  कोई  प्रार्थना
 पत्र  सिले  1

 Article  in  the  People's  Daily  of
 China

 B197.  Shri  Virendrakumar  Shah:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  article  of  the
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 People’s  Daily  distributed  by  the  New
 China  News  Agency  calling  on  India’s
 masses  to  seize  political  power  to
 solve  their  problems  of  food  and
 clothing  and  exhorting  them  to  per-
 sist  in  taking  Chinese  Chairman,  Mao
 Tse-tung’s  teachings  to  achieve
 success  in  their  revolution;  and

 (b)  the  Government's  reaction  to
 prevent  circulation  of  such  anti-Indian
 propaganda  in  India  and  abroad  and
 १0  counter  the  effect  of  such  anti-
 (Indian  propaganda  perpetrated  by
 Chinese  Press  and  radio?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  Yes,  Sir.

 (b)  Circulation  of  New  China  News
 Agency  propaganda  against  India  is
 not  permitted.  Such  anti-India  pro-
 paganda  by  China  in  foreign  coun-
 tries  is  counteracted  by  Indian  mis-
 sions  by  explaining  the  correct  posi-
 tion  to  newspapers  representatives
 and  other  dignitaries  of  the  country
 of  their  accredition.

 ‘Anti-Indian  Literature  Published  in
 Pakistan

 8L99.  Shri  Liladhar  Kotokl:
 Shri  N.  R,  Laskar:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  China  is  getting  the  anti-Indian
 literature  in  Urdu  version  published
 in  Pakistan;

 (b)  if  so,  whether  any  protest  has
 been  made  with  the  Pakistan  as  well
 as  with  the  Chinese  Government;  and

 (c)  if  so,  their  reply  thereto?
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 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  Govern-
 ment  have  seen  news  reports  about
 the  publication  of  Urdu  version  of
 Mao’s  works  in  Pakistan.

 (b)  No,  Sir.
 (९)  Does  not  arise,

 U.S.  Milltary  Supply  Mission  in
 Indla

 8200.  Shri  Shri  Chand  Goel:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  U.S.A.  has  continued
 to  maintain  its  Military  Mission  in  our
 country  despite  the  announced  inten-
 tion  to  close  it  down  from  the  Ist
 July,  1967;  and

 (b)  the  final  position  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  M,  C,  Chagla):  (a)  and  (b).  The
 U.S.  Military  Supply  Mission  in  India
 as  such  has  ceased  to  exist  with  effect
 from  July  L  1967.  However,  some
 duties  relating  principally  to  the  mili-
 tary  equipment  supplied  on  grant
 basis  to  India  by  the  U.S.A,  prior  to
 September  965  remain  to  be  fulfilled
 by  U.S.  personnel.  The  arrangements
 that  may  be  necessary  in  this  context
 and  also  for  processing  any  future
 requests  we  may  make  for  the  supply
 of  military  items  from  the  U.S.A,  are
 under  discussion  between  the  Gov-
 ernment  of  India  and  the  Government
 of  U.S.A,

 Chinese  Literature  seized  at  Palam
 Airport

 820l,  Shri  Yajna  Datt  Sharma:
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 Shri  Liladhar  Kotoki:
 Shri  Y,  A.  Prasad:
 Shri  N.  K.  Sanghi:
 Shri  D.  N.  Deb:
 Shri  R,  R.  Singh  Deo:

 Will  -the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on
 the  25th  July,  four  Chinese  employees
 of  the  Chinese  Embassy  in  New
 Delhi  coming  from  Karachi  brought
 with  them  a  large  quantity  of  Chinese
 literature  pertaining  to  Mao’s
 thoughts;

 (b)  whether  it  is  also  a  fact  that
 they  prevented  the  Customs  authori-
 ties  at  Palam  Airport  from  checking
 their  personal  effects;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  check  the  increasing  ten-
 dency  of  the  Chinese  Embassy  Em-
 ployees  to  disregard  the  Indian  law
 in  this  manner?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  On  exami-
 nation,  customs  officials  found  among
 their  personal  effects  a  few  books  and
 pamphlets  containing  Chinese  politi-
 cal  propaganda.

 (b)  No,  Sir.  However,  they  pro-
 tested  against  the  customs  examina-
 tion  of  their  personal  effects  claiming
 immunity  from  examination.  It  was
 explained  to  them  that  as  non-
 diplomatic  members  of  Chinese
 Embassy  their  luggage  was  not  free
 from  customs  examination.

 (c)  Soon  after  the  incident,  the
 exact  position  about  the  rights  and
 immunities  of  the  non-diplomatic  staff
 of  foreign  missions  according  to  our
 laws  was  explained  to  the  Chinese
 Charge  d’  Affaires  so  that  there  would
 be  no  room  for  misunderstanding.
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 The  necessity  of  _  strict  compliance with  our  laws  was  also  impressed
 upon  him.

 Indian  Investments  jn  Nepal

 8202.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  the  Nepal  Government  have
 nationalized  Indian  investments  in
 Nepal;

 (b)  if  so,  the  reasons  therefor  and
 the  reaction  of  Government  thereto;

 (c)  the  total  Indian  jnvestment  in
 Nepal  and  in  what  commodities;  and

 (d)  how  much  profit  on  such  invest-
 ment  accrues  to  India  per  annum?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).

 As  has  been  stated  in  answer  to  Un-
 starred  Question  No,  7369  on  38६
 July,  1967,  in  this  House,  one  indus-
 trial  establishment  has  been  taken
 over  by  HMG  of  Nepal  and  another
 is  likely  to  be  taken  over  by  the
 Nepal  Industrial  Development  Cor-
 poration.  These  developments  are
 the  result  of  commercial  and  financial
 arrangements  and  commitments  bet-
 ween  the  firms  concerned  and  HMG
 of  Nepal  and/or  the  Nepal  Industrial
 Development  Corporation.  The  Gov-
 ernment  of  India  are  not  primarily
 concerned  in  this  matter.

 (c)  Movement  of  funds  from  India
 into  Nepal  and  vice  versa,  has  been
 free  and  without  restriction  from
 ancient  times.  No  records  therefore
 have  been  kept  of  such  investments.

 (d)  Does  not  arise.
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 2.03  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 ALLEGED  MANHANDLING  OF  SOME  MEM-
 BERS  OF  PARLIAMENT  BY  THE  POLICE
 AT  THE  PRIME  MINISTER'S  RESIDENCE

 Shri  A.  Sreedharan  (Badagara):  I
 call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and
 request  that  he  may  make  a  statement
 thereon,  namely:

 “Manhandling  of  some  Members
 cf  Parliament  by  the  police  at  the
 Prime  Minister's  residence  on  the
 29th  and  30th  July,  1967."

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  Sir,  the  Delhi  Adminis-
 tration  had  information  that  some
 M.Ps,  from  Kerala,  along  with  a  num-
 ber  of  other  persons  intended  to  orga-
 nise  a  picketting  at  the  residence  of
 the  Prime  Minister  on  29th  July,
 967  to  press  their  demand  for  increas-
 ing  the  supply  of  rice  to  Kerala.
 Newspaper  reports  also  confirmed  the
 programme  of  picketting.  The  Delhi
 Administration  anticipated  that  there
 might  be  a  hold-up  of  traffic  in  front
 of  the  Prime  Minister's  residence  and
 that  cognizable  offences  under  sections
 34  and  342  IPC  may  also  be  com-
 mitted.  The  Delhi  Administration,
 therefore,  made  necessary  arrange-
 ments  to  prevent  any  obstruction  of
 traffic  on  the  road  as  well  as  com-
 mission  of  cognizable  offences  of
 wrongful  restraint  and  confinement  at
 the  gates  of  the  Prime  Minister's  resi-
 dence.  Accordingly  on  the  29h  July
 about  200  policemen  were  deployed
 to  form  a  human  barricade  in  front
 of  the  Prime  Minister’s  residence  on
 Safdarjang  Road.  The  policemen  did-
 not  darry  any  arms,  not  even  their
 usual  batons,  A  procession  of  about
 45-50  persons,  including  5  MPs.
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 started  from  Tin  Murti  round-about
 at  about  8-l5  A.M.  and  came  in  front
 cf  the  Prime  Minister's  residence  at
 about  8.40  a.m.  The  pocession  found
 the  police  cordon  barring  its  entry  to
 the  gates  of  the  Prime  Minister's
 House.  Attempts  were  made  by  the
 demonstrators  to  break  through  the
 cordon  but  they  were  not  allowed  to
 do  so,  The  M.Ps,  then  squatted  on
 the  road  blocking  the  carriage  way
 facing  the  Prime  Minister's  House.
 The  traffic  on  thal  road  had,  there-
 fore,  to  be  diverted.  At  about  9.5
 A.M.  about  00  other  persons,  had  also
 assembled  on  the  scene  and  tried  to
 join  the  squatting  M.Ps.  The  police
 did  not  allow  them  to  do  so  and  kept
 them  away  on  the  other  side  of  the
 road.  Two  other  attempts  were  made
 at  about  2.0  4m.  and  .45  a.m.  to
 break  through  the  police  cordon.  In
 one  of  the  attempts  one  group  of
 M.-Ps.  succeeded  in  blocking  vehicular
 traffic  through  one  of  the  gates  of  the
 Prime  Minister's  House.  Since  access
 was  still  available  through  the  other
 gute  no  attempts  were  made  by  the
 police  to  disturb  the  M.Ps.  from  the
 positions  they  had  occupied,  even
 though  this  was  an  unlawful  act.

 On  30th  July,  967  another  small
 procession  reached  the  Prime  Minis-
 ter's  House  at  10.10  a.m,  This  proces-
 sion  also  made  an  attempt  to  break
 through  the  police  cordon  but  was
 not  allowed  to  do  so.  The  proces-
 sionists  squatted  on  the  road,  The
 squatted  M.Ps.  dispersed  at  about
 2  noon.

 When  the  Delhi  Administration
 received  information  of  the  likelihood
 of  obstruction  to  traffic  as  well  as
 commission  of  offences  such  as  wrong-
 ful  restraint  and  wrongful  confine-
 ment,  which  are  cognizable  offences.
 it  was  their  duty  under  sections  3]
 Police  Act  and  49  Cr,  P.C.  to  make
 necessary  arrangements  to  interpose
 to  prevent  the  commission  of  any
 such  offence.  The  Delhi  Administra-
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 tion  has  reported  that  only  the  mini-
 mum  necessary  arrangements  were
 made,  that  the  policemen  deployed  on
 duty  were  deliberately  kept  unarmed

 and  had  been  instructed  to  conduct
 themselves  with  utmost  courtesy.

 The  Prime  Minister  was  willing  and
 anxious  to  meet  the  M.Ps.  and  discuss
 matters  with  them.  As  a  matter  of
 fact  she  did  so  on  29th  and  as  well
 as  30th.  Had  it  been  a  case  of  any
 Member  of  the  Parliament  either  by
 himself  or  in  the  company  of  others
 wanting  to  go  and  meet  the  Prime
 Minister  such  arrangements  would
 have  been  wholly  unnecessary.  Even
 in  this  instance  according  to  our
 reports  all  that  was  sought  to  be  done
 was  to  prevent  any  blocking  of  the
 entrances  to  the  Prime  Minister's
 House  or  any  obstruction  to  normal
 traffic,

 Shri  A.  Sreedharan:  Sir,  the  Home
 Minister's  statement  is  a  gross  dis-
 tertion  of  facts.  He,  as  the  Minister
 in  charge  of  the  Delhi  Police  adminis-
 tration,  has  committed  four  offences
 under  the  law  of  the  land,  Firstly,
 he  has  violated  the  law  of  parlia-
 mentary  privilege.  Secondly,  he  has
 committed  3  offences  under  the  Indian
 Penal  Code....

 Mr.  Speaker:  At  least  you  may  add
 a  question  mark  at  the  end.

 Shri  A,  Sreedharan:  ....under  sec-
 tion  339  wrongful  restraint.  under

 section  340  wrongful  confinement  and
 under  section  349  assaults  J  have

 here  the  evidence  of  the  Prime
 Minister.  It  is  reported  in  the  States-
 man  of  July  30,  1967:

 “Finally,  an  hour  after  the
 M.Ps.  had  arrived,  Mrs,  Gandhi
 came  out,  walked  up  to  the  rope
 barrier  to  talk  to  them.  To  their
 complaints  that  they  had  been
 pushed  about  and  held  back  by
 the  police,  she  said  she  was  sorry,

 889  (SAKA)  M.Ps. by  Police
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 and  “you  should  have  been  allow-
 ed  to  come  in.”

 T7540

 I  am  quoting  the  Prime  Minister's
 words  as  they  appeared  in  this  news-
 paper  a  few  days  back.  Neither  the
 Prime  Minister  nor  any  spokesman  of
 the  Government  has  denied  it.

 When  We  went  to  the  Prime  Minis-
 ter’s  house,  We  saw  there  500  police-
 men  obstructing  5  M.Ps.  It  is  not
 correct  for  the  Home  Minister  to  say
 that  there  were  50  people.  For  a

 moment,  I  thought  the  policemen  were
 gheracing  the  Prime  Minister  for
 better  service  conditions.  The  Home
 Minister  said  that  nobody  was  harmed.
 It  is  not  correct.  When  we  went  near
 the  police......

 Mr.  Speaker:  He  need  not  say
 everything.  What  is  his  question?

 Shri  Vasudevan  Nair  (Peermade):
 The  Minister  made  a  wrong  statement.
 So,  another  statement  has  to  be  made
 against  that.

 Shri  A,  Sreedharan:  When
 we  went  near  the  police,  the
 policemen  knocked  at  our  ribs  and
 immediately  their  hands  went  up  to
 say  “Namaste”.  They  gave  a  blow
 on  my  back  and  again  they  said
 “Namaste”.  When  the  cameras  click-
 ed,  the  Namastes  became  profusely
 numerous.  These  were  the  tactics
 adopted  by  the  police.  It  is  a  new
 innovation.  This  may  be  called
 “Operation  Chavan”  or  “Operation
 Smiling  Cobra”.  Mr.  A.  K,  Gopalan
 was  gheraoed  by  the  police.  He  was
 not  sitting  in  front  of  the  Prime
 Minister’s  House;  he  was  sitting  under
 a  tree.  He  was  kept  in  confinement
 for  a  few  hours.  Government  should
 take  cognizance  of  these  things  and

 १  would  like  to  ask  whether  Govern-
 wil]  appoint  9  perliamentary ment

 to  go  into  the  whole committee
 matter?
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 श्री  रवि  राय  (पुरी):  प्रधान  मंत्री
 जवाब  दें,  बेठी  हुई  है  ।

 Mr,  Speaker:  The  Home  Minister  has
 made  the  arrangements.  Why  should
 the  Prime  Minister  answer  it?

 Shri  Y.  B,  Chavan:  The  hon.  Mem-
 ber  has  not  asked  me  any  question.

 Shri  Vasudevan  Nair:  He  asked
 whether  an  engetry  will  be  made.

 Shri  Y.  B.  Chavan:  There  is  no
 question  of  making  any  enquiry.  I
 have  given  the  facts  as  I  know  them
 and  T  believe  in  them.  The  counter-
 statement  of  facts  that  the  hon.  Mem-
 ber  has  made  is  completely  a  piece  of
 imagination.  He  has  not  merely  made
 counter-charges  against  me,  but  the
 statement  is  full  of  abuses  on  their
 side,

 It  is  their  culture  to  abuse  me,  but
 I  do  not  want  to  give  counter  abuses.

 Shri  N.  Sreekantan  Nair  (Quilon):
 Sir,  I  rise  to  a  point  of  order.  Is  it
 in  order  for  a  Minister,  who  was  not
 on  the  spot,  who  got  only  reports,
 to  say  that  the  personal  experience
 of  an  hon.  Member  of  this  House
 which  he  narrated  on  the  floor  of  the
 House  is  all  wrong  and  his  version
 which  he  got  from  the  police  is
 right?

 Mr.  Speaker:  There  is  absolutely
 no  point  of  order.  Difference  of
 opinion  is  bound  to  be  there  and  the
 Minister  will  have  to  depend  only
 on  reports  that  he  gets.  Suppose
 something  happens  in  Assam  or  some
 other  place....

 Shri  N.  Sreekantan  Nair:  He  can
 say  that  it  is  his  report.  He  cannot
 say  that  what  the  hon.  Member  has
 said  is  wrong.

 Shri  Vasudevan  Neir:  Even  you,  Sir,
 took  pains  to  come  and  meet  us.
 Even  the  Speaker  of  Lok  Sabha  was
 good  enough  to  come  and  meet  us  on
 the  road.  We  are  always  grateful  to
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 you  for  that.  This  Minister  did  not
 have  the  courtesy  to  come  and  see  for
 himself  what  was  happening.

 Shri  Jyotirmoy  Basu  (Diamond)
 Harbour):  Sir,  I  rise  to  a  point  of
 order.  The  Home  Minister  said  that
 it  is  our  culture  to  abuse  him.  The
 Minister  should  withdraw  those
 words.  it  is  not  our  culture  to
 those  words.  It  is  not  our  culture  to
 abuse,  it  may  be  his.  What  a_  silly
 thing  to  say,  for  a  Home  Minister!
 He  is  too  big  for  his  boots.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Sir,  the  hon.  Member  has
 read  out  something  from  a  news-
 Paper.  I  am  not  in  the  habit  of  con-
 tradicting  everything  that  comes  in
 the  newspapers  because  otherwise  my
 whole  time  would  be  spent  in  doing
 this.  I  did  say  to  Shri  Gopalan  and
 other  hon.  Members  that  if  they  had
 been  troubled  by  the  police  I  was
 sorry  and  I  did  not  wish  the  police
 to  trouble  them.  I  did  not  say  that
 the  police  should  allow  them  because
 I  had  said  that  to  the  police  earlier,
 The  police  official  had  asked  them  and
 had  told  them  that  they  were  wel-
 ecme  to  come  into  the  house  to  meet
 me  and,  also  that  I  was  willing  to  go
 out  and  meet  them,  but  the  reply
 given  was:  “We  see  her  every  day
 in  Parliament.  We  do  not  want  to
 meet  her.  We  have  come  only  for
 rice”,  Even  then  I  went  out  and  had
 a  word  with  them  on  both  the  days.

 Shri  Shivajirao  8.  Deshmukh  (Par-
 bhani):  Sir,  I  rise  to  a  point  of  order.
 My  point  of  order  arises  from  what
 the  hon.  Member  has  said.  It  arises
 out  of  the  Calling  Attention  Notice
 and  the  answer  given  by  the  hon.
 Home  Minister.  From  the  facts  as
 disclosed  in  the  reply  of  the  hon.
 Home  Minister  and  as  beautifully  con-
 firmed  by  the  reply  of  she  hon.  Prime
 Minister  and  Leader  of  the  House,  it
 is  clear  that  a  batch  or  section  of  this
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 House  went  to  the  residence  of  the
 hon.  Prime  Minister  with  an  inten-
 tion  to  confine  her  to  the  precincts  of
 her  residence.  That  by  itself  prima
 facie,  on  the  face  of  it,  by  every
 appearance,  is  not  only  a  cognizable
 offence  under  Section  34  of  the
 Indian  Penal  Code  but  also  armounts
 to  a  gross  breach  of  privilege.  There-
 fore,  I  wish  to  know  whether  you
 would  be  pleased,  by  yourself,  to
 treat  this  act  as  a  breach  of  privilege.

 Mr.  Speaker:  Privilege  issues
 should  be  sent  to  me  in  writing  and  I
 must  have  time  to  consider,

 Shri  Shivajirao  S.  Deshmukh:  It
 is  not  a  question  of  giving  notice  in
 writing.  The  Leader  of  the  House....

 Mr.  Speaker:  The  hon.  Member  may
 resume  his  seat.  He  has  had  his  say.
 If  he  wants  to  repeat  the  whole
 thing,  where  will  it  lead  us.

 Shri  Indrajit  Gupta  (Alipore):  Sir.
 many  of  us  were  eye  witnesses  of
 this  unfortunate  incident  that  day.  ]
 do  not  think  the  Home  Minister  was
 an  eye  witness.  In  any  cise,  we  arc
 not  concerned  with  whether  the  Ac-
 ministration  wanted  to  make  a  fooi
 of  themselves  by  putting  500  police-
 men  against  5  Memberg  of  Parlia-
 ment  or  not.  That  is  their  concern
 He  made  much  in  his  statement  about
 cognisable  offences,  wrongful  rest-
 raint,  obstruction  of  traffic  etc.  that
 these  5  hon,  colleagues  of  ours  were
 supposed  to  have  gone  there  to  do.
 I  want  to  know  what  prevented  the
 police  from  proceeding  according  to
 the  law.  They  could  have  arrested
 these  people  or  done  anything  like
 that.  They  went  there  as  picketers
 and  they  were  quite  prepared  to  face
 arrest  or  anything.  What  was  the
 necessity  for  the  action  that  the
 police  took  which  we  saw  with  our
 ewn  eyes  and  which  was  depicted  in
 sc  many  photographs  which  have  been
 published  in  the  local  dailies?  Many
 of  our  hon.  colleagues—Shri  Adichan
 and  Shri  Esthose—were  manhandlcd.
 They  were  thrown  on  the  road  and
 848(Ai)  L.S.D.—6.
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 dragged.  Their  photographs  have  ap-
 Peared  in  the  papers.  Some  of  them
 were  surrounded  with  a  rope  and
 gheraced.  They  were  gheraoced  with
 ६४  rope  and  kept  like  cattle  are  kept.
 It  is  a  question  of  the  indignities  that
 have  been  perpetrated  on  the  Mem-
 bers  of  this  House  and  that  is  why
 we  want  to  raise  this  question.  We
 do  not  want  to  hear  about  cognisable
 offences  and  all  that.  They  could
 nave  taken  other  action;  they  could
 have  arrested  them  according  to  law
 or  done  anything  else.  What  was  the
 need  for  manhandling  them  in  _  this
 undignified  and  brutal  way?

 Shri  Y,  B.  Chavan:  Incidentally  they
 are  Members  of  Parliament  but  sup-
 pose  any  citizen  or  anybody  wants  to
 go  and  picket  the  residence  of  Prime
 Minister  or  any  other  Member,  what
 is  the  police  expected  to  do?  It  was
 not  a  question  of  deliberately  im-
 posing  indignity  on  anybody.  Sup-
 pose,  some  body  wants  to  go  and  sit
 at  the  gate  of  the  hon.  Member.
 What  is  the  police  expected  to  do?
 It  is  their  duty  to  take  preventive
 action.  They  certainly  prevented
 some  ugly  incidents  that  would  have
 followed.

 Shri  P.  Viswambharan  (Trivan-
 drum):  I  have  no  complaint  against
 Shri  Chavan:  I  think,  what  happen-
 ed  at  the  Prime  Minister's  residence
 on  those  days  was  under  the  direct
 command  of  Shri  Chavan  and  it  was
 only  an  exhibition  of  the  depth  of
 his  cultural  level.  So,  I  have  no
 complaint  against  him.  But  I  want
 to  ask  one  question  of  him.  Since
 the  Prime  Minister  has  expressed  her
 disapproval  of  the  police  action  there,
 what  action  has  the  Home  Minister
 taken  to  discipline  the  Prime  Minis-
 ter?

 Shri  Y.  B,  Chavan:  Action  is  need-
 ed  to  discipline  the  people  who  want
 to  go  and  picket  the  Prime  Minister's
 house  (Interruption).
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 श्री  झटल  बिहारी  बाजपेथी  (बजरामप्र)
 अध्यक्ष  महोदय,  अभी  गृह  मंत्री
 महोदय  ने  कहा  कि  प्रधान  मंत्री  के  घर  के
 सामने  जो  लोग  धरना  देने  जायेंगे  उन  के
 घरने से  कोई  विचित्र  बात  न  हो  उध  की
 रोकने  के  लिए  पुलिस  का  इंतजाम  किया
 गया  था  -  |  झध्यक्ष  महोदय  श्री  गोपालन
 ने  जो  पत्न  हम  लोगों  को  लिखा  था  उस  में
 प्रधान  मंत्री  के  निवास  स्थान  का  घेराव
 करने  की  बात  नहीं  कही  गई  थी  ।  उस  में

 यह  कहा  गया  है  कि  केरल  सदस्य  प्रधान
 मंत्री  के  निवासस्थान  पर  धरना  देंगे  श्ौर
 यह  बात  भी  कही  गई  थी  कि  धरना  शांतिपूर्ण
 होगा।  मैं  यह  जनाना  चाहता  हूं  कि  गृह  मंत्री
 महोदय  को  कब  पता  चला  कि  संसद  सदस्यों
 का  इरादा  केवल  शांतिपूर्ण  धरना  देने  का

 नहीं  है  तथा  वह  प्रधान  मंत्री  के  भवन  को
 घेराव  करना  चाहते  हैं  जिस  से  बाहर  वाले
 प्रन्दर  न  जा  सकें  और  भ्रन्दर  से  कोई  बाहर
 नथ  सके  और  अ्रगर  यह  बात  गृह  मंत्री
 को  पहले  से  पता  लग  गई  थी  तो  इस  क्षेत्र  में
 दफा  44  क्‍यों  नहीं  लगाया  गया  ?  जिस
 प्रिबेंटिव  ऐक्शन  की  बात  वह  कहते  हैं  प्रगर
 44  लगा  दी  जाती  तो  उसको  तोड़  कर

 प्रधान  मंत्री  के  भवन  की  ओर  जाने  वाला
 कोई  भी  व्यक्ति  जुर्म  करने  वाला  होता  और

 पुलिस  उस  के  विरुद्ध  कार्यवाही  कर  सकती
 थी  ।  मगर  मैं  यह  जानना  चाहता  हूं  fe  भ्रगर

 संसद  सदस्य  प्रधान  मंत्री  के  घर  पर  घरना
 देने  जायेंगे  तो  क्या  उन  का  पुलिस  के  साथ

 मुकाबिला  होगा  ।  क्या  और  कोई  तरीका

 नहीं  है  संसद्‌  के  सदस्यों  के साथ  इन  मामलों
 को  निपटाने  का  ?  प्रष्यक्ष  महोदय,  झगर
 शर  कोई  प्रधान  मंत्री  होता  तो  पुलिस  को
 बीच  में  न  लाता  |  संसद्‌  सदस्यों  के  साथ
 मामला  शौर  तरह  से  तय  करता  |

 Shri  रु,  B.  Chavan:  It  is  rather  a
 very  peculiar  argument  and  logic  that
 the  hon.  Member  has  employed  in
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 asxing  that  question.  He  asked  why
 section  44  was  not  exercised,  If  I
 had  made  use  of  section  ‘144,  I  would
 have  been  asked  why  I  resorted  to
 section  144.  Then  he  asked  whether
 there  was  not  any  other  way  of  deal-
 ing  with  Members  of  Parliament  who
 wanted  to  go  and  picket  there.  Uan
 I  ask  a  counter-question?  Was  there
 not  any  other  way  open  to  them  to
 get  their  grievance  redressed  ‘han
 resorting  to  it?  Is  it  the  only  way
 that  Members  of  Parliament  go  and
 picket  the  house  of  the  Prime  Minis-
 ter?  It  is  not  a  question  of  a  dharna.
 The  information  that  we  had  was-—
 that  was  issued  in  a  press  note—that
 they  wanted  to  go  and  _  picket  the
 House  of  the  Prime  Minister.

 Shri  Jyotirmoy  Basu:
 could  they  do?

 Shri  Y.  B,  Chavan:  That  is  a  diffe-
 rent  matter.  Picketing  involves  the
 prevention  of  movement  and  activi-
 ties  of  people.  Therefore  we  had  to
 take  necessary  action  about  it...
 (Interruption)

 What  eise

 2.20  hrs.

 PAPER  LAID  ON  THE  TABLE

 ANNUAL  Report  (PART  QD  oF  REGISTRAR
 or  NEWSPAPERS

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  Sir,
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Report  (Part  I)  of  the
 Registrar  of  Newspapers  for  India  on
 Press  in  India  for  the  year  1966.
 [Placed  in  Library.  See  No,  LT-
 342  67).

 PUBLIC  ACCOUNTS  COMMITTEE

 SECOND  AND  THIRD  REPORTS

 Shri  M.  BR.  Masani  (Rajkot):  Sir,
 I  beg  to  present  the  following  Reports
 of  the  Public  Accounts  Committee:—

 ()  Second  Report  on  Audit  Re-
 port  (Civil)  on  Revenue  Receipts,
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 1966,  relating  to  Revenue  Posi-
 tion,  Customs  and  Union  Excise
 Duties,

 (2)  Third  Report  on  Audit  Re-
 port  (Civil)  on  Revenue  Receipts,
 ‘1966,  relating  to  Income-tax  anc
 other  Revenue  Receipts.

 42.2  hrs.

 RE:  MOTION  FOR  ADJOURNMENT
 AND  QUESTION  OF  PRIVILEGE

 (Query)
 Shri  Nath  Pai  (Rajapur):  J  am  not

 quite  clear  about  the  direction  you
 gave  on  the  adjournment  motion  abovt
 the  dock  workers’  strike  and  the
 privilege  motion  arising  out  of  the
 statement  regarding  the  supply  of
 arms  to  Pakistan.  Where  do  we
 stand?  I  do  not  want  to  speak  when
 you  do  not  want  me  to  but  some-
 times  misunderstandings  are  created
 unless  you  hear  us.  That  was  so  in
 the  case  of  Shri  Shah.  I  did  not  ask
 any  question  and  the  result  was  that
 Shri  Shah  became  almost  an  object
 of  all  sorts  of  queries  in  Bombay  be-
 cause  the  press  did  not  know  what
 was  happening.  So,  when  we  raise  a
 question  you  should  tell  us  what  is
 happening  to  it.

 Mr.  Speaker:  About  the  motion
 which  you  gave  me  today  the  hon.
 Minister  is  making  a  statement.

 Shri  Nath  Pal:  You  should  be
 pleased  to  inform  the  House  about
 that.

 Mr.  Speaker:  I  will  inform  the
 whole  House  and  the  concerned  Mem-
 ber  also  the  moment  I  fix  up  the  time.
 I  have  requested  the  hon.  Minister  to
 make  a  statement.  As  to  when  it
 will  be  made  I  will  let  you  know.

 ett  wy  fret  (मुंगेर):  अध्यक्ष

 महोदय,  इस  विशेषाधिकार  के  मासले  का
 नोटिस  मैंने  दिया  था--विरेन  शाह  के
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 बारे  में  उन  को  जो  पुलिस  के  द्वारा  सताया
 गया  है।  यह  मामला  8—i0  दिन  से  भाषके
 पास  पड़ा  हुआ  है,  ब  कितने  विन  तक
 हन्तज़ार  करें  ?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  You  have  not  rejected  the
 adjournment  motion;  I  take  it,  the
 adjournment  motion  ig  under  con-
 sideration,

 Mr,  Speaker:  Which  one?
 Shri  Nath  Pai:  He  is  referring  to

 the  same  thing  that  I  raised.  He  is
 speaking  on  my  behalf.

 Shri  Surendranath  Dwivedy:  [  tale
 it  that  the  adjournment  motion  is
 under  consideration  till  he  makes  the
 statement.

 Mr.  Speaker:  Not  only  the  adjourn-
 ment  motion  but  a  number  of  call-
 attention  notices,  a  bundle  of  them,
 are  with  me.  Therefore  I  was  trying
 to  evolve  something.  The  Minister
 is  going  to  make  a  statement.

 Shri  8.  Kandappan  (Mettur):  There
 is  an  half-an-hour  discussion  entered
 for  today  in  my  name.  When  al
 half-an-hour  discussion  is  entered  in
 the  agenda,  normally  the  time  at
 which  it  will  be  taken  is  indicated.
 But  I  tind  that  there  is  no  time  fixed
 for  my  half-an-hour  discussion  a5
 to  when  it  will  be  taken  up.

 Mr,  Speaker:  Normally  it  is  taken
 up  half  an  hour  before  the  Housc
 adjourns.

 Shri  8,  Kandappan:  We  shall  be
 adjourning  at  6  o'clock  and  at  5
 o'clock  we  shall  be  starting  the  food
 discussion.

 Mr.  Speaker:  How  can  I  say  now
 at  what  time  it  will  be  taken  up?
 Hon,  Members  will  decide  it  later  on.

 Shri  8.  Kandappan:  If  it  is  not  ‘pos-
 sible  to  take  it  up  today,  may  I  sug-
 guest  that  it  may  be  taken  up  Jater
 on  some  other  day?
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 Mr.  Speaker:  Suppose,  somebody
 else’s  half-an-hour  discussion  is  there
 tomorrow.  Then  I  cannot  throw  it
 out  and  put  this  one  on  the  agenda.
 Let  me  see.

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 you  just  new  said  that  the  Minister
 will  make  a  statement.  What  is  it
 about?  Is  it  about  the  dock  workers’
 strike?

 Mr.  Speaker:  So  many  things  are
 there,  I  will  let  you  know  what  it  is
 about.

 Shri  8,  M.  Banerjee:  That  is  going
 to  be  All-India  strike...  (Inter-
 ruptions).

 Mr.  Speaker:  There  are  two  or
 three  things  pending.  I  thought  Mr.
 Nath  Pai  was  asking  about  the  dock
 workers  strike.

 Shri  Nath  Pai:  My
 motion  is  about  that.

 Shri  8,  M.  Banerjee:  It  has  been
 rejected.

 Mr.  Speaker;  The  Minister  con-
 cerned  has  not  made  the  statement.
 How  do  you  say  it  is  rejected?

 Shri  S.  M.  Banerjee:  I  was  told  that
 the  Call  Attention  Notice  has  been
 rejected  .(Interruption).

 Mr,  Speaker:  As  I  said,  I  have  re-
 quested  the  Minister  to  make  a  state-
 ment,  Therefore,  the  Call  Attention
 Notice  does  not  arise  now.

 Shri  S,  M.  Banerjee:  If  you  admit
 the  adjournment  motion,  I  am  more
 happy.

 et  ह्म  चन्द  कछवाय:  (उज्जैन)  :
 केन्द्रीय  सरकार  के  कर्मचारियों  के  महंगाई
 भत्ते  के  सम्बन्ध  में  एक  प्रस्ताव  था  उस  पर
 चर्चा  कब  होने  वाली  है,  इस  की  जानकारी

 हमें  नहीं  मिली  है  क्या  उसके  लिये  कोई
 डेट  तय  हुई  है  ?

 adjournment

 I7§50

 2.26  hrs.
 MOTION  RE  FOURTEENTH  AND

 FIFTEENTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SHEDULED
 CASTES  AND  SCHEDULED
 TRIBES  FOR  ‘1964-65  and  1965-66.
 —contd,
 Mr.  Speaker:  Now  we  will  take  up

 further  discussion  of  the  Reports  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes.  I  think,
 we  should  finish  it  at  least  by  5  p.m.
 today  so  that  we  shall  be  able  to
 take  up  the  food  discussion  then.  We
 have  got  3  hours  and  5  minvtes  or
 so  and  we  should  be  able  to  finish
 it  within  that.  The  hon,  Minister  will
 be  called  at  4  or  4.15,  I  think,  some-
 body  will  inform  the  Minister.

 Mr.  Speaker:  Shri  Ramamurti.  Do
 you  want  to  speak  now?

 Shri  P.  Ramamurti
 Afterwards.

 Mr.  speaker:  Shri  J.  H.  Patel.
 12.27  hrs.

 (Mr.  Deputy-Spraker  in  the  Chair]
 Shri  J.  H.  Patel  (Shimoga):  ‘The

 basic  principle  involved  in  the  revolu-
 tong  that  took  place  in  Europe,  espe-
 cially  the  French  and  the  Russian  re-
 volutions  was  equality  of  opportunity,
 which  in  turn  was  in  imitation  of  the
 British  pattern.  The  framers  of  the
 Constitution  have  blundered  in  trying
 to  apply  the  Western  concept  of  equa-
 lity  of  opportunity  to  a  situation
 which  differs  fundamentally  in  India
 due  to  the  peculiar  caste  system  that
 prevails  here.  Any  discussion  of  the
 Report  of  the  Commissioner  must  take
 this  basic  fact  into  consideration,

 Three  thousand  five  hundred  years  of
 Indian  history  has  contributed  to  the
 paraly  is  of  the  Indian  mind  with  more
 than  eighty  per  cent  of  our  people
 kept  away  from  the  process  of  eXer-
 cising  their  mind.  Yet  Indian  society
 has  continued  to  live  because  of  the
 periodic  life  giving  thought  transfu-
 sion  administered  to  it  by  such  saints

 (Madurai):

 "Translation  of  the  speech  delive  red  in  Kannada,
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 and  sages
 Where  the  gun  has  been  used  in  South Africa  to  pursue  the  Policy  of  Apar-
 theld,  we  have  used  the  Mantras  to
 keep  society  divided  on  caste  lines,

 Coming  to  the  Report  let  it  ba  said  at the  outset  that  it  is  a  defective  and disappointing  document,  The  impor- tance  attached  to  it  by  the  Govern-
 ment  can  be  gauged  from  the  fact  that
 the  Report  for  ‘1964-65,  too  has  come
 up  for  discussion  for  the  frst  time
 with  this  Report  while  the  discussion
 on  the  ‘1963-64  Report  could  not  even
 be  concluded  in  the  last  year  of  the
 Third  Lok  Sabha.  That  twenty  years after  freedom,  we  have  to  be  told  that tne  Constitutional  safeguardg  provid-
 td  to  the  scheduled  Castes  and  Sche-
 duled  Tribes  have  not  been  honoured
 Soth  in  letter  and  in  spirit  only  adds
 tu  the  poignancy  of  the  contents,  What
 cun  one  say  when  the  Report  mentions
 lnat  even  in  the  Ministries  of  the
 Government  of  India  the  Scheduled
 vastes  and  tribes  are  not  given  ade-
 quate  job  opportunities?  Scores  of
 public  undertakings  run  by  the  Gov-
 ernment  of  India  have  not  cared  to
 make  any  provision  to  employ  these
 people  while  many  more  are  still  in
 the  process  of  considering  the  propo-
 sition.

 It  is  perhapg  an  irony  that  a  country
 which  thrives  on  itg  caste  system
 should  itself  be  a  victim  of  the  inter-
 national  caste  system  jn  which  the
 developed  rich  countries  of  the  world
 ‘ook:  at  us  as  With  near  contempt  for
 our  undevelopedness.  We  should  give
 up  our  imitating  the  western  concept
 of  equality  of  opportunity  where  te
 scheduled  castes  and  the  backwa..:
 peoples  are  concerned,  The  Consti-
 tution  must  be  amended  where  neces-
 sary  to  provide  preferential  opportu-
 nities  to  those  suffering  from  caste
 and  tribal  handicaps  and  have  been
 kept  away  from  the  mainstream  of
 our  society  for  centuries,  Ruthless
 and  radical  stepg  must  be  taken  to
 break  the  caste  barriers.  Inter-caste
 dining  and  especially  inter-caste  mar-
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 Tiages  must  be  given  encouragement. Especially  in  the  matter  of  inter-caste
 marriages,  the  Government  should
 Blve  special  incentives  like  gccommo- dation  promotion  in  jobs,  scholarships for  the  couples  and  their  children,  A word  must  be  said  about  these  back-
 ward  communities  that  do  not  fit  into the  description  of  backward  schedul- ed  castes.  The  barbers,  the  black
 smiths  the  carpenters  and  others  like
 Bedars  in  Mysore  State  who  have
 taken  the  prostitution  as  their  main
 caste  occupation  need  special  atten-
 tion,  It  is  painful  to  note  that  though
 the  Constitution  did  provide  for  the
 appointment  of  a  Commission  to  in-
 quire  into  their  conditions,  very  little
 done  in  that  direction  go  far,

 Dr.  Lohia  once  observed  that  cast  is
 an  immobile  class,  while  class  is  a
 mobile  caste.  Unfortunately  in  our
 country  both  easte  and  class  have  be-
 come  immobile.  That  is  the  real  tra-
 gedy  of  our  country,  What  is  worse
 our  political  parties  and  their  leaders
 are  blind  to  this  tragic  reality.  I  am
 glud  that  the  Samyukta  Socialist
 Party  has  charted  a  new  course  and  is
 giving  a  new  leadership  in  this  mat-
 ter,  and  that  is  why  I  feel  that  it  is
 the  only  party  in  the  country  which

 Can  sooner  or  later  find  solutions  to  the
 problems  facing  the  nation,  Of  the
 Congress  party  and  its  government
 what  more  needs  to  be  said  when  one
 notes  that  among  the  fifty  one  minis-
 ters  of  the  Government  only  two  be-
 long  to  the  Scheduled  castes,  while
 even  equality  of  opportunity  demands
 that  there  be  at  least  ten.

 Shri  K.  Haldar  (Mathurapur):  The
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 shows  that  that  the  Governments  at
 the  Centre,  in  the  States  and  in  the
 Union  Territories  have  thoroughly
 neglected  the  interest  of  the  people
 for  whom  reservations  and  safeguards
 are  provided  jn  the  Constitution.
 Even  after  three  plan  periods,  we  see
 that  not  even  half  of  the  quote  re-
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 seTved  for  the  Scheduled  Castes  and
 Scheduled  Tribes  is  filled.

 What  are  the  reasons  adduced  by
 Government  for  this  state  of  affairs? So  many  reasons  have  been  given which  are  all  baseless.  They  say  that
 there  are  no  suitable  candidates  who
 can  be  fitted  into  the  posts  and  no
 Person  with  the  requisite  efficiency
 can  be  found  who  can  be  posted  to  a
 responsible  post,  But  fram  the  Report of  the  Commissioner,  we  find  thal
 there  are  so  many  suitable  candidates
 among  these  communities  who  are
 Quite  fit  and  eligible  to  hold  those
 Posts  but  they  are  not  taken  into
 service.

 I  am  not  going  into  the  details  but
 only  say  that  this  attitude  of  the  Gov-
 ernment  is  doing  harm  to  the  country
 a3  8  whole,  to  the  workers  and  pea-
 sants  in  particular.  Who  are  these
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  country?  They  are  not  the
 people  who  live  in  palatial  buildings
 and  enjoy  all  the  comforts  of  life.
 They  are  the  people  who  cultivate  the
 Yand,  who  toil  in  the  flelds  and  facto-
 ties,  who  produce  the  goods  and
 services  on  which  the  country's  pro-
 fress  and  prosperity  depends.  Most
 of  those  people  come  from  the  Sche-
 duled  Castes  and  Scheduled  Tribes.
 But  what  is  the  treatment  given  to
 these  people?  They  sre  unfed  or  un-
 clad,  they  are  uncared  for  and  their
 miseries  are  increasing  day  by  day.

 We  have  had  discussions  on  the  food
 situation  many  times  in  this  House.
 The  Government,  particularly  the
 Food  Minister,  has  been  saying  that
 food  is  not  available  in  sufficient
 quantieg  in  the  country.  I  ask  why
 there  should  be  food  shortage
 in  your  country  when  _  there
 ‘are  vast  tracts  of  uncultivated
 land  which  can  be  usefully  put  under
 the  plough?  Why  should  there  be
 food  shortage  in  our  country  when
 there  are  innumerable  people  avail-
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 able  who  can  work  in  these  fields
 and  produce  the  food  we  need?  Why should  we  have  shortage  of  our  goods in  the  country  when  we  have  thou-
 sands  and  thousands  of  People  who
 can  produce  the  consumer  goods  we
 need,  the  essential  commodities  we
 require?  It  is  only  because  of  the
 neglect  of  this  Government.  The
 Government  do  not  want  to  serve  the
 interest  of  the  common  people,  the
 workers  and  peasants,  in  fields  and
 factories  jn  every  walk  of  life  jn  our
 society.  It  is  for  this  reason  that  we
 are  in  the  midst  of  a  crisis  which  is
 gradually  aggravating.

 As  regards  reservations,  2  V2  per
 cent  jg  reserved  for  Scheduled  Castes
 and  5  per  cent  for  Scheduled  Tribes
 in  services,  educational]  and  other
 fields.  J  ask:  if  the  Scheduled  Castes
 and  Scheduled  Tribes  who  constitute
 nearly  one  forth  of  our  population  are
 not  given  their  proper  share  7  all
 activities.  how  can  the  country
 prosper?

 Let  me  cite  an  example.  If  a  stout
 man  has  one  of  his  limbs  paralysed,
 can  be  put  in  his  best?  Can  he  do  his
 job  well?  Similarly  if  one-fourth  of
 the  country’s  population  are  not  given
 proper  facilities  in  life,  how  can  the
 country  put  in  its  best,  how  can:  the
 country  prosper?  On  the  other
 hand,  we  will  gradually  degenerate
 and  decay,  This  is  happening  in  our
 country.  I  will  not  accuse  the  Gov-
 ernment  but  only  say  that  they
 should  see  what  is  happening  in  the
 countryside,  see  with  their  own  eyes
 the  trends  that  are  arising,  and  be
 prepared  for  the  devastation  that  will
 come  in  this  country,  be  pre-
 pared  for  such  an  evantuality.  The
 oppressed  people  who  are  not  getting
 lands,  who  are  not  getting  service,
 will  come  and  demand  their  proper
 share  in  the  society.  Their  demands
 are  genuine,  no  doubt,  but  this  Gov-
 ernment  cannot  move  an  inch  from
 their  stand.  T  sometimes  tell  them
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 that  the  Government  is  also  a  beggar,
 that  a  beggar  cannot  give  alms
 io  another  beggar,  becauge  if
 you  give  him  the  responsibility
 for  giving  alms,  he  will  take
 a  share  from  it  for  himself.  Thig  is
 practically  what  they  are  doing  in  the
 case  of  the  scheduled  castes  and  sche-
 duled  tribes.  They  are  said  to  be
 eligible  for  a  portion  which  is  less
 than  their  claim,  even  that  small
 portion  is  not  given  to  them,  and  they
 are  deprived  of  even  the  posts  and
 services  which  are  reserved  for  them.
 They  are  so  badly  treated,  and  they
 are  sometimes  transferred  to  interior
 Places  where  they  cannot  stay  for  a
 long  because  of  the  ill-treatment  or
 the  bad  behaviour  of  the  higher
 officers  towards  them,  because  most
 of  the  higher  officers  are  not  of  their
 community.  This  should  be  looked
 into,

 I  only  request  the  Government  to
 see  that  these  oppressed  people  who
 are  generally  neglected  and  are  the
 downtrodden  people  of  this  country,
 can  do  immense  service  to  our  country
 it  they  are  given  the  opportunity.
 The  country  is  now  facing  a  food  crisis
 a  very  severe  food  crisis,  and  what  is
 the  reason?  These  peasants  who  are
 struggling  for  nearly  two  decades  are
 not  given  lands.

 I  am  a  victim  of  the  atrocities  that
 Government  committed  during  1948-
 49,  organised  the  kisans,  landless
 kisans,  of  the  Sunderbans,  who  were
 not  given  lands,  the  sharecroppers
 who  were  not  given  a  proper  share  of
 the  paddy  and  were  evicted  from  the
 land,  They  were  not  given  human
 treatment,  they  were  tortured  and  the
 usurers  generally  take  away  the
 greater  portion  of  the  crops  they  pro-
 duce.  For  that  reason  I  organised
 those  kisans,  and  only  for  that  fault  of
 mine,  this  Government  convicted  me’
 for  20  years  of  imprisonment,  and  this
 imprisonment  was  given  by  a  spccial
 court  and  a  special  Judge,  and  by  a
 special  Act  promulgated  by  an  ordi-
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 I  am  only  showing  how  the
 (Government  treats  these  kisans  who

 are  producing  food  in  our  country,  and
 how  those  who  organise  these  kisans
 for  their  greater  protection  and
 greater  well  being  are  treated  by  this

 “Government.  At  that  time  also  I  was
 a  member  of  this  House  in  the  Second
 Lok  Sabha.  I  was  arrested  just  in  front
 of  the  gate  of  this  Parliament,  and
 after  2}  years  I  was  released  by  the
 Calcutta  High  Court  honourably.  Why
 I  am  mentioning  this  thing  is  this.
 There  is  the  question  of  Naxalbari.
 What  is  happening  there?  It  is  only  a
 land  movement.  Only  the  other  day,
 the  sarvodaya  leader  of  West  Bengal
 said  that  it  was  only  a  land  problem.
 If  the  land  problem  was  solved,  then
 the  agitation  of  the  kisans  would  be
 solved  and  the  food  problem  of  the
 country  would  be  solved  to  some  ex-
 tent.  But  the  government  is  not  think-
 ing  on  those  lines.  They  are  abusing
 some  political  parties  and  are  not
 doing  things  which  they  shoulq  do.
 There  are  lakhs  of  peoPle  who  are
 tribals  who  are  eglected  and  whose
 interests  are  not  taken  into  considera-
 tion  by  the  government.  I  will  give
 only  one  example—Bastar  in  Madhya
 Pradesh,  It  is  nearly  520  sq.  miies.
 75  per  cent  of  the  population  in  this
 are;  is  adivasis.  They  are  fighting
 for  the  forest  land;  these  tribal  people
 are  evicted  from  their  lands,  Only
 recently,  two  or  three  days  ago,  I  got
 information  that  more  than  a  thou-
 sand  tribals  were  arrested.  The
 government  ig  doing  al]  these  things
 and  they  do  not  care  for  the  grievances
 of  the  peasants  nor  look  after  the
 workers  and  try  to  suppress  the
 movement  by  any  unlawful  means.
 After  this  the  disussion  on  the  food
 problem  will  take  place.  I  warn  that
 discussions  would  net  solve  the  food
 problem.  If  they  look  after  the
 interests  og  kisans  who  cultivate  the
 land,  the  problem  wll  be  solved.  The
 scheduled  castes  and  tribe  people  are
 mostly  cultivators  and  workers  in  the
 factories  and  if  their  interests  are  not
 looked  after,  neither  food  nor  indus-
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 trial  production  would  improve,  In
 294]  famine  in  Bengal  lakhs  of  there
 People  died  for  want  of  food,  The
 Same  thing  is  going  to  happen  not
 only  in  Bengal  but  in  Bihar  and  U.P.
 Icame  back  from  Calcutta  only
 yesterday  and  rice  is  selling  Rs,  20  a
 ™Maund.  Most  of  the  people  cannot
 afford  to  buy  at  this  price  and  they
 starve.  This  is  happening  in  the
 country  after  twenty  years  of  Indepen-
 dence.  If  we  do  not  improve  the  lot  of
 the  downtrodden  people  this  country
 can  not  be  improved  or  advanced.  In
 conclusion,  I  shall  quote  one  sentence
 from  the  Gitanjalj  of  Rabindranath
 Tagore:

 तुमि  यारे  नीचे  फेल  से  तोमारे  बांधिवे
 ये  नीचे  1

 पशचाते  रे  बेठ  यारे से  तोमारे  पश्चाते
 ढानिछे  ue

 Whom  you  will  push  downward,  he
 will  bind  you  downward;

 whom  you  keep  backward,  he  will
 keep  you  backward.

 Shri  K.  R.  Ganesh  (Andaman  and
 Nicobar  Islands):  The  present  day
 Andaman  and  Nicobar  Islands  is  pro-
 bably  the  only  territory  which  has
 70  problem  of  casteism  and  caste
 discrimination.  Because  this  territory
 is  not  much  known  in  the  country,  the
 fact  that  out  of  a  convict  population,
 a  new  society  has  grown  there,  where
 the  people  speaking  various  languages
 have  merged  and  integrated,  and  who
 during  the  course  of  this  evolution
 have  fought  and  have  removed  all  the
 evils  of  the  society  like  casteism  is  not
 properly  known  in  our  country.  Even
 the  East  Bengal  settlers  who  ars  by
 and  large,  majority  of  them,  are
 Scheduled  Castes,  having  arrived  in
 the  Andaman  and  Nicobar  Islands
 hate  shed  this  mentality  and  now
 they  are  ‘part  of  the  general  society
 and  are  entitled  to  all  the  concessions
 which  the  Government  is  giving  be-
 cause  the  entire  territory  has  been
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 declared  to  be  an  educationally  back-
 ward  territory.

 But  I  must  raise  the  vice  of  the  abo-
 riginals  of  the  Andamans.  The  Anda-
 man  and  Nicobar  Islands  have  been
 the  homeland  of  the  aboriginal  Anda-
 manes  who  have  probably  been  living
 there  from  thousands  and  thousands  of
 years  and  who  according  to  the  an-
 thropologists  and  historians  were  the
 origina]  inhabitants  of  the  submontane
 regions  of  India  of  Asia  and  the
 Far  East,  It  is  g  tragedy—and  we
 are  ashamed  of  it—that  this  tribe  is
 fast  dying  in  their  own  homeland
 which  was  taken  over  by  the  British.
 They  are  now  living  in  dense  jungles
 and  one  of  these  tribes  known  as  the
 Andamanese  is  only  27  in  number,  It
 will  be  a  bad  day  and  it  will
 be  a  very  uncharitable  comment
 from  history  if  our  Government  is
 Tot  in  ga  position  to  apply  its  mind  to
 vehabilitate  ang  do  something  about
 the  aboriginal  tribes  of  the  Andamane.

 In  our  desireto  getmoreand  more
 land  which  of  course  is  necessary  to
 rehabilitate  the  vast  masses  of  the
 Indin  people  who  require  rehabilita-
 tion,  we  have  neglected  this  part  of
 the  Indian  humanity  because  they  are
 voiceless,  because  they  cannot  =  re-
 present,  because  they  are  living  in
 dense  jungles  and  their  problem  has
 never  been  focussed  before  the
 Indian  people.  The  Home  Minister  is
 sitting  here,  and  I  am  told  that  he  is
 thinking  of  going  to  Andamans.  I
 appeal  to  him  that  he  must  apply  his
 mind  to  the  preservation  and  rehabi-
 litation  of  these  sons  of  the  Andaman
 Islands  whose  lands  we  from  the
 mainland  have  occupied  and  whose
 lands  have  now  been  almost  snatched
 away  from  them.

 The  Nicobar  Islands  have  also  the
 Nicobari  tribe.  The  Nicobar  Islands
 are  a  strategic  islands  lying  about  75
 miles  from  Sumatra,  from  their
 southernmost  extremity.  The  Nico-
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 liuri  people  are  a  Malasian  stock  of
 people  and  unlike  the  tribal  Arda-
 inanese,  the  Nicobarig  are  a  flourish-
 ing  tribe,  a  highly  intelligent,  self-
 respecting  proud  and  freedom-loving
 tribal  people.  It  is  true  that  the  Gov-
 ernment  of  India  have  given  a  lot  of
 attention  to  the  development  of  Nico-
 bari  tribal  people.  But  there  is  some
 doubt  and  suspicion  about  the  Nico-
 baris  in  the  lower  administrative  level
 which  the  Home  Minister  also  knows,
 because  they  have  become  Christians.
 As  you  know,  along  with  the  other
 tribal  people,  of  our  country,  Chris-
 tianity  has  made  in  roads,  and  it  has
 also  made  inroads  as  far  88  the  Nico-
 bari  people  are  concerned,  But  ]  can
 assure  the  Home  Minister  and  I  can
 assure  the  House  that  they  are  a  loyal
 people,  they  are  a  very  proud  people
 and  they  are  a  very  patriotic  people,
 and  it  will  be  a  bad  day  for  us  if,  at
 the  lower  level  of  administration,
 their  loyalty  and  their  freedom-lov-
 ing  spirit  is  doubted  and  a  situation
 createg  there  in  which  the  Nicobaris
 feel  that  they  are  not  being  accepted
 as  voluntary,  loyal  citizens  and  their
 bona  fides  are  being  questioned  by
 those  at  the  lower  level  of  the  ad-
 ministration.

 Mr.  Deputy-Speaker:  The  hon
 Member  may  continue  after  Lunch.

 3  brs.
 The  Lok  Sabha  then  adjourned  fer

 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  three  minutes  past  Fourteen
 of  the  clock.

 [Mr.  DepuTy-Speaker  in  the  Chair]
 MOTION  RE.  FOURTEENTH  AND
 FIFTEENTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED  TRIBES

 FOR  1964-65  AND  965-66—contd.

 shri  K.  R.  Ganesh:  Sir,  the  Nicobaris
 are  a  primitive  people  living  in  a  state  munities  and
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 of  what  is  known  as  primitive  demo-
 cracy,  With  plantations  collectively  as
 well  as  individually  owned.  They
 have  set  up  a  number  of  cooperative
 societies  at  the  village  level.  They  use
 their  products—cocoanuts  and  areca
 nuts—for  bartering  and  taking  consu-
 mer  goods.  They  have  now  taken
 over  the  trade  in  the  Car  Nicobar
 islands  from  the  government-appoint-
 ed  trader.  They  are  also  endeavouring
 to  take  over  the  trade  in  other  parts
 of  the  Nicobar  islands.  Here  are  a
 people  who  can  be  straightway  taken
 to  higher  form  of  society  ang  it  will
 be  advisable  not  to  intitiate  any  ad-
 ministrative  steps  which  bring  pres-
 sure  and  strain  on  the  Nicobar;  tribal
 society.

 Sir,  the  Nicobari  language  is  still  a
 dialect  and  it  is  our  responsibility  to
 develop  this  language  to  be  used  as  a
 vehicle  of  education  among  the  Nico-
 bari  people.

 There  is  one  more  problem.  There
 is  need  to  colonise  some  of  the  Nicobar
 group  of  islands  by  sending  colonisers
 from  outside  to  stimulate  the  economy
 of  this  area  because  some  of  these
 islands  are  ideally  suited  for  the
 growth  and  production  of  rubber.  But
 it  is  also  necessary  to  see  that  the
 Nicobaris  are  fast  expanding  and  they
 need  also  certain  areas  for  expansion.
 Therefore,  whatever  colonisation  has
 to  take  place  in  that  Nicobar  group  of
 islands  it  must  be  done  after  taking
 the  requirements  of  the  Micobari  peo-
 ple  into  consideration,  after  consulting
 them  and  after  associating  them  in  all
 the  decisions  that  might  be  taken  to
 colonise  these  islands.

 They  are  a  very  sensitive  people  and
 we  have  known  that  to  affect  the
 tribal  sensitivity  is  not  in  the  interest
 of  our  nation.  Therefore,  we  must
 post  such  officers  in  such  areas  who
 know  these  people,  who  understand
 these  people,  who  respect  these  people
 and  who  have  got  some  idea  of  the
 evolution  of  society,  evolution  of  com-

 the  development  of
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 [Shri  K.  R.  Ganesh]
 society  from  a  primitive  form  to  a
 higher  form.

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  Mr.  Depvty-Speaker,  Sir,  the
 House  knows  that  article  335  of  the
 Constitution  provides  that  the  claims
 of  the  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes  shall  be
 taken  into  consideration  consistent
 with  the  maintenance  of  efficiency  in
 administration  in  making  appointments
 to  the  posts  under  the  Central  Govern-
 ment  and  the  State  Government.
 Similarly,  article  16(4)  permits  reser-
 vation  in  the  public  services  for  the
 Backward  Classes.  In  pursuance  of
 these  provisions  of  the  Constitution
 we  have  made  various  arrangements  to
 give  reservation  to  the  members  of
 Scheduled  Castes  and  Scheduled  Tribes
 under  the  Government  of  India  and
 this  pattern  is  also  being  followed  by
 various  State  Governments  in  our
 country.

 As  the  hon.  Members  know,  in  the
 direct  recruitments  the  Scheduled
 Castes  have  ‘12k  per  cent  vacancies
 reserved  for  them  and  the  Scheduled
 Tribes  have  5  per  cent  vacancies  re-
 served  for  them.  In  case  there  is  no
 direct  recruitment  and  it  is  not  an
 open  recruitment,  then  the  reservation
 for  Scheduled  Castes  is  increased  from
 24  to  ‘16-2/8  per  cent,  and  any  time
 when  recruitment  to  public  services
 is  made  in  areas  where  there  is  a  pre-
 dominant  population  of  Scheduled
 Castes  and  Scheduled  Tribes  the  ratio
 of  the  population  is  taken  into  account
 and  attempts  are  made  to  s€e  that
 according  to  the  ratio  of  population
 obtaining  there,  recruitment  to  the
 public  services  is  made.

 “Ip  the  case  of  promotion  also  pro-
 visions  have  been  made  for  reservation
 for  the  Scheduled  Castes  and  Schedul-
 éd  Tribes,  There  has  been  some  dispute
 about  the  reservations  in  promotions,
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 to  Class  II  and  Class  I  posts  under
 the  Government  of  India.  This  matter
 has  been  considered  for  many  years
 and,  as  a  matter  of  fact,  although  there
 is  no  reservation  today  in  promotion
 to  class  2  and  class  |  posts  in  the  Gov-
 ernment  of  India,  taking  an  overall
 view,  the  situation  that  obtains  today
 is  a  little  better  than  what  it  was
 before.

 Shri  C.  M,  Kedaria  (Mandvi):  If
 what  the  hon,  Minister  says  is  true
 about  the  position  of  these  people
 after  de-reservation  for  class  2  and
 class  ]  posts,  may  we  know  the  num-
 ber  of  posts  with  2  per  cent  and  5
 per  cent  reservation  and  the  number
 of  posts  actually  held  by  people  be-
 longing  to  these  categories?

 Shri  Vidya  Charan  Shukla:  If  I  am
 given  the  time,  I  can  give  the  figures.
 These  are  really  voluminous  figures,
 which  have  already  been  given  in
 various  reports.  If  necessary,  I  can
 read  the  figures  again.

 Il  was  only  saying  something  about
 the  position  that  exists  today.  I  was
 explaining  the  relative  position  then
 and  now.  Previously,  when  there  was
 reservation  in  promotion  for  all  ser-
 vices,  it  was  only  for  promotion
 through  departmental  examination  and
 competition.  This  reservation  was  not
 obtainable  for  promotion  without  any
 examination  departmentally.  Today
 we  have  provided  reservation  in  pro-
 motion  even  departmentally,  even
 when  there  is  no  departmental  exami-
 nation,  But  this  is  only  with  regard
 to  vacancies  in  class  3  and  class  4
 posts,  Previously,  prior  to  ‘1963,  the
 position  was  different.  At  that  time,
 as  far  as  promotions  were  concerned,
 there  was  no  reservation  whatsoever
 for  members  of  the  Scheduled  Castes
 and  Scheduled  Tribes  without  recourse
 to  departmental  examination.  Today
 even  for  ordinary  promotions  without
 examination  there  is  reservation  for



 17563,  S.C.  and  S.T.  SRAVANA  l6,

 class  3  and  class  4  posts.  This  was  the
 improvement  I  was  hinting  upon.

 As  a  matter  of  fact,  the  Commis-
 sioner  has  suggested  that  we  should
 consider  the  question  of  making  some
 reservation  for  promotions  to  class  2
 and  class  4  posts  also.  As  hon.  Mem-
 bers  might  be  aware,  there  are  a  few
 writ  petitions  pending  before  the
 Supreme  Court  on  this  matter.  Since
 this  matter  is  under  consideration  by
 the  Supreme  Court,  I  would  not  go
 into  the  merits  of  it.  But  I  might  say
 that  when  the  position  is  clarified,  we
 shall  be  able  to  take  a  decision  which,
 I  hope,  will  be  satisfactory  to  all  con-
 cerned.

 Shri  0.  M.  Kedaria:  May  I  point
 out...

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  is  not  satisfied  with  the  reply,
 I  will  allow  him  later  to  ask  a  ques-
 tion.  But  he  should  not  interrupt  the
 Minister.  Let  him  finish  his  reply.

 Shri  Vidya  Charan  Shukla:  Apart
 from  that,  there  are  several  other
 concessions  that  have  been  given  by
 the  government  for  facilitating  repre-
 sentation  of  people  belonging  to  the
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  public  services  of  the  country.
 Though  these  concessions  are  well-
 known,  I  shall  rapidly  go  through
 them  so  that  we  can  apply  our  minds
 to  them  and  see  how  anxious  and
 alert  the  Government  is  to  see  that  our
 Scheduled  Caste  and  Scheduled  Tribe
 brethren  get  their  due  share.

 As  far  as  reserved  vacancies  in
 pubiic  services  are  concerned,  we  have
 made  a  provision  that  in  case  in  a
 particular  year  these  reserved  vacan-
 cies  are  not  filled,  because  of  some
 reason  or  the  other,  they  will  be  car-
 ried  forward  for  two  years,  so  that  in
 the  next  year  if  there  are  more  can-
 didates  available  they  could  be  absgorb-
 ed  against  these  reserved  vacancies.
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 Shri  M.  R.  Krishna  (Peddapalli):
 What  is  meant  by  “for  some  reason  or
 the  other’?

 Shri  Vidya  Charan  Shukla:  I  will
 come  to  that  later.  I  am  only  enu-
 merating  the  facilities  that  we  give  at
 present.  The  carrying  forward  of  the
 vacancies  is  subject  to  45  per  cent
 vacancies  to  be  kept  under  reserved
 quota,  which  is  in  accordance  with  the
 Supreme  Court  decision.  The  second
 concession  that  we  have  given  to  the
 Scheduled  Caste  and  Scheduled  Tribe
 brethren  is  that  if,  for  any  reason,  any
 Ministry  wants  to  de-reserve  any  post
 and  recruit  a  general  candidate  for
 that,  it  has  to  obtain  the  prior  approval
 of  the  Ministry  of  Home  Affairs,  before
 it  can  do  a  thing  like  that.

 Another  safeguard  that  we  have
 provided  is  about  promotion.  If  any
 ministry  or  department  wants  to  super-
 sede  a  Government  servant  belonging
 to  the  Scheduled  Castes  or  the  Sche-
 duled  Tribes,  it  cannot  do  so  unless
 the  matter  has  been  brought  to  the
 notice  of  the  Deputy  Minister  or  the
 Minister  concerned  of  the  department
 or  Ministry.  They  have  to  take  jt  to
 the  highest  level  and  satisfy  the  public
 representative  sitting  there  before  they
 can  pass  orders  to  supersede  a  person
 belonging  to  the  Scheduled  Castes  or
 the  Scheduled  Tribes.  This  is  for
 Class  I  and  Class  II  services.

 For  Class  III  and  Class  IV_  posts
 they  have  to  inform  the  Minister  con-
 cerned  about  this  within  a  month  and
 if  the  Minister  wants,  he  can  reopen
 the  case  and  have  it  set  right  if  it  is
 necessary.

 Another  concession  that  we  have
 given  is  about  age  relaxation  which  is
 well  known.  Age  relaxation  by  five
 years  has  been  given  to  members  of
 the  Scheduled  castes  and  the  Schedul-
 ed  Tribes.

 Regarding  the  standard  of  suitability,
 there  too  we  have  relaxed  the  stan-
 dards  for  candidates  belonging  to  the
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 (Shri  Vidya  Charan  Shukla]
 Scheduled  Castes  and  Scheduled
 Tribes,  The  recruiting  authorities
 have  been  given  full  discretion  to  relax
 the  standards  of  suitability  in  keeping
 with  the  requirements  of  efficiency  so
 that  the  reserved  vacancies  are  filled
 in  as  far  as  possible.

 We  have  also  given  fee  concessions
 for  members  of  the  Scheduled  Castes
 and  Scheduled  Tribes.  Travelling  al-
 lowance  etc.  is  also  given  to  members
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  so  that  they  can  come  and
 appear  for  interview  without  any  diffi-
 culty,

 We  inform  the  recognised  associa-
 lions  of  Scheduled  Castes  and  Sche-
 duled  Tribes  that  are  there  from  time
 lo  time  the  number  of  vacancies  that
 are  there  and  that  are  likely  to  arise.
 These  associations  in  turn  circulate
 this  information  to  various  branches
 of  theirs  and  through  other  sources.
 This  is  apart  from  the  advertisements
 that  we  insert  in  newspapers  to  pub-
 licise  these  vacancies  in  a  proper
 manner.

 The  various  ministries  are  also  re-
 quired  to  send  an  annual  statement  to
 the  Ministry  of  Home  Affairs  and  to
 tell  us  what  they  have  been  doing
 with  regard  to  these  concessions  and
 facilities  that  we  have  given  to  the
 Scheduled  Castes  and  Scheduled  Tribes
 candidates  and  officers.  We  keep  a
 close  check  to  see  that  all  our  instruc-
 tions  are  properly  adhered  to  and
 followed.

 We  have  also  seen  to  it  that  liaison
 officers  are  appointed  in  each  ministry
 and  department  to  keep  a  check  on
 these  matters  and  see  that  our  instruc-
 tions  which  are  issued  from  time  to
 time  are  properly  followed  and  there
 is  no  default  in  the  various  ministries.

 As  the  House  knows,  there  has  been
 difficulty  about  recruitment  to  the
 reserved  vacancies,  It  was  found  that
 unless  we  took  recourse  to  scholar-
 ships,  stipends  and  concessions  in  the
 matter  of  admission  to  educational
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 schools  of  boys  and  girls  belonging  to
 the  Scheduled  Castes  and  Scheduled
 Tribes,  this  difficulty  could  not  be
 overcome,  Here  also  we  have  given
 a  good  amount  of  facility  and,  as  my
 senior  colleague,  Shri  Asoka  Mehta,
 will  relate  when  he  replies  to  the
 debate,  we  have  taken  very  effective
 action  to  provide  within  our  resources
 all  the  facilities  that  could  be  provided
 to  see  that  the  Scheduled  Castes  and
 Scheduled  Tribes  boys  and  girls  do
 get  into  a  position  where  they  can
 effectively  compete  with  others  and
 get  into  these  public  services  not  only
 in  their  own  quota  but  also  over  and
 above  thelr  quota  if  that  is  possible.

 3  may  mention  here  briefly  about  the
 recruitment  to  the  IAS  and  the  IPS.
 There  was  a  great  dea]  of  shortfall  in
 recruitment  to  these  services.  As  I
 was  saying,  if  proper  training  and
 viher  facilities  are  provided,  candi-
 dates  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  are  as
 good  as  anybody  else,  if  not  better,  in
 this  respect.  We  saw  this  in  the  matter
 of  recruitment  to  the  LAS,  the  IPS  and
 the  IFS  by  the  Union  Public  Service
 Commission,  Until  962  we  could  not
 get  enough  candidates  tofill  the  reserv-
 ed  vacancies  in  the  IAS.  In  IPs  also,
 upto  ‘1963,  we  could  not  get  enough
 candidates  to  fill  up  all  the  reserved
 vacancies,  The  free  examination  train-
 ing  centres  for  Scheduled  Castes  and
 Scheduled  Tribes  have  been  opened
 in  Allahabad  and  Madras  and  because
 of  this  free  examination  training  given
 to  these  boys  and  girls,  I  am  glad  to
 inform  the  House  that  we  were  able
 to  fill  all  the  vacancies,  hundred  per
 cent,  in  these  services  in  1963,  1964,
 1965.  We  have  been  able  to  fill  up
 hundred  per  cent  vacancies  in  LA.S.
 as  far  as  Scheduled  Castes  and  Sche-
 duled  Tribes  candidates  are  concerned.
 So  is  the  case  in  LPS.  that  after  9
 we  have  been  able  to  fill  up  the
 vacancies  for  the  Scheduled  Castes
 and  Scheduled  Tribes.

 I  have  given  these  figures  only  to
 indicate  how  important  it  is  to  have
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 free  examination  training  centres  and
 to  give  proper  educational  facilities
 and  other  concessions  in  education  to
 the  persons  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  If  these
 concessions  and  facilities  are  given  and
 every  member  of  Scheduled  Castes
 and  Scheduled  Tribes  is  able  to  avail
 of  these  facilities,  I  am  quite  sure,
 there  will  be  no  problem  in  recruiting
 them  to  the  full  extent  of  the  reserva-
 tion  that  we  have  made  for  them.

 श्री  राम  सेवक  यावव  (बाराबंकी)  :
 साक्षात्कार  और  परीक्षा  इन  दोनों  में  जो
 पास  होते  हैं  क्या  उन  में  कोई  श्न्तर  है  और
 अगर  है  तो  कितने  प्रतिशत  ?

 Shri  Vidya  Charan  Shukla:  I  was
 just  saying  that  as  far  as  reserved
 vacancies  are  concerned,  we  are  able
 to  get  hundred  per  cent  of  them.  Even
 if  there  is  a  variation  in  interview
 and  in  qualifying  examination,  that
 holds  good  for  all  cases,  whether  they
 belong  to  Scheduled  Castes  and  Sche-
 duled  Tribes  or  to  candidates,  in  gene-
 ral.  There  is  no  particular  difference
 between  the  two.

 I  must  also  give  a  little  information
 about  the  employment  in  public  sector.
 Public  sector  undertakings  and  other
 statutory  corporations  or  companies
 which  have  been  formed  by  the  Gov-
 ernment  of  India  have  also  been
 requested  by  us  to  follow  these  reser-
 vations  that  we  have  made  in  public
 services.  I  am  glad  to  tell  the  House
 that  out  of  69  pubilc  sector  companies
 and  corporations,  17  of  them  have
 accepted  our  recommendation  and  they
 have  started  reserving  various  posts  for
 the  candidates  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  We  are
 accepting  the  recommendation  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  and  taking  up
 this  matter  again  with  the  various
 public  sector  undertakings  to  see  that
 a  few  of  the  public  sector  undertakings
 which  have  not  yet  accepted  this  re-
 commendation  do  also  accept  it  so
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 that  ail  the  public  sector  undertakings
 follow  the  same  rules  and  the  same
 Procedure  that  we  follow,  at  the
 Centre,  to  give  the  chances  of  recruit-
 ment  and  promotion  to  the  candidates
 belonging  to  Scheduled  Castes  and
 Scheduled  Tribes.

 We  have  gone  beyond  this  also  and
 We  have  taken  up  this  matter  with
 private  sector  industries,  We  have
 moved  through  the  Ministry  of  Indus-
 trial  Development  and  various  circu-
 lars  have  been  sent  not  only  to  the
 individual  industries  but  also  to  the
 various  chambers  of  commerce  and
 industry  to  see  that  they  also  fall  in
 line.  But  since  they  are  private  sector
 concerns,  we  cannot  force  them  beyond
 a  certain  point.  But  we  will  not  lose
 hope  and  we  shall  continue  our  efforts
 to  see  that  the  private  concerns  also
 slowly  fall  in  line  and  give  the  same
 facilities  that  are  due  to  our  brothers
 belonging  to  Scheduled  Castes  and
 Scheduled  Tribes,

 ture  (लालगंज)  :  सुप्रीम
 कोर्ट  श्रौर  हाई  कोर्ट  के  बारे  में  भी  बता  दें  ।

 Shri  Vidya  Charan  shukla:  Unfor-
 tunately,  there  are  no  reservations  as
 far  as  the  posts  of  judges  are  concern-
 ed.  These  factors  are  always  taken
 into  account  and  the  hon.  Member
 should  rest  assured  that  as  far  as  our
 bona  fides  are  concerned,  if  we  can
 appoint  them  we  will  appoint  them
 without  any  hesitation  in  those  places.
 But  there  is  no  reservation  for  these
 high  posts  in  the  land.

 Various  hon,  Members  have  made
 a  point  regarding  the  submission  of
 Governor's  Report  which  the  Governor
 has  to  submit  about  the  scheduled
 area,  I  agree  with  the  hon.  Members
 that  there  is  a  lot  of  scope  for  improve-
 ment  as  far  as  thig  matter  is  concern-
 ed.  I  am  sorry  to  say  that,  when  I
 see  these  Reports,  I  do  not  find  them
 very  useful.  They  are  stereotyped
 Reports.  These  Reports,  to  be  useful,
 must  be  drawn  up  more  imaginatively
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 and  a  lot  of  more  work  should  go  into
 them  than  goes  into  them.  I  am  being
 a  little  frank  because  this  is  a  very
 important  provision  of  the  Constitu-
 tion  ‘and  it  should  not  be  followed  in
 a  very  routine  manner.  We  are  tak-
 ing  this  matter  up  with  the  various
 State  Governments  and  we  shall  see
 that  the  Governors’  reports  on  sche-
 duled  areas  are  not  only  receivei  by
 us  in  time  but  also  made  a  little  more
 useful  than  what  they  are  at  present.

 Under  the  Constitution,  various
 State  Governments  have  appointed
 Tribal  Advisory  Councils,  Here  also
 some  members  have  observed  that
 these  Tribal  Advisory  Councils  are
 not  functioning  as  well  as  they  should.
 There  is  some  justification  in  this  cri-
 ticism  also  and  we  shall  take  up  this
 matter  with  the  various  State  Govern-
 ments  where  any  such  improvement
 seems  to  be  feasible.

 I  would  now  come  to  the  various
 recommendations  that  the  Commis-
 sioner  has  made.  A  good  many  of  these
 recommendations  concern  the  Depart-
 ment  of  Social  Welfare,  but  a  few  of
 them  relate  to  my  Ministry  and  I  shall
 throw  a  little  light  on  them.

 In  the  Report  of  the  Commissioner
 for  ‘1963-64,  the  Commissioner  recom-
 mended  that  we  shou'd  accelerate  the
 tempo  of  appointments  in  favour  of
 these  ccmmunities  and  we  should  also
 see  that  recruitments  against  the  re-
 served  vacancies  is  done  in  a  manner
 so  that  practically  all  the  vacancies
 are  filled.  I  have  already  said  that  we
 are  taking  action  to  see  that  this  is
 done.

 The  Commissioner  also  recommended
 that  instead  of  each  occasion  of  re-
 cruitment,  the  reservation  should  be
 related  to  each  year  of  recruitment.
 This  recommendation  of  the  Commis-
 sioner  has  been  accepted  by  us  and
 now  we  have  amended  these  instruc-
 tions  so  that  there  is  no  confusion  re-
 garding  recruitment  to  reserved
 vacancies.

 The  Commissioner  also  recommended
 that  the  exact  interpretation  of  Articles
 935  and  320(4)  of  the  Constitution  as

 far  as  the  representation  in  the  posts
 filled  by  transfer,  deputation,  promo-
 tion,  etc.,  is  concerned,  should  be
 made.  As  far  as  the  exact  interpreta-
 tion  is  concerned,  we  have  accepted
 this  recommendation  also  and  we  are
 examining  this  matter  in  consultation
 with  the  Law  Ministry  and  I  hope  that
 this  examination  will  be  over  soon.

 The  Commissioner  also  recommend-
 ed  that  in  public  undertakings  they  do
 not  recruit  the  members  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes
 in  non-technical  and  also  in  technical
 and  scientific  posts.  As  far  as  this
 particular  recommendation  is  concern-
 ed,  we  are  taking  up  this  matter  with
 the  various  public  undertakings.

 The  Commissioner  also  suggested
 that  the  norma]  administrative  inspec-
 tion  should  also  give  specific  attention
 to  the  performance  on  the  part  of  the
 office  in  filling  up  the  reserved  quotas
 and  that  the  inspection  report  should
 make  a  specific  mention  of  the  posi-
 tion  in  this  regard.  This  recommenda-
 tion  has  also  been  accepted  by  us  and
 we  have  issued  necessary  instructions
 so  that  this  recommendation  is  follow-
 ed  properly.

 Another  recommendation  which  was
 made  by  the  Commissioner  was  that
 there  should  be  suitable  reservations
 in  the  matter  of  departmenta]  promo-
 tions  and  that  these  should  extent  to
 the  promotion  to  Class  I  and  Class  II
 also.  I  have  already  mentioned  as  to
 what  we  are  doing  about  jit.  There  is
 a  case  in  the  Supreme  Court  and  after
 that,  we  shall  decide  as  to  what  should
 be  done  in  this  matter.

 Another  ‘recommendation  of  the
 commissioner  is  that  in  the  training
 programme  of  the  IAS  and  other
 cadres  of  the  Central  and  State  Gov-
 ernments,  courses  should  be  introduced
 to  impart  information  on  the  existing
 living  and  working  conditions  of  the
 Scheduled  Castes  and  Scheduled  Tribes
 and  the  constitutional  guarantees  and
 safeguards  given  to  these  communities
 should  be  specifically  emphasised.  We
 have  accepted  this  recommendation
 also  and  we  are  bringing  this  matter
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 to  the  attention  of  the  various  Acade-
 mies  which  train  our  public  servants.

 Now,  I  come  io  the  recommendations
 made  by  the  commissioner  in  his  re-
 port  for  1964-65.  In  recommendation
 Nc.  34,  the  commissioner  has  recom-
 mended  that  the  voluntary  organisa-
 tions  working  in  the  districts  should
 be  kept  posted  up  to  date  as  regards
 the  benefits  which  are  made  available
 to  the  Schedule  Castes  and  Scheduled
 Tribes  as  through  them  these  can  be
 made  known  to  the  persons  among
 these  communitics.  I  have  already  re-
 ferred  to  this  matter  and  said  that  we
 have  recognised  slready  four  associa-
 tions  of  the  Scheduled  Castes  and  one
 association  belonging  to  the  Scheduled
 Tribes  and  these  associations  are  pro-
 perly  kept  informed  as  far  as  tlicse

 matters  arc  concerned.

 Another  recommendation  which  con-
 cerns  us  js  recommendation  No.  5l.
 Here,  the  commissioner  has  pointed  out
 that  there  has  been  regrettable  negli-
 gence  by  most  «{  the  States  in  sub-
 mitting  their  reports  on  the  adminis-
 tration  of  the  Scheduled  areas.  I  have
 already  touched  upon  this  matter.

 Recommendation  Ne.  5  relates  to
 the  tribal  advisory  council.  I  have  re-
 ferred  to  this  already,

 Recommendation  No.  53  is  that  the
 position  in  regard  io  the  recommenda-
 tions  made  in  the  previous  reports  for
 securing  adequite  representation  to
 the  Scheduled  Castes  and  Scheduled
 Tribes,  which  have  no,  been  accepted
 by  the  Ministry  of  Home  Affairs  for
 reasons  which  ore  hardly  convincing
 may  be  reviewed  by  that  Ministry  in
 consultation  with  the  Department  of
 Social  Security  and  this  organisation.
 We  have  accepted  this  recommendation
 and  we  have  set  up  a  Study  Group
 under  an  Additional  Secretary  in  the
 Home  Ministry  who  was  in  charge  of
 services  previously  but  who  is  now
 in  charge  of  Union  Territories.  This
 study  group  is  going  into  these  matters
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 anct  will  suggest  tc  us  the  measures
 for  increasing  the  representation  of
 Scheduled  Castes  in  the  gervices.  We
 have  already  forwarded  to  the  study
 group  a  statement  showing  the  recom-
 mendation  made  by  the  commissioner
 in  his  report  for  the  last  four  years,
 which  were  not  accepted  by  us,  and
 our  reasons  for  the  same,  and  the  study
 gtoup  would  go  into  all  that  in  con-
 sultation  with  the  commissioner  and
 other  persons  and  then  give  us  the
 cuide-lines  and  recommend  to  us  the
 measures  by  which  we  shall  be  able
 to  improve  upon  these  matters.

 We  have  asked  the  study  group  also
 tu  go  into  the  question  of  providing
 land  to  the  members  belonging  to
 Scheduled  Castes  ind  Scheduled  Tribes.
 This  js  a  very  important  thing  which
 does  not,  strictly  speaking  come  un-
 der  the  Home  Minirtry  but  we  thought
 that  when  they  were  going  into  the
 mutter  they  could  also  go  into  this
 matter  which  is  very  important,

 Another  recommendation  which  has
 hecn  made  by  the  commissioner  is
 recommendation  No.  54  which  is  that
 in  the  context  of  the  Jarge  number  of
 applicants  belonging  to  the  Scheduled
 Casteg  and  Scheduled  Tribes  who  have
 got  themselves  registered  with  the
 employment  cxchanges  for  clerical
 posts,  the  fact  of  the  shortfall  even  in
 the  clerical  posts  is  undoubtedly  sur-
 prising  and  calls  for  a  probe.  There
 was  some  occgsion  when  there  were
 shortfalls  like  this,  which  the  com-
 missioner  has  referred  to.  We  have
 vone  into  this  matter  and  we  have
 taken  up  this  matter  with  the  various
 departments  and  with  the  Director-
 General  of  Employment,  Now,  we  have
 currected  the  position.  The  latest  figure
 that  I  have  shows  that  there  is  no
 such  shortfall.  I  am  quite  sure  that
 this  matter  wil  also  be  considered  by
 us  in  dve  course.

 Recommendation  No..  55  ig  to  the
 effect  that  another  attempt  should  be
 made  to  recruit  on  ad  hoc  basis  ade-
 quate  number  of  Scheduled  Castes  and
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 Scheduled  Tribes  persons  against  the
 vacancies  reserved  for  them  on  the
 basis  of  the  qualifications  laid  gown  in
 the  recruitment  rules.  We  have  taken
 steps  on  this,  and  we  have  already
 recruited  some  candidates  on  ad  hoc
 busis,  and  if  there  is  any  further  need
 to  do  anything,  we  can  again  consider
 this  matter,

 Recommendation  No.  58  relates  to
 the  limitation  of  the  period  of  the
 posts  which  are  allowed  to  be  dereserv-
 ed.  Under  the  existing  intructions,  the
 appointing  authorities  are  free  to  de-
 reserve  purely  temporary  posts  which
 are  expected  to  last  for  three  months
 or  More  but  which  have  no  chance
 whatever  of  becoming  permanent  or
 continuing  indefinitely.  He  has  recom-
 mended  that  it  is  necessary  to  limit
 the  periog  of  the  posts;  which  are  al-
 lowed  to  be  de-reserved  by  the  ap-
 pointing  authorities  themselves,  We  arc
 looking  into  this;  matter  and  will  sce
 how  this  recommendation  can  be  pro-
 perly  implemenie.

 In  recommendetion  No.  ‘159,  the  Com-
 mussioner  has  said  that  the  Home
 Ministry  shoulg  reconsider  the  decision
 of  not  asking  the  appointing  authori-
 ties  to  endorse  to  this  organisation  a
 cepy  of  their  reference  made  to  the
 Home  Ministry  for  de-reservation  of
 posts  and  shoul;  accept  the  recom-
 mendations  in  this  regard  which  had
 been  made  with  a  view  to  helping  in
 achieving  the  object  of  ‘securing  ade-
 quate  representation  of  scheduled
 tribes  as  contemplated  in  the  Con-
 stitution,  We  have  accepted  this  and
 shall  take  action  accordingly.

 Recommendation  No.  60  is  regard-
 ing  reservation  in  ex-cadre  posts.  They
 want  एड  to  reconsider  this  matter  and
 take  proper  action.  We  shall  consider
 this  matter  again.

 Recommendation  No.  6l  says  that
 we  in  the  Home  Ministry  should  make
 the  position  regarding  prescribing
 minimum  qualifying  standard  for  each
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 examination  clear  to  all  appointing
 authorities.  We  ure  taking  action  ac-
 cordingly  and  ve  shall  announce  our
 decision  after  some  time.

 Recommendations  Nos.  62  and  63
 are  to  the  effect  that  fresh  instructions
 muy  issue  to  al]  public  sector  under-
 takings  etc.  to  which  I  have  already
 referred,  We  are  taking  up  this  mrat-
 itp  again  with  the  public  sector  un-
 dcertakings.

 Shri  P.  Ramamurti:  He  is  just  read-
 ing  out  what  action  has  been  taken  on
 verious  recommendations.  This  does
 not  serve  any  purpose.  The  much  bet-
 ter  thing  would  be  for  him  to  print
 the  thing  and  circulate  it  to  us  so
 that  we  could  know.  As  he  js  doing  it,
 we  ore  not  able  to  do  anything.

 Mr.  Deputy-Speaker:  It  is  a  welcome
 s-ggestion  which  the  Minister  will
 take  note  of  and  follow  in  future,  be-
 cause  it  will  save  the  time  of  the
 Nouse.  I  entirely  agree  with  him.

 श्रो  हुकम  न्द  कछवाय  (  उज्जेन)  :
 600  पुलिस  के  जवान  निकाल  दिए  इन्हीं
 मंत्री  महोदय  ने  t

 Shri  Vidya  Claran  Shukla;  In  ac-
 cordance  with  your  suggestion,  we
 shall  circulate  a  paper  containing  the
 action  we  have  taken  9n  the  recom-
 mendations.

 श्री  मीठा  लाल  मीना  (सबाई  माघापुर):
 यह  तो  अभी  बता  सकते  हैं  कि  कौन  सी  मंजूर
 नहीं  की  है  ?  क्‍या  सब  मंजूर  कर  लिया  है  ?

 यह  तो  बता  दीजिए  कौन  सी  मंजूर  नहीं
 की है ?

 Shri  Vidya  Charan  Shukla;  Now  !
 shal)  briefly  touch  upon  some  import-
 ant  points  made  in  the  debate.  Shri
 Frank  Anthony  said  that  there  was
 some  sort  of  stultification  of  represen-
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 tation  of  the  Anglo-Indian  community
 in  the  legislatures.  He  quoted  an  in-
 stance  from  West  Bengal.  There  is  a
 peculiar  position.  There  are  some
 States  in  which  there  are  some  local
 associations  of  Angio-Indians  not  affi-
 liated  to  the  All  India  Anglo  Indian
 Association,  of  which  Shri  Anthony  is
 the  President,  These  local  associations
 sometimes  make  their  own  recom-
 mendations  which  may  not  be  to  the
 liking  of  Shri  Anthony.  But  this  is  a
 matter  within  the  discretion  of  the
 State  Government;  they  can  appont
 representatives  of  Anglo-Indiang  in
 accordance  with  the  recommendation
 of  local  Anglo-Indian  associations,  So,
 there  is  no  basis  in  this  complaint  that
 the  State  Governmetit  of  West  Bengal
 particularly  did  not  appoint  the  Anglo-
 Indians  properly,  ang  thcy  appointed
 somehody  for  their  own  political  rea-
 sons.

 Some  hon.  members  alleged  that  the
 character  rolls  of  the  schedule  caste
 employees  are  deliberately  spoiled  by
 superior  officers  toward  their  chances
 of  promotion.  This  is  a  very  unfair
 allegation.  There  may  have  been  a  few
 cases  of  this  kind.  (Interruptions).

 Shri  Suraj  Bhan  (Ambala):  You  go
 through  the  report.

 Shri  M.  R.  Krishna:  When  the  reser-
 vation  in  promotions  was  actually  done
 by  the  Railway  Ministry,  the  State
 High  Court  derided  against  the  deci-
 sion  of  the  Railway  Ministry.  After
 that,  the  Supreme  Court  has  accepted
 that  there  cag  be  reservation  in  pro-
 motion.  After  that  these  confidential
 records  have  been  spoiled.  I  would
 only  like  the  Minister  to  find  out  whe-
 ther  the  confidential  rolls  earlier  than
 the  Supreme  Court  decision  were  good,
 but  later  on  a  number  of  records  have
 been  spoiled  on  account  of  the  Sup-
 Teme  Court  decision,

 Shri  Vidya  Charan  Shukla:  I  shall
 definitely  look  into  that.

 st  सूरत  भाग :  मेरा  इयाल  है  कि
 मंत्री  महोदय  रिपोर्ट  पढ़े  बगैर  ही  यहां  झा
 848(  AI)  L.S.D.—7.
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 गये  हैं  ।  कमिश्नर  साहब  ने  झपती  रिपोर्ट
 में  साफ  कहा  है  कि  इस  किस्म  के  बहुत  बीसेज
 हैं।

 Shri  Vidya  Charan  Shukla:  I  know
 about  it.  This  kind  of  general  allega-
 tion  is  not  preper.  There  may  have
 been  some  cases.

 Shri  M.  R.  Krialina:  Not  some  cases.
 (Interruptions).

 sit  qo  xo  erat  (मिमृतसर)  :  इन्होंने
 रिपोर्ट  नहीं  पढ़ी  है  ।  बिना  उसके
 पढ़े  इस  प्रकार  की  बातें  कर  रहे  हैं।

 Shri  Vidya  Chorap  Shukla:  I  must
 tell  the  hon.  member  that  he  is  very
 incorrect.  I  have  read  the  report.  I
 do  not  know  whether  the  hon,  member
 has  read  the  report  Limself,  but  I  have
 definitely  read  the  report,  and  I  know
 what  there  is  in  the  report.  It  is  very
 unfair  to  say  that  I  have  not  read  the
 report.  (Interruptions).

 Shri  8,  Kandappan  (Mettur):  Pro-
 bably  he  read  only  those  lines  which
 are  acceptable  tu  him.

 Shri  Vidya  Charan  Shukla:  We  have
 gone  through  the  entire  report,  each
 page  of  the  report  has  been  properly
 scrutinised.

 ot  ga  wer  कछुवाय:  भापने  नहीं
 झ्रापके  सैक्रेटरी  ने  पढ़ी  होगी  ।  प्रापने  इस
 को  नहीं  पढ़ा  होगा  ।

 डील  Vidya  Choran  Sbhakla:  My
 standard  and  your  standard  are  diffe-
 rent.  You  may  do  like  that,  I  do  net  do
 like  that.

 sit  ger  ग्न्य  कछवाय  :  इसी  लिये

 कह  रहा हूं  कि  झापने  नहीं  पढ़ी  है  1

 भी  विद्याचरण  शुक्ल:  यहू  ‘SITST
 स्तर  है,  मेरा  स्तर  नहीं  है।

 Jana  Sangh  members  have  no  under-
 standing  of  these  problems,  So,  he
 should  better  keep  quiet,
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 की  हुकम  चम्य  कछवाय।  हमारा
 स्तर  तो  बहुत  बड़ा  है,  लेकिन  श्राप  दूसरों
 पर  निर्भर  रहो  हैं।  हम  को  बहुत  जानकारी
 है,  हम  से  सोखों  ।  हम  श्रापकों  सिखाने  को
 तैयार  हैं  ।

 Shri  ‘Vidya  Charan  Shukla:  You
 sheuald  properly  understand  first,  then
 you  will  be  able  to  teach  others.  You
 do  nut  understand  anything  yourself,
 ‘aat  is  the  trouble  with  you.

 Some  hon.  members  made  some  re-
 ference  te  the  appointment  of  a  mem-
 ber  to  UPSC  belonging  to  the  schedul-
 ed  castes.  This  matter  is  always  kept
 in  view.  We  have  appointed  already
 a  ~¢rs0n  from  the  scheduled  tribes  as
 8  member  of  the  UPSC,  and  whenever
 we  can  appoint  a  scheduled  caste  mem-
 ber  to  UPSC,  we  shall  be  very  glad
 io  do  80.

 Shri  Meetha  Lal  Meena,  Shri  Sheo
 Nare:q  end  a  few  othe;  members  made
 the  deman¢d  that  the  work  relating  to
 social  welfare  of  the  scheduled  castes
 eng  scheduled  tribes  should  be  trans-
 ferred  from  the  Department  of  Social
 Welfare  to  the  Home  Ministry.  I  must
 sey  that  at  present  the  work  is  being
 done  extremely  well  by  the  Depart-
 ment  of  Social  Welfare,  and  there  is
 a  veTy  close  jiaison  between  that  de-
 partment  and  our  ministry,  and  I  do
 not  think  there  i,  any  justification  for
 making  such  »  demand.

 Shri  M.  R.  Krishna  made  the  sug-
 gestion  that  a  central  authority  should
 be  created  with  power  to  nominate
 candidates  against  reserved  yacancies.
 There  is  a  central  authority  already
 in  the  shape  of  the  Director-General
 of  Employment  Exchanges  that  is  do-
 ing  this  job.

 Some  other  minor  matters  were  also
 raised.  We  shall  go  through  them
 and  write  to  the  hon.  members  and  try
 to  satisfy  them  on  the  action  that  the
 Government  is  taking  in  these  matters,
 and  if  necessary,  we  will  consult  them,
 We  can  call  a  group  for  g  discvssion
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 and  see  what  further  action  is  needed
 to  see  that  the  constitutional  guarantee
 that  have  been  given  to  the  members
 of  the  scheduled  tribes  and  scheduled
 castes  are  properly  fulfilled,

 Shri  M.  E.  Krishna:  The  Minister
 said  that  it  was  true  that  the  social
 security  ministry  was  not  handling  the
 demands.  The  other  day  Mr.  Asoka
 Mehta  was  not  able  to  give  information
 to  the  House  because  he  was  not  in
 possession  of  all  the  facts.  Now,  Mr.
 Shukla  has  said  thot  his  department
 was  doing  everything.  The  other  day
 the  Deputy  Minister  answering  a  qves-
 tion  gbout  representation  of  scheduled
 castes  and  tribes  jn  the  government
 services  said  that  there  was  no  mechi-
 nery  in  the  Home  Ministry  to  see  that
 adequate  representation  was  given  to
 them.  The  Deputy  Minister  answered
 here  that  the  Home  Ministry  would
 have  to  be  informed  by  various  autho-
 rities  jn  case  they  were  not  able  to
 fill  up  the  vacancies.  Is  this  the  type
 of  machinery  in  the  Home  Ministry  to
 see  whether  there  was  adequate  repre-
 sentation  to  the  scheduled  castes  and
 tribes?  Is  there  ro  other  machinery
 to  do  active  co-ordinating  work?

 Shri  R.  0,  Bhandare  (Bombay  Cen-
 tral):  Our  point  was  that  the  depart-
 ment  should  be  managed  by  the  Home
 Ministry.  It  is  stated  in  the  report
 that  whenever  a  questionnaire  is  sent
 no  information  is  given  by  any  depart-
 ment  to  the  social  welfare  depart-
 ment.  Therefore,  we  wanted  that  the
 powerful  Home  Ministry  should  be  in
 charge  of  this  so  that  they  can  seek
 information  and  get  replies  and  these
 also  could  be  incorporated  in  the
 report.

 Shri  0,  M.  Kedaria:  In  view  of  the
 constitutional  safeguards  granted  to
 the  gcheduled  castes  and  tribes  in  ser-
 vices,  ig  the  Home  Ministry  consider-
 ing  promoting  them  outright,  ignoring
 the  C.Rs.?
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 Sbri  B  Shamkaranand:  Are  you  not
 going  to  allow  me  to  speak?

 Mr.  Deputy-Speaker:
 just  now.

 Shri  B.  Shankaranand  (Chikodi):
 The  other  day  I  asked  a  question  when
 the  Speaker  was  in  the  Chair,  about
 untouchability.  I  put  that  question.
 Untouchability  hag  been  a  challenge
 te  the  Hindu  society,  Indian  society.
 I  asked  whether  the  government  had
 taken  care  to  see  what  were  the  rea-
 song  or  causes,  why  the  people  are  ob-
 serving  untouchabiJity  and  what  re-
 medies  they  have  foung  out,  Unfortu-
 nately  the  Speaker  did  not  allow  him
 to  give  a  reply.

 Mr.  Deputy-Speaker:  I  am  permit-
 ting  questions  on  points  that  were
 raised  and  there  was  no  satisfactory
 reply.  That  is  all.

 st  प०  ला०  बारुपॉल  (गंगानगर)  ॥
 उपाध्यक्ष  महोदय,  मैं ध्रपनी  सरकार  से  यह
 जानना  चाहता  हूं  कि  हम 15  साल  से  लगातार
 यह  मांग  करते  रहे  हैं  कि  पभ्रादिवासियों  झौर
 हरिजरनों  के  लिये  श्रलग  मंत्रालय  होना  चाहिये,
 क्यौंकि  झाज  तक  इस  समस्या  का  कोई
 समाधान  नहीं  निकला  है  |  जब  कि  लाखों

 रिफ्यूजी  पाकिस्तान  से  झाये,  जिस  हालत  में
 वे  आये  थे,  आज  उनकी  स्थिति  बहुत  प्नच्छी
 हो  गई  है,  लेकिन  हमारी  स्थिति  में  कोई
 फर्क  नहीं  पड़ा  है।  श्ाज  भी  भ्रादिवासी  शौर
 हरिजन  वैसे  के  बसे  हैं,  सिवाये  हमारे  जैसे
 10-20  झादमियों  के  जो  संसद्‌  सदस्य

 विधान  सभा  में  भरा  गये  ?  इस  लिये  सरकार
 इस  सम्बन्ध  में  क्या  करना  चाहती  है,  स्पष्ट
 करे  ?

 शी  साथ्‌  राम  (फिल्लोर)।  क्‍या  हम
 लोगों  को  यहां  बोलने  का  टाइम  नहीं  मिलेगा  ?

 जपाष्यक्ष  महोदय 1  इस  समय  बोलते
 का  सवाल  नहीं  है,  खाली  कवेश्वन  हो  तो
 पूछें  ।

 I  cannot  say
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 शी  Ta  wer:  उपाध्यक्ष  महोदय,
 हमें  भी  सवाल  पूछने  का  टाइम  दीजिये  ।

 Shri  Surendranath  Dwivedy  (Kend-
 rapara):  Is  the  discussion  closed  now?

 Mr.  Deputy-Speaker:  After  Shri
 Shukla’s  intervention,  I  felt  that  some
 Members,  particularly  those  who  re-
 present  the  Scheduled  Castes  and
 Scheduleq  Tribes,  were  not  quite
 satisfled,  ang  80  I  allowed  them  to  put
 a  few  questions.  That  is  all.

 sh  gen  भाग  t  प्रभी  मंत्री  महोदय
 ने  यह  कहा  था  कि  हरिजनों  के  कौनफिडेशल
 रेकार्डंस  इस  तरह  से  खराब  किये  जाने  के
 बारे  में  जो  एलिगेशन  है  वह  गलत  है  तो
 उसके  लिए  मेरा  कहना  हे  कि  ऐसा
 केवल  हमारा  ही  कहना  नहीं  है  |  खुद  शड-
 यल्ड  कास्ट्स  कमिश्नर  को  जो  सन्‌  965—

 66  की  सेकंड  रिपोर्ट  है  उस  के  सफे  14-15
 की  शोर  मैं  उनका  ध्यान  दिलाना  चाहता
 हूं  जिसमें  एक,  दो  फेस  नहीं  बल्कि  बहुत
 केसैज़  का  जिक्र  किया  गया  है  झौर  कमिशन
 ने  इस  के  लिए  स्वमं  रैकमैंड  किया  है  कि
 झगर  किसी  हरिजन  को  गुड  रिमार्क  मिला

 है  तो  उसे  वेरी  गुड  समझ  लिया  जाय  तो
 कया  मंत्री  महोदय  इस  बारे  में  सरकार  का
 विचा र  बतलायेंगे  ?

 दुसरा  सवाल  यह  हूँ  कि  बदक्रिस्मती
 से  यहां  पर  आंकड़े  हकीकत  को  जाहिर  करने
 के  लिए  नहीं  बल्कि  उसे  छिपाने  के  लिये

 दिये  जाते  हैं।  मंत्री  महोदय  ने  कहा है  कि
 963  के  बाद  966  तक  भाई०  Fo  एस०

 झौर  भाई ०  पी०  एस०  में  इन  जातियाँ  के  पूरे
 प्रावमी  लिये  गये  हैं लेकिन  यह ूकि  950 से
 i963  तक  कितने लिये  गये  हैं  उन्होंने  नहीं

 बतलागा  है।  तो  क्या  उन  के  लिए  हम  समझ
 लें  कि  यह  रिजर्व  पोस्ट्स  सैंट  परसंट

 लैप्स हुई  हैं  ?

 शी  रामाबतार  क्ास्त्री  (पटता)  :
 उपाध्यक्ष  महोदय,  श्री  यू०  एंग०  जेषर  के
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 [भी  रामावतार  शास्त्री]

 नेतृत्व  में  गठित  प्ननुसूचित  जाति  तथा

 अनु  सूचित  प्रादिम  जाति  आयुक्त  ने  एक
 बहुत  ही  महत्वपूर्ण  रिपोर्ट  तैयार  करके
 सरकार  को  अपने  सुझावों  के  साथ  दी  है  |
 तो  मैं  जानना  चाहता  हूं  कि  क्या  सरकार  ने
 उस  रिपोर्ट  को  स्वीकार  किया  है  और  प्रगर

 नहीं  किया है  तो  क्‍यों  ?  उस  रिपोर्ट  में  बहुत ही
 महत्वपूर्ण  सुझाव  दिए  गये  हैं  शौर  ग्रग  र  उन  को
 प्रमल  में  लाया  जाय  तो  शैडयूल्ड  कास्ट्स
 प्रौर  शैडयूल्ड  ट्राइब्स  के  लोगों  की  बहुत
 तरक्की  हो  सकती  है।  मैं  जानता  हूं  कि  बिहार
 की  सरकार  इस  सवाल  पर  विचार  कर  रही
 है  |  लेकिन  शापने  उस  को  अभी  तक  स्वीकार
 नहीं  किया  है  तो  उसे  स्वीकार  करने  में
 सरकार  के  सामने  कया  बाधाएं  हैं  ?  इस  का
 जवाब  मंत्री  महोदय  मेहरबानी  करने  बतला
 दें?

 भी  रामसेवक  यादव:  उपाध्यक्ष
 मद्दोदय,  मैं  एक  बहुत  ही  महत्वपूर्ण  प्रश्न
 मंत्री  महोदय  से  करना  चाहता  हूं  कि  जो

 हरिजन  झौर  ग्रादिवासियों  के  लिए  स्थान

 सुरक्षित  हैं,  नौकरियों  में घौर  विशेषतः
 गजैटड  नौकरियों  में  वह  जगहें  नहीं  भरी
 जाती  हैं  श्रौर  उस  फे  लिए  तरह-तरह  के

 बहाने  बतलाये  जाते  हैं  तो  मैं  जानना  चाहूंगा
 कि  यह  साक्षात्‌कार  के  कारण  और  साथ

 ही  साथ  उनकी  जगह  न  पूरी  करने  की  नीति
 के  कारण  जगहें  नहीं  मिल  रही  हैं  तो  क्या

 वह  यह  साक्षात्कार  खत्म  करने  जा  रहे  हूँ
 और  हरिजन  और  भ्रादिवासियों  को  जो
 परीक्षा  में  बैठते  हैं  श्रौर  बैठने  की  जो  एक
 योग्यता  निर्धारित  की  गई  है  उसी  को  भ्राधार
 माल  कर  पूरी  जगहें  भरी  जायेगीं  ?

 भी  भीठा  लाल  (मीना)  :  उपाध्यक्ष

 महोदय  मैं  मंत्री  महोदय  से  प्रनुसूचित  जाति

 एबम  भनृसूचित  भादिम  जाति  के  कर्जा  निवारण
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 के  सम्बन्ध  में  जानना  चाहता  हूं  कि  इस  से

 छुटकारा  दिलाने  के  लिए  क्‍या  किया  गया
 है  ?  साहूकारों  ने  श्रनुसूचित  जाति  एवम्‌
 प्रनुसूचित  श्रादिम  जाति  से  ब  तक  प्रपने

 मुलधन  का  4-5  गुना  ब्याज  में  ले  लिया  है  ऐसे
 गरीवश्ननुसूचित  जाति  एवम  भ्रनुसूचित  ग्रादिम
 जति  के  लोगों  को  इस  से  छुटकरा  दिलाया
 जाय  |  हुसरे  उन्होंने  अनुसूचित  जाति  एवम्‌
 प्रनुसुचित  प्रादिम  जाति  को  ज़मीन,  मकान
 देने  को  या  बनवाने  की  व्यवस्था  के  बारे  में

 कुछ  नहीं  बतलाया  तो  उस  पर  भी  वह  प्रकाश
 डालें  ।  तीसरे  मैं  मंत्री  महोदय  से  जनना
 चाहूंगा  कि  क्‍या  पौडयूल्ड  कास्ट्स  झौर
 शेडयूल्ड  द्राइव्स  के  लोगों  के  लिए
 विशेष  प्रकार  के  रिग्रायती  रेल  टिकट  जारी
 करेंगे  जिससे  कि  वह  एक  जगह  से  दूसरी
 जगह  सारे  भारत  में  घूम  फिर  सकें  ?

 की  विद्याधर  बाजपेयी  (अमेठी)  :
 उपाध्यक्ष  महोदयय,  मुझे  केवल  एक  मिनट
 दिया  जाय  ताकि  मैं  एक  सवाल  कर  सकूं  ।

 उपाध्यक्ष  महोदय  :  मैंने  श्री  राम  धन
 को  बुलाया  है  1  मैं  शैडयूल्ड  कास्ट्स  के  लोगों
 को  जिनको  कि  बोलने  का  मौका  नहीं  मिल
 पाया  है  सवाल  पूछने  दे  रहा  हूं  ।

 शी  शामसेवक  यादव  :  श्रीमन्‌,  मेरा
 व्यवस्था  का  प्रश्न  है  1  झाप  ने  यह  कहा  है
 कि  यह  हरिजनों  और  प्ादिवासियों  का
 सवाल  है  तो  मेरा  कहना  है  कि  जब  तक  यह
 केवल  हरिजनों  और  शादिवासियों  का  प्रश्न

 रहेगा  भौर  इस  देश  की  दूसरी  जातियों  के
 साथ  सम्बन्ध  नहीं  होगा  यह  समस्या  हल
 नहीं  होगी  भ्रौर  हमेशा  उपेक्षा  होती  रहेगी
 इसलिए  यह  केवल  हरिजनों  भौर  प्रादिवासियों
 का  सवाल  नहीं  है  1
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 Mr.  Deputy  Speaker:  Every  mem-
 ber  appreciates  what  you  said,  But  you
 should  remember  that  those  who  live
 in  that  condition  know  where  the  shoe
 pinches.  Therefore,  I  permitted  them.

 Shri  Randhir  Singh  (Rohtak);  He
 is  a  Harijan  member  and  he  knows
 where  the  shoe  pinches.

 शी  राम  घन  :  उपाध्यक्ष  महोदय,
 माननीय  मंत्रो  ने  यह  घोषणा  की  है  कि  वह
 एक  अध्ययन  दल  नियुक्‍त  करने  जा  रहे  हैं
 जोकि  प्नुसूचित  जातियों  के  लिए  जांच
 करेगा  ny  मैं  माननोय  मंत्री  से  यह  निवेदन
 करना  चाहता  हुं  कि  क्‍या  वे  इस  श्रध्ययन
 दल  के  कार्यक्षेत्र  में  बह  भी  बात  शामिल  करने
 जा  रहे  हैं  कि  केन्द्रोय  सरका र,  राज्य  सरकार
 श्रौर  जिला  स्तर  पर  ग्रनूसूचित  जाति  तथा

 अनुसूचित  झ्रादिम  जातियों  को  जो  अनुदान
 दिया  जाता  है  उस  में  कितना  भ्रष्टाचार
 व्याप्त  है  इस  की  भी  वह  इनक्वायरी  करेंगे  ?

 बुसरे  यह  है  कि  राज्य  स्तर  पर,  जिला  स्तर
 पर  यह  भूमिहीनों  को  भूमि  दी  जाये  श्रौर
 अनुसूचित  जाति  तथा  भअनुसूचित  झादिम
 जातियों  में  अधिकतर  भूमिहीन  लोग  हैं
 तो  क्‍या  भअ्रध्ययन  दल  इस  बात  पर  विचार
 करेगा  कि  एसे  भूमिहीन  लोगों  को  यह
 जमीन  देने  की  व्यवस्था  के  बारे  में  जो  गड़बड़
 है  उस  की  भी  जांच  की  जायगी  ?

 श्री  सोलह  प्रसाद  (  बांसगांव):  क्‍या
 मंत्री  महोदय  यह  बतलाने  की  कूपा  करेंगे
 कि  यह  छुभा छूत  झौर  जातिभेद  को  खत्म
 करने  के  लिए  जो  भ्रसली  उपाय  प्रस्तरजातीय
 विवाह  हैं  उनको  सरकार  प्रोत्साहन  देगी,
 साथ  हो  सरकार  को  यह  भो  देखना  होगा  कि
 झन्नी  जो  भ्रन्तरजातीय  विवाह  करते  हैं
 उन  को  न  तो  समाज  जगह  देता  है  भौर  न
 सरकार  जगह  वेतो  है  तो  कया  सरक्रार  इस
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 बारे  में  सोचेगी  कि  भ्रन्तरजातीय  विवाह
 करने  बालों  को  सरकारी  नौकरियों  में
 प्राथमिकता  मिले  या  उस  के  लिए  बहू
 योग्यता  मानी  जायगी  ?  मैं  चाहूंगा  कि  मंत्री

 महदादय  इस  के  बारे  में  जवाब  दें  कि  वह  क्‍या
 करने  बाले  हैं  ?

 shri  Vidya  Charan  Shukla:  Mr.
 kkrishna  asked  abovt  the  machinery
 that  exists  to  check  whether  reserva-
 tions  made  for  scheduled  castes  and
 wibes  were  properly  filled.  I  have
 aiready  said  that  there  is  a  provision
 tour  submission  of  annual  reports  to
 ihe  Ministry  of  Home  Affairs.  There  is
 ४  liaison  officer  also.  All  these  are
 properly  checked  up  by  a  section  that
 we  have  in  the  Ministry  of  Home  Af-
 fairs  to  deal  with  these  matters.  As
 tar  as  submissicn  to  Minister,  State
 Minister  and  Deputy  Minister  is  con-
 cerned,  that  is  only  in  cases  of  super-
 session  and  without  the  orders  of  the
 Minister  concerned  no  person  belong-
 ing  to  Scheduled  Castes  and  Sche-
 duied  Tribes  cau  be  superseded.

 45  brs.
 Shri  Bhandare  asked  about  annval

 report  and  the  Governor's  report,  We
 do  go  through  the  entire  report  that
 comes  to  us  and  also  the  Governor's
 report.  I  have  already  said  that  it
 leaves  a  good  deal  to  be  desired  and
 we  are  bringing  this  matter  to  the
 notice  of  the  State  Administration.
 Whenever  these  reports  come  we  do
 take  action.

 One  hon.  Member  mentioned  about
 the  confidential  reports.  There  is  a
 definite  mention  about  it  in  the  report.
 We  are  seized  of  the  matter.  We  should
 like  to  find  out  what  is  the  extent  of
 this  malpractice,  how  far  it  has  peen
 done  and  how  it  can  be  corrected.
 That  igs  what  we  are  considering  at
 present.

 Shri  Barupal  referred  to  the  setting
 up  of  a  separate  Munistry.  A  separate
 department  hag  been  created  in  reply
 to  the  demands  made  and  thet  is  being
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 [Shri  Vidya  Charan  Shukla]
 very  effectively  run  by  my  hon.  friend.
 As  far  as  reservation  in  the  services
 ig  concerned,  we  help  them  as  much
 as  we  can.

 One  hon.  Member  asked  about  rec-
 ruitment  to  LAS  ang  IPS,  how  much
 of  jt  was  done  previously  and  how  much
 ig  being  done  now.  What  is  being  done
 now  I  have  already  reported  to  the
 House.  I  have  already  said  that  before
 the  setting  up  of  there  pre-examina-
 tion  training  centres  in  Allahabad  and
 Madras  the  position  was  far  from
 satisfactory.  Because  there  was  no
 other  way  of  improving  the  position
 to  get  the  full  quota  of  Scheduled
 Castes  and  Scheduled  Tribes  candidates
 to  fill  up  the  reserved  vacancies,  we
 opened  these  pre-examination  training
 centres.  After  that  the  position  has
 improved.  I  have  figures  with  me  here
 from  1957.  In  i957,  for  LAS,  for  ins-
 tance,  we  had  five  vacancies  reserved
 for  Scheduled  Tribes  but  none  was  ap-
 pointed.  In  4958  we  had,  according  to
 the  ratio  of  vacancies,  two  vacancies
 reserved  for  Scheduled  Tribes  but  not
 oOhe  Was  appointed.  There  was  a
 shortfall  up  to  ‘1961.  After  that,  as  far
 as  LAS  is  concerned,  we  have  been
 able  to  fill  up  the  entire  vacancies
 regerved  for  them.

 (श्री  सूरण  भान ।
 इस  का  मतलब  यह  हुआ  कि  रिजवेशन  के
 पहले  दस  साल  व्यर्थ  गये  )

 In  962  the  vacancies  reserved  for
 Scheduled  Castes  ang  Scheduled
 Tribes  in  LAS  were  22  and  4,  and  22
 candidates  from  Scheduled  Castes
 and  4  from  Scheduled  Tribes  were
 recruited.  The  vacancies  in  983
 were  ll  and  4  respectively  and  the
 same  number  were  recruited,  in  964
 the  vacancies  reserved  were  4  and
 है.  and  the  same  number  of  candidates
 were  recruited,  in  965  the  vacancies
 reserved  were  l6  and  8  and  the  same
 nvember  of  officers  were  recruited,  In
 968  the  vacancies  were  l6  and  6
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 and  the  same  number  of  candidates
 were  recruited.  This  ig  with  regard
 to  IAS.  The  same  is  the  position
 with  regard  ty  IPS  where  in  +1963,
 the  number  of  vacancies  reserved
 were  5  for  Scheduled  Castes  and  4
 for  Scheduled  ‘Tribes  and  the  same
 number  of  people  were  recruited.
 Like  this  I  can  go  on  giving  the
 entire  figure.

 Sir,  I  think  I  have  almost  dealt  with
 all  the  points  raiseq  by  hon.  Members
 which  concern  my  Ministry.  Some
 of  the  other  points  which  concern  the
 Department  of  Social  Welfare,  I  am
 sure,  Will  be  answered  by  my  hon,
 colleague  when  he  replies  to  the  de-
 bate.  (Interruptions).

 Some  hon,  Members  rose—

 Mr.  Deputy-Speaker:  Order,  order.
 I;  is  very  difficult  now.  I  permitted
 some  questions  because  some  hon,
 Members  felt  dissatisfied.  I  cannot
 permit  any  more  now.  Hon.  Members
 must  resume  their  seats.

 श्री  एस०  एम०  लोदी  (पूना):  उपाध्यक्ष
 महोदय  ,  कई  दिनों  से  अनुसूचित  जातियों
 और  प्रनुसूचित  झादिम  जातियों  के  बारे
 में  यहां  बहस  हो  रही  है।  भाज  की
 बहस  को  देख  कर  मुझे  ऐसा  लगता  है  कि
 इस  सवाल  के  बारे  में  हम  लोगों  को  जिस
 गम्भीरता  से  सोचना  चाहिये  हम  नहीं  सोच

 रह ेहैं  a  यह  बड़े ही  दुख  की बात  है।  जो  भी
 बात  यहां  बताई  गई  है,  संख्या  के

 हिसाब  से  बताई  गई  है  शौर  मैं  समझता

 हूँ  कि  कानूनों  शौर  नियमों  को  ले  कर  बाल
 की  खाल  निकाली  जा  रही  है।  मैं  समझता

 हूं  कि  भव  वह  वक्‍त  प्रा  गया  है,  ब  वह  वक्‍त
 नजवीक  है  जब  कि  हम  को  संख्यात्मक

 दृष्टि  &  नोचना  बन्द  कर  देना  चाहिये
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 ae  गुणात्मक  यानि  कलाटिटेटिव  चेंज  हम
 को  लानी  चाहियें।  हम  इसको
 नहीं  लायेंगे  तो  जो  विपती  जागे
 चल  कर  श्एंगी  उनका  मुकाबला  हम  लोग
 नहीं  कर  सकेंगे  |

 यह  महाराष्ट्र  राज्य  की  खुश  नसीबी
 है  कि  उस  राज्य  में  भ्रनुसूचित  जातियों  के
 एक  महान  नेता  ने,  एक  महान  विभूति  ने,
 और  पश्रगर  यह  कहा  जाए  कि  उनके  एक
 मसीहा  ने,  जन्म  लिया  तो  कोई  गलत
 जात  नहीं  होगी।  वहां  भो  आप  देखें  कि

 इन  लोगों  की  क्‍या  स्थिति  है  1  मैं  इस  चोज
 को  मानता  हूं  कि  इन  की  वहां  जो  स्थिति  थी
 उस  में  काफो  सुधार  हुआ  है  7  लेकिन  कुछ
 साल  पहले  वहां  श्रनुसूचित  जातियों
 के  लोगों  ने  एक  बहुत  बड़ा  शान्दोलन
 जमीन  के  लिए  किया  था।  आ्राजादी  के  लिए
 नो  प्रान्दोलन  हुझा  था  उस  में  मैंने  भी  हिस्सा
 लिया  था  ।  और  मैं  यह  कहूँगा  कि  जो
 आन्दोलन  इन  लोगों  ने  उस  वक्‍त  किया  था
 बहू  प्रान्दोलन  इतता  बड़ा  था  कि  आ्लाजादी
 फेबाद  जितने  प्रान्दोलन  हुए  है,  उन  ग्रान्दो ल-
 नों  में  इतना  बड़ा  आन्दोलन  हमने  नहीं
 देखा  है  ।  लेकिन  होता  क्या  हैं  7  पूरे  देश  में
 जो  बड़े  बड़े  समाचार  पत्र  रहते  हैं  उन
 में  उस्त  आन्दोलन  का  जिक्र  तक  नहीं  आया  |
 इसका  मतलब  यह  होता  है  कि  इस  सवाल
 को  जितना  महत्व  दिया  जाना  चाहिये,
 जितना  महत्वपूर्ण  समझा  जाना  चाहिये  नहीं
 समझा  जाता  है।  उस  झान्दोलन  में

 जो  मांगे इन  लोगों  ने  पेश  को  थी  उन
 मांगों  को  कुछ  हृद  तक  कबूल  भी
 कर  लिया  गया  था  लेकिन  उस  पर  पूरी
 तरह  से  भमल  नहीं  हो  पाया।

 महाराष्ट्र  में,  पूना  जैसे  शहर  में  जो
 डाक्टर  भ्रम्बेककदर  साहब  का  पुतला  है
 उसका  पनावरण  उन  दिनों  के  सुप्रीम
 कोर्ट  के  चीफ  जस्टिस  के  कर
 कमलों  से  हुआ  था  t  इतता  होते  पर  भी
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 हमारी  डिफेंस  मिनिस्ट्री  में  ऐके  ऐसा  यूनिट
 है  जिस  में  भम्बेदकर  जयन्ती  की  छुट्टी
 नहीं  मिली  थी  जब  कि  बाकी  जो  डिफेंस
 इंस्टालेशंज  थीं  उन  में  मिली  थी।  इसके  लिए
 कई  शडयूल्ड  कास्ट  के  लोगों  ने  वक्‍्स  कमेटो
 में  यह  प्रस्ताव  रखा  कि  श्रम्बंदकर  जयन्ती
 की  छटी  उन  लोगों  को  मिलनी  चाहिये  ।
 इस  पर  झगड़ा  ह््भा  मैंने  उन  दिनों  के
 डिफेंस  मिनिस्टर  श्री  यशवन्त  रात्र  चब्हाण
 को  इसफे  बारे  में  लिखा  था।  इसका  नतीजा
 यह  हुमा  कि  उस  यूनिट  में  भी  उनकों  छटी
 देनो  पड़ी  ।  लेकिन  उसके  दाद  इसकी  पजा
 उनके  जो  नेता  थे  उनको  भुगतना  पड़ो  ।
 जो  उन  का  नेतृत्व  कर  रहा  था  उस  आदमी
 को  दिल्‍ली  में  द्रांस्फर  कर  दिया  गया  शौर

 दुसरे जो  लोग  भाग  ले  रहे  थे  उन  में
 से  एक  का  नाम  श्री  रणखाम्ब  है,  जिस  के
 बारे  में  मैंने  ग्रोर  हमारे  दादा  साहब  गाय-
 कवाड  ने  भी  डिफेंस  मिनिस्टर  साहब
 को  लिखा  है।  मशोत  पर  काम  करते  हुए
 कुछ  एक्सोडेंट  हो  गया  उस  एक्सोटेंट  की
 वजह  से  सरकार  का  नुकसान  कुछ  ज्यादा

 नहीं  हुआ  |  लेकिन  उस  भ्रादमो  को
 चार्जशीट  किया  गया  शौर  उसके  बाद  उसको
 नौकरो  से  हटा  दिया  गया  7  यह  क्‍यों  होता
 है?  मैं  जानना  चाहता  हुं  कि  ऐसे  भप्रपराध

 दुसरे  लोगों  की  तरफ  से  होते  हैं  तो  क्‍या
 उनको  भी  इस  तरह  की  भजःयें  दी  जाती
 हैं?  नहीं  दी  जाती  हैं।  प्रगर  उतको  नहीं
 दी  जाती  हैं  तो  इनको  इस  तरह  को  सजा
 क्यों  दी  जातो  है  ?  इमाजए  दी  जाती  है  कि
 जो  उच्च  जाति  के  प्रफसर  लोम  हैं
 उनकी  जहनियत  प्रभी  बदली  नहीं  है  |
 प्रगर  महाराष्ट्र  में  जहां  डा०  बाबा  साहेब
 के  नेतृत्व  में  बड़ा  भान्दोलन  हुभा  था।
 इस  तरह  का  व्यवहार  इन  लोगों  के  साथ

 होता  है,  इस  तरह  से  इन  लोगों  को  भोगना
 पड़ता  है  तो  दुसरी  जगह  क्‍या  होता  होगा,
 इसको  सोचा  तक  नहीं  जा  गकता  है।

 Reports  (M.)
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 झापने  शौकरियां  इनके  लिए  रिजर्व

 करे रखी  हैं  |  उसी  तरह  से  मैं  जानना
 आाहता  हूं  कि  शहरों  में  जो  गृह  निर्माण  भ्रायोग
 होते  हैं  बे  जो  मकान  भादि  बनाते  हैं  भोर
 जिन  को  वे  उन  मकानों  को  देते  हैं  रहने  के
 लिए,  क्‍या  उन  में  कोई  हरिजन  भी

 होते  हैं  जिन  को  जगहें  मिलती  हैं।
 क्या  भनुसूचित  शौर  भ्रनुसूचित  भादिम
 जातियों  के  जो  लोग  हैं  उनके  लिए  भी
 वहां  पर  रिजर्वेशन  होता  है?  बम्बई
 तथा  पूना  जैसे  शहरो ंमें  मैं  देखता  हूं  कि
 इन  लोगों  को  हमेशा  शुग्गियों  में  रहना
 पड़ता  है  ओर  रह  रहे  है।  उनको  वहां
 'जमहू  नहीं  मिलेगी  1  उनके  लिए  कोई
 ऐसा  निश्चय  नहीं  हुआ  है  कि  उन  के  लिए
 यहां  जगह  निश्चित  है  |  क्‍योंकि  बड़े  बड़े
 सहरों  में  लोगों  को  श्राज  कल  तो  मकान
 मिलते  नहीं  हैं  ।  गृह  निर्माण  वाले  बनाए
 तो  हो  सकता  है  ।  मैंने  भपने  मित्र  नाना

 साहब  कुठे  से  पूछा  कि  जब  भ्राप  भ्रध्यक्ष
 थे  गृह  निर्माण  भायोग  के  तो  भाप  ने  उन

 के  लिए  भकान  रिजर्व  किये  थे।  उन्होंने
 कहा  कि  नहीं,  कोई  ऐसा  नियम  नहीं  है  ।
 मैं  समझता  हूं  यह  नियम  फोरन  होने  चाहिये  ।

 इहने  के  लिए  उन  को  जगह  मिलनी  चाहिए।
 लैकिन  यह  नहीं  होता  ।.  (व्यववान)
 मुझे  दो  तीन  मिनट  प्रौर  चाहिये।  यह  बड़े
 बहत्व  का  विषय  है।  सिर्फ  हरिजन  लोग ही
 इस  में  हिस्सा  लेंगे  ऐसा  तो  नहीं  है।
 (व्यवधाम).  तो  मुझे  भाप  से  यहू  कहना
 है  कि  बह  जो  नौकरियों  में  जगहें  रखी  हैं
 यह  इस  लिए  के  कोई  भीख  मांगने  नहीं  भाये

 हैं,  बल्कि  यह  जगहें  इसलिए  चाहते  हैं
 कि  यह  जो  नौकरशाह  हैं  भोर  उच्च
 जाति  के  लोग  हैं  वह  उनके  खिलाफ  एक

 चड़यंत्र  बनाए  हुए  हैं  शौर  हर  जगह

 यह  पषड़यंत्र  उन  के  खिलाफ  चलता  है  1,

 कल  महे  जय  प्रकाश  नारायण  णी  से  बात

 AUGUST  7,  967  Reports  (M.)  17599

 करने  झौर  उन  का  भाषण  सुनने  का  सौभाग्य
 प्राप्त  हुआ  1  उन्होंने  मुझे  बताया  कि  बिहार
 की  कांग्रेस  सरकार  ने  उन  के  लिए  निवास
 स्थान  रक्षा  का  कानून  होमस्टेडस  एक्ट
 बनाया  था  ।  लेकिन  उस  के  ऊपर  हुकूमत

 की  तरफ  से  भ्रमल  नहीं  हुआ  ॥जों  लोग

 वहां  हैं  उन  को  डंडे  के  बल  से  दूसरों  के  द्वारा
 निकला  जाता  है।  पूणिया  जिले  की
 बात  है।  शौर  उन्होंने  यह  भी  बताया
 कि  ग्राम  दान,  गावों  में  भी  करना  मुश्किल
 हो  रहा  है।  उसी  तरह  से  दूसरा  कानून  है
 शेयर  क्रार्स  के  लिए।  लेकिन  उस  से  भी
 क्या  फायदा  हुआ  ?  कोई  गैर-किसान
 जमीन  बोता  है  तो  जब  फसल  झायेगी
 तो  उस  की  काट  ली  जाती  है।  उसका
 नाम  शेयर  क्रापर  की  तरह  से  रजिस्टर  तक
 नहीं  कराया  जाता  है  |  यह  ऐसा  काम  है
 जो  सिर्फ  कानून  बनाने  से  नहीं  होने  वाला  है।
 उसे  लोकमत  और  जनांदोलन  की  प्रावश्यकता
 है।  मैं  अपने  मित्र  ्रशोक  भाई  से  कहूंगा
 कि  झाप  इस  डिपार्टमेंट  के  इंच  ज॑  हैं,  ाप
 को  देखना  चाहिए  कि  यह  जो  लोगों
 की  जहनियत  में,  मनोवृत्ति  में  क्रान्ति
 चाहिए  उस  को  लाने  के  लिए  झाप  क्या
 सोच  रहे  हैं?  पब्लिक  सविस  कमीशन  में
 इन  का  एक  झादमी  तो  रहना  ही  चाहिए
 क्या  श्राप  बताएंगे  कि  पूरे  भारत  में  एक
 भी  आदमी  उन  में  ऐसा  लायक  नहीं  है
 जो  कि  पब्लिक  सविस  कमीशन  में
 बैठ  सके  ?  लेकिन  शभ्राज  तक  यह  क्‍यों  नहीं
 हो  पाया  ?  कहा  जाता  है,  हम  गौर  कर
 रहे  हैं?  कब  तक  गौर  करेंगे  ?
 भ्रभी  एक  दूसरी  बात  मैंने  भ्रशोक  भाई
 से  पूछी  थी  ।  हमारे  मित्र  हैं।  हमने  उस  दिन

 पुछा  था  कि  यह  जो  बैक  लाग  है  उस  के  बारे
 में  कया  करने  जा  रहे  हैं  ?
 अभी  यहां  मंत्री  महोदय  ने  बताया  कि  ६2,
 63,  64  भौर  65  में  उसे  पूरा  कर  दिया
 द... द  कि  यहां  भाष  यह  देखेंगे  कि  नौकरियों
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 में  उनका  भनुपात  55  है,  यानी  झभी  तक

 हुआ  नहीं A  तो  इस  बैक  लाग  को  भरने
 के  लिए  क्‍या  योजना  श्राप  करने  वाले  हैं  ?
 मैरा  झपना  सुझाव  है  कि  इन  के  लिए
 झाप  लोगों  को  ऐसा  करना  चाहिए.  कि
 कोटा  दुगुना  कर  दें,  प्रगर  न्यूनतम
 योग्यता  है,  भौर  न्यूनतम  योग्यता  कोई  भी
 झादमी  रखता  है  तो  इस  को  पूरा  करने  के
 लिए  'रिजवेशन  के  कोटे  को

 डुगुना  कर  देना  चाहिए  ।

 «  एक  बात  और  कह  कर  मैं  समाप्त  कर  देता

 हूं  a सदन  से  शौर  आप से  मैं  प्रनुरोध  करूंगा

 हमारे  मित्न  शिव  नारायण  ने  जो  भाषण
 दिया,  उस  की  तरफ  मैं  श्राप  का  ध्यान
 खीचना  चाहता  हूं।  मैं  भापकों  यह
 कहता  हूं  कि  यह  बात  इतनी  भासान

 नहीं  है  ।  यह  भित्ति  लेख  जो  है,  राइटिंग
 झान  दि  बालन  जो  है  इस  को  नहीं  देखेंगे
 तो  इस  का  नतीजा  बहुत  बुरा  होने  वाला

 है  जैसे  भ्रमेरिका  में  हो  रहा  है।  जैसे
 ब्लेक  रेसिस  यानि  नीग्रो  लोगों  के  साथ हो
 रहा  है  वंसे  ही  यहां.  शिडयूल्ड
 कास्ट्स  के  साथ  हा  तो  इस  देश
 में  भी  उसी  तरह  का  वर्ताव  शिडयूल्ड  कास्ट
 के  लोग  करेंगे  जो  कि  नीग्रों  लोग

 बहां  कर  रहे  हैं।  वही  हालत  यहां  भी  हो
 जायगी  तो  उस  के  लिए  जिम्मेदारी  हुकूमत
 की  होगी  और  हम  लोगों  की  होगी  .  मैं  यह
 नहीं  कहता  कि  कांग्रेस  वालों ने  ही  नहीं
 किया,  बिहार  में  गैर-कांग्रेसी  हुकूमत  है,
 अगर  बहू  भी  इन  के  लिए  कुछ  नहीं  करेंगे
 शौर  जो  कानून  बना  हुप्रा  है  उस  को

 लागू  नहीं  करेंगे  तो  झाज  कांग्रेस  शासन
 जिस  तरह  हटा  दिया  है  उसी  रास्ते  से  यैर-
 कांग्रेसियों  को  भी  मिटा  दिया  जायगा।
 झगर  इस  के  लिए  कोई  कानूनी  भौर

 अहिसात्सकक  सांतिमम  तरीका  नहीं
 झपनाएंगे  तो  नतीजा  बहुत  खतरनाक  होगा।
 झशोक  भाई  जिस  नेशनल  इन्टीग्रेशन  की  बात
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 हम  लोगों  से  करते  थे,  यह  बरही  बेशनल
 इन्टग्रेशन  की रात है  इसलिए  भाप  को
 इस  दृष्टि  से  खोजना  चाहिए,  इतना  ही
 कह  कर  मैं  समाप्त  करता  हूं  1
 Mr.  Deputy-Speaker:  Now,  I  will

 have  to  first  call  Members  from  the
 Opposition  because  there  is  some
 time  to  thetr  credit.  Then,  time  per-
 mitting,  I  will  call  Members  from
 thia  side.  Shri  Ramamurti,  (Inter-
 ruptions).

 Some  hon.  Members  rose—
 Mr.  Deputy-Speaker:  This  ig  the

 ustal  practice.  If  there  ig  some  time
 allotted  to  the  Opposition,  that  is  to
 be  given  to  them.  The  time  taken  by
 the  Minister  is  also  debited  to  this
 side.  Please  resume  your  seats,

 Shri  P.  Ramamurii  (Madurai):  Mr.
 Deputy-Speaker,  Sir,  when  the  Minis-
 ter  of  State  for  Home  Affairs  was
 speaking,  at  the  end  of  the  speech,  I
 foung  angry  voices  from  the  Congress
 Benches  also,  putting  questions,  pe-
 longing  to  the  Hatijan  community,  It
 is  a  very  good  thing  that  those  angry
 voices  were  raised.

 We  have  been  given  lots  of  figures
 about  the  number  of  vacancies  which
 have  been  reserved  for  the  Harijan
 community,  this  ang  that  manner  of
 things,  recommendations  accepted,  re-
 commendations  implemented  and  all
 that.  Iam  not  goiug  to  speak  on  those
 thing.
 25.I6  hrs,

 (Serr  Ban  Ray  Mapwox  in  the  Chair]
 The  fact  remains  that  after  20  years

 of  Independence,  the  curse  of  untou-
 chability  continues  to  be  rampant  in
 this  country.  Even  the  Report  points
 out  that  whatever  might  have  happen-
 ed,  to  some  extent,  as  far  as  cities  are
 concerned,  as  far  as  villages  are  con-
 cerned,  the  curse  of  untouchability
 continues.  Why?  Maybe,  the  untou-
 chability  is  banned  today  under  the
 law.  But  why  it  is  that  after  20  years
 of  Independence,  after  passing  the
 Constitution,  this  curse  on  our  society
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 continuously  exists.  This  is  the  basic
 Question  with  which  we  are  concerned.

 My  hon.  friend  touched  the  crux  of
 the  point.  The  question  is  that
 this  question  of  untouchability  is
 very  closely  mixed  up  with  the  ques-
 tion  of  landlordism.  In  this  country,
 Manu  who  wrote  that  wonderful  book,
 Menu  Smriti,  coming  from  the  upper
 class,  who  wanted  to  perpetuate  the
 domination  of  the  upper  classes  in  this
 country,  the  land-owning  class,  also
 gave  a  halo  to  the  domination  of  re-
 ligious  garb  and  wanted  to  have  per-
 petual  domination  of  upper  classes  in
 the  country  so  that  they  could  get  a
 class  of  people  who  will  not  revolt
 against  landlord  domination,  that  it  is
 something  ordained  by  God,  that  they
 have  been  born  in  that  community
 because  God  had  ordained  them  to  be
 born  in  that  community,  and  it  is  on
 that  basig  a  religious  halo  was  sought
 to  be  created,

 For  the  last  2000  years  or  500  years
 this  curse  has  been  there.  How  are
 we  going  to  tackle  that  problem?  The
 fundamental  question  before  the
 House  is  as  to  what  is  the  outlook
 with  which  we  are  going  to  tackle
 this  problem.  Many  reformerg  have
 been  there.  Gandhiji  has  been  there.
 But  even  before  Gandhiji  there  have
 been  many  reformers.  It  is  to  look  at
 the  problem  from  the  point  of  view
 of  doing  some  good  to  the  Harijan
 community.  It  is  not  a  question  of
 correcting  an  injustice  to  them.  It  is
 a  question  of  doing  some  welfare  and
 that  patronising  attitude  towards  the
 whole  problem  is  at  the  root  of  the
 whole  question  today,

 I  know,  for  example,  in  Tamilnad,
 there  was  a  great  reformer,  Shankara,
 a  great  reformer,  Ramanuju,  and  he
 was  a  Catholic.  He  said  that  there
 could  be  no  question  og  these  com-
 munities  ag  far  as  Vaishnavite  religion
 ig  concerned.  But  we  know  their  fol-
 lowers  later  on  started  the  same  kind
 of  a  thing.  I  was  a  Harijan  worker.
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 in  1934,  and  I  had  also  fought  a  num-
 ber  of  cases,  there  was  a  particular
 case  frelating  to  the  Parthasarthy
 temple  in  Madras,  in  Triplicane,  where
 I  took  a  case,  asking  some  Harijan  to
 file  nomination  for  the  election  of  the
 trusteeship.  I  went  to  the  High  Court.
 Gandhiji  had  later  on  commented  up-
 on  that  case  in  Harijan.  That  is  a
 different  matter.  What  I  want  to
 point  out  is  that  that  time  I  read  all
 the  scriptures  in  order  to  assist  the
 lawyer,  Mr.  T.  R,  Venkatarama  Shas-
 tri,  whom  I  had  engaged  as  a  lawyer.
 When  I  read  that,  I  found  that  as
 wonderfully  Catholic.  It  said  that  if
 a  Vaishnava  asked  another  Vaishnava,
 “What  is  this  caste?”—do  you  know
 the  language  in  which  it  is  cursed?  It
 is  a  terrible  curse—

 मातृयोनिर्ष  रीक्षाया  :  तुल्यमाहुर्मनीषिणः

 A  Vaishnava  who  asks  another  Vaish-
 nava,  “What  is  this  caste?”  is  guilty
 of  committing  an  incest  with  his  own
 mother,  That  is  the  way  the  Panchra-
 tram  had  condemned  it.  We  know
 the  followerg  of  Vaishnava  today,  the
 same  followers  of  the  great  men,  also
 practising  this  untouchability.  Why?
 The  fundamental  problem  which  along
 with  this  caste  problem  is  mixed  up
 is  the  class  domination  of  the  upper
 landlord  caste.  Are  we  doing  any-
 thing  towards  that?  Is  just  giving  a
 few  jobs  here  and  there  going  to  solve
 the  problem?  In  the  countryside
 where  95  or  99  per  cent  of  our  Harijan
 population  are  living,  they  are  land-
 less  labourers.  As  was  pointed  out,
 they  have  not  been  given  even  home-
 stead  during  the  last  20  years.  We
 have  not  been  able  to  give  them  even
 homestead,  security  against  eviction
 from  their  homestead.  When  this  is
 the  way,  how  are  we  going  to  solve
 the  problem  of  untouchability?  There-
 fore,  this  is  a  fundamental  problem
 of  economic  domination,  I  do  not
 want  to  go  into  the  question  of  land,
 but  I  am  just  pointing  it  out.
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 Similarly  you  take  the  other  ques-
 tion.  What  is  the  outlook  in  which
 you  are  looking  at  the  whole  question?
 There  ig  a  law  that  untouchability  is
 banned.  But  what  is  the  number  of
 prosecutions?  I  know,  for  example,
 when  prohibition  was  sought  to  be  en-
 forced,  an  evil  which  has  been  there
 in  the  society  88  a  result  of  certain
 habits—after  all,  this  ig  only  a  habit—,
 fn  order  to  enforce  prohibition,  you
 kept  a  separate  department  and  sepa-
 rate  officers.  But  here  is  a  curse  that
 is  ingrained  in  the  blood  of  the  majo-
 rity  of  the  Hindu  community,  a  thing
 that  has  been  inherited  from  genera-
 tion  to  generation  and  from  century
 to  century,  and  in  order  to  fight  this
 curse,  if  you  take  it  seriously,  do  you
 keep  a  separate  department?  And
 who  will  take  the  case?  The  ordinary
 Sub-Inspector  of  Police.  Will  he  ever
 take  a  case  against  a  man  who  prac-
 tises  untouchability?  Will  he  do  that?
 T¢  you  were  really  serious  about  en-
 forcing  this,  would  you  not  have  creat-
 ed  a  separate  department  and  seen  to
 it  that  that  department  was  manned
 by  Harijans  who  know  what  the  pinch
 is,  who  know  what  that  social  evil  is
 and  who  have  the  courage  to  bring  to
 book  any  upper  caste  Hindu,  bring
 him  before  the  court  and  arraign.
 Did  you  do  that?  No.  Even  in  the
 eight  Deputy  Commissioners  that  the
 Government  have  appointed  for  Hari-
 jan  welfare,  not  even  one  Harijan  is
 there...

 Some  Hon.  Members:  Shame,  shame!

 Shri  P,  Ramamurti:  This  is  the  way
 in  which  the  whole  problem  is  look-
 ed.  Not  even  one  Harijan  is  there.
 What  are  the  qualifications  of  these
 people?  Are  they  people  who  are
 wonderfully  zealous  and  hopeful  of
 finishing  this  untouchability?  How
 afe  they  concerned  with  it?  Are  they
 the  social  workers?  Why  should
 these  people,  who  have  passed  some
 examination  of  the  Public  Service
 Commission,  be  put  there?  How  are
 they  qualified  to  deal  with  this  parti-
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 cular  problem?  Thig  ig  not  an  ordi-
 nary  problem  of  administration.  This
 is  a  peculiar  problem  concerning  our
 society,  It  is  a  social  problem.  Un-
 less  one  is  filled  with  that  zeal,  one
 cannot  tackle  that  problem,  There-
 fore,  the  whole  attitude  towards  this
 problem  should  change.  That  is  the
 Toot  of  the  whole  question—the  class
 domination  and,  combined  with  it  the
 social  domination  that  has  been  there.
 Unless  thig  problem  is  tackled  with
 a  new  outlook,  with  the  zeal  that  this
 thing  must  be  finished,  this  cannot  be
 solved.  For  that,  you  seek  the  co-
 operation  of  those  very  people,  make
 them  the  enforcing  authority;  do  not
 arrogate  to  yourself  the  authority  of
 enforcing  this  law.  Unless  some  such
 thing  is  done,  this  is  not  going  to  be
 eradicated,  however  much  you  might
 talk.  I  do  not  want  to  talk  more
 about  it  because  the  time  at  my  dispo-
 sal  ig  very  limited.

 Along  with  this  is  also  the  tribal
 problem  which  is  dealt  with  in  this
 Report.  What  is  the  tribal  problem?
 The  tribal  problem  is  also  fundamen-
 tally  the  same.  Here  is  the  Report  of
 the  Commission—I  have  not  got  the
 time  to  go  into  the  various  pages—
 appointed  by  the  Government  of
 India,  presided  over  by  a  person  no
 less  than  Mr.  Dhebar,  a  Congress
 member,  a  former  President  og  the
 All  India  Congress  Committee.  He
 hag  pointed  out  at  innumerable  places
 that  the  fundamental  problem  of  the
 tribalg  is  the  problem  of  land,  He
 has  given  instance  after  instance,  in
 State  after  State,  08  the  depredations
 on  their  lands,  how  their  lands  are
 being  taken  away  from  them  by  con-
 tractors,  by  moneylenders  and  by  a
 host  of  other  people  from  the  plains.
 Have  we  sought  to  prevent  that?  Are
 we  today  passing  laws,  fool-proof
 laws,  which  will  prevent  the  alienation
 of  land  from  these  tribal  people  to  the
 other  people?  No.  But  we  say  that
 we  are  doing  welfare,  and  we  have
 appointed  commissioners,  tribal  com-
 misioners,  this  commissioner  and  that
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 commissioner  to  do  welfare.  We  take
 away  from  them  their  very  means  of
 existence  and  then  say  that  we  are
 doing  welfare  work  for  them.  What
 is  this  welfare  work?  The  fundamen-
 tal  question  of  land  has  not  been  tack-
 led  yet.

 I  shall  just  give  you  only  one
 instance  from  Tripura.  With  regard
 to  Tripura,  the  Commissioner  on  the
 Scheduled  Areas  and  Scheduled
 Tribes  said:

 “At  present,  there  is  no  Sche-
 duled  Areas  in  this  territory.  The
 Chief  Commissioner  has  suggested
 that  the  areas  of  Kanchanpur,
 Chammanu,  Amarpur  and  Telia-
 mura  blocks  and  some  of  the  areas
 under  Sadr,  Belonia  and  Sabroom
 Sub-divisions,  which  are  conti-
 guous  to  Amarpur  and  Teliamura
 blocks  and  have  a  preponderance
 of  tribal  population  may  be  dec-
 lared  Scheduled  Areas.”.

 Then,  the  Commisison  has  gone  on  to
 say:

 “The  influx  of  displaced  persons
 from  Pakistan  to  Tripura  has  been
 enormous  and  has  upset  the  local
 economy,  It  has  greatly  affected
 the  tribals  and  has  made  the  land
 problem  acute.  The  rights  of  the
 tribals  in  land  should  be  safe-
 guanied.”,

 This  was  written  in  1956.  Ten  years
 have  gone.  During  these  ten  years,
 there  has  been  more  influx  of  refugees
 and  more  land  of  the  tribals  has  been
 alienated  from  them.  This  is  the  way
 the  wonderful  welfare  work  we  are
 doing,  namely  that  we  take  away  the
 land  from  them  and  then  say  that  we
 have  appointed  a  commissioner  to  look
 after  their  welfare,  and  this  is  the  way
 in  which  we  look  after  this  question.

 ‘The  fundamental  problem  is  one  of
 the  growing  domination  of  the  advanc~
 ed  sections  of  the  people  from  the
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 plains  over  these  tribal  people  in
 these  hilly  areas,  and  because  of  that
 today  a  feeling  has  arisen  in  their
 minds  that  their  interests  are  not  safe
 in  the  hands  of  a  government  in  which
 the  plains  people  dominate.  That  is
 why  demands  have  grown  up  from
 tribal  people  that  they  must  have
 complete  autonomy  and  they  must
 have  their  ways  of  life  and  their  eco-
 nomy  should  not  be  kept  under  the
 domination  of  the  people  from  the
 plains.  Government  also  had  accept-
 ed  that  position  at  one  time.  But  are
 they  sticking  to  that  to-day?  I  have
 read  the  declaration  made  by  the
 Home  Ministry  on  2th  January,  967
 and  this  is  what  it  says:

 “Bearing  in  mind  the  geography
 and  the  imperative  need  of  secu-
 rity  and  co-ordinated  develop-
 ment  of  this  region  aS  a  whole,
 the  Home  Minister  discussed  with
 the  AHPLC  leaders  the  proposal
 that  a  federal  structure  compos-
 ed  of  federating  units  having  an
 equal  status,  not  subordinate  to
 one  another  should  provide  the
 basis  for  this  reorganisation.
 Under  the  arrangement  a  limited
 number  of  essential]  subjects  of
 common  interest  will  be  assigned
 to  the  regional  federation  leaving,
 the  rest  of  the  State  functions  to
 the  federating  units  which  will
 have  their  own  legislative  assem-
 blies  and  councils  of  Ministers
 ete.

 The  details  of  the  scheme  in-
 cluding  subjects  to  be  allotted  to
 the  regional  federation  will  be
 worked  out  within  six  months  by
 a  committee  in  which  all  concern-
 ed  interests  will  be  represented.”.

 The  authorities  had  categorically  dec-
 lared  that  a  committee  would  go  into
 the  details  within  a  period  of  six
 months.  But  what  has  been  done?
 Six  months  are  about  to  pass  or  are
 over  already.  A  conference  was  held
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 just  about  a  fortnight  ago,  and  then
 there  was  a  committee  and  then  a
 sub-committee  presided  over  by  Shri
 Asoka  Mehta.  What  were  the  terms
 of  reference  of  that  committee?  The
 termg  wg  references  should  have
 been  only  to  work  out  the
 details  of  such  scheme.  But  on
 the  other  hand  we  find  that
 the  committee  has  been  asked  to  con-
 sider  all  possible  arrangements  in-
 cluding  the  continuance  of  the  exist-
 ing  arrangement.  These  are  the  won-
 derful  terms  of  reference.  Therefore,
 how  can  the  hill  people  and  the  tribal
 people  have  confidence  in  this  govern-
 ment,  a  government  which  is  capable
 of  going  back  upon  its  plighted  word?
 Naturally,  therefore,  we  have  a  revolt
 among  the  tribal  people.  This  revolt
 will  not  stop  there  unless  Government
 change  their  attitude,  unless  they  rea-
 lise  this  basic  problem  and  unless  they
 ensure  that  their  plighted  word  is  not
 allowed  to  be  alighted;  they  have  got
 to  stand  by  their  plighted  word,  what-
 ever  might  be  the  pressure  that  would
 be  brought  to  bear  upon  them  by  the
 people  from  the  plains.

 We  hear  talks  disintegration  today.
 It  is  the  policy  of  Government  that  is
 leading  to  greater  and  greater  disinte-
 gration  of  the  country.  Today,  the
 tribal  people  are  rising  in  revolt.  If
 Government  do  not  see  the  writing
 on  the  wall,  the  Harijans  also  will  rise
 in  revolt,  as  pointed  out  by  my  hon.
 friend,  because  they  cannot  tolerate
 this  kind  of  patronising  attitude.
 Therefore,  I  would  ask  Government
 to  see  the  writing  on  the  wall  and
 change  their  basic  policies  in  this
 matter,

 Shri  Eam  Dhan:  What  about
 appointment  of  Scheduled  Caste  Mini-
 sters  in  West  Bengal?

 sh  लघण  ere  कपूर  (किशनगंज):
 सभापति  महोदय,  इस  विषय  पर  पिछले  कई
 दिनों  से  बहस  हो  रही  है।  भाज  डिबेट  में
 इंटरवीन  करते  हुए  गृह-कार्य  मंत्रालय  में
 राज्य  मंत्री  श्री  विद्याचरण  शुक्ल  ने  माननीय
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 सदस्यों  द्वारा  प्रकट  किये  गये  विचारों  व
 सुझावों  का  कुछ  जवाब  देने  की  कोशिश  की
 है।  मैं  समझता  हूं  कि  ज़ेसे  भौर  कामों  को
 शौर  विषयों  को  सरकार  हलके  फुलके  ढंग
 से  लेती  है  वैसे  ही  इस  विषय  पर  भी  उस  का
 जवाब  हलका  फुलका  रहा  है।  मैं  नहीं
 समझता  हूं  कि  इस  विषय  पर  बहुत  गम्भीरता-
 पूर्वक  सोचा  गया  है  या  गम्भीरतापूर्वक  कोई
 कदम  उठाने  की  योजना  बनाई  गई  है।
 इतने  बड़े  विशाल  देश  में  ज्ञो  हमारी  जनसंख्या
 है  जिसके  कि  विषय  में  हम  चर्चा  कर  रहे  हैं
 कि  वह  निरन्तर  बढ़ती  जा  रही  है  भौर
 जनजीवन  में  उन  के  साथ  ्ञो  कठिनाइयां
 हैं  जो  उन  के  कष्ट  हैं  उन  के  साथ  व्यवहार
 है  उन  सारी  बातों  को  आप  द. थ  हम  जानते  हैं
 पिछले  20  वर्षों  से  अरबों  रुपया  खर्च  किया
 गया  है।  सैकड़ों  करोड़  रुपया  इन  विकास
 खण्डों  पर  खर्च  किया  गया  है।  मैं  समझता

 हूं  कि  वह  रुपया  बेकार  खर्च  हुआ  है।  झगर
 बहू  रुपया  दरअसल  प्रादिम  जातियों  व  हरिजन
 जातियों  के  उत्थान  पर  खर्च  किया  जाता  शौर
 मन  से  किया  जाता  तो  ग्राज  उनकी  ऐसी
 दयनीय  व  सोचनीय  दशा  न  होती  शौर
 उस  में  परिवर्तन  भ्रवश्य  हुआ  होता  लेकिन
 बहू  नहीं  हो  पाया  है।  मैं  समझता  हूं  कि
 सामाजिक  प्राथिक  व  राजनीतिक  शोषण
 इस  पददलित  जाति  व  समाज  का  हो  रहा  है
 शौर  भागे  भी  चलता  रहेगा  जैसाकि  इस  वक्‍त
 चल  रहा  है  भ्रगर  इस  में  कोई  मौलिक  परिवर्तन
 करने  की  कोशिश  नहीं  की  गई  कोई  मौलिक
 व  ठोस  कदम  नहीं  उठाया  गया  तो  यहू  हालत
 कायम  रहेगी।  जिस  तरीके  से  कि  भ्राज  देश
 में  डिस्ट्टिंटीग्रेशश  की  भावना  पैदा  हो  रही
 है,  भ्रलगाव  की  प्रवृत्ति  देश  में  पनप  रहीं  है,
 श्राज  भारत  के  विभिन्न  प्रान्तों  में  भौर  विभिन्न
 जातियों  के  लोगों  के  झन्दर  ज़ो  प्रतिक्रिया
 हो  रही  है  उन  चीज़ों  को  देखते  हुए  हमें  इस
 वात  का  भय  है  कि  जिस  तरीके  से  झ्राज  हम  ने
 20  वर्षों  स ेइन  को  दवा  कर  रक्खा  है  इन  को
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 नहीं  दिया  है  तो  फिर  मैं  समझता  हूं  कि  जिस
 तरीके  से  श्राज  नागा  प्रदेश  में,  मीज़ो  प्रदेश
 में  लाख  कोशिश  करने  के  बावजूद  भी  हम
 उन  पर  निर्भर  नहीं  हो  पा  रहे  हैं  श्रौर  वह
 विद्रोह  का  झंडा  खड़ा  किये  हुए  हैं।  इस  चीज
 का  हमें  देश  में  श्रौर  जगहों  पर  भी  सामना
 करना  पड़  सकता  है।  उन  के  इस  तरह  से

 विद्रोह  का  झंडा  खड़ा  करने  के  पीछे  क्‍या
 भावना  काम  कर  रही है  ?  यह  वही  भावना

 है  जिस  तरीके  से  कि  हिन्दुस्तान  के  ज्ञो  सवर्ण
 जाति  के  लोग  हैं,  सवर्ण  जातियों  की  तरफ  से
 जो  इन  गरीब  हरिजनों  व  दलित  वर्गों  का
 शोषण  किया  गया  है  ज्ञो  उन  का  दमन  किया
 गया  है  उसी  के  प्रतिक्रियास्वरूप  यह  विद्रोह
 की  भावना  है।  सीमांचल  में  रहने  वाली
 जातियों  के  प्रति  सरकार  को  ज्ञो  एक  भ्रपनत्व
 व  प्यार  का  भाव  दिखलाना  चाहिए  था,  उन
 के  साथ  जो  एक  समानता  व  प्यार  का  व्यवहार
 होना  चाहिए  था  वह  नहीं  हो  पाया  है  जिसके
 कि  खिलाफ  वहू  झाज  विद्रोह  का  झंडा
 खड़े  किये  हुए  हैं।  भारत  सरकार  को  समय

 रहते  इस  खतरनाक  चीज  की  गम्भीरता  को
 समझ  कर  तत्काल  निदान  करना  चाहिए  1

 जाहिर  है  कि  एसी  बात  हम  कभी  बर्दाश्त
 नहीं  करेंगे  कि  भारतवर्ष  की  कोई  जात्ति
 भारत  की  भ्रखण्डता  के  विरुद्ध  कोई  इस  तरह
 से  बगावत  का  झंडा  बुलन्द  करे।  लेकिन
 सोचने  की  बात  यह  है  कि  भारतीय  होते
 हुए,  एक  देश  होते  हुए  भी  हम  ने  उन  को  भ्रपना

 वह  प्रेम  व  श्रादर  नहीं  दिया  है  शौर  फलस्वरूप
 अपने  प्रति  उन  की  निष्ठा  प्राप्त  नहीं  की  है।
 बाहर  के  देशों  से  प्राकर  ईसाई  पादरी  लोग
 उन्हें  प्रपताकर  उन  का  प्रेम  प्राप्त  कर  लेते  हैं
 झौर  हमारे  वह  भाई  उन  पादरियों  के  साथ
 हो  जाते  हैं,  उन  के  इशारे  पर  वह  चलते  हैं।
 उन  की  बातों  को  व  मानते  हैं  भ्ौर  इस  तरह  से
 एक  झलगाव  व  डिस्टिंटिप्रेशन  की  भावना
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 उन  में  पैदा  होती  है।  मैं  भानता  हूं  कि  भ्राज
 इस  बगावत  के  झंडे  को  बुलन्द  करने  में  उन  का
 हाथ  है  लेकिन  तथ्य  में  जांय  तो  मैं  समझता

 हूं  कि यह  कहना  कोई  गलत  नहीं  होगा  कि  भाज
 भारत  के  प्रति  घुणा  उन  के  हृदय  में  उत्पन्न
 की  गई  है  भौर  जो  रिपोर्ट  हमारे  सामने
 पेश  है  उस  रिपोर्ट  में  भी  जगह  जगह  पर  इन
 बातों  की  तरफ  इशारा  किया  गया  है।
 उनकी  ्ाधिक,  राजनीतिक  व  सारी  समस्याझ्रों
 की  तरफ  उस  रिपोर्ट  में  ध्यान  दिलाया  गया
 है।  इस  तरीके  से  झाप  से  कहना  चाहता  हूं
 कि  रिपोर्ट  में  यह  सारी  बातें  भाई  हैं  किन
 शैड्यूल्ड  कास्ट  कमिश्नर  की  सन  64-65
 क्री  जो  रिपोर्ट  है  उस  पर  कोई  बहस  नहीं  हुई  1
 उस  पर  कोई  एक्शन  नहीं  लिया  गया  है  फिर
 सन  65-66  में  उस  के  द्वारा  एक  झौर
 रिपोर्ट  पेश  की  गई  और  श्राज  उन  दोनों
 रिपोर्टों  पर  हम  सदन  में  बहस  कर  रहे  हैं।
 मुझे  पता  नहीं  मुझे  जानकारी  नहीं  है  लेकिन

 मुझे  ऐसा  मालूम  होता  है  कि  इन  दोनों  रिपोर्टों
 पर  यह  पहली  बार  है।  जबकि  श्रादिम

 श्रनसूचित  व  हरिजनों  के  जीवन  पर  यह  बहस
 हो  रही  है  -  इस  के  लिए  शर  कोई  मोक़ा
 नहीं  है।  ऐसे  तमाम  रिपोर्टस  पेश  कर  दी
 जाती  हैं,  सरकार  की  तरफ  से  कोई  जवाब
 श्राता  है उस  पर  हम  सो  जाते  हैं।  रिपोर्ट
 में  की  गई  सिफारिशें  कार्यान्वित  हो  पाती  हैं.
 या  नहीं  कौन  देखता  है  उस  को  ?  कोई
 देखने  वाला  उस  को  नहीं  है।  मैं  समझता  हूं
 कि  इस  चीज  की  वजह  से  यह  नैगलीज़ेंस
 है  उदासीनता  है।  भ्रगर  सचमुच  श्राप  देश
 के  भ्रन्दर  उस  की  एकता  को  बनाये  रखना

 चाहते  हैं,  देश  के  झन्दर  बस  रही  भनुसूचित
 झादिम  जातियों  व  हरिजनों  की  उन्नति
 करना  चाहते  हैं,  उन  की  प्राजादी  की  रक्षा
 आप  करना  चाहते  हैं,  सही  मायनों  में  देश  में
 झाप  जनतन्त्र  को  स्थापित  करना  चाहते  हैं
 तो  फिर  झाप  को  समाजवादी  नुक्तेनिगाह  से
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 ध्राचरण  व  व्यवहार  करना  पड़ेगा  |
 समाजवाद  का  आप  नारा  देते  हैं?  झ्ाखिर
 समाजवाद  है  क्‍या  ?  जहां  पर  आर्थिक
 विषमता  इतने  जोरों  से  हो,  जहां  पर  श्राधिक
 व  सामाजिक  विषमता  झाज  भी  मौजूद  हो
 बहां  श्राप  समाजवाद  कैसे  कायम  कर  सकते
 हैं?  उनकी  झाथिक,  सामाजिक  व  राजनीतिक
 स्थिति  सुधार  कर  ही  देश  में  समाजवाद
 कायम  कर  सकते  हैं।

 मुझ  को  तो  ऐसा  भय  लगता  है  कि  जिस
 तरीके  से  मुल्क  के  अ्रन्दर  झाज  वहां  पर  जाति
 संघर्ष  चल  रहा  है भौर  भारत  के  झन्दर  प्रभाग्य-
 वश  झाज  कहीं  जो  यह  ग्रलगाव,  जातिवाद  के

 अंकुर  मौजूद  हैं  वह  श्ंकुर  पनप  कर  वृक्ष  न  बन
 जाय॑  श्रौर  हमारे  भारत  देश  की  ग्रखंडता  को
 वह  भ्राघात  पहुंचाये  और  वैसी  श्रवस्था  में
 जो  हमारे  दुश्मन  हैं  वह  उस  से  लाभ  उठा
 सकते  हैं।  इसलिए  सभापति  महोदय,  मैं

 कहना  चाहता  हूं  कि  हमारी  जो  संसद  है  उस
 के  दोनों  सदनों  की  तरफ  से  सदस्यों  की  एक
 समिति  सरकार  को  बनानी  चाहिए  जो  इस
 विभाग  के  कामों  की  देखरेख  कर  सके,  कुछ
 लेखाजोखा  कर  सके,  उन  के  कार्यों  पर  विचार
 कर  सके।  हरिजनों  के  विकास  कार्यों  पर
 बातचीत  कर  सके  विशेष  कर  जैसा  यह
 सुझाव  श्राया  है  कि  इस  के  लिए  एक  श्लग
 मंत्रालय  एक  श्रलग  विभाग  होना  चाहिए,
 मैं  भी  इस  सुझाव  का  समर्थन  करता  हूं।
 कुछ  लम्पसम  रुपया  प्रावाइडैंड  होना  चाहिए  |
 ऊपर  से  नीचे  तक  ग्राम  पंचायत  के  स्तर  पर
 एक  कमेटी  बनानी  चाहिए।  इस  काम  को 1
 हमें  सर्वोपरि  स्थान  देना  चाहिए।  यह 1
 नक्‍्सलबाड़ी  मेरे  इलाके  से  सटा  हुआ  है,
 पूर्णिया  जिले  के  झन्दर  किशनगंज  सब  डिवीजन
 है  जो  कि  ईस्ट  पाकिस्तान  भौर  नेपाल  के  बीच  |
 पड़ता  है,  मैं  उस  बौरडर  के  इलाक़े  से  झाता
 हूं  जहां  भ्रादिवासी  भी  हैं,  हरिजन  भी  हैं?
 झौर  राजवंशी  भी  हैं  जोकि  हरिजनों  की  तरह

 | से  रहते  हैं।  दूसरी  जातियों  के  लोग  भी  हैं
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 जोकि  करीब  करीब  उसी  तरीके  से  झपना
 जीवन  व्यतीत  करते  हैं।.उन  के  संबंध  में
 क्या  परिवर्तन  हुआ  है?  उन  के  श्राथिक
 जीवन  में  कोई  परिवर्तन  नहीं  हो  पाया  है  1
 श्राज  ज़मीन  की  समस्या  वैसी  ही  है  और  भी
 सारी  समस्याएं  वैसी  ही  हैं।  उन  का  शोषण
 भी  वेसे  ही  चल  रहा  है।  उन  का  उत्पीड़न
 भी  उसी  तरीके  से  हो  रहा  है  तो  श्राप  ही
 बतलाइए  कि  किस  तरीके  से  भारत  की  भखंडता
 कायम  रहेगी,  किस  तरीके  से  भारत  की  एकता
 को  हम  बनाये  रख  सकते  हैं?  हम  नहीं
 चाहते  कि  भारत  की  भ्रखंडता  व  एकता  पर
 कोई  प्रांच  झाये  ।  इसलिए  हमें  गम्भीरता-

 पूर्वक  इस  झोर  ध्यान  देना  चाहिए।  छुश्नाछूत
 (व  जातिपांत  की  इन  समसस्‍्याझ्रों  पर  हमें

 ध्यान  देना  पड़ेगा  ।  जैसा  कि  बहुत  सारे  सदस्यों
 ने  कहा  है  यह  हरिजनों  की  समस्या,  झ्रादि-
 वासियों  की  समस्या,  यह  पिछड़ी  जातियों
 की  समस्या  बहुत  विकट  है  और  तत्काल  हमें
 इनका  उत्पीड़न  व  शोषण  बन्द  करना  होगा
 व  इनका  हर  प्रकार  से  उत्थान  करना  होगा  |
 पददलित  जातियां  जो  श्राज  भी  शोषित  व

 पीड़ित  हैं  उन  के  लिए  हमें  कुछ  करना  चाहिए  ।
 लेकिन  मैं  सदन  को  बतलाता  चाहता  हूं  कि

 जहां  प्रश्न  उठता  है  कि  भ्रन्तरजातीय  विवाह
 करो  वहां  पर  सब  मुंह  मोड़  लेते हैं  कोई  भी
 ग़जनीतिक  दल  के  लोग  आज  इस  तरह  की

 हम्मत  करके  नहीं  बोल  सकते,  ऐलान  नहीं
 कर  सकते  कि  हां  हम  श्पने  दल  की  तरफ  से
 'जतने  सदस्य  हैं  जो  झपने  को  समाजवादी

 कहते  हैं,  जो  भ्रपने  को  प्रगतिशील  कहते  हैं
 गो  अपने  को  जनतन्त्रवादी  कहते  हैं,  जो  अपने

 को  भारतीय  कहते  हैं,  वह  भागे  बढ़  कर  यह
 नहीं  कहते  कि  हम  जातिपांत  का  समूल  झन्त
 करेंगे  भौर  हम  भन्‍्तरजातीय  विवाह  करते  हैं  1
 जो  मंत्री  लोग  हैं  या  सदस्य  लोग  हैं,  राज्यों की

 :  झसेम्बलियों  में  सदस्य  हों  या  जो  राजनीतिक

 |  पारियों  के  कार्यकर्ता  हों  वह  भागे  बढ़  कर  यह
 कहें  कि  हम  जतिपांत  का  श्न्त  करने  के  लिए,
 शासनविह्ीन  समाज  की  स्थापना  के  लिए,
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 वर्गबिहीन  व  जातिविहीन  समाज  की  स्थापना
 के  लिए  सब  से  पहले.झ्रागे  बढ़  कर  भादिवा  सियों
 व  हरिजनों  से  शादी  ब्याह  रचायें?  क्‍या
 ऐसी  हिम्मत  उन  में  है?  सिर्फ  बात  करने
 से  ही  कुछ  नहीं  होता  है,  महत्व  उसे  झमल
 में  लाने  का  होता  है  ।  जब  तक  दोनों  में  एकपना
 व  सामंजस्य  नहीं  होगा  मैं  नहीं  समझता  कि
 इस  दलित  जाति  का  उद्धार  होगा  और
 भारत  अखण्डता  को  उस  हालत  में  खतरा
 कायम  रहेगा  |  इसलिए  मेरी  झपील  है  कि

 हमें  इस  ओर  सक्रिय  कदम  उठाना  चांहिए  ।

 शबी  शमजी  रामः  (प्रकबरपुर)  :

 प्रनुसूचित  जातियों  और  अनुसूचित  प्रादिम
 जातियों  के  कमिश्नर  की  रिपोर्ट  पर  जो  बहस
 चल  रही  है  उस  में  भाग  लेने  के  लिए  मुझे  जो
 झ्राप  ने  समय  दिया  है  उस  के  लिए  मैं  झाप
 को  धन्यवाद  देता  हूं  ।

 इस  बहस  में  जो  बातें  कही  गई  हैं  उन  को

 सुन  कर  मुझे  बड़ा  दुख  हुआ  है  ।  सरकारी
 पक्ष  की  ओर  से  और  विरोधी
 पक्ष  की  श्रोर  से  भी  जो  बातें  कही  गई  है,
 सब  ऊपरी  दिल से  दोनों  की  बातें  सुन  कर  मुझे
 दुल  हुआ  है  1  मुझे  इस  सम्बन्ध  में  यही  कहना
 पड़ता  है  1

 उन  के  आंकड़ों  में  उलझ्ाया  गया  हूं,
 शौर  थपकियां  दे  कर  सुलाया  गया  हूं  ।

 भटक  रहे  हैं  जो  खुद  वादियों  में,
 वे  क्‍या  करेंगे  रहबरी  हमारी  ।

 हरिजनों  का  नाम  भ्राते  ही  मुझे  महात्मा
 गांधी  की  याद  भ्राती  है।  जब  मुझे  महात्मा  गांधी
 की  याद  भाती  है  तो  मुझे  बाबा  साहेब  To
 भीमराव  भप्रम्बेडकर  का  नाम  याद  पाता  है  1
 जब  बाबा  साहेब  भअम्बेडकर  का  नाम  याद
 झाता  है  तो  मुझे  मशहूर  भौर  ऐतिहासिक

 पूना  पैक्ट  की  याद  शाए  बिना  नहीं  रहती
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 ti  यहें  वह  पूरा  पैक्ट  था  जिस  के  तहत
 महात्मा  गांधी  शौर  डा०  प्रम्बेडकर  के  बीच
 यहू  तय  पाया  था  कि  हरिजनों  को  प्ाजादी  के
 दस  साल  के  भीतर  समाज  में  समान  कर  दिया
 जाउंगा,  उन  की  जिन्दगी  को  बेहतर  बनाने  का
 वादा  किया  गया  था  1  लेकिन  तब  से  श्रौर

 हिन्दुस्तान  की  भ्राजादी  के  बीस  साल  बाद  भी
 अफसोस  के  साथ  मुझे  कहना  पड़ता  है  कि
 उन  की  स्थिति  और  समस्या  वैसी  की  बेती
 ही  बनी  हुई  है।  उस  को  सुलझाया  नहीं  जा
 सका  है,  उन  की  जिन्दगी  को  बहतर  नहीं  बनाया
 जा  सका  है

 एक  समस्या  तो  इन  को  सरकारी  श्रौर
 गेर-सरकारी  नौकरियों  में  लिये  जाने  की  है
 जिस  से  शभ्लारक्षण  अ्विलम्ब  पूरा  हो  जाय  ।

 हरिजन  शब्द  याद  श्ाते  ही  उस  के  साथ  मुझे
 दुर्जन  शब्द  भी  याद  झा  जाता  है  ।  इन  दुर्जनों
 द्वारा  ही  हरिजन  पीड़ित  किए  गए  हैं।
 जब  तक  ये  दुजेन  ठीक  नहीं  किये  जायेंगे  तब
 तक  इन  हरिजनों  की  समस्या  का  समाधान  नहीं
 हो  सकता  है।  विनोबा  जी  के  एक  साथी  लैक्चर
 दे  रहे  थे  7  मैं  उस  लैक्चर  को  सुन  रहा  था।
 वह  कह  रहे  थे  हरिजन  सुधार  होना  चाहिये,
 हरिजन  सुधार  होता  चाहिये  ।  मैं  ने  उन  को
 टोका  a  मैं  ने  कहा  कि  हरिजन  सुधार  नहीं  होना
 चाहिये,  बल्कि  दुर्जन  सुधार  होना  चाहिये  t
 शेर  का  सुधार  होना  चाहिये,  बकरी  का  सुधार
 नहीं  ।  बकरी  तो  सुघधरी  हुई  है  लेकिन  शेर

 सुधरा  हुआ  नहीं  है।  जब  तक  शेर  का  सुधार
 नहीं  होगा,  जब  तक  इस  के  खूनी  पंजे,  इस
 के  खूनी  दांत  नहीं  निकाले  जायेंगे  तव  तक  समाज
 को  खिलाने  वाला  जो  प्राणी  है,  जो  झादिवासी

 है,  जो  हरिजन  है  जो  भनुसूचित  जातियों  के
 लोग  हैं,  उन  का  सह्दी  तौर  पर  उद्धार  नहीं  हो
 सकता  है  1

 मैं  नौकरियों  की  बात  कहने  वाला  था  i
 जो  प्रांकड़े  दिये  गये  हैं  उन  को  देकर  श्राप

 सहज  दी  इस  निष्कर्ष  पर  पहुंच  सकते  हैं  कि
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 सरकार  की  नियत  दुरुस्त  नहीं  है,  बोस  साल  के
 प्रन्दर  2.2  प्रतिशत  ही  सरकारी  नौकरियां
 इन  को  मिल  सकी  हैं  जसा  क्‍यों  है  ?  मुझे
 श्रफप्तोसत  के  साथ  कहना  पड़ता  है  कि  ग्राम
 संचातों  से  ले  कर  सुप्रीम  कोर्ट  के  कार्यालय
 तक  बौर  प्राइनरी  रुछूतों  से  कालेजों  तक

 हर  जगह  छुप्नाछूत  है,  भौर  छु  प्राछुत  की  बीमारी
 को  फैलाने  में,  इस  बीमारी  को  चालू  रखने  में

 संत  बौर  सदनों  में  जो  हमारे  माननीय
 विरोधी  पार्टी  के  सदस्य  हैं  श्रौर  जो  सरकारी
 'पक्ष  के  सदस्य  हैं,  जिम्मेदार  हैं  ।  वे  अछुत  जिस
 जाति  से  ग्रौर  ध्  से  सम्बन्धित  हैं,  उस  जाति
 और  धर्म  में  डन्हों  ने  विश्वास  किवा  है,  उनके
 'भगवान  में  इन्हों  ने  विश्वास  किया  है,  उस  धर्म  में

 डन्हों  ने  विश्वास  किया  है,  उन  की  सेवा  करने  में

 इन्हों  ने  विश्वास  किया  है,  लेकिन  उस  विश्वास
 के  बदले  इन  संत्र्ण  जातियों  ने,  इत  धर्म  वालों
 ने,  इत  धर्म  के  ठे  फेदारों  न ेउत  के  साथ  विश्वा स-
 'घात  किया  है।  इन  को  नहों  ने  जानवरों  से  भी
 बदत्तर  समझा  है,  जानवरों  से  भी  बुरा  व्यवहार
 डुन  के  साथ  किया  है।  जानवरों  कीसी
 जिन्दगी  ध्यतीत  करने  के  जिए  यातनाएँ  दी
 और  उनकी  मजदूर  फिया  है,  जानवरों  के  पेट
 में  जो  श्रन्न,  गोबर  होता  है,  उस  प्रश्न  को  खाने  के
 लिये  मजबूर  किया  है,  मरे  हुए  ढोर  का  मांस
 खाने  के  लिये  मजबूर  किया  है  1  श्र  वही  कौम

 आज  इन  को  तरक्की  करने  का  झूठा  दम्भ  शौर
 दावा  करतो  है  |  कया  वह  कभी  इन  की  तरक्की
 'कर  सकती  है  ?  मैं  कहूंगा  कि  हरिजनों  की
 समस्या  को  राष्ट्रीय  समस्था  माना  जाए
 और  राष्ट्रीय  समस्या  मान  कर  इस  को  हल
 किया  जाए।  बहस  मुआहिसे  से  यहँ  समस्या  हल
 नहीं  हो  सकती  है।  हम  ने  भुखमरी  की  समस्या

 को.  राष्ट्रीय  समस्या  माना  है,  अन्न  की  समस्या

 को  राष्ट्रीय  समस्या  माना  है,  सीमा  की  सुरक्षा
 की  समस्या  को  हम  राष्ट्रीय  समस्या  मानते  हैं,
 कपी  त्तरह  से  हम  को  प्रनुयुक्तित  जातियों

 और  प्रतुसूचित  श्रादिम  जातियों  की  समस्या
 को  एक  राष्ट्रीय  संमस्पा  मान  कर  चलना
 आहिये  पौर  राष्ट्रीय  स्तर  पर  इस  का  समाप्तात
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 खोजना  चहिये,  राष्ट्रीय  स्‍तर  पर  इस  को
 हल  करने  की  कोशिश  करनी  चाहिये  ।

 गांव  पंचायत  से  ले  कर,  ब्लाक  स्तर,  जिला
 परिषद्‌  के  स्तर  तक  प्लरौर  न्याय  पंचायत
 से  ले  कर  सुप्रीम  कोर्ट  के  कार्यालय  तक  जो
 पढ़ें  लिखे  लोग  कहे  जाते  हैं,  और  न्यायविद
 हैं  उन  के  प्रन्दर  भी  छुम्नाछून  का  कोड़  है,
 छुम्राछृत  का  कीड़ा  समाया  हुआ  है  |  यह  कीड़ा
 उन  के  दिमाग  में  से  निकलता  हो  नहीं  है  ।
 यही  कारण  है  कि  इस  छुप्राछुूत  की
 समस्या  का  झाज  तक  कोई  समाधान  नहीं
 हो  सका  है  |  मैं  चाहता  हूं  कि
 प्रभावशालों  ढंग  से  इस  अछूत  को  समस्या  को
 हल  करने  के  उपाय  ढ़  डे  जायें  1  सभ।  स्कूलों,
 प्रशिक्षण  केन्द्रों  बौर  कालेजों  में,  साथ  साथ
 ब्जाक  स्तर  पर,  ग्राम  पं  चायत  स्तर  पर,  जिला
 परिषद्‌  स्तर  पर  झौर  इसो  तरह  से  बढ़ते-बढ़ते
 सुप्रोम  कोर्ट  के  स्तर  तक  जितनो  नौकरियां  हैं,
 प्रतिनिधित्व  हैं  वें उन  के  अनुपात  से  इन  को
 दिलाने का  प्रबन्ध  झ्ापको  गोर  से  होना  चाहिये।
 साथ  हो  साथ  अनिवार्य  रूप  से  पानो  पिलाने  का
 काम  आप  का  इन  के  सुपुर्द  करना  चाहिये।  मैं
 चाहता  हूं  कि  इ  पर  कमेट।  में आप  गौर  करें  ।

 श्रव  भाप  देखें  कि  कौन  सो  स्वैच्छिक
 संस्थायें  हैं  जिन  को  सरकारी  ग्रवुदान  मिलते  हैं  tT
 एक  उन  में  हरिजन  सेवक  संव  है  उस  को
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 रुपया  मिला  है  |  यह  जो  संस्था  है  यह  सरकार  .
 को  कांग्रेस्त  पार्टी  को  बोट  दिलाने  का काम  करती
 है। इसी  तरह  से  दलित  वर्ग  संघ है  ये  संस्थायें
 कांग्रेस  पार्टो  की  ऐजेंट  मात्र  हैं  श्र  कांग्रेस
 पार्टी  को  बोट  दिलाने  का  काम  करता  हैं  ।
 ये  संस्थायें  सहो  तौर  पर  प्रादिम  जातियों
 और  भ्रनुधृचित  आदिम  जातियों  के  सुधार  के
 लिए  काम  नहीं  करता  हैं  7  मेरा  सुझाव  है  कि
 इप  तरह  को  संस्वाग्रों  का  खत्म  किया  जाए,
 इन  को  अनुदान  देता  बन्द  किया  जाए  और
 जो  संस्था  सहो  मानों  में  हरिजतों  के  लिए
 कार्य  करने  वालौ  हों  'उतकों  ही  भ्रनुदान  दिये
 जायें  1  मैं  यह  जो  चाहता  हूं  कि  इप  के  लिए
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 [श्री  रामजी  राम]

 एक  प्रलग  मंज्ञालय  स्थापित  किया  जाए!
 शौर  उत  मंत्नालय  को  निगरानो  में  हरिजनों
 से  सम्बन्धित  सब  कार्य  हों।  ये  जो  संस्थाें  हैं,.
 इन  को  भी  मैं  चाहता  हुं  कि  बदल  दिया  जाएं

 जो  सरकारी,  भ्रर्ध  सरकारी  नौकरी  के
 लिए  प्रावेदन  पत्र  दिये  जाते  हैं  उस  में  एक  का  लम
 होना  चाहिए  जिस  में  प्रार्थी  को  यह  भरने  को
 कहा  जाना  चाहिये  कि  वह  ग्रन्तर्जातिय
 विवाह  करेगा  और  वह  ग्रन्तर्जातीय  विवाह
 का  हामो  है  ।  इसी  तरह  से  गांव  पंचायत
 से  पालियामेंट  तक  इलेक्शन  लड़ने  के  लिये
 जो  नामांकन  पत्र  भरे  जाते  हैं  उस  में  माननीय
 सदस्यों  के लिए  भो  एक  कालभ  होना  चाहिये
 कि  वे  ग्रन्तर्जातीय  विवाह  करेंगे  और  वे  इस  के

 हामो  हैं।  जब  तक  भ्रन्तर्जाताय  विवाह  नहीं
 होंगे  तब  तक  यह  छुन्नाछूत  की  समस्या  हल  नहीं
 होगी  और  इन  को  प्रोत्साहन  देने  के  लिये
 जा  कुछ  भो  किया  जा  सकता  है  किया  जाना
 चाहिये  |  यह्‌  जो  कालम  बढ़ाया  जाय  वह  हर
 कामे  में  होना  चाहिये  ।
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 द्त  साथ  साथ  और  भी  इत  लोगों  की
 समस्‍यायें  हैं  जो  कि  ग्राथिक  हैं  ny  गांवों  में
 इन  के  पास  रहने  के  लिए  जगह  नहीं  है,.
 शहरों  में  एक  जगह  से  निकाल  कर  इन  को

 दुधतरी  जगह  भेज  दिया  जाता  है  खानाब  दोश:
 की  तरह  से  ये  अपती  जिन्दगो  बिताते  हैं  be
 तोन  करोड़  हैक्टेयर  भूमि  शाप  के  पास  पड़ी  है
 जिस  में  खेतो  को  जा  सकती  है.।  जमींदारी
 श्रया  को  समाप्त  कर  देने  के  बावजूद  भो
 ाप  न  को  जमोन  नहीं  दे  सके  हैं।  मैं  चाहता
 हूं  कि यह  जो  जमोन  पड़ी  हुई  है  इस  को  झाप  को
 इन  को  दे  देना  चाहिये  ।  और  साथ  ही  साथ.
 छेतो  करने  के  साधन  भो  इन  के  लिये  दिये
 जाने  चाहियें।  जो  खाद्य  समस्या  है  ऐसा  करके
 उस  को  भी  सही  तौर  पर  झाप  समाधान  कर
 लेंगे  ।  जब  तक  इन  को  वह  भूमि  नहीं  दे  दो
 जातो  है,  खाद्य  समस्या  का  समाधांन.  नहीं  हो
 सकता  है  |
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 यह  कहा  जाता  है  कि  सरकारो  नौकरियों
 में  इन  के  लिये  जगह  रिजर्व  कर  रखी  हैं ॥
 रिटन  में  तो  ये  लोग  पास  कर  जाते  हैं  लेकिन:
 वाइवा  बोस  में  चूंकि  ये  तगड़े'  नहीं  होते  हैं,,
 दुबले  पतले  होते  हैं,  इनकी  परस  नालिटो  बढ़िया
 नहीं  होतो  है,  इन  को  फेल  कर  दिया  जाता  है
 चूंकि  इनको  ग्राथिक  समस्या  खराब  चली  भ्रा  रही:
 हैं,  इसलिये  ये  तगड़े  नहीं  हो  पाए  हैं प्रोर  इसमें
 इन  का  कोई  दोष  नहीं  है  ।  इस  वास्ते  मैं  कहना
 चाहता  हूं  कि  वाइवा  बोस  में  इन  को  जो  दो
 सौ  नम्बर  होते  हैं,  वे  ठंस  रूप  से  मिल  जाने
 चाहियें।  द्स  को  ये  लोग  पास  नहीं  कर  पाते  हैं  b

 इंटरव्यू  में  ये फेल  हो  जाते  हैं  !  यदि  झ्राप  राही
 तौर  पर  चाहते  हैं  कि  इ।  को  तरकक्‍कों  हो,.
 इन  को  जगहें  मिलें,  तो  मैं  मांग  करता  हुं  कि
 ये  जो  दो  सौ  नम्बर  हैं  ये  इन  को  ठोस  रूप  से
 मिल  जाने  चाहियें  -  और  इप्त  को  व्यवस्था:
 श्राप  को  ओर  से  हानो  चाहिये  ।

 Shri  8.  Xavier  (Tirunelveli);  Mr.
 Chairman,  the  Commissioner  for  Sche-.
 duled  Castes  and  Scheduled  Tribes  has:
 failed  to  take  into  consideration  the
 pitiable  plight  of  large  sections  of
 Scheduled  Castes  and’  Scheduled
 Tribes  who  belong  to  the  Christian  andi
 other  religions,  probably  on  the
 erroneous  impression  that  this  ques-
 tion  involves  a  constitutional  amend--
 ment:  I.  would.  presently.  show  and
 convince  the  concerned’  Minister  and:
 the  House  how  this  question  does  not
 at  all  involve  any  constitutional  am-
 endment,  This  affects  8  large  section:
 of  the  Christian  population  and  of  the:
 Harijan  community.  It  is  a  sort  of
 divide-and-rule  policy  just  to  take
 away  the  Christian  community  and  to
 add  strength  to  the  Hindu  community
 of  the  same  caste.  In  fact,  in  my  own
 constituency  itself,  I  have  got  75,000
 voters  of  this  community  belonging:
 to  the  Christian:  religion  itself.  So,.
 this  section  of  the  population  cannot
 Be  ignored’  at  all..  Out  of  about.  &
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 Jakhs  of  voters,  the  question  of  75,000
 woters  is  not  an  easy  joke  or  a  small
 matter,  It  is  a  serious  matter,  which
 should  be  taken  into  consideration  by
 Government  finally  and  for  all  times.

 Article  5()  of  the  Constitution  says:

 “The  State  shall  not  discriminate
 against  any  citizen  on  grounds
 only  of  religion,  race,  caste,  sex,
 place  of  birth  or  any  of  them.”

 Article  25(l)  gives  right  to  freedom
 of  faith  and  religion.

 In  the  light  of  these  solemn  princi-
 ples  and  guarantees  enshrined  in  the
 Constitution  of  India  which  we  respect
 and  regard,  we  should  approach  the
 question  or  problem  of  the  scheduled
 castes  who  profess  the  Christian  reli-
 gion  and  who  form  a  good  portion  of
 the  community.

 The  Scheduled  Castes  who  are  in
 Christian  religion  also  are  called  or
 designated  by  their  castes  and  in  s0-
 ciety  their  caste  is  maintained.  They
 are  socially,  economically,  politically
 as  backward  as  their  own  kith  and  kin
 who  are  Hindus.  They  have  nothing
 to  do  with  other  caste  people  who  are
 Christians.  They  have  everything  to
 do  only  with  their  own  caste  people,
 who  are  Hindus.  They  live  with
 their  Hindu  relations  in  the
 game  secluded  or  isolated  locality,  do
 the  same  profession—usually  agricul-
 ture—dine  with  them,  mingle  with
 them,  marry  with  them  and  feel  with
 them  and  identify  themselves  with
 them  in  all  matters.  Religion  is  no
 barrier  between  the  Christian  and
 Hindu  Scheduled  Castes.

 The  Scheduled  Caste  Christians
 have  nothing  to  do  with  the  other
 caste  people  who  belong  to  the  Chri-
 stian  religion.  It  is  generally  and
 erroneously  thought  that  there  is  no
 easte  in  Christianity.  It  is  true  that  the
 Christian  religion  does  not  recognise
 easte  system,  but  it  stops  with  reli-

 ‘C.and  S.T.  SRAVANA  16  889  (SAKA)  Reports  (H.)’  762

 gionus  matters.  Regarding  the  social
 side,  or  matters  concerning  any-
 thing  outside  the  religious  faith, the  Church  has  nothing  to  do
 and  the  society  has  its  own  tra-
 ditional  Indian  ways.  Even  in
 Church  affairs  the  social  customs  are
 observed  and  it  is  a  fact  that  in  the
 registers  for  baptism  or  marriage,
 there  are  columns  to  indicate  the  caste
 of  the  child  or  spouses,  Even  our
 constitution  aims  at  the  classless  and
 castelesg  society,  but  yet  our  Govern-
 ment  does  things  according  to  the  ex-
 isting  facts  and  conditions  of  the  so-
 ciety.  The  Scheduled  Castes  who  be-
 long  to  the  Christian  religion  have  no
 inter-marriage  with  any  other  caste
 people  in  the  Christian  religion.
 There  is  caste  system  practised  in  the
 Christian  religion  and  the  religion
 does  not  interfere  with  this  practice
 of  caste  system  among  Christians.
 Religion  relates  purely  to  the  spiritual
 side,  while  the  social  or  material  side
 of  the  Christians  is  in  the  same  man-
 ner  ag  in  the  case  of  the  other  people
 in  the  Indian  society.  “Christian”  is
 not  a  caste  just  as  “Hindu”  is  not  a
 caste.  It  refers  to  the  religious  side
 of  the  individual.  In  fact,  the  Back-
 ward  Classes  Commission  also  have
 found  these  facts  to  be  true:  “we  have
 discovered  to  our  pain  or  sorrow  that
 untouchability  did  obtain  in  the  ex-
 treme  South  among  the  Indian  Chris-
 tians  and  the  Indian  Christians  were
 prepared  to  assert  in  many  places  that
 they  were  still  guided  by  caste”.

 Christian  Scheduled  Castes  have  not
 become  advanced.  The  Scheduled
 Castes  people  who  have  embraced
 Christian  religion  are  as  backward  as
 their  Hindu  brethren.  So  it  can
 never  be  said  that  the  discrimination
 against  the  Scheduled  Castes  people
 who  are  Christian  can  be  justified  on
 the  ground  that  they  have  become  ad-
 vanced.  Another  fact  is  this:  If  a
 member  of  the  Scheduled  Caste  be-
 longing  to  the  Christian  religion  dec-
 larea  himself  that  he  has  reconverted
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 himself  to  Hinduism,  he  is  entitled  to
 get  back  all  the  privileges  that  he  was
 getting  before  he  became  a  Christian.
 Does  it  mean,  that,  when  he  became
 a  Christian  he  became  advanced  and
 that  on  his  declaration  that  he  has  re-
 converted  himself  as  a  Hindu,  he  lost
 his  advancement  overnight?  Is  this
 not  sufficient  proof  to  show  that  this
 discrimination  against  Christian  Sche-
 duled  Castes  iy  purely  on  the  ground
 of  religion?  Concessions  have  been
 granted  to  the  Christian  Scheduled
 Castes  and  Backward  Classes  in  the
 matter  of  educational  scholarships,
 but  this  is  not  sufficient  at  all.  The
 injustice  still  persists  and  there  is  a
 discrimination  perpetrated  in  the  field
 ‘of  politics,  public  services,  professional
 college  admissions  and  grant  of  finan-
 cial  subsidies  for  the  purchase  of  bulls,
 digging  wells,  building  houses,  etc.

 To  cite  an  instance,  a  person  has  two
 sons:  one  is  Ramaswamy,  the  other  is
 Joseph.  Both  these  sons  live  together
 in  the  same  hut,  eat  together  the  same
 food,  sleep  together  on  the  sarne  mat
 and  work  together  in  the  same  fleld
 and  there  ig  no  difference  between
 the  two.  But  see  the  injustice.
 Ramaswamy  can  contest  a  reserved
 seat  for  the  legislature  or  the  Parla-
 ment,  whereas  Joseph  his  own  brother
 cannot,  because  he  has  embraced
 Christian  religion.  He  is  not  entitled
 to  equal  privileges  in  any  government
 service,  professional  colleges  or  get-
 ting  subsidies  etc.

 The  only  disqualification  is  that  he
 fs  a  Christian.  In  this  discriminatory
 treatment  the  government  ceases  to
 be  a  secular  State.  Joseph  should  not
 be  deprived  of  his  privilege  merely
 on  the  ground  of  religion.

 Scheduled  Castes  have  been  defined
 in  Article  366,  item  (24)  of  our  Cons-
 titution.  “Scheduled  Castes”  means
 such  castes,  races  or  tribes  or  parts  of
 or  groups  within  such  castes,  races  or
 tribes  as  876  deemed  under  Article
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 34  of  the  Constitution  to  be  Schedul-
 ed  Castes  for  the  purpose  of  this  Cons.
 titution.

 No  mention  has  been  made  that  per- sons  belonging  to  a  particular  religion alone  should  be  deemed  Scheduled
 Castes.  Article  34(l)  reads:

 “The  President  may  with  res-
 pect  to  any  State  or  Union  Terri-
 tory  and  where  it  is  a  State,  after
 consultation  with  the  Governor
 thereof,  by  public  notification,
 speci!y  the  castes,  races  or  tribes
 or  parts  of  or  groups  within  castes,
 races  or  tribes  which  shall  for  the
 (purposes  of  this  Constitution  be
 deemed  to  be  Scheduled  Castes
 in  relation  to  that  State  or  Union
 Territory  as  the  case  may  be.”
 The  Constitution  (Scheduled  Castes)

 Order  950  was  issued  in  accordance
 with  Article  34()  of  the  Constitu-
 tion,  and  there  was  no  reference  to
 any  religion  with  regard  to  the  Sche-
 duled  Castes.  Para  2  of  this  Order
 950  reads  thus:

 “Subject  to  provisions  of  this
 order  the  caste,  races,  or  tribes
 or  parts  or  groups  within  caste  or
 tribes  specified  in  Part  I,  JI,  III
 shall  in  relation  to  the  States  to
 which  those  parts  respectively
 relate  be  deemed  to  be  Scheduled
 Castes  so  far  as  regards  members
 thereof  resident  in  the  localities
 specified  in  relation  to  them  in
 those  parts  of  the  Schedule.”

 But,  unfortunately,  by  an  Act,  63  of
 +1956,  another  para  (3)  was  added  to
 this  Order  of  950  which  restricts  oF
 abridges  the  rights  of  the  Scheduled
 Castes  mentioned  in  the  Order  of  950
 notified  in  accordance  with  Article
 34  of  the  Constitution.  Para(3)  in-—
 serted  by  this  Act  reads  as  follows:

 “Notwithstanding  anything  con-
 tained  in  para(2)  no  person  who
 (professes  a  religion  different  from
 the  Hindu  or  the  Sikh  religion.
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 snall  be  deemed  to  be  a  member
 of  the  Scheduled  Castes.”

 The  Scheduled  Castes  were  given
 special  protection  and  privileges  only

 ‘on  account  of  their  social,  economic
 and  political  backwardness  in  society.
 These  privileges  were  not  conferred
 on  them  because  they  belonged  to
 Hindu  or  Sikh  religion.  Religion  was
 not  the  consideration  or  criterion  for
 the  conferment  of  privileges  on  the
 Scheduled  Castes,

 For  the  modification  of  Scheduled
 Castes  Order  950  by  Act  63  of  956
 by  adding  para  (3),  there  has  been  no
 justification  or  necessity.  In  fact,  no
 reason  has  been  laid  down  for  bring-
 ing  about  the  modification  to  the  950
 Order.  This  addition  of  the  para  3  to
 this  Order  of  950  has  been  done  arbi-
 trarily  and  with  a  spirit  of  prejudice.

 By  this  para  (3)  the  discrimination
 against  members  of  the  Scheduled
 Castes  who  are  in  Christian  religion
 is  perpetrated.  How  this  discrimina-
 tion  is  unjust  has  already  been  elabo-
 rately  stated  by  me.

 If  the  Scheduled  Caste  people  in  the
 Christian  religion  are  left  out  from
 the  pale.  of  the  enjoyment  of  the  pri-
 vileges—political  economic  and
 social—they  will  ever  remain  back-
 ward  as  they  were  twenty  years  ago.
 And,  the  whole  spirit  or  the  principle
 of  the  Constitution  and  the  aim  of  up-
 lifting  the  down-trodden  and  back-
 ward  sections  of  the  Indian  society
 will  be  lost,  as,  on  account  of  this
 discrimination,  a  portion  of  the  Sche-
 duled  Castes  belonging  to  the  Chris-
 tian  religion  wil]  be  left  out  of  the
 circle  of  Scheduled  Castes  for  whom
 the  Government  are  giving  much  en-
 ecouragement.  This  is  against  the  na-
 tional  interest;  and  our  late  revered
 Prime  Minister,  Jawaharlal  Nehru
 once  remarked:

 “I  would  not  consider  that  the
 people  of  India  have  become  im-
 proved  or  advanced  even  if  one
 ‘single  individual  of  the  country
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 is,  or  complaing  that  he  is  back-
 Ward  in  society.”
 It  is  a  stigma  to  the  reputation  of

 the  Indian  nation  in  the  outside  world
 also,  It  is  not  an  impossible  thing  to
 cancel  or  remove  this  discrimination.
 In  the  interest  of  the  nation  and  the
 national  prestige  for  the  whole  world,
 this  discrimination  has  to  be  removed.
 Only  the  Government  should  realise
 this  discrimination  as  disgraceful,  un-
 fair  and  it  can  be  removed  quite  easi-
 yy.

 During  the  Question  Hour  on  38th
 June  ‘1967,  the  hon,  Minister  for  Social
 Welfare  answered  that  no  discrimi-
 nation  is  shown  against  the  Tribes
 belonging  to  the  Christian  religion.
 The  same  policy  may  be  followed  in
 respect  of  the  Scheduled  Castes  alao.
 6  brs,  i

 It  is  erroneously  thought  that  the
 removal  of  this  discrimination  invol-
 ves  amendment  of  the  Constitution.
 Under  article  34  (2),  the  Parliament
 may,  by  law,  include  or  exclude  in
 such  castes  specified  in  a  notification
 under  clause  (l)  any  caste  or  race  or
 tribe  or  part  or  group  within  any
 caste,  race  or  tribe,  but  save  as  afure-
 said  a  notification  issued  under  the
 said  clause  shall  not  be  varied  by  any
 subsequent  notification.  Para  3  of  the
 950  Order  can  be  cancelled  by  an-
 other  Act  of  Parliament  and  the  dis-
 crimination  removed.  This  doeg  not
 involve  any  constitutional  amendment
 at  all.  Only  para  3  of  the  Order  of
 1950,  introduced  by  an  Act  of  Parlia-
 ment  hag  to  be  removed,  and  that  can
 be  done  by  another  Act  of  Parliament.
 So,  there  is  no  question  of  any  amend-
 ment  of  the  Constitution  at  all.  It  is
 an  erroneous  impression  that  the  re-
 moval  of  this  discrimination  should
 involve  a  constitutional  amendment.

 It  is,  therefore,  most  humbly  prayed
 that  this  unjust,  baseless,  unfair  dis-
 crimination  shown  against  that  portion
 of  the  Scheduled  Castes  who  have  em-
 braced  Christian  religion  may  be
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 ‘ordered  to  be  removed  and  justice -s0cial,  political  and  economic  as  laid
 ‘down  in  the  Constitution  may  be  ren-
 -dered  and  we  look  up  to  the  Govern-
 ment  to  safeguard  the  interests  of  this
 ‘minority  group  also  in  society  and  we
 are  sure  that  justice  with  mercy  will

 ‘be  meted  out  to  these  down-trodden
 and  forsaken  people,

 Mr,  Chairman:  Shri  Subravelu.

 st  साथू  शाम:  मैं  ने  6-7  रोज  पहले
 स्लिप  दे  रखी  है  !  जिन  लोगों  को  झाप  टाइम
 दे  रहे  हैं,  उन  की  कोई  स्लिप  झाप
 के  पास  तहीं  होगी.  ।  एक-एक  साल
 में  बोलने  की  बारी  आती  है,  पहले  से  स्लिप
 दे  रखी  है,  चार  रोज  से  इन्तजार  कर  रहा  हूं,
 फिर  भी  शाप  ने  मौका  नहीं  दिया  है  ।

 समाषति  महोदय  :  विरोधी  दल  के
 लिये  अलग  टाइम  एलोटेड  है  और  कांग्रेस
 पार्टी  के  लिए  अलग  टाइम  एवाटेड  है  ।
 विरोधी  दलों  के  सदस्य  बोल  रहे  हैं  ।  कांग्रेस
 पार्टी  के  कई  सदस्य  बोल  चुके  हैं,  जो  बाकी  हैं
 वे  भी  बोलेंगे  ।

 Shri  Subravelu§  (Mayuram):  Mr.
 Chairman,  I  strongly  share  the  feel-
 ings  of  condemnation  expressed  by
 hon.  Memberg  for  the  Government’s
 ineptitude  and  apathy  in  dealing  with
 the  problems  of  Scheduled  Castes  and
 Scheduled  Tribes.  Even  the  constitu-
 tional  obligations  were  thrown  to  the
 winds  and  the  reports  that  should
 have  been  aiscussed  annually  were
 put  in  cold  storage.  |  charge  this
 governmint  of  deliberate  mala  fide
 intentions  to  keep  the  community
 down  in  order  to  placate  the  caste-
 minded  Hindus.  It  ig  high  time  that
 the  government  stops  masquerading  as
 the  bulwark  of  the  interests  of  the
 backward  community  and  see  that
 rea]  solid  work  is  being  done  to  up-
 lift  the  downtrodden  millions  of  this
 country.
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 Sir,  it  is  not  a  caste  problem  tn  a limited  sense.  It  is  a  national  prob- lem  with  wide  and  far-reaching  im-
 Plications.  If  it  is  not  settled  in  the nearest  possible  time,  the  Government will  have  to  face  revolt  and  conflagra- tion  throughout  India.

 Let  us  look  at  the  problem  of  Jand-
 less  labour  of  this  country.  Most  of the  villages  do  not  have  adequate facilities  even  for  minimum  decent
 living  like  drinking  water,  latrines,
 road,  housing  etc.  on  top  of  this,  many
 habitations  of  Harijans  are  located  in
 lands  owned  by  private  individuals.

 The  poor  people  who  live  there  are
 at  the  mercy  of  the  land-owners,  and
 Practically  they  do  not  have  any  free-
 dom  which  is  enjoyed  by  other  sec-
 tions  in  India.  This  is  the  humiliating
 condition  which  the  Government,  ig  it
 were  true  to  its  professions,  shauld
 have  solved  long  ago.  But  we  find
 that  this  caste-ridden  backward  loox-
 ing  reactionary  Government  have  not
 done  anything  in  this  regard.  I  would
 like  to  say  that  allocation  of  a  few
 crores  of  rupees  for  the  acquisition  of
 lands  for  building  houses  for  the  Hari.
 jans  is  not  an  impossible  task  to  do.

 The  allocation  made  so  far  is  yery
 meagre.  In  this  regard,  I  would  like
 to  submit  that  the  Government  of
 Madras  had  appointed  a  commitiee
 headed  by  the  late  Shri  Parameswa-
 ran.  The  report  of  that  committee
 was  submitted  long  ago.  The  request
 made  by  the  State  Government  for
 fivancial  assistance  to  the  Centre  has
 not  been  complied  with  so  far.  I
 wish  that  the  Central  Government  in
 the  interest  of  the  welfare  of  the
 backwarg  people  there,  will  provide
 the  necessary  finance  so  that  the  State
 may  go  ahead  with  the  implementa-
 tion  of  that  scheme.

 Sir,  unless  the  sub-human  social
 and  economic  backwardness  is  re-
 moved  to  some  extent,  we  cannot
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 advance  their  conditions  in  .otaer
 ‘directions.  I  would  like  to  say  that
 this  Government,  if  it  is  sineere  and

 ‘honest,  should  implement  at  ‘least
 "those  recommendations  that  are  to  be
 found  in  the  Report  of  the  Commis-
 sioner  for  Scheduled  Castes  and‘  Sche-
 auled  Tribes.

 Also,  the  interim  report  submitted
 ‘by  the  Elayaperumal  Committee  has
 Made  certain  recommendations  and
 suggestions  for  the  removal  ‘of  untou-
 chability.  They  may  also  be  given
 effect  to  without  further  delay.

 The  House  may  be  interested  to
 ‘know  that  the  Chairman  of  the  Com-
 ‘mittee  has  got  a  house  in  Chidamba-
 ram  town.  The  social  taboo  there  is
 60  much  that  he  was  not  able  to
 occupy  that  house  for  quite  some  time.
 But  our  Jeader,  Shri  Karunanithy,
 ‘when  we  were  in  the  Opposition,  took
 up  the  matter,  and  the  things  were
 discussed  in  the  Assembly  and  were
 set  right.  I  such  is  the  case  and  pre-
 dicament  of  a  Member  of  Parliament
 ‘you  could  well  imagine  the  disability
 suffered  by  other  people  due  to  this
 ‘social  evil.

 Coming  to  the  question  of  employ-
 ment,  I  am  sorry  to  say  that  there  is
 no  serious  attempt  made  to  keep  even
 the  limited  solemn  promises  and
 assurances  given  to  them  by  the  Gov-
 ernment  from  time  to  time.  I  am
 afraid,  they  are  using  it  as  a  sop  to
 placate  the  people  from  _  rebelling
 against  these  injustices.

 I  hope,  earnest  efforts  would  be
 made  at  least  from  now  onwards  to
 eradicate  the  evil  of  untouchability
 and  to  raise  the  standard  of  Harijans
 from  the  inhuman  social  backward-
 mess.

 In  this  connection,  I  would  like  the
 Centre  to  emulate  the  lead  given  by
 our  State  in  encouraging  intercaste
 mrarriages.  If  that  could  be  given
 some  weight  for  the  selection  of  candi-
 ‘dates  for  various  posts,  that  wil]  be
 an  encouragement  for  inter-caste
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 ‘marriages.  Ways  and  meang  like  this
 can  be  found  if  only  the  will  power to  really  uplift  the  backward  classes,

 pd
 real  backbone  of  this  country,  is

 ‘there,

 ‘With  these  words  I  conclude  my
 ‘speech,

 Shri  P.  C.  Adichan  (Adoor):  Sir,
 108,  that  is,  75  Scheduled  Castes  and
 33  Scheduled  Tribes,  is  the  total  num-
 -ber  of  Scheduled  Castes  and  Schedul-
 ed  Tribes  Members  of  this  Lok  Sabha.
 that  is,  more  than  one-fifth  of  the  total
 number  of  Members  of  the  Lok  Sabha.
 In  the  report  the  Government  says
 that  reservation  was  made  according
 to  population.  In  strength  also  we
 are  one-fifth  of  the  total  population  of
 India.  In  the  Ministry  there  are  9
 Cabinet  Ministers,  17  Ministers  of
 State  and  5  Deputy  Ministers,  but
 what  is  the  share  of  Harijans  in  the
 Ministry?

 By  your  five  plans  you  have  created
 millions  of  jobs  in  the  Government
 services.  What  is  our  share  in  the
 Government  services,  I  ask.  You  are
 filling  up  post  after  post  from  the  Pre-
 sident  to  the  peon  but  you  decide  to
 whom  they  should  go,  even  when  they
 are  in  the  pregnant  stage.  We  have
 got  men  of  talent,  character  and  capa-
 city,  but  they  are  in  the  backyard
 dust;  so,  nobody  recognises  them.

 The  charms  of  Governorship,  Presi-
 dentship  and  Vice-Presidentship  are
 prerogatives  of  the  caste  Hindus,  I
 will  not  go  into  them  because  I  have
 got  only  five  minutes,

 The  political  safeguards  provided
 in  the  Constitution  for  providing  re-
 presentation  og  Scheduled  Castes  and
 Scheduled  Tribes  in  Parliament  and
 State  Legislatures  will  expire  in  1970.
 Since  the  Scheduled  Castes  and  Sche-
 duled  Tribes  continue  to  be  backward
 in  all  respects  and  are  not  in  a  posi~
 tion  to  stand  on  their  legs,  it  is  neces-
 sary  that  these  special  safeguards  pro-
 vided  in  the  Constitution  s*ou!d  be
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 extended  for  a  further  period  of  at
 least  20  years.  These  special  safe-
 guards  were  provided  in  the  Consti-
 tution  with  a  view  to  helping  the
 Scheduled  Castes  and.  Scheduled
 Tribes  to  progress  to  the  lev]  of  the
 advanced  communities.  Vherefore
 these  special  safeguards  should  con-
 tinue  till  such  time  as  they  reach  the
 level  of  the  advanced  communities.

 Further,  I  would  request  the  Gov-
 ernment  to  appoint  a  commission  con-
 sisting  of  Members  of  Parliament  to
 evaluate  the  progress  of  the  welfare
 schemes  so  far  undertaken.  The  ccm-
 mission  should  study  the  impact  of
 the  various  welfare  programmes  on
 the  social  and  economic  life  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  and  should  make  recommenda-
 tions  for  further  improvements  in  the
 working  of  the  welfare  schemes.  In
 this  we  are  getting  step-motheriy
 treatment.  These  people  are  _consti-
 tuting  committees  and  in  the  commit-
 tees  also,  they  are  not  giving  due  re-
 presentation  to  Scheduled  Castes  and
 Scheduled  Tribes  people  even  though
 they  are  more  than  /5th  of  the  popu-
 lation  of  this  country.  In  the  matter
 of  giving  irrigation  facilittes,  Jand,
 etc.,  this  Government  is  discriminating
 them.  I  would  request  the  hon,  Mini-
 ster  to  see  that  special  attention  is
 given  to  Harijans,  specially  Scheduled
 Castes  and  Scheduled  Tribes  and  Adi-
 vasis,  so  that  they  will  be  able  to
 reach  to  the  level  of  other  ccmmuni-
 ties.

 76.07  hrs,

 (Mr.  Depury-Speaker  in  the  Chair]
 Shri  Swell  (Autonomous  Districts):

 Mr.  Deputy-Speaker,  Sir,  Mr.  Rama-
 murti  has  drawn  the  attention  of  the
 House  to  one  of  the  most  important
 aspécts  of  the  tribal  problem  in  this
 country.  I  think,  it  has  been  a  very
 fortunate  coincidence  that  Mr.  Asoke
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 Mehta  who  heads  the  Department  of
 Social  Welfare,  dealing  with  the:
 problem  of  tribals,  the  problem  of
 Scheduled  Castes  and  Scheduled  Tri-
 bes,  also  happens  to  be  the  Chair-
 man  of  a  Committee  that  is  currently
 engaged  with  this  problem.  Mr.
 Ramamurti  has  charged  the  Govern-
 ment  of  Mr,  Asoka  Mehta  as  having.
 gone  back  on  its  plighted  word  to  the
 tribals  of  the  north-east  frontier
 area.  I  will  say,  with  a  certain.
 amount  of  pain,  that  Mr.  Ramamurti
 had  not  been  completely  wrong  in
 that.  On  two  issues  of  this  problem,
 I  can  say  clearly,  that  the  Govern-
 ment  has  gone  back  on  its  word.  It.
 has  not  kept  up  to  the  time  schedule
 of  six  months  within  which  it  has:
 promised  to  find  a  solution  and  to
 come  to  the  settlement  of  the  prob-
 lem,  It  has  not  appointed  the  Com-
 mittee  to  go  into  the  details  of  the
 federal  structure  which  has  been  pro~
 posed  and  which  has  been  accepted
 by  the  representative  organisation  of
 the  tribal  people  of  that  area.

 The  Committce  which  Mr.  Asoka:
 Mehta  is  heading  now  is  not  charged’
 with  the  task  of  implementing  his
 proposal  and  the  vague  task  of  find-
 ing  an  agrced  solution  gives  any  dis-
 cernible  observer  in  the  country  the
 impression  that  this  Government  is
 finding  a  way  of  going  back  on  its
 plighted  word.  Mr.  Asoka  Mehta,
 Mr.  Y¥.  B.  Chavan,  the  Home  Minister
 and  the  Prime  Minister,  all  these
 three,  are  a  party  to  this  commit-
 ment,  to  this  plighted  word,  to  the
 tribal  people  of  the  north  east  fron-
 tier  area.  The  Government  of  India:
 as  a  whole  is  committed  to  this  be-
 cause  when  Mr.  Y¥.  B.  Chavan  made
 the  announcement  on  the  78th  January.
 he  made  the  announcement,  not  in  his:

 personal  canacitv  as  the  Home  Minis-
 ter,  but  on  behalf  of  the  Government
 of  India.  Yet,  I  would  sila  =  give
 them  the  henefit  of  a  doubt  and  f

 would  still  not  withdraw  my  confi-
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 dence  in  them  compeltely  because
 they  tell  us.  and  we  would  believe
 them,  that  they  are  asking  for  a
 little  time  till  the  38  August.

 I  think  Mr.  Asoka  Mehta,  as  the
 Chairman  of  the  Committee,  will
 come  with  some  kind  of  a  report  or
 a  recommendation  on  this  problem.
 If  his  report  or  his  recommendation
 measures  upto  what  the  Government
 is  committed  to  the  tribal  people,  he
 will  have  done  a  very  great  service
 not  only  to  the  tribal  people  but  to
 his  Government  and  also  to  the  cause
 of  the  nation  as  a  whole.

 Now  before  this  House,  again  and
 again,  almost  every  time,  we  are  seiz-
 ed  with  some  kind  of  development  or
 another  that  takes  place  either  in  the
 Naga  Hills  or  in  the  Mizo  Hills,  The
 Naga  Hills  and  the  Mizo  Hills....

 Shri  0.  M.  Kedaria:  On  a  point  of
 order.  The  hon.  Member  is  referring
 to  a  matter  which  is  not  related  to
 the  Report  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduleg  Tri-
 bes.  This  is  a  matter  which  is  outside
 the  scope  of  this  Report.

 Mr,  Deputy-Speaker:  I  see  that.
 But  the  particular  area  from  where
 he  comes  is  equally  important.  He
 has  his  own  time.  Let  him  finish  it.
 Only  five  minutes  are  left.  He  may
 develop  his  point.

 Shri  Swell:  I  say  that  almost
 every  day  this  House  is  exercised
 over  one  development  or  another  in
 the  Naga  Hills  or  the  Mizo  Hills
 which  form  a  part  of  this  triba]  belt
 in  this  strategic  and  sensitive
 part  of  our  country.  Now  we
 are  all  anxious  that  the  un-
 happy  trends,  the  dangerous  trends,
 that  are  taking  place  in  Nagaland  and
 the  Mizo  Hills  today  should  be  revers-
 ed  in  the  interest  of  this  country.
 As  far  as  I  am  concerned  and  the

 _organisation  that  I  represent,  I  have
 stated  this  once  and  let  me  take  this
 opportunity  to  repeat  it.  I  request
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 Mr.  Asoka  Mehta  to  duly  convey  this
 to  his  Government.  If  they  take  the
 right  step,  if  they  keep  the  confidence
 of  the  tribal  people,  if  they  stand
 by  the  plighted  word,  we  shall  go
 with  toem  to  the  last  mile  in  order
 to  see  that  the  tribal  people  are  an
 important  and  integral  part  of  this
 nation  ang  that  this  nation  grows
 from  strength  to  strength.  There  are
 so  many  things  whichcan  bedone  in
 that  part  of  the  country,  but  what  is
 important,  now  is  that  ihe  trend
 should  be  reversed,  and  the  trend  can
 be  reversed  only  when  the  Govern-
 ment  knows  how  to  win  and  keep
 the  confidence  of  these  people.  If
 you  go  to  the  root  cause  of  the  prob-
 lem  in  Nagaland  or  in  the  Mizo  Hills
 you  would  find  that  it  originated
 from  the  crisis  of  confidence;  first,
 the  loss  of  confidence  in  the  State
 Government  of  Assm  and  then  the
 loss  of  confidence  in  the  Government
 of  India  itself.  I  say  this  for  the
 inforamtion  of  this  House  that  if  the
 Government  of  India  had  been  quick,
 if  the  Government  of  India  had  read
 the  writings  on  the  wall  in  1952-53
 and  if  they  had  gone  the  way,  the
 distance,  they  have  gone  now  to  meet
 the  political  aspirations  of  the  Naga
 people,  you  would  not  have  the  Naga
 problam  today,  I  say  this  |that  if
 the  Government  of  India  had  heeded
 the  voice  of  the  Mizo  people  in  962
 when  78  per  cent  of  them  voted  in
 favour  of  a  separate  State  for  the
 hill  people  in  that  part  of  the  country,
 you  would  not  have  the  Mizo  situa-
 tion  that  you  have  today.  Therefore,
 both  for  the  Naga  situation  and  for
 the  Mizo  situation,  I  put  the  blame
 squarely  at  the  doors  of  the  Govern-
 ment  of  India.  But  I  do  not  wish  to
 belabour  this  mistake  that  you  made
 in  the  past.  It  is  now  for  you  to  try
 to  rectify  the  mistake,  and  the  only
 way  by  which  this  Government  can
 do  that  is  by  keeping  its  word.  We
 are  not  asking  you  to  perform  mira-
 cles.  We  know  the  problems  of  this
 country;  we  know  your  limitations,  38
 individuals  and  as  members  of  this:
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 Goernment.  Every  day  we  see  the
 ‘Spectacle  of  this  country,  a  discon-
 certing  spectacle  of  deterioration  in
 different  spheres  in  this  country,  But
 there  is  one  thing  which  this  Govern-
 ment  can  do  and  that  is,  to  create
 confidence  in  the  minds  of  the  peo-
 ple.  Today  you  have  given  a  word
 to  the  tribal  people  of  North-East
 area,  It  has  not  measured  upto  the
 aspirations  of  the  people.  But  your
 word  is  being  watched  keenly  not
 only  by  the  people  who  will  be  direct-
 ly  affected,  the  people  in  the  hill
 districts  of  Assam,  today,  but  the
 word  is  also  being  watched  by  the
 people  in  NEFA,  the  word  is  being
 watched  by  the  Naga  hostiles,  the
 word  is  being  watched  by  the  mem-
 jbers  of  the  Mizo  National  Front.  It
 they  keep  their  word,  the  people  will
 think  that  here  is  a  Government  which
 can  be  trusted,  and  those  who  are
 with  them,  loyal  to  them,  and  ready
 to  co-operate  with  them  will  have
 their  hands  strengthened,  and  those
 who  have  gone  the  wrong  way,  the
 way  of  the  rebellion  will  have  second
 thoughts  about  it.  But  if  they  go
 back  on  their  word  today,  they  will
 never  win  back  those  who  have  gone
 the  way  of  the  rebellion,  and  even
 those  who  today  believe  in  them  will
 start  disbelieving  in  them  and  noth-
 ing  else  that  they  will  say  hereafter
 will  ever  be  believed  by  those  people.

 If  there  js  anything  which  will
 tear  this  country  to  pieces,  it  is  the
 loss  of  confidence,  it  is  the  crisis  of
 confidence.  I  appeal  to  Shri  Asoka
 Mehta  not  only  in  his  capacity  as
 Minister  in  charge  of  the  welfare  of
 the  tribal  people,  but  in  his  capacity
 as  chairman  of  the  special  committee.
 There  are  many  things  which  can  be
 said  about  Tribal  welfare,  but  I  take
 this  opportunity  to  highlight  this
 problem  ang  take  the  cue  from  my
 hon.  friend  Shri  P.  Ramamurti;  I  am
 grateful  to  him;  he  has  done  8  great

 _eervice  to  this  House  and  to  this
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 nation  by  raising  this  question.  Shrt
 Asoka  Mehta  as  chairman  of  this
 committee,  also  has  a  special  duty
 in  this  regard.

 भी  रा०  eto  विद्यार्थी  (करोलबाग):
 उपाध्यक्ष  महोदय,  तीन  दिनों  से  इस  रिपोर्ट
 पर  बहस  चल  रही  है  झौर  मे  बड़ी  गंभीरता
 से  उसे  सुन  रहा  हूं।  मुझे  दुख  हैकि
 कांग्रेंस  बेंचेंज  के  जितने  सदस्य  इस  रिपोर्ट
 पर  बोले  उन्होंने  गवर्नमेंट  की  भरसक  निन्दा
 की  लेकिन  वह  निन्दा  तक  ही  महदूद  रहे।
 ध्गर  वास्तव  में  वह  वैसा  भ्रनुभव  करते

 हैं  कि  गवर्नमेंट  इस  मसले में  फेल  हुई  है।
 जो  वादे  किए  हैं  उनको  पूरा  नहीं  कर  सकी
 तो  उनका  कर्त्तव्य  हैकि  उस  जगह  को
 छोड़  कर  इधर  श्रा  जाथे  ताकि  वह  गवर्नेमेंट
 जिसने  20  साल  तक  इस  मसले  की  पर-

 वाह  नहीं  की  वह  खत्म  हो  जाये  शोर
 फिर  इस  समस्या  का  अच्छी  तरह  ह उ

 हल  निकाला  जा  सके  ।

 उपाध्यक्ष  महोदय,  झापने  5  मिनट  दिया
 है,  म  एक  दो  प्वाइंट  झापके  सामने  रखना
 चाहता  हूं  ,  इस  हाउस  के  भ्रन्दर  जब  भी
 इस  किस्म  की  रिपोर्ट  शझ्ाती  हेतो  बहस
 होती  है,  वजीर  साहब  जवाब  देते  हैं,
 उसके  बाद  कुछ  नहीं  होता  ।  उपाध्यक्ष
 महोदय,  मुझे  दुख  के  साथ  कहना  पड़ता
 है  कि  इस  मसले  को  बहुत  छोटा  मसला
 समझा  जा  रहा  है।  सरकार  के  जितने
 भ्रधिकारी  हैं  वह  समझते  हैं  कि  वहू  कुछ
 दान  पुण्य  कर  रहे  हैं  प्रौर  उससे  उनकी  प्रात्मा
 को  कुछ  शांति  मिलेगी  7  श्ाज  तक
 सरकार  का  दृष्टिकोण  श्रौर  जो  शोग  इस
 कार्य  को  करने  के  लिए  सरकार  की  शोर
 से  नियुक्त  किए  गए  हैं  उनका  यही  है,
 यह  इसी  ढंगसे  सोचते  रहते  हैं।  मुझे
 माफ  करेंगे  मंत्री  महोदय  यदि  मैं  यह  कहूं
 कि  मंत्री  महोदय  भी  इससे वरी  नहीं  हईं
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 26  तारीख  को  जब  कि  कंसल्टेटिव  कमेटी
 की  मीटिंग  हुई  तो  माननीय  मंत्री  महोदय
 के  पास  समय  न  था,  105 सदस्यों  को
 निमन्त्रीत  करके  वहू  कमेटी  के  सामने

 नहीं  जाये  कांग्रेस  विंग  कमेटी  का
 काम  उनके  लिए*  ज्यादा  जरुरी  था  श्रौर
 झाज  मैं  कहना  चाहता  हूं  कि  उस  दिन  जो

 बहाना  लिया  गया  था  कि  स्टेट  मिनिस्टर
 इसके  रेस्पांसिबल  हैं  तो  प्राज  स्टेट
 मिनिस्टर  साहब  यहां  मौजूद  भी  नहीं  है।
 यह  जो  अ्रवहेलनगा  इस  मसले  की  हो  रही
 है  उसको  देखते  हुए  मेरी  समझ  में  नहीं
 झाता  कि  गवर्नमेंट  किस  तरह  से  इसको
 हल  कर  पायेगी?

 उपाध्यक्ष  महोदय,  में  एक  विशेष
 सिफारिश  की  तरफ  आपका  ध्यान  झ्राकषित
 करना  चाहता  हूं  -  कमीशन  ने  श्रपनी  रिपोर्ट

 में  कहा है,  पृष्ठ  i5:,  पैरा  27  (सी)  में
 कि  हमेशा  सेऐसा  होता  शाया  है  कि
 जो  'रेकमेंडेशन  सरकार  को  भेजी  जाती
 है  उस  पर  श्रमल  नहीं  होता  ।  तो  ऐसी
 प्रवस्था  में  उसको  देखने  के  लिए  एक
 पालियामेंट  की  समिति  बनायी  जाये  जो
 वाच  बोर्ड  का  काम  कर  सके।  में  मंत्री
 महोदय  से  प्रार्थना  करूंगा  कि  क्‍योंकि  20
 साल  का  अनुभव  यह  बताता  है  जब  से
 यह  बोर्ड  बना  उसकी  रिपोर्ट  शाई
 हिन्दुस्तान  की  भ्राजादी  के  पश्चात्‌  सन्‌
 50  से,  तब  से  हमेशा  ऐसा  होता  रहा  है  कि

 रिपोर्ट  श्राती  है  और  उसकी  प्रवहेलना
 होती  है।  यदि  मंत्री  महोदय  चाहें  तो मैं
 एक  दो  केसेज  उदाहरण  के  लिए  रख
 सकता  हूं।  1957  को  रिपोर्ट  के झन्दर
 कमीशन  ने  एक  रेकमेंडेशन  दीथी  शौर
 स्टेट  गवनेमेंट्स  को  लिखा  गया  था  कि
 जितने  भी  शिड्यूल्ड  कास्ट  के  भौर
 शिट्यूल्ड  ट्राइन्ज  के  विद्यार्थी  हैं  जो  तालीम
 पाते  हैं  उनकी  लिस्ट  बना  कर  कमीशन
 को  भेजी  जाये  लेकिन  भाज  तक  उसके

 SRAVANA  16,  889  (SAKA)  Reports  (M.)  77628
 ऊपर  प्रमल  नहीं  हुभा  -  यही  नहीं  सेंट्रल
 कोप्राडिनेशन  कमेटी  बनी  i963)  9,
 झाज  तक  उसकी  कोई  मीटिंग  नहीं  हुई।
 क्या  जवाब  है  मिनिस्टर  साहब  के  पास
 इस  चीज  का?  तो  मैं  कहूंगा  कि  इन  सब
 चीजों  की  जांच  करने  के  लिए  एकपालियामेंद
 की  कमेटी  दोनों  हाउसेज  की  बनायी
 जाये  ताकि  वह  देख  सके  कि  जो  रेकर्मेडेशन
 कमीशन  की  है  उस  पर  भ्रमल  होता  है  या  नहीं  ।
 झगर  मंत्री  महोदय  कहें  कि  उसके  लिए
 गवर्नमेंट  की  बाडी  है,  सैंट्रल  ऐडवाइजरी
 कमेटी  फार  शिड्यूल्ड  कास्ट्स  ऐंड
 शिड्यूल्ड  ट्राइब्ज  गवर्नमेंट  के  लेवेल  के
 ऊपर  हैतो  मैं  यह  कहना  चाहता हूं  कि

 हम  चाहते  हैं  कि  सदन के  लेबल  पर  हो
 ताकि  वहू  निरीक्षण  कर  सके  और  आपने  जो
 ऐडबाइजरी  कमेटी  शिड्यूल्ड  कास्ट्स  ऐंड
 शिड्यूल्ड  ट्राइव्ज  के  लिए  बना  रखी  है,
 वह  इस  कमीशन  की  रेकमेंडेशन  के  ऊपर
 डिस्कस  नहीं  करती,  वह  उसके  ऊपर  फैसला
 नहीं  कर  सकती।  इसलिए  मेरा  नस्  निवेदन
 है  कि  झाप  इस  ओर  विशेष  ध्यान  दें।

 सविसेज  का  जहां  तक  मामला  है,
 जैसी  हालत  है  माननीय  सदस्यों  ने  उसे  सदन
 केसामने  रखा  है।  मैं  एक  विशेष  बात
 आपके  ध्यान  में  लाना  चाहता  हूं।  कहा
 गया  कि  स्टेट  गवर्नेमेंट्स  भ्रमल  नहीं  करती  |
 लेकिन  हम  देखते  हैं  कि  सेंट्रल  गवर्नेमेंट  की
 मिनिस्ट्रीज  के  अन्दर  भी  हालत  बहुत  खराब
 है।  दिल्‍ली  स्टेट  ऐडमिनिस्ट्रेशन  में  भी
 क्या  होता  है  ?  दिल्‍ली  राजधानी
 है  लेकिन  श्ापके  साये  के  नीचे  भी  यह
 हालत  है,  1966 के धांकड़े  में  देता  हुं,
 यह  i965—a6e  की  रिपोर्ट  है,  इसमें  बहू
 कहते  हैं  कि  क्लास  वन  सर्विसेज  के  भ्रन्दर
 3.49  परसेंट  वैकेंसीज  पूरी  नहीं  हुई
 धौर  क्लास  टू  के  प्रन्दर ”  38  परसेंट
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 पूरी  नहीं  हुई  ।  क्लास  थ्री  के  भन्दर  जिसके...  the_  «Commissioner  for  Scheduled
 लिए  कि  दिल्‍ली के  एम्प्लायमेंट  एक्सचेंज  में
 हजारों  की  तादाद  में  शिड्यूल्ड  कास्ट  के
 केंडीडेट  हर  समय  मौजूद  रहते  हैं,  उसके
 अन्दर  भी  5.  93  परसेंट  आप  पूरा  नहीं  कर
 पाये  हैं।  इसलिए  मैं घ्रापसे  प्रार्थना  करूंगा

 कि  यह  देखने  के  लिए  कि जो  कमीशन की
 रेकमेंडेशन  है  उस  पर  सरकार  कुछ  झमल
 कर  पायी  या  नहीं,  श्राप  पालियामेंट  को
 एक  कमेटी  बना  दें  झौर  सर्विसेज
 में जो  कमी  है  उसको दूर  करने  के  लिए
 भी  मैं  श्रापसे  यह  निवेदन  करना  चाहता  हूं
 प्रभी  स्टेट  मिनिस्टर  फार  होम  पझ्फेयर्स
 नेकहा था  कि  कुछ  स्क्ल्स  हैं  कि  जहां
 प्री  एग्जामिनेशन  की  तैयारियां  होती  हैं
 तो  इस  प्रकार  के स्कूल्स  स्थापित  किए  जाय॑
 ध्रोर  जो  एक  यह  क्लाज  हैकि  नो

 डिड्पूल्ड  काट  केडेडेंट  वाज  अवेलेवल
 इसको  खत्म  किया  जाय।  कोई  मिनिमम
 क्वालॉफिकेशन  का  भी  शिड्यूल्ड  कास्ट  का
 बींडीडेट  हो  तो  उसको  लेना  ही  चाहिए
 धौर  इसलिए  नहीं  कि  उसके  ऊपर  श्राप

 कुछ  रियायत  कर  रह  हैं  बल्कि  यह  आपका
 धर्म  है,  यह  एक  समाज  का  प्रश्न  है,  राष्ट्र
 का  प्रश्न  है,  इसको  राष्ट्र  का  प्रश्न  समझ
 कर  यदि  हल  करने  की  कोशिश  करेंगे  तभी

 कुछ  कर  पायेंगे,  वरना  जैसे  राम  मूत्ति
 जी  कह  हेय  वह  दिन  दूर  नहीं  है।

 shri  Bhaljibhai  Parmar  (00080):
 Mr,  Deputy-Speker,  I  rise  before  the
 House  for  the  first  time.  This  is  my
 maiden  speech.  I  am  the  Member
 for  the  Dohad  Scheduled  Tribes
 parliamentary  constituency,  Gujarat
 State.

 I  have  to  submit  the  following
 suggestions  through  you  to  the  Minis-

 ‘ter  of  Social  Welfare  for  considera-
 tion  and  immediate  implementation.
 After.  going  through  the  Report  of

 Castes  and  Scheduled  Tribes  for  ‘1961,
 4962  and  ‘1963,  it  is  found  that  the
 number  of  cases  registered  under  the
 Untouchability  (Offences)  Act,  I955  is
 more  in  the  State  of  Gujarat  than
 in  other  States.  They  are  respective-
 ly  87,  69  and  72  during  these  years
 while  the  number  of  persons  convict-
 ed  is  16,  17  and  26  respectively  dur-
 inf  the  same  period.  This  shows
 that  there  is  more  criminal  element
 in  the  minds  of  the  caste-Hindus.  It
 is  good  that  the  Untouchability  (Off-
 ences)  Act  is  made  cognisable.  It  is
 thus  obvious  that  a  large  number  of
 persons  prosecuted  is  acquitted  due  to
 some  reason  or  the  other.  It  may  be
 mostly  due  to  jack  of  moral  courage
 on  the  part  of  the  Harijans  as  they
 are  socially  timid  ang  backward,  as
 they  have  been  suffering  from  social
 disabilities  for  the  last  thousands  of
 years.  They  are  also  much  frighten-
 ed  due  to  the  high-handedness  of  the
 caste  Hindus  as  they  are  economically
 dependent  on  them  for  their  day  to
 day  livelihood  in  the  country  in
 general  and  in  rural  areas  in  parti-
 cular,  I  suggest  that  they  should  be
 given  sufficient  lands  for  agriculture
 and  more  jobs  also,

 In  order  to  enable  them  to  lead  a
 dignified  life,  inter-caste  marriages
 amongst  caste  Hindus  and  Harijans
 should  be  encouraged  by  performing
 such  ceremonies  in  public  and  arrang-
 ing  receptions  for  them  and  granting
 special  privileges  to  the  children  of
 such  couples.  The  officers  of  the
 backward  classes  and  social  welfare
 department  must  do  some  intensive
 work  in  the  removal  of  untouchability
 at  least  in  five  selected  villages  of
 each  taluka  of  each  district  to  set  an
 example  for  the  rest  of  the  villages
 of  the  district.  The  officers  must  pay
 frequent  visits  to  these  villages  and
 keep  a  Vigilant  eye  on  the  progress.
 of  the  -work.
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 Constant  contact  of  the  caste-Hindu
 village  leaders  by  officers  arid  persua-
 sive  methods  are  necessary  to  eradi-

 ‘cate  this  evil  of  untouchability.  Co-
 operation  of  officers  of  all  departments
 must  be  taken  from  top  to  bottom  to
 help  solve  this  problem.

 The  voluntary  agencies  working  for
 the  removal  of  untouchability  must
 see  and  evaluate  the  progress  made
 in  this  sphere  quarterly,  six-monthly

 -and  yearly,  and  should  suggest
 to  Government  proper  ways  and
 Means  where  necessary.

 The  officers  of  the  backward  classes
 and  socia]  welfare  departments  must
 possess  missionary  zeal  and  vigour,  so
 that  they  can  be  really  helpful  in
 solving  the  problem  of  untouchability.
 They  must  put  heart  and  soul  toge-
 ther  to  eradicate  evil  of  untoucha-
 bility,

 The  officers  and  the  propaganda
 workers  should  first  take  the  initia-

 ‘tive  in  solving  the  problems  of  fetch-
 ing  of  water  from  village  public  wells
 and  private  wells,  tanks  and  taps.
 The  Harijans  should  be  encouraged  to
 do  so  in  their  presence  wherever
 necessary.

 The  Harijan  weeks  celebrated  year-
 ly  must  be  observed  in  their  true
 ‘spirit.  It  must  not  be  a  shadow  but

 a  substance.  Common  tea  parties  and
 ‘dinners  should  be  arranged  particu-
 larly  in  bhangi  localities  as  bhangis
 are  the  lowest  strata  of  the  Hindu
 samaj.  In  Gujarat  the  bhangis  are

 -called
 agar  ढेभंगी

 i.e,  untouchables  among  untouchables.
 ‘This  interna]  untouchability  amongst
 the  Harijans  must  also  go,  as  I  have
 found  in  many  places  of  Gujarat  that
 the  bhangis  cannot  exercise  their
 rights  of  even  fetching  water  from  the
 wells  situated  in  Vankar  and  Chamar
 localities.  This  is  quite  pitiable  and
 intolerable  also.

 In  Gujarat,  in  the  Mehsana  and
 ‘Kaira  districts  untouchability  ‘emists
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 in  its  wild  and  brutal  form  where  Hari-
 jans  are  harassed  ang  troubled  like
 anything.  This  means  that  still  much
 requires  to  be  done  in  the  removal  of
 untouchability.  I  appeal  to  the
 Minister  of  Social  Welfare  to  stimu-
 late  and  activise  the  officers  of  the
 various  departments  and  particularly
 the  backward  classes  and  social  wel-
 fare  departments  to  deal  with  the
 problems  very  seriously  and  he  should
 ask  them  to  eradicate  this  evil  totally
 within  a  period  of  at  least  ten  years
 to  come.  I  thus  propose  that  the
 time  limit  for  reservation  of  seats  for
 them  in  the  State  and  Cenral  legis-
 latures  be  increased  for  a  term  of
 the  next  ten  years.

 The  M.Ps.  and  MLAs  and  officers  of
 various  states  may  be  appealed  to
 rear  up  Harijan  children  particularly
 bhangis  in  their  familities  as  far  as
 possible  to  set  an  example  that  un-
 touchability  is  totally  eradicated  and
 thus  this  curse  must  go.

 It  should  be  made  a  conditlon  pre-
 cedent  before  granting  a  licence  to
 any  hotel-keeper  or  restaurant-owner
 that  they  are  bound  to  employ  one  or
 two  Harijans,  particularly  bhangis
 wherever  possible  to  cook  and  serve
 food  to  the  customers,  go  that  we
 may  be  able  to  fulfil  the  dream  of
 Mahatma  Gandhi  and  Thakkar  Bapa
 in  eradication  of  untouchability.

 Now  I  come  to  the  Adivasi  prob-
 jem.  The  following  are  some  of  my
 suggestions  regarding  the  amelora-
 tion  of  the  condition  of  the  scheduled
 tribes  people.

 At  least  one  agricultural-bias  Ash-
 ram  school  should  be  opened  for  im-
 parting  primary  education  to  schedul-
 ed  tribe  children  in  every  tribal
 block.

 There  should  be  at  least  one  agri-
 cultural-bias  school  in  each  tribal
 block  for  secondary  stage  of  educa-
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 tion  for  scheduled  tribe  children  as
 the  hunger  for  eduaction  amongst
 the  Adivasig  pupils  is  now  increasing
 day  by  day.

 The  recurring  and  non-recurring
 grants  paid  to  voluntary  agencies
 sponsoring  these  ashram  schools  must
 be  cent  per  cent  for  the  next  0  to
 20  years.

 In  thickly  populated  districts  of
 Adivasis  there  should  be  at  least  one
 or  two  technical  and  industrial-bias
 schools  at  the  district  level,  so  that
 the  problem  of  the  educated  unem-
 ployed  can  be  solved  to  some  extent.

 There  should  be  at  least  one  Gov-
 ernment  backward  classes  hostel  for
 boys  and  one  for  girls  at  the  district
 level  for  college  education  as  the  pro-
 gtess  made  so  far  in  this  sphere  5
 below  the  mark.

 Gil  pumps  should  be  provided  at
 half  the  cost  price  to  each  Adivasi
 cultivator  who  possesses  an  irrigation
 well  and  who  has  at  least  8  to  0
 acres  of  land.

 Lastly  I  want  to  say  that  the  bene-
 fits  conferred  on  the  Harijans  and
 Adivasis  should  be  continued  till
 they  come  up  to  the  proper  standard.

 I  am  thankful  to  you  for  giving  me
 this  opportunity  to  speak  on  this
 subject.

 Mr.  Deputy-Speaker:  Shri  Kartik
 Oraon—two  minutes.  You  promised
 you  would  take  only  that  much.  I
 have  to  call  the  Minister  afterwards.

 Shri  Kartik  Oraon  (Lohardaga):
 Because  there  is  no  time,  I  can  hardly
 start  speaking.  I  would  like  to  ap-
 peal  to  the  government.  ...'Interrup-
 Bons.)

 Mr.  Deputy-Speaker:  You  do  not
 want  to  listen?  I  expect  the  Minis-
 ter  to  give  a  comprehensive  reply  to
 the  debates  which  went  on  for  a  long
 time...  ,  (Interruptions.)

 AUGUST  7,  967  Reports  (M.)  77638

 st  arg  राम:  उपाध्यक्ष  महोदय,  हमें
 टाइम  नहीं  मिला  |

 भरी  विद्याघर  बाजपेयों  :  हम  को  भी
 मौका  मिलना  चाहिये  ।

 झी  हुकम  चन्द  कछवाय :  उपाध्यक्ष
 महोदय,  मैं  प्रस्ताव  करता  हुं  कि  इस  के
 लिये  दं।  घन्टे  बौर  बढ़ाये  जाये  |  यह  बड़ी
 महत्वपूर्ण  रिपोर्ट  है  इस  पर  काफो  लोगों
 को  बोलने  का  मौका  दीजिये  ।

 शची  विशधाघर  बाजपेयी:  मैं  इस  प्रस्ताव

 का  समर्थन  करता  हूं  ।

 श्री  साधू  रास:  प्रगर  ाप  हम  को
 टाइम  नहीं  देंगे  तो  हम  इस  सदन  से  वाक-
 प्राउट  करते  हैं  |

 शो  हुकम  चवन  कछुवाय:  यह  इतनी
 महत्वपूर्ण  बहस  है  कि  इस  पर  समय  अवश्य
 बढ़ाया  जाये  ।  मैंने  दो  घन्टे  और  बढ़ाने  के
 लिए  प्रस्ताव  पेश  किया  है,  मेरे  प्रस्ताव  का
 क्या  हुझा  ?

 Mr,  Deputy-Speaker:  Already  the
 Speaker  has  announced  that  we  must
 close  this  discussion  at  5  o'clock  be-
 cause  tomorrow  some  important  de-
 bate  is  to  take  place  and  at  5  o'clock
 We  have  to  take  up  the  food  debate.

 st  विधाधर  बाजपेयी:  मैं  कछवाय
 जी  के  प्रस्ताव का  समर्थन  करता  हूं  कि  दो
 घन्टे  बढ़ाये  जांये।  चत  दो  घन्टों  में  से  मैं  सिर्फ
 दो  मिनट  बोलने  के  लिये  चाहता  हूं  i

 क्री  साथु  राम  :  भाप  पालि  मेन्द्री
 मिनिस्टर  साहब  से  फैसला  कर  लीजिये  ।  भाप:
 चार  चन्टे  बढ़ायेंगे  तो  हम  बंठेंगे  नहीं  तो  हम
 जाते  हैं  ।
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 थी  हुम  चन्य  कछबाय  :  मैंने  दो  नटे
 बढ़ाने  का  प्रस्ताव  रखा  है  आप  उस  पर
 भत  ले  लीजिये।  इतने  महत्व  का  विषय  है
 इस  पर  दो  चन्दे  अवश्य  बढ़ाना  चाहिये  |

 Mr.  Deputy-Speaker:  ]  will  put  it
 ‘o  the  House.  As  there  is  general
 teeling  that  more  time  should  be  pro-
 vided,  we  may  extent  the  time  and
 the  Minister  can  reply  tomorrow.

 The  Minister  of  Parliamentary
 Affairs  and  Communcationg  (Dr.
 Ram  Subhag  Singh):  The  time  may
 be  extended  by  one  hour  and  _  the
 Minister  can  reply  after  that;  he  may
 take  half  an  hour....(Interruptions.)

 Mr.  Deputy-Speaker:
 week  of  the  session.

 It  is  the  last

 Shri  Vidya  Dhar  Bajpai:  If  you  ex-
 tended  the  time  by  two  hours,  I  want
 only  two  minutes;  if  it  is  extended
 by  one  hour,  I  will  take  only  one
 minute.

 Shri  N.  reekantan  Nair  (Quilon): Do  we  take  up  the  food  debate  at
 5  o'clock  today.  That  position  was
 not  maae  clear,

 Mr.  Deputy-peaker:  That  will  be
 taken  up  as  scheduled  at  5  o'clock,
 The  Mirister  would  reply  tomorrow,
 as  I  have  stated  already.  Shri  Oraon
 js  not  here.  Shri  Shankaranand  may
 speak  (Interruptions.)

 an
 B.  Shankaranand:  (Chikodi):

 An  Hon.  Member:  Mr.  Oraon  has  ~
 eome,

 Mr.  Deputy-Speaker:  All  people
 shouted  when  he  began.  Then,  when
 I  looked  for  him,  he  was  not  in  his
 seat.  I  have  called  another  hon,  Mem-
 ber  now.  How  can  I  change  the  order
 mow.  I  will  call  him  afterwards.

 SRAVANA  I6,  889  (SAKA)  Reports  (M.)  17636:

 Shri  B,  Shankaranand:  I  am  very,
 sorry  at  the  way  the  Scheduled  Castes:
 and  tribes  are  treated  even  after-
 twenty  years  of  Independence.
 When  I  came  to  this  House,  and  when
 I  listened  to  the  President’s  Address,
 I  could  not  see  a  word  from  his
 mouth  about  the  untouchables.  The
 Scheduled  Castes  and  Scheduled
 Tribes  form  the  bulk  of  the  pupula-
 tion  of  this  country,  amountinz  to  00
 million,  It  is  onefifth  of  ta-  total
 population  of  India.  And  yet,  what  do.
 we  find  in  this  House  here?  (Inter-
 ruption)  The  Members  opposite  are-
 not  even  so  charitable  to  listen  to  the
 debate  on  the  Scheduled  Castes  and
 Scheduled  Tribes.  This  is  the  way  the-
 things  are  going  on  here  in  this  House.

 Mr,  Deputy-Speaker,  Sir,  I  am
 sorry  to  find  here  that  none  of  the
 speakers  who  have  lent  thouglit  to
 this  problem  has  tried  to  approach
 this  problem  in  a  right  way,  because
 the  very  approach  to  this  problem  is
 not  only  the  economic  uplift  “of  the
 Scheduled  Castes.  It  is  not  80.  The
 problem  is  that  it  is  a  problem  of”
 Castes.  Unless  Caste  is  eradicated,  un-
 touchability  will  not  go.  Under  arti-
 cle  7  of  the  Constitution,  untouchabi-
 lity  is  abolished,  Its  practice  should
 be  abandoned.

 The  fundamental  right  has  been:
 given.  Stil],  I  am  pained  to  notice
 that  the  Jeaders  of  the  Opposition  par-
 ties  are  never  found  present  during~
 this  debate,  who  are  the  champions  of
 fundamental  rights  ang  everything.  If"
 they  go  through  this  report,  they  will
 notice  that  untouchability  is  stil]  prac-
 tised  in  the  most  serious  way.  Apart
 from  other  practice,  I  shall  mention
 from  Chapter  III  of  this  report  some:
 of  the  wonderful  ways  in  which  un-.
 touchability  is  being  practised  in  seve-
 ral  parts  of  the  country.

 In  Andhra  Pradesh,  the  Scheduled”
 Caste  students  are  made  to  sit  separa--
 tely  in  schools,  The  gcheduled  Castes.
 are  not  allowed  to  wear  dhoties  below
 their  knees.  Shame.  to  those  people.
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 Shri  Tenneti  Viswanatham  (Visa-

 khapatnam):  Who  is  the  Commis-.
 sioner  who  has  written  this  sentence
 about  Andhra  Pradesh?

 Shri  B.  Shankaranand:  I  am  reading from  the  Commissioners  report.
 Mr,  Deputy-Speaker:  He  is  reading from  a  published  document.  The  hon.

 Member  can  find  out.

 Shri  Tenneti  Viswanatham:  I]  do
 not  object  to  what  he  is  reading.  I

 _just  wanted  to  know  the  name  of  the
 Commissioner  who  has  written  that
 report,  (Interruption).

 Shri  B.  Shankaranand:  In  Andhra
 Pradesh,  the  Scheduled  Castes  are  not
 allowed  to  go  through  the  village  wea-
 ring  their  shoes  or  chappals.  In  Guja-
 rat,  the  untouchability  is  practised  in
 schoo!s  in  the  use  of  drinking  water.
 Then,  in  Jammu  and  Kashmir,  in  some
 hostels  attached  to  schools  and  colle-
 ges,  the  Scheduled  Caste  students  are
 discriminated  against  the  use  of  com-
 mon  rooms  and  kitchens,  The  Schedul-
 ed  Castes  are  asked  to  sit  on  separate
 benches  in  tea  shops,  In  Madras....
 (Interruption)In  Madras,  in  certain

 cases,  the  Scheduled  Castes  are  not
 -allowed  to  carry  dead  bodies  though
 caste  Hindu  strees;  to  wear  shoes
 while  walking  through  village
 streets,  The  Scheduled  Castes  are  not
 allowed  to  use  bands  in  macsriage
 ceremonies.  In  Mysore,  in  certain
 parts,  the  Scheduled  Castes  wear-
 ing  chappals  are  not  allowed  to  walk
 in  the  streets.  The  Scheduled  Castes
 are  not  allowed  to  take  out  marriage
 processions  or  go  on_  horse-back
 through  the  streets  which  are  inha-
 bited  by  the  caste  Hindus.  In  Madhya
 Pradesh,  the  Scheduled  Caste  bride-
 groom  is  ‘not.  allowed  to  use
 the  turban  or  turra;  Band  music
 is  not  allowed  to  be  played  at  the  time
 of  marriage  among  the  Scheduled

 -Castes.  Their  womenfolk  are  denied
 wearing  bangles  and  other  ornaments
 made  of  silver.  The  Scheduled  Castes

 -are  not  allowed  to  ride  a  horse  or  use
 :the  bullock-cart  as  a  means  of  trans-

 कर
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 port.  There  the  Scheduled  Caste  mem-
 bers  of  the  village  panchayats  are_not
 allowed  to  sit  on  chairs  or  cots  used
 by  others.  The  Scheduleg  Caste  tea-
 cher  is  not  allowed  to  teach  students
 in  a  public  school,

 All  this  has  been  there  while  mak-
 ing  tie  Constitution.  Now,  the  Consti-
 tution  also  sets  a  time-limit  there  js
 the  law  up  to  26-1-1970,  That  is  the
 time  limit  fixed  for  the  uplift  of  the
 Scheduled  Castes.  Can  we  expect  this
 thing  to  be  done,  can  we  uplift
 these  people,  by  this  time?  If  not,  what
 are  the  reasons?  Is  untouchability
 responsible,  because  the  Scheduied
 Castes  are  practising  it,  It  is  because
 the  non-Scheduled  Castes  are  practis-
 ing  it.  What  are  the  reasons?  What
 are  the  reasons  for  this  untouchability
 taking  place?

 It  is  no  use  blaming  the  Govern-
 ment.  J  ask  the  members  of  the  other
 political  parties,  what  have  they  done?
 The  champions  of  fundamental  rights
 are  absent  today;  they  have  been  ab-
 sent  throughout  the  debate  on  sche-
 duled  castes.  They  are  very  happy
 to  criticise  the  Government,  but  what
 are  they  doin?  What  is  the  policy  of
 their  parties?  What  measures  ‘and
 plans  have  they?  I  wag  happy  to  hear
 Mr.  Ramamurti,  but  he  wonderfully
 twisted  the  facts  and  spoke  of  the
 war  between  class  and  class.  He  did
 not  talk  a  word  ‘about  caste.  If  jaw
 is  not  going  to  help  improve  the  sche-
 duled  castes,  if  religion  is  not  going
 to  help  them,  the  question  before
 the  scheduled  castes  will  be  whether
 “to  be  or  not  to  be.”  This  is  a  very
 serious  question  to  be  considered.

 Mr.  Deputy-Speaker:  He  should
 -conclude  now.

 Shri  B.  Shankaranand:  I  am  conc]ud-
 ing.  Today  the  Scheduled  Castes  neo-
 ple  remember  the  words  of  Dr.  Ambe-
 dkar  and  Mahatma  Gandhi.  Babasaheb
 said  “Only  you  have  to.try  for  your
 progress  and  emancipation”  ang  Gan-
 dhiji  said  “Others  can  do  the  uplift  af
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 the  Harijans.”  There  was  a  time  when
 Gandhiji  and  Babasaheb  were  making
 every  Indian  think  about  these  unfor-’
 tunate  people.  After  that,  every+hing
 is  calm  and  quiet.  They  are  left  to
 their  own,

 Sir,  this  is  not  a  question  to  be  solv-
 ed  by  the  Government  alone  or  by  cer-
 tain  persons  alone.  This  has  to  be
 solved  by  all.  There  are  certain  per-
 sons  who  think  that  Hindu  society  is
 going  to  be  disintegrated,

 Mr.  Deputy-Speaker:
 conclude  now.

 सह  should

 Shri  B.  Shankaranand:  Yes,  Sir,  I
 warn  those  who  are  concerned  about
 the  disintegration  of  Hindu  society.

 They  do  not  want  to  go  to  the  root
 cause.  I  appeal  to  the  hon.  members
 opposite:  Please  do  not  criticise  the
 Government.  Of  course,  Govern-
 ment  have  their  failures.  All  these
 ‘20  years,  how  many  Scheduled  caste
 Governors  have  been  appointed?
 How  many  scheduled  caste  ambassa-
 dors  or  diplomats  do  we  have?

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Oraon,

 Shri  Kartik  Oraon  (Lohsrdaga):
 Sir...  (Interruptions)

 श्रीमती  लक्ष्मी  बाई  (मेड: )  :  उपाध्यक्ष
 महोदय,  क्‍या  मुझे  भी  इस  पर  बोलने  का
 चांस  मिलेगा  ?

 उपाध्यक्ष  महोदय  :  माननीथ  सदस्या  को
 कम  समय  मिलेगा  1

 शनी  साथू  राम:  उपाध्यक्ष  महोदय,  मैं
 बस  इतता  पूछता  चाहताईं  कि  क्‍या  मेरा  नाम
 लिस्ट  में  है  ?

 Mr.  Deputy-Speaker:  The  time
 has  been  extended.  Everybody  will
 be  accommodated  tomorrow,  not
 now,
 848  (Ai)  LSD—9.
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 Shri  Kartik  Oraon:  The  prcblem
 of  scheduled  castes  has  been  in  my
 mind  for  the  last  20  years.  If  we
 really  want  to  know  the  problem  of
 the  tribes,  which  we  have  never  done
 so  far,  we  must  first  accept  the  tri-
 bes  as  a  religion  of  their  own—the
 tribal  religion  which  is  called  ani-
 mism.  This  has  been  clearly  defined
 in  the  9ll  census  report  by  the
 British  authors,  untempered  by  any
 political  forces.  At  that  time  the
 Tribes  were  called  Backward  Tribes
 and  those  who  were  converted  were
 called  Christians.  According  to  the
 Government  of  India  Act  of  935  the
 Tribes  were  called  Backward  Tribes
 and  converts  were  called  Indian
 Christians,  According  to  the  defind-
 tion  given,  an  Indian  Christian  is  a
 person  who  professes  any  form  of
 Christian  religion  but  is  not  a  Euro-
 pean  or  an  Anglo-Indian.  These
 Indian  Christians  had  separate  rep-
 resentation  in  the  Council  of  States,
 in  the  Federal  Assembly  and  all  the
 Assemblies  of  the  States.  But  the
 poor  adivasis  had  no  place  at  any
 time  anywhere.  The  Tribal  converts
 have  always  been  dissociated  from
 the  Tribes.  They  have  always  been
 identified  before  independence  as
 Indian  Christians,

 It  would  be  not  only  against  the
 provisions  of  the  Constituton  but  it
 would  also  be  repugnant  to  the  let-
 ter  and  spirit  of  the  Constitution,
 articles  34  and  342,  for  the  follow-
 ing  reasons.  The  Constitution  came
 into  being  in  1950.  But  the  Indian
 Christians  still  continue  to  hold  the
 reserved  seats  meant  for  Indian
 Christians  up  to  952  thereby  accep-
 ting  that  they  are  separate  from  the
 Backward  Tribes.  Stilk  they  main-
 tain  that  they  are  Indian  Christians,
 ang  there  is  nothing  in  the  Constitu-
 tion  to  suggest  that  after  the  cessa-
 tion  of  the  privileges  meant  for
 Indian  Christians  and  Muslims  they
 will  merge  in  the  provisions  of  the
 Constkution  for  Scheduled  Castes
 and  Scheduled  Tribes.  Then  again,
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 [Shri  Kartik  Oraon].
 there  is  no  subsequent  notification
 issued  by  the  Government  to  the
 effect  that  after  the  cessation  of  the
 privileges  the  Scheduled  Castes  and
 Scheduled  Tribes  wiJl  have  a  better
 Status.  On  the  contrary,  there  is
 evidence  to  prove  that  the  Constitu-
 tion  did  not  embrace  the  Indian
 Christians  in  its  articles  34l  and  342.
 The  Government  of  Orissa  have
 issued  a  notification  in  which  they
 have  said—this  notification  was
 issued  in  950—

 “A  person  belonging  to  a
 Scheduled  Tribe’  but  not  pro-
 fessing  tribal  religion  will  not
 be  treated  as  a  member  of  the
 tribe  but  treated  as  qa  member  of
 ‘other  backward  classes’.  He  will
 not  however  be  treated  as  a
 member  of  ‘other  backward
 classes,  if  he  has  socially,  edu-
 cationally  or  economically
 attained  a  degree  of  advance-
 ment  which,  in  the  opinion  of  the
 Government,  does  not  entitle
 him  to  any  protection  to  which
 backward  classes  are  eligible
 under  the  Constitution”
 The  Government  of  Bihar  has  a

 certain  policy.  In  response  to  a  let-
 ter  from  one  leader  from  Kanpur  to
 the  Prime  Minister,  Shri  Jawaharlal
 Nehru,  a  reply  was  sent  by  the  Edu-
 cation  Department  in  which  it  was
 said  that  from  the  name  cited  in  the
 letter  it  appeared  that  he  was  a
 Christian.  The  Government  of  Bihar
 does  not  recognise  Christians  as  edu-
 cationally  backward  and  therefore  it
 was  said:  “It  is,  therefore,  regretted
 that  they  will  not  be  given  any
 scholarship.”  In  the  case  of  dist.ibu-
 tion  of  scholarship  the  Kerala  Gov-
 ernment  says:  “Scheduled  Tribes  and
 converts  therefrom”  thereby  saying
 that  Scheduled  Tribes  are  different
 and  converts  are  different.

 According  to  a  morandum,  from
 Catholic  Association  of  South  Canara
 addressed  to  the  Chairman,  Back-
 ward  Classes  Commission  headed  by
 Acharya  Kaka  Kalelkar:
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 “Catholic  Association  of  South’
 Canara  in  Mangalore  opines  that
 converts  from  Scheduled  Tribes
 may  be  recognised  as  belonging
 to  Backward  Classes”.

 It  means  they  were  not  recognised
 as  Backward  Class  and  they  wanted
 at  least  to  be  recognised  as  Back-
 ward  Classes.  According  to  Religi-
 on  and  Society  written  by  Dr.  A.  C.
 Bouquet:

 “Close  relation  of  religion  to
 social  heritage  of  the  persons
 professing  it,  is  well  described
 by  Dr.  A.  C.  Bouquet  in  these
 words,  ‘to  pass  from  one  religion
 to  another  has  come  to  mean  to.
 sever  one’s  connections  with  the
 entire  adjustment  of  life  and  the
 entire  way  of  living  into  which
 one  has  been  born  and  into
 which  therefore,  one  fits  by  tra-
 dition.”  Religion  in  such  cir-
 cusmtances  ४5  much  more  than
 a  belief  or  a  theory  superim-
 posed  upon  8  neutral  system  of
 social  life.  It  is  actually  a_  so-
 cial  system  and  to  abandon  it,
 is  to  ostracise  oneself  from  all
 other  members  of  ones  cultural
 group.”

 So,  it  is  clear  that  it  has  made  &
 clear  distinction.  The  moment  one
 is  converted  from  the  Scheduled
 Tribes  to  Christianity  he  suffers  no
 disadvantages,  but  if  he  is  a  member
 of  the  Scheduled  Caste,  if  he  is  con-
 verted  to  Christianity,  he  ceases  to
 get  any  of  the  concessions  meants
 for  the  Scheduled  Castes.  Similarly,.
 there  are  certain  other  contraditions.
 Suppose  a  scheduled  Tribe  Hindu  is
 converted  to  Islam.  What  will  he
 be  called?  Not  Muslim  tribe  nor
 Muslim  Hindu.  Or,  suppose  a  Hindu
 is  converted  to  Christianity;  he  will
 be  called  Christian  and  not  Christian
 Hindu.  Similarly,  therefore,  if  a
 Scheduled  Tribe  is  converted  into
 Christianity,  he  should  be  called  @
 Christian  and  not  Tribal  Christian.
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 These  are  some  of  the  difficulties
 we  are  facing.  It  is  well-known
 that  the  Scheduled  Tribes  who
 converted  to  Christianity  are  educa-
 tionally  very  much  advance  today.
 The  ratio  of  educateq  people  among
 them  is  l  per  50  whereas  in  the
 case  of  other  tribes  it  is  l  for  every
 30,000.  Yet,  those  who  have  con-
 verted  to  Christianity  is  clubbed
 with  other  tribes  for  the  purpose  of
 reservation.  Here  I  want  to  point
 out  that  there  are  double  standards
 for  solving  similar  problems.  In  the
 case  of  Scheduled  Castes,  the  mo-
 ment  one  is  converted  to  Christianity
 or,  for  that  purpose,  any  other  reli-
 gion,  he  is  no  longer  entitled  to
 the  privileges  meant  for  the  Schedu-
 led  Castes.  But,  in  the  case  of
 Scheduled  Tribes,  there  is  no  such
 restriction  or  condition,  with  the  re-
 sult  that  today  even  though  the  Tri-
 bal  Christians  constitute  only  0  per
 cent  and  the  others  90  per  cent.,  what
 is  the  fate  of  these  90  per  cent
 people?  What  about  their  welfare?
 90  per  cent  of  the  money  given  by
 the  government  is  being  taken  by
 these  converted  Christians  and  only
 0  per  cent  is  given  to  the  90  per
 cent  of  the  tribes  for  whom  the  go-
 vernment  is  supposed  to  extend
 these  privileges.

 Here  I  would  like  to  point  out
 that  according  to  one  authority  out
 of  the  entire  amount  that  is  distri-
 buted  in  the  form  of  scholarships  to
 the  Scheduled  Tribes,  the  distribu-
 tion  is  not  in  proportion  to  the  po-
 pulation  of  tribes.  A  lion’s  share  of
 the  money  is  taken  by  the  Christian
 Tribes.  In  Assam  there  are  20,000 other  tribals  and  7,  lakhs  Christian
 tribals.  Rs.  7  lakhs  worth  of  scho-
 larship.  are  taken  by  them.  In
 Madhya  Pradesh  for  66  lakhs  what
 is  the  scholarship?  Rs.  5  lakhs.
 Again,  in  Bihar  for  42  lakhs  the
 scholarship  is  Rs.  8  lakhs.  This  is
 what  I  want  to  point  out.  Wherever
 there  is  more  representation  of
 Christians,  the  scholarship  amount  is
 being  doubled  or  trebled.  They  are

 are
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 the  master  of  everything.  They  can
 get  everything  Now,  supposing  all
 the  Scheduled  Tribes  are  converted
 to  Christianity,  would  there  be  any
 provision  for  giving  concessions  to
 the  Scheduled  Tribes  in  the  country?

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Kartik  Oraon:  Because  the
 Christian  Tribes  are  permitted  to
 enjoy  the  privileges  meant  for  the
 Scheduled  Tribes,  the  tribes  are
 being  exploited  and  they  are  suffer-
 ing.  A  major  portion  of  the  money
 allotteq  for  scholarships  and  other
 purposes  exclusively  for  the  Sche
 duled  Tribes  are  taken  away  by  the
 Christian  Tribes  who  constitute  a
 small  minority  of  the  Scheduled
 Tribes.

 6.59  hrs.

 (Mr.  SPEAKER  in  the  Chair].

 This  is  not  at  all  fair.  The  mem-
 bers  of  the  Scheduled  Tribes  should
 be  entitleq  to  get  all  the  concessions
 and  privileges  meant  for  them;  they
 should  not  be  allowed  to  be  taken
 taway  by  people  who  are  converted
 to  Christianity.  That  is  what  they
 are  going  to  say.

 Vv  brs.

 My  point  is  that  they  have  already
 violated  the  provisions  of  article  46
 where  it  says:—

 “The  State  shall  promote  with
 special!  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people,  and  in
 particular,  of  the  Scheduled
 Castes  and  Scheduled  Tribes,
 and  shall  protect  them  from
 social  injustice  and  all  forms  of
 exploitation.”
 I  want  to  know  in  what  way  the

 Government  has  done  this.
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 Mr,  Speaker:  Now  it  is  5  o'clock.
 We  have  to  take  up  the  food  debate
 now,

 Shri  Kartik  Oraon:  Only  one  sug-
 gestion.

 Let  there  be  a  standing  Parlia-
 mentary  Commission  or  Committee
 set  up  on  a  statutory  footing  with
 the  following  functions: —

 To  examine  every  year  thoroug-
 ly  the  action  taken  or  pro-
 posed  to  be  taken  as  well  as
 the  various  replies  or  expla-
 nations  given  by  the  Gov-
 ernment  on  the  recoummen-
 dations  and  suggestions  con-
 tained  for  Scheduled  Castes
 and  Scheduled  Tribes  and
 to  prepare  a  report  thereon
 to  be  presented  to  Parlia-
 ment  for  approval  and  ac-
 tion.

 To  examine  thoroughly  the  action
 taken  or  still  to  be  taken  as
 well  as  the  explanations
 given  hy  the  Government  on
 the  reccmmendations|sugges-
 tions  of  the  following  Com-
 mittees  /Commissions:—

 The  Report  of  the  Backward
 f  Classes  Commission.

 Recommendations  or  proposals
 made  in  the  Fourth  Five
 Year  Plan  so  far  in  regard
 to  the  welfare  of  Backward
 Classes,

 Report  of  the  Study  Team  on
 Social  Welfare  and  Welfare
 of  Backward  classes
 (1959),

 48th  Report  of  the  Estimates
 Committee  (2nd  Lok
 Sabha)  on  Scheduled
 Castes  and  Scheduled
 Tribes  (1958-59).

 Report  of  the  Study  Group  on
 the  Welfare  of  the  Weaker
 Sections  of  the  village
 community  (96l)  J.  P.
 Report.
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 The  Dhebar  Commission’s  Re-
 port  on  Scheduled  Areas
 and  Scheduled  Tribes
 (1960-61).

 Bhargava  Committee  Report
 on  Co-operative  Develop-

 ment  for  Backward  classes
 (1962),

 Elwin  Committee’s  Report
 on  Tribal  Development.

 The  Untouchability  Committee’s
 Report  (To  be  published).

 The  Report  of  the  Seminar  on
 Employment  and  Training
 for  Scheduled  Castes  and
 Scheduled  Tribes  l964
 (V.K.R.V.  Rao  Report).

 Any  other  similar  relevant  re-
 ports,

 To  investigate  into  matters  of
 serious  ‘complaints  of  dis-
 crimination  in  various  fields
 and  organisations  on  a  regu-
 lar  basis  with  regard  to  rec-
 ruitment,  promotion  ang  re-
 servations  in  all  Government
 offices  and  undertakings.

 To  recommend  to  Parliament  ne-
 cessary  legislative  and  other
 measures  for  implementing
 constitutional  provisions  for
 Scheduled  Castes  and  Sche-
 duled  Tribes.

 To  advise  and  assist  the  Attor-
 ney  General  in  judicial  mat-
 ters  concerning  Scheduled
 Castes  and  Scheduled  Tribes.

 The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  should
 be  made  ‘fully  independent  and  must
 have  his  own  organisation  and  his
 own  representatives  in  all  States  and
 he  should  report  direct  to  the  Pre-
 sident.  There  should  be  one  Policy
 and  Enforcement  Officer  posted  in
 each  of  the  Government  departments
 and  under  the  direct  control  and
 guidance  of  the  Commissioner.
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 There  should  be  a  separate  ministry
 for  the  welfare  of  Scheduled  Castes
 and  Scheduled  Tribes  and  other  back-
 ward  classes  having  three  separate
 wings  under  it.  This  ministry  will  deal
 with  all  matters  including  education,
 service  and  other  policy  matters  con-
 cerniag  Scheduled  Castes  and  Sche-
 duled  Tribes  and  other  backward

 classes.
 The  present  departmental  organisa-

 tion  of  the  Director  Geenral  of  Back-
 ward  Classes  Welfare  should  be  reor-
 ganised  as  necessary  after  effecting  the
 above  changes  in  the  whole  organisa-
 tional  pattern.

 As  the  progress  with  re#ard  to  the
 Scheduled  Castes  and  Scheduled
 Tribes  has  been  far  from  satisfactory,
 the  Government  should  consider  and
 tuke  serious  action  to  extend  the
 period  of  reservations  for  another  20
 years  and  should  zealously  watch  the
 progress  in  respect  of  these  two
 classts,

 The  said  Parliamentary  Committee)
 Commission  should  be  immediately
 urged  to  study  the  exact  position  of
 progress  of  Scheduled  Castes  and
 Scheduled  Tribes  and  other  back-
 ward  classes  and  ghould  submit  the
 report  by  July,  968  so  that  the  Gov-
 ernment  know  where  they  stand  with
 regard  to  the  Scheduled  Castes  and
 Scheduled  Tribes,

 Shri  Sadhu  Ram  rose—

 Mr  Speaker:  We  are  starting  the
 food  debate  now.  It  is  past  5.0’
 clock.

 17.04,  hrs.

 MOTION  RE:  FOOD  SITUATION
 IN  THE  COUNTRY

 The  Minister  of  State  in  the  Minis-

 Sir,  I  beg  to

 “That  the  Food  Situation  in
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 the  country  be  taken  intg  consi-
 deration.”

 et  सरजू  पाथ्येय  (गार्जापुर)  :  में
 जाना  चाहता  हूं  कि  फूड  डिबेट  के  लिये
 कितना  टाइम  एलाट  किया  गया  है  ?

 Mr.  Speaker:  Maximum  time  is  two
 hours,  Let  us  see.  Each  party  will
 Bet  One  chance,

 Shri  Annasahib’  Shinde:  The  "Re. view  of  the  Food  and  Scarcity  Situa-
 tion’  placed  on  the  Table  of  the  House
 Jast  month  set  out  at  some  length  the
 circumstances  resulting  in  the  difficult
 fvuod  situation  which  hag  confronted
 us  during  the  current  year,  The  ab-
 scnce  of  any  carry-over  in  ‘1967,  the
 limited  extent  to  which  import  of
 foodgrains  could  be  arranged  either
 by  way  of  commercial  imports  or  food
 ‘aid  and  the  restricted  scope  for  inter-
 nal  procurement  in  4  second  year  of
 drought  have  reduced  the  size  of  the
 Centra]  pool  of  foog  resources.  To
 meet  the  minima]  demands  of  the
 States,  we  need  to  distribute
 nearly  a  million  tonnes  whereas
 the  actual  availability  with  tne
 Centre  has  yaried  between  700,000
 to  800,000  tonnes  a  month.  In
 these  circiimstances,  some  degree  of
 hardship  and  distress  to  the  consumer
 has  been  inevitable.  It  can  at  the  same
 time  be  confidently  asserted  that  as  a
 result  of  the  judicious  management  of
 scarce  food  resources  and  of  the  co-
 operation  of  the  States  and  the  res-
 traint  of  the  people,  the  more  serious
 consequences  of  drought  and  a  major
 breakdown  in  the  distribution  system
 have  so  far  been  averted,  It  is  in
 this  context  that  I  would  appeal  to
 the  House  to  assesg  the  performance
 of  Governments,  both  Centra]  and
 State,  in  tackling  an  unprecedented
 situation,

 Even  ordinarily  the  period  from
 June  onwards  is  one  of  diminishing
 market  availability  and  higher  prices.
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 In  this  year,  an  already  difficult  situa- tion  was  further  aggravated  by  some
 unforeseen  developments.  The  clo- sure  of  the  Suez  Canal  resulted  in  a

 disruption  of  the  supplies  expected  in June  and  July.  Apart  from  the  delay an  re-routing  or  ships  around  the  Cape of  Good  Hope  great  difficulty  deve-
 loped  in  chartering  ships.  ©  Tankers
 Were  not  available  and  Government fad  to  fall  back  on  bulk  carriers  and other  types  of  vessels  and  even  these
 ‘were  not  easy  to  obtain,  The  result has  been  that  it  has  not  been  possible fo  ensure  the  even  flow  of  supplies
 during  the  months  of  July  and  August.
 The  almost  continuous  rain  in  ports like  Bombay  and  Kandla  during  the
 last  four  or  five  weeks  has  also  seri-
 ously  hampered  the  grain  clearance
 operations.  In  the  absence  of  any
 Central  reserves,  the  public  distribu-
 tion  system  has  had  to  depend  al-
 Most  entirely  on  arrivals  of  grain  at
 the  ports  and  their  movement  to  the
 various  destination  points.  Despite  all
 these  adverse  factors.  Government  has
 Substantially  moved  the  quotas  of
 wheat  and  milo  allotted  to  the  differ-
 ent  States  for  the  month  of  July  ex-
 cept  in  certain  States  like  U.F.,
 Rajasthan  and  Madhya  Pradesh  where
 there  have  been  shortfalls.  This  is
 sought  to  be  remedied  by  giving  them
 priority  in  movement  during  the  first
 half  of  August.  As  regards  the  other
 drought-affected  or  deficit  States  in-
 eluding  Bihar,  West  Bengal,  Gujarat
 and  Kerala,  the  bulk  of  the  allotments
 of  wheat  and  milo  has  been  moved.
 In  some  of  the  States,  temporary
 shortages  may  have  occurred  but  in
 the  absence  of  any  buffer  stocks,  this
 has  been  unavoidable.  It  has  not
 been  possible  also  to  build  up  stocks
 of  more  than  one  or  two  weeks  re-
 quirements  in  any  State  so  that  any
 hold-up  of  movement  due  to  stoppage
 of  work  at  the  ports  on  accoun:  of
 rain  or  for  any  other  reason  docs  re-
 sult  in  making  the  stock  position  pre-
 carious,  This  happened  recently  in
 Delhi  but  corrective  measures  were
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 8000  taken  and  a  breakdown  :n  dis- tribution  avoided,  The  House  will, I  hope,  appreciate  that  in  the  circum-
 stances  described  above,  the  smooth
 functioning  of  the  public  distribution system  is  not  always  easy.

 The  House  is  already  aware  of  the serious  position  regarding  supplies  of Tice.  The  availability  of  this  grain from  June  onwards  has  been  advers-
 ly  affected  because  of  the  slowing down  of  exports  from  Burma  and  the
 difficulty  of  securing  supplies  from  the
 world  market  for  arrival  during  the
 lean  months  of  June,  July  and  August. Certain  purchases  which  were  made
 earlier  and  were  scheduled  to  arrive
 in  the  months  of  July  and  August will  not  now  reach  here  till  Spetem-
 ber.  There  is  a  world  shortage  of  rice,
 Even  so,  Government  hag  been
 making  purchases  at  excessively  high
 rates,  Our  expectations  regarding
 Tice  availability  from  the  surplus
 States  of  Andhra  Pradesh  and  Orissa
 during  the  month  of  July  dig  not  fully
 materialise  as  these  States  encounter-
 ed  difficulty  in  effecting  procurement
 to  the  desired  degree.  There  have,
 therefore,  been  shortages  in  the  sup-
 Plies  of  rice  not  only  tg  Kerala  and
 West  Benga]  but  to  other  States  as
 well,  These  difficulties  are  likely  6
 continue  during  August  also,  We  have
 assured  Kerala  a  supply  of  33,000
 tonnes  of  rice  during  August  and  our
 efforts  to  locate  additional  supplies,
 either  by  way  of  diversion  of  ships
 from  other  countries  or  by  commercial
 purchases  or  by  internal  procurement
 ure  continuing.  The  balance  of  sup-
 Plies  from  Orissa  to  West  Bengal  is
 also  being  expedited.  The  Central
 Government  normally  distributes  bet-
 weer,  100,000  and  125,000  tonnes  of
 rite  a  month  to  certain  deficit  areas
 like  Kerala,  Jammu  and  Kashmir,  the
 statutorily  rationed  areas  of  Calcutta
 and  Bombay,  NEFA,  Nagaland,  Tri-
 pura,  Gujarat  and  for  the  needs  of
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 Defence.  For  reasons  already  stated,
 it  has  not  been  possible  to  make  avail-
 able  this  quantity  during  the  months

 -of  July  ang  August,  but  the  shortfall
 in  rice  has  ben  mostly  made  good
 by  allotting  additional  quantities  of
 ‘wheat....

 Shri  Vasudevan  Nair
 “There  is  no  wheat  also.

 Shri  Annasahip  Shinde:  That  is  not
 -correct,

 We  are  deeply  conscious  of  the  hard-
 ship  which  the  short  supply  of  rice
 has  caused  to  the  people,  but  we  hope
 that  the  supply  of  alternatiye  foud-
 grains  will,  to  some  extent,  mitigate
 that  hardship.

 (Peermade):

 I  share  the  concern  of  the  Members
 of  this  House  over  the  damage  to
 foodgraing  in  transit  by  rail  in  the
 course  of  despatch  to  various  parts  of
 the  country  from  the  different  ports.
 As  the  House  is  aware  enormous  quan-
 tities  of  foodgains  have  to  be  moved
 to  various  distribution  centres  in  the
 country,  Movements  have  heen  of
 the  order  of  750,000  to  800,000  tonnes
 per  month  from  the  different  ports  as
 well  88  the  Central  storage  godowns.
 This  order  of  movement  has  had  to  be
 sustained  throughout  the  year  even
 during  the  monsoon  months  which  are
 also  the  Jean  months  in  various  parts
 of  the  country,  Of  the  total  quanti-
 ties  transported  each  month,  about
 550,000  to  600,000  tonnes  have  neces-
 sarily  to  be  moved  by  rail.  In  spite
 of  the  best  efforts  and  the  marshalling
 of  all  available  resources,  it  has  not
 been  possible  for  the  Railways  to
 provide  covered  wagons  to  meet  all  the
 requirements  for  the  movement  of

 ‘these  quantities  of  foodgrains.  It  has
 been  found  that,  if  movement  only  by
 covered  wagons  is  to  be  resorted  to.
 the  maximum  quantities  of  foodgrains
 which  can  be  transported  during  any
 perticular  month  will  be  about
 360,000  to  400,000  tonnes.  Since  even
 the  present  order  of  movements  is
 not  able  to  meet  the  full  requirements

 .of  al]  the  areas  in  the  country,  any
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 substantial  reduction  in  these  quanti-
 ties,  by  restricting  movements  only
 through  covered  wagons,  would  lead
 to  widespread  distress  all  over  the
 country,  A  calculated  risk  has,
 therefore,  had  to  be  taken  and  :move-
 ment  by  open  wagons,  even  during
 the  munsoonu,  has  been  resorted  to  at
 inescapable,  Every  precaution  is
 being  taken  to  ensure  that  open
 wagons  afe  properly  covered  with  tar-
 paulins  secured  by  lashings,  and  con-
 tinuous  checks  arranged  at  different
 points  in  the  course  of  transit  to  see
 that  tarpaulins  are  in  position.  Even
 so,  instances  have  come  to  notice  of
 soMe  wagons  getting  affected  by  rains.
 In  this  context,  damage  to  foodgrains
 in  such  wagons  becomes  difficult  ४०
 avoid,  Salvage  operations  are
 undertaken  immediately  such  damage
 to  foodgrains  is  noticed  and  the  bulk
 of  the  grains  is  saved  for  human  con-
 sumption,  The  quantities  of  food-
 grains  rendered  unfit  for  human  con-
 sumption  consequently  are,  however,
 smal]  considering  the  volume  of
 movements,  Even  a  major  portion  of
 these  foodgraing  is  sold  out  ag  cattle
 and  country  feed.

 There  is  no  possibility  of  any  food-
 grains  getting  wet  in  the  Government
 godowns  in  Calcutta,  Delhi  or  else-
 where.  In  fact,  all  the  Government
 godowns  are  modern  structures  which
 are  damp-proof  and  no  guch  danger
 of  damage  to  foodgrains  within  the
 godowns  exists.  Moreover,  in  the
 present  context  of  practically  ship-to-
 mouth  existence,  only  small  quantities
 of  foodgrains  remain  in  the  Central
 storage  godowns  for  any  length  of
 time,  At  times,  stocks  from  open
 wagons  are  taken  to  the  godown  for
 drying  and  reconditioning,  Supplies
 of  wheat  and  milo  ate  expected  to
 meet  our  needs  on  the  present  basis
 till  about  the  middle  of  October.
 Steps  to  meet  our  requirements  for
 the  last  quarter  of  this  year  are  being
 taken.  We  have  received  much  aid
 from  such  friendly  countries  as  the
 USA,  USSR,  Canada  and  Australia.
 A  proposal  for  extending  additional
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 food  aid  from  the  USA  is  now  under
 the  active  consideration  of  the  U.S.
 Government.  We  are  confident  that  8
 decision  will  be  taken  soon,  go  that
 there  is  no  interruption  in  the  flow
 of  supplies.  There  are  two  or  three
 difficult  months  ahead  and  with  res-
 traint  and  understanding  it  should  be
 Possible  to  tide  over  this  period,  The
 monsoon  so  far  hag  been  satisfactory
 almost  throughout  the  country  and
 provided  the  September  rains  are  ade-
 quate,  we  may  confidently  look  for-
 ward  to  an  easing  of  the  food  situa-
 tion.

 Mr.  Speaker:  The  motion  8  before
 the  House,

 Shri  N.  Sreekantan  Nair  (Quilon):
 Coming  from  ४  State  which  jg  chroni-
 eally  deficit  in  foodgrains,  coming
 from  a  State  which  produces  cash
 crops  that  give  the  Government  of
 india  the  much-needeq  foreign  cx-
 change,  I  fee]  that  the  food  situation
 in  Kerala  in  particular,  and  in  the
 country  as  a  whole,  is  very  deplora-
 ble.  All  these  aspects  have  been  be-
 fore  Government  for  a  very  long
 time.  Measures  could  have  been  taken
 to  see  that  the  available  foodgrains
 are  rushed  to  the  various  areas  in
 time  so  that  we  need  not  have  to
 face  trouble  in  any  area  in  any  State,
 but  no  such  step  has  been  taken  in
 the  past.

 There  has  never  been  a_  national
 food  policy.  Even  now,  according  to
 my  best  knowledge,  rice.is  available
 with  the  peasants  in  Andhra  Pradesh,
 and  with  the  millers  in  Andhra  Pra-
 desh.  But  the  Government  of  Andhra
 Pradesh  cannot  provide  the  money  re-
 quired  to  purchase  that  rice  from  the
 peasants  and  millers.  So,  the  grains  are
 rotting  with  the  peasants  and  millers.
 The  millers  do  not  pay  for  the  grains,
 and  naturally,  the  peasants  do  not
 supply.  The  peasants  are  put  to
 ‘diffieultieg  and  the  millers  also  are
 put  to  difficulties,  and  all  this  happens
 because  it  is  a  question  of  prestige.  If
 the  Andhra  Pradesh  Government  had
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 been  liberal  enough  to  allow  the  Cen-
 tral  Government  to  step  in  and  buy
 the  grains  from  the  peasants  directly
 through  the  Food  Corporation,  there
 would  have  been  no  difficulty  at  all.
 Unfortunately,  the  Central  Govyern-
 ment  are  not  prepared  to  impress
 upon  the  Andhra  Pradesh  Govern-
 ment  the  necessity  of  doing  so.  Out
 of  prestige,  the  Andhra  Pradesh  Gov-
 ernment  do  not  want  the  Central  Gov-
 ernment  to  step  in  and  do  the  necd-
 ful,  and  the  result  is  that  the  country
 suffers,

 For  the  last  two  or  three  weeks,  the
 distribution  of  rations  in  Kerala  lias
 completely  failed.  During  this  week
 the  city  of  Trivandrum  has  not  got  its
 rations,  because  the  food  has  been
 diverted  to  other  areas  where  rations
 had  not  been  given  for  the  last  two
 weeks,  Leave  alone  the  question  of
 fiving  six  ounces,  the  ration  hag  now
 come  down  to  three  ounces  there,  and
 even  these  three  ounces  could  not  be
 given  during  the  last  two  weeks.  In
 such  a  situation,  what  is  that  we  can
 expect?

 No  amount  of  recourse  to  law  and
 order,  no  amount  of  legislation,  and
 no  amount  of  pressure  and  ng  amount
 of  recourse  to  arms  could  keep  down
 a  people  who  are  starving.  That  is
 the  position  in  reality  that  we  have
 got  to  remember.

 There  are  surplus  States  in  our
 country  today.  This  morning,  the
 Prime  Minister  was  telling  me  that
 14,000  tonnes  of  rice  had  been  given
 to  Madras  by  Andhrg  Pradesh,  I  am.
 reminded  of  q  saying  in  our  language
 to  the  effect  that  only  a  rich  man  gets
 invited  to  dinners,  She  herself  told
 me  ‘There  is  so.  much  stock  In
 Madras.  Why  don't  you  ask  the
 Madrag  Government  to  give  you  that
 rice?’  The  Central  Government  had
 the  moral  authority  or  moral  right  to:
 request  the  Government  of  Andhra.
 Pradesh  to  give  rice  to  Madras  and
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 to  insist  upon  Madras.  substituting
 it  with  lower  quality  rice?  After  all  we
 in  Kerala  are  prepared  to  take  even
 bad  quality  rice  or  lower  quality  rice
 because  any  sort  of  rice  is  good  for
 us,  If  the  Madras  people  want  a
 better  variety  of  rice,  let  them  take  it
 from  Andhra  Pradesh,  But  let  them
 give  their  lower  quality  rice  to
 Kerala.  Even  that  bargain  wag  not
 agreed  to,  because  the  Andhra  Pra-
 desh  Government  say  that  they  are
 completely  free  to  deal  with  their
 surplus  as  they  think  best.  When  a
 particular  State  is  starving,  if  a  sur-
 plus  State  which  has  already  goat
 about  °5  lakhs  tonnes  rice  as  buffer
 is  given  more,  is  that  proper?  Is  it  not
 really  unkind  and  unfair?  That  slows
 how  incompetent  the  Central  Govern-
 ment  are  with  regard  to  the  ques-
 tion  of  food,

 If  only  we  could  have  utilised  the
 foreign  exchange  which  we  earn  free-
 ly,  we  would  have  got  the  rice  that
 we  need.  [  had  sent  a  letter  to  the
 Minjster  of  State  for  Food  from  one
 of  the  merchants  from  the  USA
 Mr.  William  J.  Drought  I  had  sent  jt
 to  the  Food  Department  and  I  got  a
 reply  that  because  the  prices  quoted
 were  high  they  could  not  accept  _  it.
 As  a  matter  of  fact  what  I  am  told
 by  way  of  explanation  for  this  is  that
 until  and  unless  they  get  rice  under
 PL-480  our  Government  are  not  pre-
 pared  to  invest  any  foreign  exchange
 on  this  item,  We  demand  that  we
 be  supplied  rice  or  paddy  elther  from
 interna]  procurement  or  from  surplus
 States  or  by  way  of  imports  from  out-
 side  or  else  the  foreign  exchange
 which  we  earn  may  be  allowed  to  be
 utilised  in  part  for  purchasing  food-
 grains  for  our  State.

 Shri  Annasahib  Shinde:  What  I
 had  said  was  that  we  were  pur-
 chasing  even  at  a  higher  price.  It  is
 not  correct  to  say,  therefore,  that  be-
 cause  of  higher  prices  we  were  not
 purchasing,
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 Shri  N.  Sreekantan  Nair:  Mr,
 William  J,  Drought  had  written  a
 letter  and  that  was  sent  to  the  Food
 Department  and  the  reply  that  came
 was  that  because  the  prices  were
 higher,  we  could  not  purchase  that.
 I  would  like  to  submit  that  at  any
 Price  we  want  to  take  rice  or  paddy;
 whether  jt  be  from  Andhra  Pradesh
 or  Madras  or  from  America,  we  do
 not  mind;  our  Government  are  pre-
 pared  to  subsidise  it;evenif  it  be  at
 the  cost  of  suspending  all  other  deve-
 ljopmenta]  work,  we  donot  mind.  We
 want  to  get  food  for  our  people,  Let
 us  be  given  rice.  We  are  prepared
 to  purchase  it  through  the  Food  Cor-
 poration  from  Andhra  Pradesh  even
 by  giving  a  higher  price,  if  only  they
 are  willing  to  give.  Otherwis>,  let
 some  rice  or  wheat  be  imported  from
 America  and  kept  as  buffer  stock  go
 that  our  people  would  not  ftarve
 during  the  next  two  months.  That  is
 our  only  humble  request,  It  is  a
 fundamental  human  right,  We  de-
 clare  that  hunger  cannot  be  shut  out
 by  any  legislation  or  by  other  action.
 Until  and  unless  our  demand  is  met,
 I  am  afraid  there  are  going  to  be  food
 riots  in  Kerala.  I  know  it  will  not
 be  against  the  Central  Government,  It
 will  be  against  our  own  Siste,
 against  our  own  Government,  and  our
 police  will  have  to  face  it,  We  will
 meet  it  naturally,  not  with  lathis.  But
 the  whole  State  will  flare  up  and  we
 will  all  go  to  dogs.  Nobody  gains.
 It  will  be  a  national  waste,  But
 ultimately  the  feeling  that  the  Centre
 is  not  doing  what  is  fair  by  us  will
 grow  in  the  minds  of  the  people  and
 it  will  lead  to  embitterment  of  future
 relations.

 Therefore,  I  request  the  hon.  Food
 Minister  through  you  to  see  that
 something  jg  done  immediately.

 sh  सीताराम  केसरी  (कटिहार):
 मैं  समझता  हूं  कि  सारे  देशवासियों  का  यह
 विचार  है  कि  झन  का  प्रश्न  एक  गम्भीर
 प्रश्न  है  भ्ौर  इप  में  कोई  सन्देह  नहीं  है  कि
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 सभो  देशवासियों  से  इसका  सम्बन्ध  है  ।
 ऐसे  प्रश्नों  को  राजनोतिक  दृष्टि  से  एक्स-
 प्लायट  नहीं  किया  जाना  चाहिये  ।  जो  भो

 ऐसा  कोई  कार्य  करता  है  वह  अ्मानवोय  कार्य
 है  ऐसा  मैं  समझता  हूं  ।

 इस  राष्ट्रोय  मसले  को  हल  करना  है
 “तो  मैं  समझता  हूं  कि  सभी  दलों  को  सरकार

 के  साथ  सहयोग  करना  चाहिये  और  सहयोग
 करके  ही  इस  मतले  को  हल  किया  जा  सकता
 है  ।  सदभावना  के  श्राधार  पर  ही  जो  कमो
 अन्न  को  है  उत्तका  सामता  किया  जा  सकता  है।
 जिस  किसी  स्टेट  में  श्रन्त  को  कमो  हो  उस
 स्टेट  में  श्रन्न  भेजा  जाना  चाहिये  i  और
 राष्ट्रीय  स्तर  पर  इस  मसले  को  हल  करने

 की  कोशिश  होनी  चाहिये  ।

 हमारो  सरकार  इस  समस्या  का  समा-
 खान  करने  के  लिए  जितनी  कोशिश  हो  सकती
 है  कर  रहो  है  |  लेकिन  जो  मशोनरी  है  वह
 खराब  है  ।  आप  ने  अभी  अखबारों  में  पढ़ा
 होगा  कि  बंगाल  में  पंद्रह  हजार  मन  चावल
 या  गल्ला  बरबाद  हो  गया  |  उसो  तरह  से
 दिल्‍ली  में  गलला  बरबाद  हुआ  है  |  यह  ग्रप्ता-
 बधानी  फे  कारण  हुप्रा  है।  जो  नौकरशाही
 है  जो  सरकारी  तंत्र  है  जो  सरकारा  मशीनरी
 है  उन  लोगों  पर  मैं  चाहता  हूं  कि  निगरानी
 रखी  जाए  ।

 हमारे  कुछ  विरोधी  दलों  के  लोग
 इस  सब  चीज़  को  एक्सप्लायट  करने  की
 कोशिश  करते  हैं  लेकिन  उनको  ऐसा  नहीं
 करना  चाहिये  |  कम  से  कम  अन्न  फे  मसले
 को  वें  भ्रपने  स्वार्थों  की  सिद्धि  के लिए  एक्स-
 प्लायट  न  करें  1  भूख  का  सवाल  हर  व्यक्ति
 से  सम्बन्ध  रखता  है  1  यह  प्रश्न  हर  व्यक्ति
 के  जीवन  मरण  का  प्रश्न  है  t  मैं  यह  भी  कहना
 चाहता  हूं  कि  उन  प्रदेशों  में,  जिन  के  अन्दर

 सूखा  पड़ा  है,  दो  दो  मोसमों  से  जहां
 अन्न  नहीं  हुम्रा  है,  जहां  वर्षा  नहीं
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 हुई  है  और  जिस  के  कारण  लोग
 भूखों  मर  रहे  हैं,  वहां  की  जनता  के  प्रति
 मानवीय  दृष्कोण  प्रपनाया  जाना  चाहिये  1
 बौर  उनकी  भरसक  सहायता  की  जानी  चाहिये।
 यह  ठीक  है  कि  बंगाल  में  शौर  केरल  में  चावल
 को  कमो  है  और  उनको  चावल  मिलना
 चाहिये  |  इसी  आधार  पर  मैं  भ्राग्रह  करूंगा
 कि  आपकी  दृष्टि  बिहार  की  शोर  भो  जानी
 चाहिये  |  मैं  कहूंगा  कि इस  समय  जो  वहां  पर
 कोएलिशन  सरकार  है  उससे  पहले  जो  सरकार
 थी  उसने  चार  लाख  टन  की  मांग  की  थी  और
 केन्द्रीय  सरकार  ने  लाख  75  हजार  टन
 देने  की  बात  कही  थी  ।  लेकिन  इतना  भी  नहीं
 दिया  गया  और  केवल  |  लाख  66  हजार  टन
 हो  उनको  दिया  गया  ।  इसी  तरह  से  वर्तमान
 काएलिशन  सरकार  से  पहले  जो  सरकार  थी
 उसको  केन्द्रीय  सरकार  को  सूखा  ग्रस्त  क्षेत्रों  में
 राहत  कार्य  करने  के  लिए  जितनी  मदद  देनी
 चाहिये  थी  वह  नहीं  दे  पाई,  उस  में  यह  सुस्त
 रही  ।  जब  से  कोएलिशन  सरकार  झाई  है,
 अपनी  प्रतिष्ठा  के  दृष्टिकोण  से,  अपने  सम्मान
 को  बनाये  रखने  के  दृष्टिकोण  से  केन्द्रीय
 सरकार  ने  जो  भी  कोटा  एलाट  किया,  उसे
 पूरा  करने  की  कोशिश  की  है  मैं  मानता
 हैं  कि  जो  वहां  को  सरकार  है  शर  ज॑  यहां
 की  सरकार  है  दोनों  के  सामने  डिफिकल्टोज़
 हैं  ।  जो  अन्न  सप्लाई  किया  जाता  है  उस  में
 व्यवधान  रहा  है  ।  लेकिन  फिर  भो  फेन्द्रीय
 सरकार  के  व्यवहार  में  बिहार  में  जब  कांग्रेसी
 सरकार  थी  और  अब  जो  कोएलिशन  सरकार
 वहां  है  उसके  प्रति  प्रन्तर  पड़ा  है  I  यह  भ्च्छी
 हो  बात  है  1

 चावल  और  अन्न  विदेशों  से  भारत  बाने
 में  कठिनाई  हो  रही  है  |  विशेष  कर  सिडिल
 ईस्ट  में  जो  लड़ाई  हुई  है  भ्रौर  उसके  कारण

 समुद्री  यातायात  में  जो  भ्रब्यवस्था  फैली

 हैँ  श्रौर  जिस  के  कारण  भ्रन्न  से  लदे  हुए
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 बरहाज  केप  आफ  Te  होप  के  रास्ते  से  श्
 रहे  हैं,  उसकी  बजह  से  भी  हमारी  कठिनाई
 बढ़ो  है  ।  मैं  कहूंगा  कि  जिन  प्रदेशों  में  प्रन्न
 आंधिक  पैदा  होता  है  उन  प्रदेशों  के  जोगों  से  ाप
 आग्रह  करें  कि  चूंकि  यह  एक  राष्ट्रीय  मसला
 है,  सारे  देश  का  मसला  है,  हर  व्यक्ति  के
 साथ  इसका  सम्बन्ध  है,  इस  मसले  को  वे
 मानवीय  ग्राधार  पर  हल  करने  की  कोशिश
 करें  और  कमी  वाले  प्रदेशों  में  वे  अन्न  भेजें  1  ये
 जो  प्रदेशों  में  प्रापने  जोन  लगाये  हैं  इनकों  ग्राप
 दूर  करें।  मैं  नौगछिया,  डिस्ट्रिक्ट  भागलपुर
 का  दौरा  कर  रहा  था।  वह  मकई  उत्पादन
 का  एक  प्रमुख  केन्द्र  है  ।  वहां  मकई  बहुत
 ज्यादा  पैद।  होती  है  ।  इस  इ  पाक  में ग्रापने  थाना
 वाइज़  जोन  इंट्रोड्यूस  किये  हैं  ।  मैं  आग्रह
 करता  हूं  कि  इन  जोंज़  को  आप  हूटा  दें  ।
 इस  मामले  में  आप  हिम्मत  और  बहादुरी
 से  काम  लें  |  ाप  एक  बड़े  नेता  हैं  और

 पंद्रह  बीस  साल  से  झाप  सेवा  कार्य  करते
 आ  रहे  हैं  |  प्रापके  सबल  हाथों  में  यह  फूड
 का  प्राबलैस  अवश्य  हल  होगा  ाप  जरा
 मुस्तैदी  के  साथ,  बहादुराना  तरीके  से,  और
 साहम  के  साथ  जोनल  सिस्टम  को  तोड़  कर
 सारे  देश  में  फूड  के  प्राबलैम  को  राष्ट्रीय
 स्तर  पर  हल  करें  ।  मुझ  पूरी  साशा  है  कि
 आप  ऐसा  करके  इसको  श्रवश्य  हल  कर  लेंगे  |

 Shri  K.  M.  Koushik  (Chanda):  I
 have  stood  up  to  criticise  a  veteran
 administrator,  and  I  crave  your  indul-
 gence  in  the  matter.  I  honestly  feel
 that  the  policy  pursued  by  the  Gov-
 ernment  in  the  matter  of  procurement
 appears  to  be  absolutely  unwarranted
 and  it  is  working  to  the  hardship  of
 both  the  consumer  and  the  producer,
 as  I  will  presently  show.

 In  between  the  farmer  who  brings
 the  dhan  and  the  purchaser,  there
 are  two  amencies  which
 take  about  Rs.  5.40  per  bag  of  dhan.
 These  are  the  data  I  have  collacted
 from  the  collectorate,  I  am  absolutely
 certain  there  cannot  be  a  difference  of
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 even  a  single  paisa.  So,  you  can  take
 it  for  certain  that  I  am  giving  you  the
 correct  data.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Jagjivan  Ram):  which
 State?

 Shri  K.  M.  Koushik:  Maharashtra.
 Firstly,  the  co-operative  societies

 are  now  greatly  published.  The  Gov-
 ernment  honestly  feel  that  the  co-
 operative  societies  aré  a  panacea  for
 all  ills  in  the  country,  and  so  anything
 done  through  them  is  presumed  to  be
 perfact.  That  ig  the  idea  with  which
 things  are  going  on.  I  will  presently
 show  how  many  favours  are  conferred
 on  co-operative  gocieties  at  the  cost
 of  the  consumer  and  the  pro-
 ducer  as  well.  Both  of  them
 suffer  with  the  co-operative  societies
 being  treated  like  the  sons-in-law  of
 the  Government,

 The  farmer  gets  actually  Rs.  89.05
 per  bag,  I  mean  a  quintal,  of  rice
 which  he  sells  to  the  co-operative  so-
 ciety.  Actually,  the  Government  pur-
 chases  from  the  co-operative  society
 at  Rs,  98.90  and  the  Government  adds
 Rs.  5.50  as  overhead  charges.  So,
 in  all,  the  Government  is  able  to  seel
 the  bag  whiich  has  been  purchased,  for
 which  the  farmer  gets  only  Rs.  89.05,
 at  Rs.  104.40,  So,  these  two  white
 elephants,  the  Government  over  heed
 charges  and  the  co-operative  societics
 actually  take  up  the  difference  of  Rs.
 15.35,  If  really  a  grain  dealer  had  done
 it,  you  would  have  called  him  the
 worst  blackmarketeer  on  the  face  of
 it,  and  you  would  have  given  him  a
 cane  beating,  the  cane  being  got  from
 Malaya.  Now,  the  Government  does
 it,  therefore  it  passes  off  as  a  prefect
 welfare  measure,  This  is  the  diffe-
 rence,  You  can  very  well  see  that  Rs.
 5  per  bag  of  rice  is  something  which
 is  abominable  and  unthinkable.  So,
 you  will  have  to  think,  and  I  will
 give  you  the  reasons  why  it  is  80.

 The  farmer  brings  the  bag  of  paddy,
 the  co-operative  society  purchases  it
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 Bi  8  particular  price.  It  fills  the  dhan
 in  a  particular  bag  and  it  is  there  in
 the  bag  for  one  day,  The  next  day  it
 is  emptied  to  be  milled  into  rice.  So,
 for  one  day’s  use  of  the  bag  the
 Government  is  absolutely  charitable
 and  gives  42  paise  as  depreciation  for
 each  transaction.  I  enquired  from  the
 cllectorate  as  to  how  many  times  a
 bag  is  used  in  this  manner,  and  the
 collectorate  was  pleased  to  say  that  it
 is  used  at  least  50  to  60  times.  That
 means,  for  each  filling  of  the  bag  dep-
 reciation  of  42  paise  is  given,  that  is
 you  are  giving  the  co-operative  socie-
 ty  about  Rs.  25  to  Rs.  30  for  each  bag
 which  costs  only  Rs.  2,  Actually,
 this  amount  js  being  borne  by  the  con-
 sumer,  a  thing  which  you  as  a  veteran
 administrator  should  look  into,  and
 the  other  things  that  I  am  going  to
 give  you  in  a  catalogue.  If  these
 things  are  reduced,  the  consumer  will
 be  benefited,  and  that  may  also  give
 an  incentive,  as  I  will  presently  show,
 to  the  producer  to  come  before  the
 procurement  with  better  stocks  also.
 There  is  then  what  is  known  as  Mar-
 ket  cess  at  a  uniform  rate  of  5  paise
 for  each  bag  purchased  at  every  cen-
 tre.  It  is  intended  to  defray  case
 imposed  by  law.  I  have  made
 enquiries.  In  80  per  cent  of  the
 places  where  procurement  is
 going  on,  there  is  no  such  law  to  im-
 Pose  market  cess  but  all  the  same  for
 every  bag  of  dhan  which  is  actually
 procured  by  the  government  a  flat  -ate
 of  5  paise  is  given  to  the  co-operative
 society.  Why  only  at  particular  places
 this  tax  is  imposed  by  law  and  why  in
 other  places  there  is  a  general  rate
 given?  I  cannot  understand  all  this.

 ‘These  are  some  of  the  things  which  go
 to  make  the  prices  high  to  the  consu-
 mer;  with  no  benefit  to  the  producer.

 Government  have  a  fad  for  every-
 thing  to  be  done  by  co-operative  s0-
 cieties.  At  certain  procurement  cen-
 tres  there  are  no  co-operative  rice
 mill,  and  the  Government  do  not
 want  the  dhan  to  be  milled  at  8  pri-
 vate  rice  mills;  the  government's  or-
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 Gers  are  to  send  is  to  ai  co-
 operative  rice  mill  which  may
 be  30,40  or  50  miles  away.  It  is
 so  in  my  district;  the  dhan  pro-
 cured  at  place  A  can  be  milled  in  a
 privately  owned  rice  mill,  but  that  is
 not  allowed  to  be  done;  it  is  carried
 to  a  place  50  miles  away  and  brought
 back  again  after  milling.  For  this  90
 paise  per  bag  is  allowed.  I  do  not
 understand  why  the  consumer  should
 suffer  for  the  fads  of  the  government
 to  encourage  co-operative  societies.

 When  dhan  js  coverted  into  rice,
 there  is  a  bye  product  called  konda,  a
 fine  dust  which  is  used  as  cattle  feed
 Government  very  charitably  have
 allowed  a  flat  rate  of  nine  paise  for
 storing  this  konda  for  cach  bag,  I
 asked  the  collectorate  whether  they
 get  anything  and  for  whom  is  it  stor-
 ed?  I  asked  them:  is  it  your  pro-
 perty?  The  reply  was,  it  was  not
 theirs.  If  konda  was  not  Government
 property,  what  is  the  point  in  giving
 a  flat  rate  of  nine  paise-per  bag  for
 storing  it?  I  asked  them.  They  were
 unable  to  give  an  answer,  That  is  the
 way  Co-peratives  are  pampered  by
 us  while  the  consumer  is  made  to
 suffer  and  the  producer  also  gets  less
 than  what  he  should  normally  get.

 For  milling  one  khandy  or  bag  of
 dhan,  Rs.  2  are  fixed  for  the  co-ope-
 rative  rice  mills,  There  are  private
 rice  mills  which  are  prepared  to  do
 it  for  Rs,  1:50.  I  do  not  know  why
 these  mills  are  not  used.  In  these  days
 it  is  difficult  for  anybody  to  make  both
 ends  meet,  we  want  things  to  be
 made  cheap;  I  am  sure  government's
 aim  is  also  that,  The  Maharashtra
 government  does  not  consider  the  in-
 terests  of  the  consumers  is  worth
 more  than  their  fad  for  co-operative
 societies.

 There  are  8  or  9  items  which  I
 have  got  from  the  collectorate  and  all
 these  are  fixed  in  such  a  manner  89  to
 help  only  the  co-operatives.  I  spoke
 to  Mr.  Shinde  about  this  and  he  was
 kind  enough  to  say;  you  come  to  me
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 and  we  will  look  into  the  matter.  If
 all  the  49  items  are  scrutinised  care-
 fully,  it  will  be  seen  that  rice  could
 be  sold  to  the  consumer  cheaper  by  20
 paise  per  kg.  than  what  is  sold  now.
 It  is  my  contention  and  I  am  going  to
 prove  it.  Government  buys  it  and
 sells  it  at  Rs.  0440  per  bag.  Now,
 they  do  not  allow  any  private  man  to
 sell  a  bag  of  rice  for  less  than  this
 price.  If  a  farmer  after  giving  his
 levy  is  prepared  to  sell  a  bag  of  rice
 for  a  lesser  amount,  the  government
 will  not  allow  him  to  sell  it,  because
 with  their  faulty  mode  of  procure-
 ment,  they  can’t  sell  rice  below  Rs.
 04.35  per  bag,  ‘This  is  ynfair  and
 illegal  to  do  so.  That  man  cannot
 sell  it,  and  you  are  preventing  him
 from  selling  it  at  anything  less.  I
 put  a  question  to  the  collector.
 Supposing  the  farmer  comes  and  says
 straight  to  him,  “For  Rs,  95,  I  am
 Boing  to  give  a  bag  of  rice.”  He  now
 gets  only  Rs.  89.  If  he  can  sel!  it  at
 Rs.  95,  he  gets  Rs.  6  more,  and  the
 Government  are  getting  at  Rs,  4
 cheaper.  Why  don’t  you  accept  it”,
 he  may  ask.  But  there  is  no  answer.
 Excuse  me,  I  am  not  a  master  of
 Hindi,  but  they  say:

 अंधी  पीसे  कुत्ता  खाय  |

 Therefore,  my  submission  is  that
 you  should  look  into  the  whole  matter.
 ‘There  is  scope  for  improvement.  I
 will  be  glad  if  the  farmer  gets  some-
 thing  more.  I  am  quite  sure  he  will
 help  your  procurement  and  he  will
 bring  more  stuff.  But  because  he
 gets  very  little  and  he  has  no  incen-

 ‘tive,  therefore,  you  will  have  to  scru-
 tinise  the  whole  matter  and  see  that
 you  improve  the  position  of  the  con-
 sumer  as  well  ag  the  producer,

 Now,  the  food  zones  are  very  great-
 ly  responsible  for  rise  in  prices.
 Many  Members  have  stressed  it.  I
 will  just  quote  one  case  and  then
 finish  my  speech.  It  is  this.  In
 our  place,  hybrid  maize  was  pro-

 aluced  in  a  huge  quantity  last  summer
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 and  there  are  about  1,000  bags  lying
 there.  They  are  not  finding  any  cus-
 tomer  for  it.  There  is  no  customer  at
 all  for  that.  We  have  made  a  refer-
 ence  to  the  Government  about  it,  I
 want  you  to  find  out  some  customers
 for  it.  This  situation  is  due  to  the
 zonal  barriers.  The  thing  is  rotting
 there.  Where  maize  is  actually
 consumed,  the  maize  is  not  there,
 Where  maize  is  not  consumed,  the
 maize  is  rotting  there,  This  is  the
 position,  I  think  that  there  might
 even  be  an  honest  difference  of  opinion
 between  us  with  regard  to  the  ques-
 tion  of  lifting  up  of  controls,  But  so
 far  as  the  zonal  system  is  concerned,
 I  am  absolutely  certain.  that  It  is
 worth-while  removing  the  zonal  bar-
 riers:  you  lift  it  and  watch  the  re-
 action,  I  think  the  Ministry  will  give
 serious  consideration  to  the  few  sug-
 gestions  that  I  have  made.

 One  more  minute  and  I  shall  con-
 clude.  One  of  my  friends  who  pos-
 sibly  has  no  chance  has  asked  me  put
 up  one  matter  before  the  House.  In
 the  statement  given  by  the  Food  Mini-
 stry,  the  stock  of  rice  hag  been  given.
 My  friend  says  that  the  ration  has
 been  reduced  in  Goa  from  20  grams
 to  80  grams,  and  that  there  has  been
 no  supply  of  rice  at  all  for  so.many
 days  in  the  month  of  June.  There-
 fore,  the  position  of  rice  is  very  clear
 from  this  statement  that  the  Govern-
 ment  hag  given.  From  the  papers  to-
 day  it  appears  that  the  rice  quota  has
 been  reduced  from  790  grams  to  80
 grams,  and  there  is  no  supply  of  rice
 at  all  since  last  June.  Therefore,  it
 ig  my  friend’s  contention  that  this
 should  also  be  put  before  the  Minister
 for  the  necessary  redressal  in  this
 particular  case.

 With  these  words,  I
 seat,

 resume  !

 झसती  जयाबेस  शाह  (भ्रम  ली):  माननीय
 अध्यक्ष  जी,  फूड  के  बारे  में  बारवार  इधर
 से  बातें  कही  जाती  हैं  यह  बात  सही  है  ॥: उ
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 स्थिति  बहुत  नाजुक  है,  बहुत  मुश्किल  है  ।
 इस  हालत  में  जो  कुछ  गवर्नमेंट  कर  रही  है
 उस  से  सब  को  संतोष  तो  पूरा  नहीं  हो  सकता
 फिर  भी  जहां  पर  ज्यादा  से  ज्यादा  मुश्किल
 है  जैसे  कि  बिहार,  यू०पी०  शौर  केरल  में  भी  हैं
 उन के  प्रति  ज्यादा  से  ज्यादा  ध्यान  दिया  जाय,
 यह  हम  सब  मानते  हैं  1  हम  गुजरात  से  बाये
 हैं  ।  गुजरात  तो  डेफिसिट  पहले  ही  से  है  ।
 लेकिन  फिर  भी  हमारा  सब  का  और  हाउस
 का  भी  यही  कहना  है  कि  उन  प्रदेशों  की  शोर
 ज्यादा  ध्यान  दिया  जाय  ।  लेकिन  साथ  साथ

 जहां  कमी  और  स्टेटों  में  भी  है  चाहे  वह  बोलें
 नन  बोलें  उन  की  और  भी  देखना  चाहिए  1

 गूजरात  की  बात  मैं  कहूं  वहां  का  एक  तिहाई
 हिस्सा  ऐसा  है  कि  जहां  दों  साल  से  ड्राउट
 सिचुएशन  चल  रही  है  1  ग्राज  लोगों  को  कुछ
 काम  मिल  सकता  है  लेकिन  खाने  को  नहीं
 मिल  सकता  है  1  बाजार  में  दाम  इतने  बढ़े
 हुए  हैं,  जहां  ज्यादा  पैदा  होता  है  वहां  क्या  हाल
 होगा,  यहें  तो  मुझे  पता  नहीं,  लेकिन  हमारे
 गुजरात  में  कुछ  भी  बाजार  से  खरीदना
 गरीब  लोगों  के  वश  की  बात  नहीं  है  उन  के
 दाम  इतने  बढ़े  हुए  हैं  वह  बाजार  में
 खरीद  नहीं  सकते  हैं  और  फेयर  प्राइस  शाप
 से  मिलना  तो  बहुत  मुश्किल  हो  गया  है
 राइस  की  बात  तो  हम  करते  ही  नहीं  ।  हम  तो

 कहते  हैं  कि  जो  राइस  खाने  वाले  हैं  उन  को
 राइस  दे  दो  ।  लेकिन  हेम  चाहते  थे  कि  व्हीट,
 मिलेट  या  ग्राम  तो  मिले  ।  लेकिन  ग्राम  भी
 बन्द  कर  दिया  ।  कितने  सालों  से  हम  पीछे
 लगे  हैं  कि  रिलेक्सेशन  कर  दो  लेकिन  वह
 भी  नहीं  किया  ।  जहां  ज्यादा  पैदा  होता  है
 वह  भी  चिल्लाते  हैं  ।  मध्य  प्रदेश  वाले  भी
 चिल्लाते  हैं  ब्रौर  पंजाब  बाले  भी  चिल्लाते

 हैं  तो  हमारे  जैसों  की  चिललाने  की  नौबत

 झाई  है।  हम  जानना  चाहते  हैं  कि  ऐसी  हालत
 हम  कब.  तक  चलाना  चाहेते  हैं  ?  ईश्वर

 की  झपा!  हो  गई,  भ्रच्छी  बारिश  हो  गई  1
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 दाम  गिरते  जा  रहे  हैं  और  गिरेंगे  ही  7

 जहां  होडिग  होगा  वह  बाहर  शा  जायगा  I
 फिर  भी  मैं  यह  कहना  चाहती  हूं  कि  श्राज
 सारे  देश  में  कितने  गरीब  लोग  हैं,  उन  के
 लिये  बहुत  मुश्किल  हो  रही  है  1  हमारे  गुजरात
 में  तिहाई  पौपुलेशन  ड्राफ्ट  स्ट्रिकन  है  ।  वहां
 उन  को  काम  तो  दिया  गया  लेकिन  खाना

 नहीं  मिलता  है  |  ब  इस  मुश्किल  के  दो

 महीने  और  बाकी  रह  गये  हैं  1  मैं  गुजरात  के
 लिये  ही  नहीं  कह  रही  हूं  सारे  हिन्दुस्तान  की
 श्राज  यही  हालत  है,  इसे  हाउस  में  जो  चिन्ता

 दिखाई  जा  रही  है,  वहे  सारे  देश  की  है.  यह
 पार्टी-बाज़ी  की  बात  नहीं  हूँ  ।

 एक  सदस्य  कोग्रापेरेटिव्ज  के  खिलाफ
 बोले  |  उन्होंने  ग्रपता  अनुभव  बताया,  लेकिन

 हमारा  झनुभव  उन  के  खिलाफ  है  -  कोझा-
 परेटिव्ज़  वालों  ने  इस  मौके  पर  ज्यादा  से
 ज्यादा  मदद  का  है,  यदि  वह  मदद  न  करते
 तो  पता  नहीं  क्‍या  होता  ।  मेरे  विचा*  में  तो
 इस  सेक्टर  को  शौर  ज्यादा  बढ़ाना  चाहिये,

 नहीं  तो  जो  प्राइवेट  लोग  हैं,  वे  मार  डालेंगे  ।
 मैं  बगर्नेमेन्ट  से  कहना  चाहती  हूं  कि  वह
 ऐसी  बातों  पर  ध्यान  न  दे  और  इस  सैकटर
 को  ज्यादा  से  ज्यादा  बढ़ाये  |

 पिछले  6  महोने  में  गुजरात  को  जो
 झनाज  दिया  गया,  वह  उसको  ज़रूरत  से

 50  फीसदी  कम  है  1  जो  हमारा  नार्मल
 कोटा  है,  उ  से  हम  को  ज्यादा  देना  चाहिये
 था,  लेकिन  फिर  भी  नहीं  दिया  गया  |  मैं
 श्राप  से  प्रार्थना  करती  हूं  कि  फौर-गौड्स-
 सेक  कुछ  ऐसा  करो,  जिससे  कि  उन  लोगों

 को,  जितको  परचेजिग  पावर  ज्यादा  नहीं
 है,  जो  बाजार  से  नहीं  खरीद  सकते  हैं,  उन
 को  ठीक  दामों  पर  भ्रनाज  मिल  सके  ।  हम
 जानते  हैं  कि  भ्ररब-इज़राइल  लड़ाई  को
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 वजह  से  हमारा  बहुत  नुक्सान  हुभा  है,  वे
 लोग  भी  यह  बात  समझते  हैं,  हम  उन  को
 समझा  भी  सकते  हैं,  फिर  भी  जितना
 आपके  पास  है,  उस  को  तो  ठोक  तरह  से
 बांटो  7  जिन  के  पास  ज्यादा  है,  जैसे  ग्रान्ध्र
 बाले  हैं,  उन  भाईयों  से  प्रार्थना  है  कि  अपने
 श्रनाज  को  निकालो  ।  ईश्वर  की  कृपा  से
 अब  वर्षा  भ्रच्छी  हो  रही  है,  ग्राशा  है  पागे
 ज्यादा  झनाज  श्मा  सकेगा,  लेकिन  इस  समय
 के  दो  महीने  बड़े  खतरनाक  हैं।  झाज
 तक  जैसा  भी  सम्भव  था  हम  चले,  लेकिन
 श्ागे  के  दो  महीने  हम  सारे  देश  में  मिल  कर,
 एक  दुसरे  की  भावना  और  सहानुभूति  रख
 कर  जल्दी  से  जल्दी  पार  करें  ब्रौर  उस  में
 कामयाब  हों,  एंसी  हमें  कोशिश  करनी
 चाहिये  n

 कहा  गया  है  कि  बगन  नहीं  मिलती
 है,  वैगन  को  मूवर्मेन्ट  कैपेसिटी  नहीं  है  ।  मैं
 इस  बात  को  मानने  के  लिये  तैयार  नहीं  हूं  ।
 कितनी  वेगन  कैपेसिटी  हमारी
 आइडल  पड़ी  हुई  है,  हमारे  पास
 इस  के  आंकड़े  ब्ाते  हैं,  हम  कैसे  मान
 लें  कि  आपके  पास  बैगन  नहीं  हैं  ।  हमारी.
 जनता  आपकी  इस  बात  को  नहीं  मानेगी  t

 मैं  चाहती  हूं  कि  आप  रेलवे  ग्रथोरिटीज़  के  साथ
 बेठ  कर  इस  बात  को  तय  करो  कि  वैगन  मूव-
 मेन्ट  कैसे  हो  ?  रोड  से  यह  काम  क्‍यों  हो,
 हमारे  पास  इतने  साधन  होने  के  बाद  आप
 ऐसी  बातें  करें  कि  वैगन  के  का रण  श्रनाज  मूव
 नहीं  होता  cs  यह  मानने  के  लिये  तैयार
 नहीं  हूं  ।  हमारे  पास  जितना  स्टाक  है,  उसका
 ठीक  तरह  से  डिस्ट्रीव्यूशन  करो  बौर  जहां
 कहीं  भी  ज्यादा  श्न्त  है,  मेरी  उन  से  प्रार्थना
 है  कि  उसको  बाहर  निकालों,  केरल  भेजों,
 बिहार  भेजो,  यू०  पी०  को  भेजो  शौर  इस
 तरह  से  भेज  कर  हमारी  जो  आज  नैशनल
 कलेमिटी  है  उत्त  को  जल्दी  जल्दी  पार  करो,
 ऐसी  मेरी  प्रार्थना  है  tT
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 Mr.  Speaker:  I  will  request  the
 members  from  other  States  like
 Andhra  and  Punjab  to  take  less  time,
 so  that  I  can  give  some  more  time  to.
 members  from  Kerala  and  Bengal.

 श्री  यशवत्त  बार्मा  (भ्रमृतसर)  :  भध्यक्ष
 महे  दय,  सारे  देश  से  एक  भ्रावाज  उठ  रही  है
 चाहे  वह  बिहार  है,  बंगाल  है,  हिमाचल
 प्रदेश  है,  उत्तर  प्रदेश  का  पूर्वी  जिला  है,
 मध्य  प्रदेश  है,  सब  जगह  से  अभाव  के  कारण
 एक  बड़ी  भारी  चिल्लाहट  उठ  रही  है,  लेकिन

 मुझे  दुख  के  साथ  कहना  पड़  रहा  है  कि  केन्द्र
 इस  मामले  में  अपनी  ज़िम्मेदारी  को  नहीं
 निभा  पा  रहा  है  1  देश  के  भ्रन्दर  जो  कुछ-
 उपलब्ध  है  उस  का  बटवा रा  करने  की  व्यवस्था
 ठीक  तरह  से  केन्द्र  ने  नहीं  की  है  भ्रौर इस  के
 कारण  से  पिछले  दो  महीने  से  इस  माननीय

 सदन  में  ग्रनेकों  बार  खाद्य  फ ेसवाल  को  लेक र
 श्रावाजें  उठी  हैं,  लेकिन  मुझे  दुख  के  साथ  कहना
 पड़ता  है  कि  स्थिति  ज्यों  की  त्यों  चल  रही  है  i

 झाज  दिल्‍ली  की  स्थिति  यह  है  कि  जहां
 पर  एक  हजार  टन  प्रति  दिन  का  खर्च  है,  जो
 कि  राशन  में  लगता  है,  जिस  समय  मंत्री

 महोदय  ने  दिल्ली  के  सम्बन्ध  में  वक्‍तव्य
 दिया  ,  उस  समय  दिल्लो  प्रशासन  के  पास
 केवल  तीन  दिन  का  राशन  बाकी  था।  इस
 के  ग्रतिरिक्त  महीने  महोने  का  राशन  देने  को
 व्यवस्था  के  प्रनुसार  तथा  कुछ  देहाती  क्षेत्रों
 में  पूति  की  जो  जिम्मेदारी  है  जिसकों  कि
 फेयर  प्राइस  शाप्स  को  सप्लाई  करना  पड़ता
 है  |  दिल्ली  प्रशासन  के  पास  इस  सब  की  पूति
 के  लिये  53  हजार  टन  का  वफर  स्टाक

 होना  चाहिये  था,  लेकिन  उन  को  कहां
 से  भी  सप्लाई  प्राप्त  नहीं  हुई  ।  मंत्री  मद्दोदय
 ने  कुछ  कारण  बताये  हैं  लेकिन  उन  कारणों
 से  तो  भ्रावश्यकता  की  पूति  नहीं  हो  सकती
 जो  स्थिति  श्राज  दिल्लों  में  है,  वही  स्थिति
 भारत के  प्रत्यक  राज्य  को  है,  उसी  तरह  का
 संकट  बिहार  के  सामने  है,  केरल  के  सामने:
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 -है  ।  केरल  के  सदस्प  राज  यहां  पर  बोल  रहे
 हैं,  लेकिन कु  छ  राज्य ऐसे  हैं,  जिनको  ग्रवा ज  यहां
 पर  नहीं  सुनाई  देती  है।  हिमाचल  की  यही
 स्थिति  है  t  भाज  बिहार  में  केवल  30  प्रतिशत
 घान  की  बवाई  हो  पाई  है  ।  बंगाल  का  तीन
 हजार  टन  प्रति  मास  का  चाय-बागान  के  मज-

 दूरों  का  कोटा  है  लेकिन  उनके  पास  स्टाक
 नहीं  है।  इन  सारी  परिस्थितियों  को  दृष्टि  में
 रखते  हुए  में  मन्त्री  महोदय  से  पूछना  चाहता
 हूं  कि  उनके  पास  क्‍या  इलाज  है  ।  आज  यह
 सदन  यहां  पर  बैठा  हुआ  है  शौर  बहुत  जल्दी
 झपने  काम  को  समाप्त  करके  कुछ  समय  के
 लिये  स्थगित  हो  जायगा  ।  उसके  बाद  उन
 राज्यों  की  आवाज़  किस  तरह  से  मन्त्नी  महोदय
 के  कानों  में  पहुंचेगी  मुझे  कोई  हल  इसका
 दिखाई  नहीं  देता  है  ।  माननीय  मन्त्री  ने  भ्रभी
 वक्तव्य  दिया  कि  रेल  के  डिब्बों,  भण्डार  भौर
 यातायात  की  व्यवस्था  ठीक  की  जायगी---
 लेकिन  यह  संकट  सरकार  के  सामने  नया  नहीं
 आया  है  ।  हर  संकट  के  समय  सरकार  एक  नये
 वक्तव्य  के  लिये  तैयार  हो  जाय  यह  सरकार
 की  प्रामाणिकता  का  परिचय  नहीं  है।  सरकार
 को  सोचना  चाहिये  कि  उन  को  इस  प्रव्यवस्था
 का  ज्ञान  पहले  से  क्‍यों  नहीं  हो  पाया,  क्या  उन्हें

 “पता  नहीं  था,  क्‍या  वर्षा  पहली  बार  शाई  है,
 यह  स्थिति  अपने  क्रम  के  अनुसार  आई  है,  इस
 का  उनको  पहले  से  ध्यान  होना  चाहिये  था  ।

 खुले  डिब्बों  के  श्रन्दर  भ्रनाज  भेज  दिया  गया,

 फूड  कारपोरेशन  की  इस  भूल  के  कारण
 पांच  हजार  टन  झनाज  इस  दिल्ली  में  सड़  गया  |
 इतना  ही  नहीं  मानव  की  श्रपेक्षा  का  इससे
 बड़ा  भ्रौर  क्‍या  प्रमाण  हो  सकता  है  कि  उसी
 झनाज  की  पिसाई  कराकर  लोगों  को  खाने  के
 लिये  दिया  गया  ।  मैं  लोक  सभा  के  सदस्य  के
 नाते  कह  सकता  हूं,  मैंने  उसकी  रिपोर्ट  भी  दर्ज
 कराई  थी,  वह  श्राटा  मुंह  में  नहीं  जा  सकता
 था  मिट्टी  की  गंध  उसमें  से  भ्राती  थी  1  मेरे

 नपास  एक  बच्ची  थी,  वह  मेरी  बच्ची  की  बच्चो
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 है,  उसने  कहा  कि  यहां  तो  मिटटी  की  रोटी
 मिलती  है  तुम  तो  कहतीं  थीं  कि  पिताजी  बड़ी
 जगह  पर  चले  गये  हैं,  लेकिन  यहां  तो  मिट्टी
 की  रोटी  खाने  को  मिलती  है  ।  यह  बात  मैं
 कहने  के  लिये  नहीं  कह  रहा  हुं,  प्रमणित
 झ्राधार  पर  कह  रहा  हूं,  यह  स्थिति  है  |

 मैं  केरल  के  एक  सैनिक  के  वक्तव्य  की
 ओर  भी  आपका  ध्यान  दिलाना  चाहता  हुं,
 जिसे  मैंने  अखबार  में  पढ़ा  था  7  5  ता०  के

 हिन्दुस्तान  टाइम्ज़  में  श्री  रोजेलो  का  एक  पत्र
 छपा  है  उसने  उस  पत्र  में  लिखा  है  कि  इस  पत्र
 को  मैं  रात  की  स्ट्रीट  लाइट  के  नीचे  बैठ  कर
 लिख  रहा  हूं  ।  जब  मैं  समाचार  पब्नों  में  पढ़ता
 हूं  कि  राज्यों  में  अनाज  की  कमी  रोज़-ब-रोज
 बढ़  रही  है,  लोगों  को  अन्न  नहीं  मिल  रहा  है,
 मेरी  हालत  यह  है  कि  मैं  रात  को  सो  भी  नहीं
 पा  रहा  हूं  ।  केन्द्र  ग्रपती  जिम्मेदारी  को  क्‍यों
 नहीं  निभा  पा  रहा  है,  कहां  इनएफिशियेन्सी
 है  वह  श्रागें  कहता  है  कि  मैं  तो  अपने  घर  से

 दूर  बैठा  हूं,  अपने  परिवार  से  दूर  बैठा  हूं  t

 मुझ  दुख  है  कि  भ्रन्न  के  प्रभाव  में  मेरे  परिवार
 का  क्‍या  बनेगा  |  मैं  समझता  हूं  कि  सरकार
 ठीक  प्रकार  से  जो  उपलब्ध  स्टाक  है,  वह  जहां-
 तहां  से  नहीं  ले  पाई  है  ।  भ्रभी  प्रधान  मन्घ्री  ने

 शुक्रवार  के  अपने  हैदराबाद  के  भाषण  में  स्पष्ट
 रूप  से  स्वीकार  किया  कि  झान  से  हमें  जितना
 मिलता  चाहिये  था  वह  दे  नहीं  रहा  है।
 ऑझांधघ्र  के  मुख्य  मंत्री  श्री  ब्रह्मानन्द  रेड्डी  ने
 भी  कहा  था  कि  हमारी  जो  कमिटमेन्ट्स
 हैं,  उस  का  एक  हिस्सा  ही  हम  दे  पायेंगे।

 दूसरी  शोर  हमारे  पास  यह  सूचना  है  कि
 झभाव  के  कारण  उसी  राज्य  से  लगी  हुई
 6  मील  की  सीमा  से  दो  हजार  टन  का  तस्कर
 व्यापार  हो  गया  है।  यह  स्थिति  क्‍यों  है?
 झाज  वहां  भी  कांग्रेस  शासन  है  भौर  यहां
 भी  कांग्रेस  शासन  है,  फिर  भी  इस  स्थिति
 को  झाप  क्‍यों  नहीं  रोक  पाये  हैं  ?



 ‘17671
 (M.)

 are  मेरे  एक  माननीय  मित्र  ने  प्रभी
 आरोप  लगाया  कि  इस  विषय  को  राजनीतिक
 दुशपयोग  का  विषय,  एक्सप्लायटेशन  का
 विषय  न  बनाइये  1  मैं  भ्रपने  दल  की  शोर
 से  विश्वास  दिलाना  चाहता  हूं  सारे  विरोधी
 दलों  की  शोर  से  विश्वास  दिलाना  च.हता
 हूं  कि  निश्चित  रूप  से  विरोधी  दल
 इस  मामले  को  इस  संकट  के  समय  में  कभी
 भी  किसी  प्रकार  का  राजनीतिक  दुरुपयोग
 का  विषय  बनाने  के  लिये  तैयार  नहीं  हैं।
 सरकार  कहे  कि  उसे  किस  प्रकार  के  सहयोग
 की  झावश्यकता  है  लेकिन  दुख  है  कि  झाज
 आपकी  झोर  से  राजनीतिक  कारण  लाये
 जा  रहे  हैं।  झान्ध  से  जितना  भन्न  प्राप्त  किया
 जा  सकता  है  उस  को  प्राप्त  क्‍यों  नहीं  किया
 जा  रहा  है  केन्द्र  उत  के  ऊपर  दबाव  क्‍यों  नहीं
 डाल  रहा  है  t  हिमाचल  के  मुख्य  मंत्री
 परमार  महोदय  ने  वक्‍तब्य  दिया  कि  पंजाब
 अन्न  देता  नहीं  है  पंजाब  ने  जो  कहा  है  वह
 दे।  झाज  ही  पंजाब  के  मुख्य  मंत्री  हमारी
 लोक  सभा  के  सदस्यों  के  सामने  अपनी  बात  रख
 रहे  थे।  उन्होंने कहा  कि  हम  ने  केन्द्र  की  ग्राज्ञा
 से  0.000  टन  का  एक  परमिट  हिमाचल
 अदेश  को  उठाने  के  लिए  दिया  |  हम  ने  0,000
 वदन  एक  दम  दे  दिया  वह  अभी  तक  2,000
 टन  उठा  पाये।  वह  8000  टन  क्‍यों  नहीं
 उठा  पाये  ?  श्रब  उन  की  ग्राथिक  कठिनाइयां
 होंगी  जो  केन्द्र  को  देखना  है।  यह  केन्द्र  के
 विचार  का  विषय  है।  मैं  एक  ही  बात  कहना
 चाहता  हूं  कि  श्राज  जैसी  परिस्थिति  यहां
 पर  पैदा  हो  गयी  है  मैं,  झध्यक्ष  महोदय,  भाप
 के  द्वारा  खाद्य  मंत्री  महोदय  से  निवेदन  करता

 चाहूंगा  कि  केवल  चिल्लाहट  को  आधार
 न  बनाइये।  केरल  के  कुछ  संसद  सदस्य
 अरघान  मंत्री  के  घर  के  सामने  धरना  लगा
 दें  लेकिन  आज  कितने  ही  राज्य  ऐसे  हैं  जिनके
 कि  लोग  घरना  नहीं  लगा  पायेंगे  तो  उन  के
 बारे  में  आप  की  क्‍या  नीति  है  ?  5  लाख
 टन  आ्राप  को  भ्रमरीका  से  झाने  की  बात  है।

 ig4g  (Ai)  LsD—10,

 Food  Situation  SRAVANA  16,  889  (SAKA)  Food  Situation  76
 (M)

 ‘17672

 स्वेज  नहर  का  भ्रडंगा  बीच  में  लड़ा  है  भौर
 भी  झनेक  प्रकार  के  झंझट  खड़े  होंगे  इसलिए
 उस  पर  हम  बहुत  कुछ  भरोसा  नहीं  कर  सकते  |

 यह  मंत्रियों  के  बहरे  कानों  पर  झावाज़  उठाने
 की  परिस्थिति  भी  इस  सदन  की  ब  नहीं
 रहेंगी।  यह  प्रागे  आने  वाले  तीन  महीने
 घोर  संकट  के  हैं।  शत्रु  का  भी  हमें  भय  है।
 इस  हालत के  प्रन्दर  में  कहना  चाहता  हूं  कि
 जो  सरकार  की  परिस्थिति  है,  जो  सरकार
 की  श्रन्न के  वितरण  की  नीति  है,  बंटवारे
 की  नीति  है  भौर  जो  उपलब्धि  को  सम्हाल
 कर  रखने  धौर  प्रावश्यकता  के  स्थानों
 पर  पहुंचाने  की  तत्परता  है  उस  के  प्रन्दर
 मैं  समझता  हूं  कि  हमें  किसी  प्रकार  क।  भी
 भरोसा  नहीं  रहा।  इस  सदन  के  शभ्न्दर  में

 यह  कहना  चाहूंगा  कि  खाद्यान्न  के  सवाल  के
 ऊपर  पिछले  तीन  मासों  की  जो  परिस्थिति

 है  वह  परिस्थिति  यह  मांग  करती  है  कि
 कि  खाद्य  मंत्री  महोदय  भपना  त्थागपत्र
 दे  दें।  मैं  भ्पनी  शोर  से  भौर  भ्रपने  दल  की
 झोर  से  उन  का  त्यागपत्र  मांगना  चाहूंगा।
 इस  सवाल  के  ऊपर  वह  पूर्णतया  विफल  रहे
 हैं।  कांग्रेस  सदस्यों  ने  भी  जिस  तरीक़े  से  कहा
 है  और  अभी  जिस  तरीके  से  एक  बहन  ने
 अपनी  बात  कही  है  वह  हृदय  को  चभने  वाली
 बात  है  भर  वह  यह  परिस्थिति  बतलाती  है
 कि  खाद्य  मंत्री  महोदय  को  अपना  त्यागपत्र
 दे  देना  चाहिए  क्‍योंकि  वह  अपने  कर्तव्य
 पालन  में  विफल  रहे  हैं।  वह  एक  सही  खाद्य
 नीति  नहीं  बना  व  भ्रपमा  सके  धौर  देश  की
 खाद्यान्न  की  प्रावश्यकता  को  पूरा  न  कर  सके  1
 मैं  चाहूंगा  कि  इस  परिस्थिति  को  वह  दूर
 करें।  यह  खाली  कुछ  व्यक्तियों  के  जीवन
 मरण  व  पेट  भरने  का  प्रश्न  नहीं  है  बल्कि

 यह  हमारी  स्वतंत्रता  भ्ौर  हमारे  सब  के

 जीवन  के  प्रस्तित्व  का  प्रश्न  है  और  मैं  चाहूंगा
 कि  इस  देशव्यापी  विषम  खाद्यान्न  समस्या

 की  शोर  तत्काल  ध्यान  दिया  जायगा  व  इस
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 [at  यज्ञदत  शर्मा]

 को  हल  करने  के  लिए  सक्रिय  व  ठोस  कदेम
 उठाये  जायेंगे।  घन्यवाद  |

 Shri  Shivajl  Rao  8,  Deshmukh
 (Parbhani);  Mr,  ‘Speaker,  while
 thanking  you  for  allowing  me  to  par-
 ticipate  in  this  debate,  may  I  inform
 my  hon.  friend,  Shri  Sreekantan  Nair
 that  I  also  unfortunately  happen  to
 come  from  an  adjoning  deficit  State.

 Ap  hon,  Member:  From  which  State
 does  he  come?

 Mr.  Speaker:  He  comes  from  Maha-
 rashtra,

 Shri  Shivaji  Rao  8,  Deshmukh:  Out
 ‘of  the  total  deficit  of  the  country,
 Maharashtra’s  happens  to  be  roughly
 about  one-third.  Maharashtra  has  a
 large  urban  population  and  it  has  re-
 sorted  to  formal  and  informal  ration-
 ing  in  urban  areas.  Roughly  about
 one-third  of  the  population  of  Mahara-
 shtra  is  under  rationing.  So,  our  grie-
 vances  are  the  same  as  those  of
 Kerala,  The  only  thing  is  that  we
 are  less  vociferous  and  we  cannot
 afford  to  have  dharna  in  front  of  the
 Prime  Minister’s  residence  because  the
 party  in  power  in  the  State  happens
 to  be  the  same  which  is  in  power  at
 the  Centre.  So,  we  are  at  the  loser’s
 end,  while  my  friends  in  Kerala  are  in
 the  fortunate  position  of  getting  what-
 ever  they  could  .  (interrup-
 tions).  If  you  please  look  at  Maha-
 rashtra’s  demands,  you  will  see  that
 our  total  deficit  igs  roughly  about  3
 million  tongs  per  annum.  Because  of
 the  fear  of  popular  resistance,  we  try
 to  bring  it  down  perhaps  to  2  million
 tons.  Again  it  is  pruned  to  .4  lakhs
 tong  per  month  and  during  the  lean
 months  to  .65  lakhs  or  .75  lakhs
 tons,  Then,  unfortunately,  the  Gov-
 ernment  of  India.  bring  down  their
 commitment  from  .45  lakhs  tons  to
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 90,000  tons.  When  it  comes  to  a  ques-
 tion  of  actual  performance,
 shtra  gets  only  40,000  tons  and  even
 when  it  is  liberal  the  actual  supply
 does  not  exceed  60,000  tons  a  month.

 We,  in  this  country,  have  abolished
 the  beggary  law  but  by  the  abolition
 of  the  beggary  law  we  have  trans-
 formed  the  entire  country  into  a
 formed  the  entire  country“into  a  coun-
 try  of  beggars.  Deficit  States  are
 supposed  to  beg  at  the  door  of  the
 Centre;  the  Centre  in  its  turn  is  sup-
 posed  to  beg  at  the  doors  of  the  sur-
 plus  States  and  America  and  the
 socialist  countries,  even  at  the  doors
 of  some  other  small  countries  like
 Thailand,  Burma,  Philippines  and
 what-not.  We  would  break  the  inter-
 national  records  in  the  art  of  beg-
 gary,  but  in  order  to  get  over  this
 beggary  and  get  whatever  mother
 earth  can  give  us  we  are  not  prepared
 to  support  the  farmers.

 We  are  not  in  a  position  to  give
 them  enough  incentives  so  that  they
 would  be  enabled  to  produce  more
 food  and  cash  crops.  When  it  comes
 to  begging,  we  not  only  beg  for  food
 but  we  beg  for  cotton  also;  we  not  only
 beg  for  cotton  but  we  beg  for  oilseeds
 and  soyabean.  I  think,  the  national
 honour  of  the  country  demands  that
 sooner  or  later  we  stop  going  on  tel-
 ling  this  House  and  the  country  that
 because  the  God  of  Rain  has  been
 pleased,  because  the  monsoon  is  bet-
 ter,  we  hope  a  better  harvest.

 The  harvest  from  agricultural  land
 is  more  a  question  of  the  farmers’
 toil,  blood,  sweat  and  tears  than  the
 mercy  of  the  God  of  Rain.  When  the
 farmer  by  his  toil  must  produce  more,
 we  sit  on  him.  We  do  not  pay  ade-
 quate  and  remunerative  prices,  with
 the  result  that  the  production  is  lower
 and  we  blame  the  God  of  Rain  and
 say  that  there  has  been  either  drought
 or  floods,
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 In  a  vast  country  of  these  dimen-
 gions  in  some  part  of  the  country  or
 another  there  is  bound  to  be  drought
 or  floods.  This  has  to  be  a  natural
 phenomenon  year  after  year.  Our
 Government  should  refrain  from  say-
 ing  that  because  of  drought  conditions
 or  flood  conditions  we  are  not  in  a
 position  to  meet  adequately  the  de-
 mands,  It  is  because  of  saying  this
 that  when  production  falls  down  our
 Minister  has  to  come  before  this  House
 and  say  that  we  are  literally  under
 ship  to  mouth  existence  .

 It  is  not  only  ship  to  mouth  exis-
 tence.  There  may  be  many  2  slip  bet-
 ween  the  cup  and  the  lip  but  between
 the  ship  and  the  mouth  there  are
 miles  and  miles  of  slips.  For  inst-
 ance,  because  the  Suez  Canal  is  clos-
 ed  the  arrival]  of  food  ships  is  delay-
 ed.  Well,  the  Government  knows  that
 modern  tankers  are  supposed  to  bring
 foodgrains  from  America  to  this  coun-
 try.  Because  of  their  sheer  draught
 requirements,  they  are  not  in  a  posi-
 tion  to  use  the  Suez  Canal.  They
 never  use  the  Suez  Canal;  they  have
 to  be  routed  via  the  Cape  of  Good
 Hope  and  because  of  the  speed  at
 which  they  ply  it  does  not  make
 any  difference  whether  a  _  small
 ship  comes  through  the  Suez
 Canal  or  a  large  tanker  comes  via
 the  Cape  of  Good  Hope.  This  is  a
 gross  misstatement  of  fact  when  the
 Food  Minister  says  that  because  the
 Suez  Canal  is  closed  arrival  of  food
 ships  is  delayed.

 I  am  prepared  to  confess,  whatever
 be  the  effect  of  the  closure  of  the  Suez
 Canal,  the  closure  of  the  sewage  canal
 at  Capitol  Hil]  thus  becoming  unhy-
 gienic  because  of  the  unsanitary  con-
 dition  may  result  in  the  gods  of  Capi-
 tol  Hill  denying  us  food  and  our  peo-
 Ple  may  have  to  die  for  want  of  food.
 This  state  of  affairs  wil]  have  to  be
 improved  and  the  sole  responsibility
 for  improving  this  situation  squarely
 rests  at  the  door  of  the  Central  Gov-
 ernment.

 We  feel—and  we  feel  very  honest-
 ly—that  by  dividing  this  country  into
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 food  zones,  we  have  further  sub-
 divided  this  country  into  State  zones
 and  the  States  in  their  turn  have  di-
 vided  this  country  into  districts  and
 tehsils.  I  have  had  the  most  unfor-
 tunate  experience  of  a  tehsildar  of  a
 small  place  being  physically  beaten
 in  an  attempt  to  remove  only  0  bags
 of  rice  from  godown  A  to  be  trans-
 ported  to  village  or  town  B.  We  have
 come  to  this  level.

 We  claim  from  the  housetops  that
 there  are  no  restrictions  on  movement
 of  foodgrains,  yet  all  the  surplus
 States  with  the  help  of  the  Railway
 Protection  Force  officials  and  their
 local  police  officials,  deny  bookings
 to  the  people.  Cultivators  from  the
 surplus  States  are  deliberately  under-
 paid.  The  deficit  States  and  consu-
 mers  are  supposed  to  pay  more.
 Even  when  they  pay  more—the  capa-
 city  to  pay  more  not  being  there—it
 ig  not  made  available.  Therefore  I
 fee]  taht  once  and  for  all  the  bold
 and  courageous  step  of  doing  away
 with  these  food  zones  should  be  taken
 and  that  would  be  a  golden  day  in  the
 history  of  the  country.  That  step
 with  our  assurance  to  the  cultivators
 that  they  would  be  getting  remunera-
 tive  prices—not  only  remunerative
 prices  in  the  air  but  based  on  the  cost
 of  production  calculated  on  scientific
 basis—and  meting  out  the  same  treat-
 ment  to  agriculture  as  is  meted  out
 to  industry  are  the  three  requirements
 which  will  rid  this  country  of  famines
 and  hunger.

 With  these  words  I  conclude.

 8  brs.

 Shri  S.  K,  Sambandhan  (Tiruttani):
 Mr.  Speaker,  Sir,  let  me,  in  the  first
 instance,  remove  some  misunderstand.
 ing  in  the  mind  of  some  hon.  Members
 and  in  the  mind  of  the  Government
 taht  Madras  is  a  surplus  State,  Madras,
 even  in  a  normal  season,  is  a  margi-
 nally  surplus  State  provided  every-
 thing  is  carried  on  according  to  sche-
 dule.  Unfortunately,  in  the  past,  the
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 former  Congress  Government  by
 adopting  wrong  policies  had  brought
 Madras  to  a  stage  of  a  little  deficit
 State,  if  not  much  more.  Otherwise,
 we  woulc  have  been  able  to  spare
 more  food.  Even  in  our  present  diffi-
 culties,  we  supplied  5000  tonnes  to
 Kerala  very  recently.  We  are  prepar- ed  to  spare  more  provided  the  Centre
 also  cooperates  with  us.

 The  present  food  situation  in  the
 country  is  grim.  Everybody  accepts
 that.  It  is  no  use  discussing  the
 situation  as  it  is  today  only.  We
 have  to  think  of  the  future  also.  If
 you  want  to  think  of  the  future,  act
 for  the  future,  the  Government  should
 learn  the  lesson  from  the  past  mistakes
 which  have  driven  this  country  to  the
 grave  food  situation  that  we  see  today.
 But  the  Government,  I  think,  has  not
 learnt  any  lesson.  They  are  not  pre-
 pared  to  learn  any  lesson  because  they
 do  not  want  to  see  the  facts  eye  to
 eye.  For  instance,  the  hon.  Minister
 of  State,  Shri  Shinde,  said  that  in  the
 godowns  of  West  Bengal  nothing  had
 been  damaged  or  allowed  to  rof.  Very
 recently,  just  three  or  four  days  back,
 we  read  in  the  papers  that  a  huge
 quantity  was  allowed  to  rot  in  the
 central  godown  of  West  Benga]  and
 that  it  had  become  unfit  for  human
 consumption,  I  do  not  know  how  that
 news  appeared  in  the  papers  and  the
 Minister  came  forward  denying  such
 things  that  nothing  had  been  allowed
 to  rot  in  West  Bengal,  It  was  report-
 ed  that  70  per  cent  of  the  stock  had
 become  unfit  for  human  consumption.
 If  that  is  the  position,  I  do  not  know
 how  the  situation  is  going  to  improve.
 I  think,  we  will  never  improve  the
 situation.  It  is  the  blind  policy  of  the
 Government  that  has  mainly  resulted
 ‘in  this  grave  food  situation  in  the
 country.  Besides,  there  is  the  stagger-
 ing  official  indifference  and  the  lethar-
 gic  attitude  of  the  executive  in  this
 matter.  The  Government  should  give
 up  this  kind  of  an  attitude  and  try  to
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 be  more  practical  jn  meeting  the
 situation.  If  you  try  to  be  more
 practical,  then  the  State  Jike  Madras
 which  is  a  marginally  surplus  State
 in  a  normal  year  can  even  become,  in
 an  abnormal  year,  s¢]f-sufficient,  if  not
 surplus.  The  present  D.M_K.  Govern-
 ment  in  Madras  has  a  plan  and,  of
 course,  for  implementing  the  plan,  we
 require  the  help  of  the  Centra]  Gov-
 ernment  which  has  got  all  the  re-
 sources  and  the  powers  to  help.  In
 the  Tanjore  District,  our  D.M.K.  Gov-
 ernment  has  a  plan  to  launch  a  drive
 for  minor  irrigation  which  will  help
 the  State  to  produce  0  to  20  per  cent
 more  of  the  total  production  that  is
 produced  in  the  State.  That  means
 we  will  be  surplus  by  0  to  20  per
 cent  which  we  can  afford  or  rather  give
 to  Kerala.  For  this,  we  require  only
 Rs.  5  crores.  Our  Chief  Minister  has
 asked  for  Rs.  l5  crores,  not  immediate-
 ly,  by  way  of  subsidy  or  even  loan  or
 grant  and  has  requested  the  Central
 Government  to  postpone  the  repay-
 ment  of  interest  on  the  past  loans
 taken  by  the  previous  Governments
 and  spent  wastefully  in  the  State  of
 Madras.  If  that  is  done,  we  will  be-
 come  surplus  and  if  such  things  are
 allowed,  particularly,  in  the  surplus
 States,  there  will  be  more  and  more
 of  production  of  foodgrains  and  there
 will  be  less  and  less  burden  on  the
 Central  Government.

 So,  I  want  the  Centra]  Government
 to  be  more  realistic  in  meeting  this
 grave  situation.  Instead  of  this,  it  is
 very  unfortunate,  even  a  responsible
 person  like  our  Deputy  Prime  Minister,
 Shri  Morarji  Desai,  when  he  spoke  on
 the  Congress  platform  on  the  Madras
 beach,  decried  the  D.M.K.  Govern-
 ment's  attitude  in  subsidising  the  food
 at  Re.  |  a  measure  for  proper  sections
 of  the  people  in  the  State.  Instead  of
 appreciating  this,  it  is  really  unfortu-
 nate  that  a  responsible  person  like
 Shri  Morarji  Desai  should  have  dec-
 ried  it.  We  have  not  even  asked  for  a
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 subsidy  of  the  entire  thing  but  for
 only  a  certain  part  of  it.  We  are
 fulfilling  our  promises;  there  ig  no
 doubt  about  it  because  we  are  not  the
 Congress  Party  to.flout  the  promises
 made  at  the  time  of  elections  as  well
 as  at  ordinary  times  to  the  nation.
 What  we  promise  to  the  people,  we
 try  to  implement  stage  by  stage:  as  a
 first  stage,  we  have  given  this  to  the
 people  in  the  statutorily  rationed  areas
 and  places  where  there  is  also  informal
 rationing,  and  we  are  trying  to  give
 them  also  at  one  rupee  a  measure.  Is
 this  to  be  condemned?  Should  this  be
 decried  by  the  Central  Government?
 I  want  the  Government  to  think  it
 over.  I  want  them  to  try  to  help  the
 D.M.K.  Government  in  subsidising
 food  jn  ll  the  other  areas,  particular-
 ly  in  the  urban  87०४5  of  bigger  towne
 like  Coimbatore,  Madurai  and  other
 towns.  I  want  this  Government  to
 co-operate  with  the  D.M.K.  Govern-
 ment  in  implementing  particularly  the
 minor  irrigation  schemes  in  the  interest
 of  increasing  the  agricultural  produc-
 tion.

 भी  प्रेम  चस्द  वर्मा  (हमीरपुर):  इससे
 इन्कार  नहीं  किया  जा  सकता  हैं  कि  खाद्य
 समस्या  सारे  भारत  की  समस्या  है  और  यही
 कारण  है  कि  बार-बार  इस  सदन  में  इसकी
 चचा  होती  है  |  प्रभी  प्रभी  हमारे  एक  दोस्त
 श्री  शर्मा  ने  कहा है  कि  ये  जो  हालात  बिगड़े हैं
 इसकी  जिम्मेदारी  हमारे  मंत्री  महोदय  की  है  ।
 इस  कारण  से  हमारे  मित्र  ने  कह  दिया  है  कि
 मंत्री  महोदय  को  इस्तीफा  दे  देना  चाहिये  ।
 मैं  समझता  हूं  कि  भ्रगर  वह  ईमानदारी  से  सोचें,
 झगर  वह  ां खें  खोल  कर  देखें  तो  उनको
 पता  चलेगा  कि  जिन  हालात  में  से  हमारा
 देश  इस  दौरान  में  गुजरा  है उनका  मुकाबला
 हमारी  सरकार  ने  बड़े  ही  साहस  के  साथ  किया
 है  भौर  भ्रगर  उसने  इन  खराब  हालात  को  न
 सम्भाला  होता  तो  पता  नहीं  क्‍या  हो  जाता  |
 जो  तब  होता  उसका  भाप  अंदाज़ा  नहीं  लगा
 सकते  हैं  i  मैं  कहूँगा  कि  मेरे  दोस्त  को  ये  जो
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 arg  हैं  बे  वापिस  ले  लेने  चाहिये  ।  भुझे  दुख
 है  कि  मेरे  साथी  ने  इस  बात  को  कहा  है

 उन्होंने  यह  भी  कहा  है  कि  हिमाचल  को
 हमने  दस  हज़ार  टन  भ्रनाज  दिया  है।  उन्होंने
 यह  भी  कहा  है  कि  हिमाचल  ने  इस  झनाज  को

 नहीं  उठाया  है  1  यह  उनका  सफेद  हूठ  है  ।
 दो  हजार  ८त  भ्नाज  हिमाचल  को  दिया  गया
 है  और  हिमाचल  ने  पंजाब  के  पास  दस  हजार
 टन  के  पैसे  जमा  करवा  रखे  हैं  1  केवल  दो

 हज़ार  टन  की  ही  उसको  डिलिवरी  दी  गई
 हैं  ।  पंजाब  भर  हरियाणा  के  मिनिस्टर्ज  के
 ये  ब्यान  हैं  कि  हिमाचल  प्रदेश  में  कांग्रेस  की

 मिनिस्ट्री  को  तोड़  दो  तब  झनाज  मिलेगा  ।
 झगर  नहीं  तोड़ते  हो  तो  नहीं  मिलेगा  ।  ऐसी
 जब  स्थिति  है  तो  पता  नहीं  किस  तरह  से  ये

 सट्दन  में  सफेद  झूठ  बोलते  हैं  ।  जिस  झनाज  का
 पैसा  इन्होंने  हम  स ेवसूल  कर  रखा  है  उस  भ्रनाज
 को  ये  हमें  क्‍यों  नहीं  देते  हैं  यह  मेरी  समझ  में
 नहीं  भ्राया  है।  उन्होंने  केवल  लोगों  को  धोखा
 देने  के लिए  यह  बात  कही  है  ।  प्रगर  उनके  मन
 में  हिमाचल  के  लिए  दर्द  होता  है  तो  उनको
 चाहिये  था  कि  वे  हिमाचल  को  प्रन्न  सप्लाई
 करते  |
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 मैं  एक  और  बात  झापकों  बतलाना
 चाहता  हूं  1  पंजाब  के  लोग  प्रपने  रिश्तेदारों
 के  लिए  ग्रगर  हिमाचल  प्रदेश  में  पांच  किलो
 या  दो  किलों  झाटा  या  गेहूं  ले  जाते  हैं  तो
 उनकी  तलाशियां  ली  जाती  हैं  उनको  परेशान
 किया  जाता  है।  पंजाब  पुलिस
 हमारी  श्रौरतों  को  बिठा  लेती  है  शौर  उसके
 कपड़ों  की  तलाशी  लेती  है  भौरतों  के  सामान
 की  तलाशी  लेती  है  ।  जो  जुल्म  भौर  बेइंसाफी
 पंजाब  गवनेमेंट  ने  हिमाचल  के  साथ  की  है
 उसको  देख  कर  सिर  शर्म  से  शुक  जाता  है  |
 मैं  दावे  क ेसाथ  कहता  हूं  भौर  इस  बात  सबूत
 भी  पेश  कर  सकता  हूं  कि  पंजाब  की  सरकार
 ने  हिमाचल  प्रदेश  के  निवासियों  के  साथ  कितना

 बुरा  व्यवहार  किया  है  भर  ऐसा  व्यवहरा
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 किया  है  जिस  का  अंदाज़ा  नहर  लगाया  जा
 सकता  है  ।  इस  चीज़  का  मुझे  दुख  है  ।  में
 चाहता  हूं  कि  हमारे  शर्मा  जी  माफ़ी  मांगें  1

 जहां  तक  हिमाचल  प्रदेश  का  सम्बन्ध
 है  वह  बहुत  ही  सून्दर  प्रदेश  है।  इतना
 ईमानदार  देश  है  शौर  वह  देश  जिसने

 बहादुर  डोगरे  पैदा  किए  हैं  ।  बर्की  खमकरन
 स्यालकोट  और  जम्मू  काश्मीर  की  प्रीमाप्रों
 पर  उन  बहादुर  शझौर  वीर  डोगरों  ने  अपने
 देश  की  रक्षा  के  लिए  भ्रपनी  जानें  किस  तरह
 से  कुरबान  की  हैं?  सारे  हिन्दुस्तान  ने  जितनी

 कुर्बानियां  की  हैं  सारे  हिन्दुस्तान  की  कुर्बानी
 एक  तरफ  जो  कि  शहीद  हुए  हैं  भौर  हमारे
 जिले  कांगड़ा  के  जितने  शहीद  हुए  हैं  वह  एक
 तरफ.  .  (व्यवधान) . . . .मैं  ने
 शाप  को  डिस्टर्ब  नहीं  किया  आप  मुझे  बोलने
 दें।  मैं  आप  से  भजें  करना  चाहता हूं  कि  उन
 योर  डोगरों  ने  जो  देश  की  सरहदों  पर  लड़ने
 के  लिए  जाते  हैं  किस  वीरता  का  परिचय  दिया
 है  भौर  उन  की  हालत  यह  है  कि  हमारे  यहां  से
 एक  फर्लांग  के  ऊपर  80  पैसे  किलो  प्रनाज
 मिलता  है  ओर  एक  फर्लाग  के  इधर  रुपये
 60  पैसे  किलो  मिलता  है  ।  वह  वीर  डोगरा
 जो  100  रुपये  महीने  की  तनख्वाह  पर  तिब्बत
 में  जा  कर  लड़ता  है  उस  के  बच्चे  तो  खटठीदें

 i  रुपये  6  0  पैसे  किलो  भौर  यहां  पांच  पांच  सो
 और  एक  एक  हजार  पाने  वाले  जो  हैं  उन  को
 मिले  so  पैसे  किलो  यह  हालत  है  ।  भ्रध्यक्ष

 महोदय  हिमाचल  प्रदेश  की  हालत  बहुत
 खराब  है  ।  मुझे  भाप  समय  दीजिए  ।  मैं  प्राप
 से धजे  करना  चाहता  हूं  कि  पंजाब  की  जो

 सरहदें  हैं  उन  सरहदों  के  ऊपर  यह  पोजीशन

 है  कि  अनाज  जो  इतना  महंगा  है  वह
 झपने  जानवरों  को  डालते  हैं  60  भौर  65
 पये  क्विटल  वहां  बिकता  है  लेकिन  हम  को

 पैसे  लेकर  भी  नहीं  देते  हैं  |  पंजाब  सरकार

 हमारे  साथ  जो  झन्याय  कर  रही  है  वह  मैं  भाप
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 के  सामने  रखना  चाहता  हूं  |  मैं  इस  सदन  को
 बता  देना  चाहता  हूं  कि  झगर  भारत  सरकार
 ने  श्रौर  पंजाब  सरकार  ने  हालत  को  नहीं
 पहचाना  तो  उन  वीर  बहादुरों  का  देश  जो  कि
 पहाड़ी  देश  है  वहां  कई  नक्सलबाड़ियां  बन
 जायेंगी  ।  वहां  की  हालत  बहुत  खराब  है  t
 वहां  की  सरहदें  चीन  के  साथ  मिलती  हैं  ।  चीन
 के  जो  हमददे  यहां  पर  हैं  हमारे  हिन्दुस्तान
 में,  यहां  पर  भी  कुछ  लोग  ऐसे  हैं  जो  उस  का
 नाजायज  फायदा  उठाना  चाहते  हैं  ।  मैं  मंत्री
 महोदय  से  अर्जे  करना  चाहता  हूं  कि  उन  को
 पूरी  खुराक  दीजिए  नहीं  तो  वहां  भी  नक्सल-
 बाड़ी  बनने  वाली  है

 प्रध्यक्ष  महोदय,  मैं  यह  तजवीज  करना
 चाहता  हूं  कि  पंजाब  हरयाना  और  हिमाचल
 प्रदेश  का एक  जोन  बना  दिया  जाय  |  भ्रगर  यह
 नहीं  बनाया  जाता  तो  5  हजार  टन  भ्रनाज

 हम  को  हर  महीने  दिया  जाय  i  और  यह  भी
 नहीं  करना  है  तो  हमें  स्टेट  ट्रेंडिंग  के  जरिए
 पंजाब  से  अनाज  लेने  की  इजाजत  दी  जाय  ।
 यह  भी  नहीं  करना  है  तो  हमें  स्टेटहुड  का  दर्जा
 दे  दिया  जाय  ।  हम  अनाज  का  इन्ताम  कर  लेंगे  1

 हम  उतना  अनाज  पैदा  कर  लेंगे  श्रगर  हमें
 स्टेटहुड  का  दर्जा  दिया  जाय  ।  हमें  पूरा
 विःवास  है  कि  जगजीवन  राम  जी  जो  कि
 किसान  घराने  से  ताल्‍्लुक  रखते  हैं,  गरीब
 घराने  से  ताललुक  रखते  हैं  वह  हमारी  गरीबों

 की  मजबूरियों को  समझेंगे  ।  हम  भूखे  हैं,  हमें
 अनाज  मिलना  चाहिए  1  30  हजार  टन  श्राप
 दिल्‍ली  वालों  को  देते  हैं,  30  लाख  की  ग्लाबादी

 है  हमारी  30  लाख  की  भाबादी  के  लिए  6

 हजार  टन  देते  हैं  ।  तो  मैं  चाहता  हूं  कि  दिल्ली
 वालों  का  कोटा  काट  कर  के  कम  से  कम
 2  हजार  टन  प्रनाज  वहां  दिया  जाय  ताकि

 इन  को  भी  पता  चले  कि  हमारी  हालत  क्‍या
 ?

 al  Speaker:  There  are  a  large
 number  of  speakers  in  the  lst  before
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 me,  and  there  are  some  other  Members
 also  who  want  to  catch  my  eye.  How
 could  I  possibly  accommodate  all  of
 ‘them?  All  parties  must  get  a  chance,

 Shri  Randhir  Singh  (Rohtak):  After
 having  called  Members  from  Punjab
 and  Himachal  Pradesh,  kindly  think  of
 Haryana  also,

 Mr.  Speaker:  JI  have  also  to  go
 party-wise.  I  am  calling  one  Member
 from  the  Congress  and  one  Member
 from  the  Opposition  alternately.

 There  is  no  question  of  anybody
 trying  to  catch  my  eye  now.  Each
 party  has  given  me  a  list,  Unless  the
 party  has  sponsored  the  name  of  the
 Member  concerned,  I  cannot  call]  him.
 He  will  not  be  able  to  catch  my  eye
 unless  his  party  has  given  me  _  his
 name.

 Shri  Indrajit  Gupta  (Alipore):  I  do
 not  think  that  this  debate  today  is  one
 in  which  we  should  look  at  the  situa-
 tion  from  the  point  of  view  of  parti-
 cular  States  only...

 Mr,  Speaker:  Deficit  States  particu-
 larly.

 Shri  Indrajit  Gupta:  That  is  true,
 but  the  point  is  that  we  have  had  this
 subject  raised  in  this  House  almost
 every  day  by  members  belonging  to
 one  State  or  the  other.  The  total
 picture  that  is  presented  to  us  is  that
 every  single  deficit  State  has  today
 been  reduced  to  a  plight  where  it  has
 to  come  with  a  begging  bow]  in  hand
 to  the  hon.  Food  Minister,  not  to  meet
 its  minimum  requirements;  that  is  not
 the  point;  we  have  been  reduced  to  a
 plight  where we  have  to  come  and
 complain  and  shout  everytime  that
 that  amount  of  food  which  has  been
 promised  by  the  hon.  Minister  himself
 as  the  possible  allocation  from  the
 Centre  to  that  State  is  not  being
 given,  That  is  something  far  short  of
 the  minimum  requirement.  That  is
 the  position;  that  is  the  real  agony  of

 the  situation  today.

 Foon
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 8.l7  hrs,

 (Mr.  Depury-Speaker  in  the  Chair]

 My  hon.  friend,  Shri  Deshmukh,
 spoke  about  the  shame  of  begging  for
 food  and  though  it  is  very  derogatory
 to  our  self-respect,  we  have  been  re-
 duced  by  the  Central  Government  to
 that  plight  where  we  have  to  come
 and  say  that  for  the  next  two  months
 at  least  when  the  worst  period  is  upon
 us,  you  will  have  to  do  whatever  is
 possible,  whether  you  beg,  borrow,  buy
 or  steal—we  do  not  care;  not  the  mini-
 mum  requirements  of  our  States  but
 the  minimum  allocations  which  are
 accepted  by  you  has  got  to  be  given.
 lt  is  no  use  here  repeating  what  is  the
 condition  of  each  of  the  States  which
 is  so  badly  affected.  Most  of  them
 have  non-Congress  governments  which
 came  to  power  at  the  end  of  the  har-
 vest  season.  The  harvest  season  was
 over.  The  grain  had  passed  from  the
 hands  of  the  peasants  into  those  of  the
 traders.  It  was  virtually  impossible
 to  go  in  for  any  effective  procurement,
 The  next  harvest  is  yet  to  come.  In
 this  interim  period,  these  States  are
 faced  with  this  crisis  and  they  have
 to  come  here  and  say:  at  least  stick
 to  the  promise  you  made,  if  you  can-
 not  do  more  than  that—that  is  all.

 You  have  heard  the  story  of  Kerala
 where  ration  shops  have  been  closed.
 A  storm  is  brewing  there.  Even  in
 Bihar,  the  State  from  which  the  hon.
 Minister  comes,  the  two  lakh  tonnes
 which  were  promised  have  not  been
 supplied.  In  U.P.,  the  quota  promised
 has  not  been  fulfilled  in  any  single
 month.  In  Assam  and  in  Manipur,  the
 same  situation  exists.  In  Manipur  I
 am  told  that  in  the  modified  ration  area
 in  the  countryside,  people  do  not  get
 even  that  one  kilo  of  rice  and  one  kilo
 of  wheat  per  month,  not  per  week,
 which  they  are  supposed  to  get.  In
 Assam,  their  quota  has  been  cut  down,
 and  something  which  was  earmarked
 for  Assam  was  suddenly  diverted
 somewhere  else.
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 (Shri  Indrajit  Gupta).
 In  Bengal,  the  same  situation  pre-

 vails.  I  believe  the  Ministers  are  in
 Delhi  now  asking  these  people  some-
 how  to  help  them  to  tide  over  at  least
 the  next  two  months  after  which  they
 will  try  their  own  procurement  from
 the  aus  crop  which  is  coming  to  har-
 vest  in  the  State.  So  we  find  the  same
 story  everywhere.

 This  afternoon  in  the  city  of  Calcutta,
 a  big  demonstration  is  taking  place,
 composed  entirely  of  women,  house-
 wives  who  have  come  out  of  their
 houses,  many  of  them  with  babies  in
 their  arms,  marching  to  the  Regional
 Food  Directorate  of  the  Central  Gov-
 ernment  to  demonstrate  there.

 Just  now  reference  was  made  to
 wastage  and  rotting  of  food  lying  in
 the  King  George  Dock  sheds  in  Cal-
 cutta,  about  which  news  has  appeared
 in  the  papers.  For  five  months  that
 food  was  not  cleared;  it  has  rotted
 because  it  has  been  lying  so  long  there
 uncleared,  Who  is  responsible?  Will
 any  inquiry  be  held?  Is  it  the  officers
 of  the  Regional  Food  Directorate  who
 should  be  brought  to  book  for  this
 criminal  negligence?  Or  is  it  the
 clearing  agents,  R.  Sen  and  company,
 who  are  responsible?  Will  anybody
 inquire  into  it?

 By  the  way,  I  must  also  refute  one
 other  argument  put  forward  by  the
 hon.  Minister  in  his  opening  state-
 ment.  That  was  the  reference  made
 to  damage  done  to  food  in  transit  in
 wagons.  He  gave  us  to  understand
 that  there  is  a  shortage  of  closed
 wagons  and  that  was  why  sometimes
 food  had  to  be  sent  in  open  wagons,  I
 submit  this  is  not  a  correct  statement
 of  fact.  There  is  no  shortage  of  closed
 wagons  in  the  country.  There  is  in
 excess  of  wagons,  and  wagon  orders
 have  been  cut  down,  the  factories  pro-
 ducing  wagons  are  closing  their  doors,
 because  the  Railway  Board  say  that
 they  have  so  many  wagons  that  they
 do  not  know  what  to  do  with  them.
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 My  information  is  that  the  Railway
 Board  or  the  Railway  Ministry  is:
 insisting  that  the  open  wagons  in  which
 iron  ore  has  to  be  carried  to  the  ports
 for  export  to  Japan,  which  are  sent  to
 Bombay,  Calcutta,  Goa  and  so  on,
 must  be  brought  back  not  empty  but
 loaded  with  foodgrains,  otherwise  there
 will  be  some  financial  loss  to  the  rail-
 ways.  So,  the  real  reason  is  that
 greater  priority  is  being  given  to  the
 iron  ore  which  is  to  be  sent  to  Japan
 to  be  turned  into  steel  or  iron  by  the
 Japanese  industrialists,  then  to  the
 food  which  is  required  to  keep  our
 people  alive.  Just  for  the  sake  of
 using  those  open  wagons  which  are
 meant  for  transporting  iron  ore,  the
 food  must  be  brought  back  from  the
 ports  in  the  same  wagons  in  an  expos-
 ed  condition,  and  the  result  is  that
 we  have  seen  what  has  happened  in
 Delhj  the  other  day  and  what  is  hap-
 pening  in  different  parts  of  the  country.
 You  can  do  it  in  the  dry  season,  but
 in  this  monsoon  season  this  practice
 must  be  given  up.  When  we  have  not
 got  enough  food,  you  cannot  gamble
 like  this,  you  cannot  lose  even  one  ton
 of  food  in  this  manner.  The  House
 should  not  be  given  a  wrong  statement
 of  facts.

 The  Orissa  Government,  I  believe,
 has  not  yet  agreed  to  send  to  Bengal
 the  7,000  tonnes  of  rice  which  is  al-
 ready  due  from  them,  because  they
 say  that  in  exchange  for  this  the
 Centre  had  promised  to  give  them
 7,000  tonnes  extra  of  wheat,  and
 because  they  have  not  received  that,
 they  are  not  despatching  the  promised
 7,000  tonnes  of  rice  to  Bengal.  I  want
 to  know  whether  this  is  a  fact  or  not.
 If  this  is  a  fact,  I  want  to  know  why
 that  wheat  is  not  being  sent  to  them
 to  enable  them  to  despatch  the  rice  in
 exchange  to  Bengal.

 I  only  wish  to  say  that  it  is  very
 sad  that  we  have  been  almost  lulled:
 into  a  sense  of  complacency  that
 because  we  are  having  fairly  good.
 rains  we  are  sort  of  turning  the  corner..
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 We  should  not  suffer  from  any  such
 complacency.  We  do  not  know  what
 may  happen  next  year,  whether  the
 next  year  will  not  be  a  bad  year
 again,  which  is  beyond  our  control,  we
 do  not  know  whether  these  American
 supplies  of  wheat  will  continue  as  they
 are  continuing  now  or  not.  There-
 fore,  we  must  plan  from  a  long-term
 point  of  view  and  I  charge  jhis  Gov-
 ernment  with  an  absolute,  total  lack
 of  long-term  planning.  I  want  to
 know  their  plan  for  the  next  harvest.
 If  you  want  to  turn  the  corner,  you
 should  begin  from  now  with  a  long-
 term  plan  for  doing  the  maximum
 possible  procurement  in  the  next  har-
 vest  which  all  of  us  hope  is  going  to
 be  a  fairly  good  one.

 The  food  Corporation  is  only  an
 instrument  of  procurement,  it  cannot
 make  plans,  policies  and  strategies.
 That  has  to  be  done  by  you,  by  the
 Government,  but  nothing  of  the  kind
 is  being  done,  and  as  far  as  I  know,
 the  Food  Corporation  is  not  being
 given  the  necessary  powers  and  the
 necessary  resources  with  which  they
 can  launch  on  a  really  big,  massive
 scale  of  procurement  on  the  next  har-
 vest,  so  that  we  can  at  least  begin  to
 build  up  some  reserve.  All  this  talk
 of  a  national  food  budget  and  all  that
 is  useless  unless  this  is  done,  unless
 the  Food  Corporation  goes  and  pro-
 cures,  and  the  States  are  also  assured
 by  the  Centre  that  a  part  of  the  reserve
 will  be  earmarked  for  the  use  of  that
 State.  There  must  be  a  reserve  built
 up,  part  of  which  is  reserved  for  each
 State  and  part  of  it  for  the  Central
 Government.  Have  such  discussions
 been  held,  have  they  had  any  consul-
 tations  with  the  states,  has  the  Food
 Corporation  been  given  an  over-all
 strategy  as  to  how  to  set  about  this
 operation?  As  far  as  I  know,  nothing
 of  this  kind  has  been  done.

 I  am  told  that  these  surplus  States
 which  have  got  certain  surpluses  are
 given  certain  benefits,  and  because  of
 this  zonal  system  I  am  afraid  they  are
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 profiting  by  it  too.  We  want  this  zona¥
 system  to  go,  it  is  the  most  illogical
 thing  ever  conceived,  because  jt  is.
 penalising  every  deficit  State  and
 smuggling  cannot  be  prevented  out  of
 the  surplus  States.  Mr,  Brahmananda
 Reddy  himself  has  admitted  this  that
 from  Andhra  thousands  of  tonnes  of
 Tice  are  being  smuggled,  On  the  one
 side  of  the  border,  Andhra  is  surplus.
 and  on  the  other  side  of  the  border,
 Kerala  is  starving.  This  is  a  ridiculous
 state  of  affairs.  These  surplus  states
 are  given  certain  advantages.  They
 get  a  bonus  for  procurement.  The-
 Punjab  Government  gets  a  surcharge.
 I  want  to  know  whether  the  Centre
 sees  to  it  that  the  money  which  is
 being  earned  by  the  surplus  States  by
 way  of  bonus,  surcharge  and  so  on,  is
 not  used  up  in  the  general  account  of
 the  Consolidated  Fund  of  the  State,
 but  is  at  least  earmarked  for  improv-
 ing  agricultural  production.  Is  there
 that  much  planning?

 ‘17688.

 It  is  impossible  to  do  justice  to  this
 subject  in  such  a  short  time.  I  have
 made  only  a  few  remarks.  I  will  say
 that  for  the  moment,  for  the  next  two
 months,  do  anything  you  like  but  do
 not  allow  he  people  to  starve;  beg,
 borrow,  or  steal  or  do.  anything,  Even
 at  the  risk  of  our  own  self-respect  we
 are  prepared  to  give  you  a  free  hand
 for  that.  But  for  the  next  year,  for
 long-term  planning,  if  you  do  not
 begin  from  now  on,  you  will  be-
 landed  jn  a  terrible  mess.  Therefore,
 I  call  upon  the  Minister  to  tell  us  whe-
 ther  they  are  serious  about  any
 national  food  budget  planning  and
 whether  they  are  willing  to  be  really
 firm  and  stop  this  private  trading  in
 foodgrains,  whether  they  are  prepared
 to  take  over  wholesale  trade  or  whe-
 ther  they  will  just  simply  say:  let  us
 go  to  the  same  way  we  have  always
 been  going;  in  which  case  the  country
 will  be  drowned  in  blood  and  in  all
 kinds  of  commotions  and  disturbances
 and  I  am.afraid  he  will  also  ultimately-
 have  to  leave  his  seat  and  go.
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 Shri  Chengalrary  Naidu  (Chitoor): Mr.  Deputy-Speaker,  I  come  from  a
 -Surplus  state  and  I  have  heard  people here  accusing  Andhra  Pradesh  of  not
 supplying  enough  rice  to  Kerala  or
 Maharashtra  or  other  states.  I  have  to
 tell  them  that  they  are  suffering  under
 8  wrong  notion.  West  Bengal  is  the
 highest  rice  producing  area;  second

 -comes  Bihar;  Andhra  comes  third,  I
 do  not  know  how  they  accuse  only Andhra  Pradesh.  Still,  if  monsoon  had not  failed  us,  we  could  have  supplied
 about  six  lakh  tons  of  rice  to  other
 states  but  unfortunately  in  the  last
 two  years,  monsoon  failed  and  drought
 conditions  prevail  and  we  are  not  able
 to  fulfil  the  promise  of  six  lakh  tons
 of  rice  to  Kerala  or  other  states.  Un-
 fortunately,  the  Prime  Minister  has
 said  that  there  is  enough  rice  in
 Andhra.  It  seems  we  are  holding  on
 to  rice  and  are  not  sending  it  to
 Kerala.  That  is  not  true.  Unfortu-
 nately,  the  impression  has  gained
 ground  and  I  think  it  needs  to  be  cor-
 rected.  There  may  be  rice  in  some
 surplus  areas  in  Andhra.  I  come  from
 Rayalaseema  which  is  a  deficit  areca
 and  there  js  drought  in  that  area  for
 the  last  two  years.  While  in  Kerala
 people  at  least  get  3  or  6  kilos  for  a
 fortnight,  people  in  Rayalseema  get
 l4  kilos  for  5  days.  Still  we  are
 sending  rice  to  other  states.  We  have
 to  think  of  the  long-term  plan;  we
 have  an  able  Minister  for  Food  and
 Agriculture  and  after  Rafi  Ahmad
 Kidwai,  he  is  the  practical  man,  He
 has  two  able  assistants  as  state  minis-
 ters  and  let  us  hope  they  will  tide  over
 the  difficulties  and  wil]  supply  enough
 rice.  If  there  is  a  third  world  war,
 We  are  not  going  to  get  any  rice  even
 through  the  Cape  of  Goodhope.  This
 year  our  government  has  entered  into
 agreements  with  2  governments  for
 buying  3.5  lakh  tons  of  rice  at  Rs.  200
 per  ton.  It  costs  about  Rs.  300  more
 per  ton  to  transport—that  means,  about
 ‘Rs,  500  per  ton  in  all.  Andhra  is
 supplying  rice  at  Rs.  600  per  ton.
 Now,  let  us  consider  the  other  side.
 ‘There  are  some  projects  in  an  advanc-
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 ed  stage  of  construction,  like  the
 Nagarjunasagar.  For  completing  that
 project,  we  have  asked  the  Centre  to
 give  us  Rs,  7.5  crores  this  year  but
 the  Finance  Minister  gives  us  only
 Rs.  0  crores.  If  they  really  want  self-
 sufficiency  in  food  by  97l,  they  should
 give  us  enough  money  so  that  we  may
 give  them  more  rice.  If  the  project  is
 completed,  about  20  lakh  acres  of  land
 can  be  irrigated  and  it  can  be  brought
 under  food  production.  They  are  able
 to  get  only  34  lakh  tonnes  of  rice  from
 all  over  the  world.  We  are  prepared
 to  give  that  34  lakh  tonnes  of  rice  in
 three  years’  time  if  the  amount  is
 given  to  us  by  the  Finance  Minister.
 The  Finance  Minister  js  adamant,  He
 is  taking  an  unhelpful  attitude  towards
 Andhra  Pradesh.  They  think  that  we
 are  surplus  and  ask  us,  “Why  go  you
 want  to  complete  the  project?"  It  is
 for  growing  more  food,  and  if  we
 frow  more  food,  we  are  not  going  to
 keep  it  in  Andhra  Pradesh  alone,  We
 have  to  sell  it  to  Kerala  or  Maharashtra.
 So,  we  are  not  going  to  hold  on  to
 that  stock.  People  are  saying  that  we
 will  hold  on  to  our  stock  of  rice,  It
 is  not  correct.  We  are  not  going  to
 hold  on  to  the  rice.  If  we  are  going
 to  hold  on  to  the  stock  of  rice,  jt  will
 be  spoilt,  We  are  prepared  to  give  to
 Kerala  or  any  other  State.

 The  other  thing  is,  our  Prime
 Minister  has  appealed  to  us  to  send
 more  rice  to  Kerala  and  other  places.
 Actually  there  may  be  a  little  quantity;
 but  even  at  our  cost,  at  the  cost  of  our
 suffering,  we  are  prepared  to  send
 more  rice  to  Kerala.  We  are  prepared
 to  tighten  our  belts.  We  are  prepared
 to  send  more  rice,  but  what  is  the
 reward?  They  do  not  even  pat  us;
 they  do  not  even  speak  a  good  word
 to  us;  they  do  not  want  to  give  us  any
 money.  (Interruption).  I  am  not
 complaining  about  Kerala.

 Shri  Vasudevan  Nair:  These  are  all
 wrong  statements.
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 Shri  Chengalaraya  Naidu:  I  am  not
 complaining  about  Kerala.  I  am
 complaining  about  the  Finance  Minis-
 ter.  I  am  complaining  against  the
 Government  who  are  not  sympathetic
 to  us.  J  want  the  Central  Govern-
 ment  to  allow  us  to  complete  the
 project  and  thus  send  more  rice.
 (Interruption).  Please  allow  me  to
 complete,  If  the  Government  is  not
 gong  to  come  forward  with  enough
 funds  for  completing  the  project,  I  am
 afraid  the  country  will  suffer  not
 only  this  year;  but  for  several  years
 We  are  going  to  suffer.  They  are
 talking  of  drought  conditions.  Even
 if  we  suffer  from  drought  conditions,
 if  there  is  failure  of  monsoon,  we
 must  try  and  grow  more  food.  If
 electricity  is  extended  in  Rayalaseema
 and  other  areas  in  Andhra  Pradesh,
 then,  even  if  there  is  failure  of  the
 monsoon,  we  have  got  enough  of
 water  underground  ang  we  can  pump
 the  water  out  and  grow  more  food.
 The  food  production  will  not  be  affect-
 ed  by  the  monsoon  or  the  drought
 conditions.  So,  I  request  the  Gov-
 ernment,  I  appeal  to  the  Government
 and  to  our  Minister  of  Food  and  Agri-

 -eulture  to  request  the  Finance  Minis-
 ter  to  allow  us  enough  fund.  If  the
 Finance  Minister  is  not  going  to  co-
 operate  with  the  Minister  of  Agri-
 culture  and  provide  more  fund,  then,
 he  is  going  to  get  a  bad  name  to  the
 Minister  of  Agriculture,  and  he  will
 not  be  able  to  help  in  food  produc-
 tion.

 shri  Ebrahim  Sulaiman  Sait
 (Kozhikode):  Sir,  we  appeal  to  the
 Finance  Minister  through  you  to  give
 Rs.  7  crores  to  Andhra  Pradesh,  for
 dhe  completion  of  the  Nagarjunasagar
 Dam.

 Shri  P.  Viswambharan  (Trivan-
 drum):  Sir,  we  are  thankful  to  all
 the  Members  who  have  supported  the
 cause  of  Kerala  in  this  House.  I  am
 aware  of  the  fact  that  there  is  a  food
 crisis  in  the  country  as  a  whole.  But,
 js  the  available  food  peing  shared  by

 all?  That  ig  the  problem.  The  latest
 position  of  Kerala  has  been  stated  by
 my  hon,  friend  Shri  Sreekantan  Nair.
 For  the  last  0  weeks  or  30,  in  Kerala,
 from  the  ration  shops,  the  people  are
 given  only  two  to  three  ounces  of
 rice  per  adult  per  day,  That  is  the
 distribution.  Last  week,  no  ration
 was  distributed  in  about  50  per  cent
 of  the  area  of  the  State.  This  week,
 as  has  been  stateq  here,  even  the
 capital  city  Trivandrum,  is  without
 foodgrains.  Is  it  because  of  the  faul.
 of  the  State  Government  that  this
 calamity  has  come  to  Kerala?  When
 the  southern  food  zone  was  abolished,
 the  Central  Government  promised  to
 supply  75,000  tons  of  rice  every
 month  to  maintain  the  6  oz  ration  in
 the  State.  If  the  supply  had  been
 made  at  that  rate,  during  the  last  8
 months,  we  should  have  got  6  lakh
 tons,  But  actually  we  got  only  4.5
 lakh  tons.  June,  July  and  August
 are  traditionally  lean  months  of
 Kerala  and  we  used  to  get  double
 the  ration  during  that  period.  But
 thig  year  only  one-third  of  the  ration
 is  being  given.  During  these  three
 lean  months,  the  Government  of  India
 supplied  2.42  lakh  tons  in  1965,  2,29
 lakh  tons  in  966  and  this  year  only
 .32  Jakh  tons.  Today  the  Minister
 of  State  said  that  for  August  there  is
 an  allotment  of  33,000  tons.  But  it
 has  been  our  experience  that  these
 promises  are  never  fulfilled.  Even  if
 33,000  tons  are  given,  we  will  get
 only  a  rice  ration  of  2  to  3  oz.  per
 day.

 It  is  not  true  to  say  that  the  peo-
 ple  of  Kerala  are  adamant  to  get
 rice  and  do  not  want  to  change  their
 food  habits,  During  the  last  month,
 the  people  of  Kerala  have  eaten  more
 wheat  than  rice.  We  cannot  do  away
 with  rice  totally.  2  oz  per  day  is  not

 Due  to  the  sudden  change
 and  taking  wheat,

 diseases  have  started  in  epidemic
 form.  In  one  district  alone  there  was
 a  death  toll  of  60.  Now  it  must  have
 come  to  hundreds.
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 It  is  also  not  true  that  we  are  not

 Producing  rice.  The  density  of  popu-
 lation  in  Kerala  is  three  times  the
 all-India  average.  With  that  den-
 sity,  we  are  producing  rice  to  the
 exteat  of  50  per  cent  of  our  require-
 ments.  If  the  density  of  population
 was  the  same  as  the  all-lndia  average,
 We  would  have  been  a  surplus  State.
 Of  course,  I  admit  taht  none  of  you
 is  responsible  for  our  high  density
 of  pozulation.  But  that  fact  is  there.
 Actually  we  are  producing  on  par
 with  other  States  and  more.  A  Con-
 gress  member  said  the  other  day  that
 we  were  speaking  as  though  we  were
 an  independent  State.  It  is  not  so.
 we  ate  second  to  none  in  the  matter
 of  patriotism  or  desire  for  national
 integration.  But  it  is  the  deliberate
 neglect  of  the  Central  Government
 that  is  undermining  the  unity  and
 integration  of  the  country.  For  20
 years,  we  have  been  consistently
 neglected.

 A  word  about  the  food  policy.
 Every  year  the  minister  has  been
 saying  that  due  to  drought  or  flood
 in  one  part  of  the  country  or  other,
 thers  is  a  difficult  food  situation.
 When  we  got  independence  in  1947,
 we  were  told  that  there  was  a  deficit
 of  only  0  per  cent  in  food  in  the
 country.  After  20  years  of  Congress
 Tule  and  planning,  the  deficit  conti-
 nues  to  be  0  per  cent  or  even  more.
 This  situation  continues  because  of  lack
 of  a  food  policy  and  lack  of  planning
 an  imagination.

 Sir,  India  is  a  vast  country.  There
 may  be  floods  in  one  part  of  the
 country  while  there  may  be  drought
 in  another  part  of  the  country.  Any
 prudent  Government,  any  prudent
 administration  should  take  note  of
 this  phenomenon  and  plan  giving
 allowance  for  such  national  calami-
 ties.  There  may  be  _  international
 developments,  Some  allowance  should
 also  be  given  to  that.  Every  year,  if
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 anything  happens
 world,  the  Minister  comes  forward
 and  says  that  since  such  ang  such
 things  have  developed,  say,  in  Cuba
 or  somewhere,  this  country  should
 starve.  That  sort  of  argument  we
 cannot  swallow  any  more.

 anywhere  in  the

 We  have  been  advised  not  to  bring
 in  politics  in  this  food  problem.  We
 do  not  want  to  bring  in  politics.  But
 I  would  submit  that  the  Congress-
 mer  in  Kerala  are  offering  satyagraha
 before  the  State  Secretariat  saying
 that  the  State  Government  is  solely
 responsible  for  the  food  crisis  in  that
 State.  Here  is  a  picture  of  white-
 capped  Congressmen  offering  satya-
 graha  before  the  Secretariat  of  the
 Kerala  Government.  I  would,  there-
 fore,  appeal  to  Shri  Chavan  and  Shri
 Jagj:wan  Ram  to  advise  their  follow-
 ers  in  Kerala  not  to  bring  in  politics
 and  they  should  also  not  play  politics.

 Lastly,  I  would  say,  Kerala  is  pre-
 pared  to  share  the  misery  of  the
 country.  From  the  Minister's  state-
 ment,  if  I  have  understood  it  correctly,
 it  appears  the  availability  of  food-
 grains  is  75  to  80  per  cent  of  the
 requirements.  If  that  is  so,  we  are
 prepared  to  share  that  shortage.  But
 when  people  in  certain  regions  of  the
 country  eat  sumptuously  and  people
 in  cther  regions  like  Bengal,  Bihar
 anq  Kerala,  are  asked  to  take  only
 two  ounces  or  one-and-a-half  ounces
 of  foodgrains,  then  we  cannot  tolerate
 that.  I  would  say,  it  is  this  policy
 which  would  cut  at  the  very  root  of
 the  unity  of  India.  If  this  policy  is
 pursued  there  is  no  meaning  in  say-
 ing  that  India  is  one.  I  would,  there-
 Yore,  appeal  to  the  Government  to
 rush  foodgrains  to  all  the  scarcity
 areas  particularly  to  Kerala  to  tide
 over  the  present  crisis.

 Some  hon.  Members  rose—

 Mr.  Deputy-Speaker:  Shri  Baru-
 pal—I  have  to  call  one  representative
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 fro  each  State.  नीचे  भाप  लाएं  ।  जहाँ  पर  ट्यूबवेल  लगाने others,
 की  झ्रावश्यकता  हो  बहाँ  पर  भ्राप  ट्यूबवेल
 लगायें,  जहाँ  बिजली  देने  की  ग्रावश्यकता  हो
 वहाँ  पर  श्राप  बिजली  दें  ।  झगर  आपने
 किसानों  की  श्रावश्यकता  को  पूरा  कर  दिया
 तो  आप  देखेंगे  कि  पैदावार  किस  कद्र  तेज़ी  से
 बढ़ती  है  ।  हमारे  किसान  आपको  ज्यादा  से
 ज्यादा  अन्न  पैदा  कर  के  दे  सात॑  है  |
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 Tren  I  will  call

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  Sir,  two  or  three  of  us
 tabled  Calling  Attention  Notices  as  a
 result  of  which  ‘his  cebate  is  being
 held.  So,  in  all  fairness,  I  would
 like  vou  to  bear  thet  in  mind,

 Mr.  Deputy-Speaker:  I  will  try  to
 accommodate,  as  far  as  possible,
 everyone.  I  know  Shi:  Samar  Guha’s
 name  was  there.

 थी  प०  ला०  बाठपाल  (गगानगर):
 यह  मानना  पड़ेगा  कि  इस  वर्ष  कुछ  ईश्वर
 की  कृपा  हम  पर  हुई  है  और  मुल्क  में  वर्षा
 हुई  है।  इसलिए  हमको  भगवान  पर  भरोसा
 रखना  चाहिए  ।  हमें  हमारे  जो  विदेशी
 सहयोगी  हैं  जो  कि  हमारी  ग्रन्न  की  ग्रावश्य-
 कताश्नों  को  पूरा  कर  रहे  हैं,  उन  पर  भी  भरोता
 करना  चाहिये  ।  मैं  इस  बात  को  मानता
 हं  1

 पर  अन्न  की  बातें  करिये
 घर  की  भूख  न  जाय
 घर  की  भूख  जब  जावसी
 जो  नन  हाथों  श्राय
 जो  अन्न  हाथों  आय
 दरिद्र  जभी  जाए
 जो  होवे  सन्तोष
 जानिये  बैठो  जाय  ny

 मैं  राजस्थान  से  झाया  हूं  ।  राजस्थान
 प्राकृतिक  दृष्टि  से  तीन  हिस्सों  में  बंटा  ह्झा
 है  |  एक  तो  डेजर्ट  एरिया  है,  एक  सिंचाई  का
 एरिया  है,  शौर  तीसरा  पहाड़ी  एरिया  है  ।
 गजों  डेजर्ट  एरिया  है  वहाँ  वर्षा  नहीं  हुई  है  t
 जो  प्रश्न  उपजाऊ  एरिया  है,  गंगानगर  प्रादि
 का,  वहाँ  बाढ़  भ्रा  गई  है।  शौर  बेती  नहीं  हो
 सकी  है  t  गंगानगर  का  किसान  बड़ा  मेहनती
 है,  बड़ा  परिश्रमी  है  |  वहां  पर  बहुत  सी
 जमीन  फालतू  पड़ी  हुई  हैं  7  उसको  काश्त  के

 में  यह  भी  चाहता  हूं  कि  राजस्थान  नहर
 को  ाप  राष्ट्रीय  स्तर  पर  पूरा  करें  और
 जल्दी  से  जल्दी  राजस्थान  नहर  का  निर्माण
 कार्य  पूरा  करें  |

 आपने  लाखों  रुपया  लमा  कर  सूरतगढ़
 फार्म  खोला  है  ।  उसकी  जो  व्यवस्था  है
 वह  श्रच्छी  नहीं  है  ।  उसके  पास  ही  हजारों
 एकड़  ज़मीन  फाल्तू  पड़ी  हुई  है  शौर  उसमें
 कोई  काश्त  नहीं  होती  है  ।  उसके  साथ  ही
 हमारी  ज़मीन  लगती  है।  हम  अपनी  एक  बीघा

 ज़मीन  में  पन्द्रह  शौर  बीस  मन  झनाज  पैदा  करते
 हैं,  लेकिन  यह  ज़मीन  इसी  तरह  से  पड़ी  हुई  है,
 इसमें कोई  काश्त  नहीं  होती है  ।  कृषि  फार्म के
 पास  सब  साधन  हैं  लेकिन  फिर  भी  इस  भूमि
 में  कुछ  पैदा  नहीं  किया  जा  रहा  है।  में  चाहता
 हूँ  कि  वहाँ  के किसानों  को  एक  एप्रीमेंट  करके,

 कुछ  शर्तें  लगा  कर  फार्म  में  काश्त  करने  के  लिए
 इस  भूमि  को  दे  दिया  जाए  इस  भूमि  में
 भ्रश्न  पैदा  होगा  शौर  देश  का  उत्पादन  बढ़ेगा  |

 पह  वर्ष  से  मैं  पालियामेंट  का  भेम्बर

 हूं  7  लेकिन  मैं  देख  रहा  हूं  कि  ज़मीन  के  लिए
 लोग  चिल्लाते  हैं  शौर  उनकी  भूख  प्रभी  तक
 भी  नहीं  मिटी  है  ।  उनको  झ्राज  तक  ज़मीन

 नहीं  दी  गई  है  1  इसकी  यहाँ  पर  भी  कई  बार
 माँग  की  गई  है  7  इस  बात  को  सुन  कर  कात
 पक  गए  हैं।  कभी  कभी  गुस्सा  भी  शा  जाता

 है  ।  भूमिहीनों  को  ज़मीन  नहीं  द  जा  सकी

 है।  राज्य  सरकारप्का  यह  काम  है,  इसको  में
 मानता  हूं  ।  झापने  भी  इसके  बारे  में  हिवायतें
 दी  हैं  ।  लेकिन  मेरा  खयाल  है  कि  प्रापकी
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 [श्री  पन्‍ना  लाल  बाहपाल]

 हिंदायतों  को  माना  नहीं  गया  है  1  पता  नहीं  झाप  उनको  खाद  दें,  तथा  दूसरी  सहूलियतें क्या  कारण  है  कि  भूमि  सुधार  श्रभी  तक  दे  बे  आपको  भ्रन्न  पैदा  करके  देंगे  और  मुल्क
 लागू  नहीं  हो  सके  हैं  1  मैं  चाहता  हूं  कि  झ्राप
 इस  शोर  ध्यान  दें  और  भूमिहीनों  को  भूमि
 दिलाने  की  व्यवस्था  शीघ्रता  से  करें।

 न्  वितरण  की  व्यवस्था  भी  सन्‍्तोषजनक
 नहीं  है  |  क्षेत्रीय  पद्धति  से  हमने  देख  लिया  है
 कि  हमें  नुकसान  हो  रहा  है  t  गंगानगर  में
 चना  60-70  रुपये  क्विंटल  बिक  रहा  है  t
 वही  चना  जहाँ  पर  इसकी  जरूरत  है  जैसे
 मद्रास  के  झ्न्दर  डेढ़  सौ  रुपये  क्विंटल  बिक
 रहा  है  ।  यह  कौन  सा  तरीका है  ।  वितरण
 व्यवस्था भी  ठीक  होनी  चाहिये  |  यह  जो
 प्राइसिस  का  डिफेंस  है  इसको  आप  ठीक ]
 करें।

 श्भब  मैं  चीनी  के  सम्बन्ध  में  कुछ
 कहना  चाहता  हूं  ।  हमारे  यहाँ  राज-
 स्थान  में  गत  महीनों  में  हजारों  शादियाँ

 हुई  हैं  और  होती  रहती  हैं  ।  वहाँ
 पर  तीन  रुपये  से  लेकर  पाँच  रुपये  तक  चीनी
 जितनी  चाहों  मिलती  रही  है  ।  पता  नहीं
 यह  चीनी  कहाँ  से  शझाती  है  |  हजारों  टन
 चीनी  हलवा,  पूरी,  मिठाइयाँ  बनाने  में
 इस्तेमाल  हुई  है  ।  कहाँ  से  यह  चीनी  आती

 है  पता  नहीं  ।  इसका  साफ  मतलब  यह  है  कि
 लोग  चीनी  और  अनाज  दोनों  दबा  कर  बैठे

 हुए  हैं  |  मैं  चाहता  हूं  कि  इसके  बारे  में  भी
 झाप  सोचिए  शौर  कुछ  कीजिये  ।  वितरण
 ब्यवस्था  को  ध्ाप  दुरुस्त  करें  ।

 गंगानगर  के  प्रन्दर  नहरों  में  पूरा  पानी

 नहीं  मिलता  है  ।  पता  नहीं  पाकिस्तान  के
 साथ  जो  झंझट  झापने  कर  रखा  है  वह  कब
 खत्म  होगा  ।  जो  एग्रीमेंट  आपने  उनके  साथ
 कर  रखा है  उसको  श्राप  क्‍यों  नहीं  तोड़ते  हैं  ।
 क्यों  नहीं  हम  झपने  किसानों  को  पानी  देत  हैं
 उनके  पास  हल  है,  बेल  हैं,  सब  कुछ  हैं  ।
 आप  उनकों  पामी  दें,  ग्राप  उनको  भ्रच्छे  बीज

 को  खिलायेंगे  ।  वे  झापके  साथ  सहयोग
 करने  के  लिए  तैयार  हैं

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour);  Mr,  Deputy-Speaker,  the
 foo  situation  in  West  Bengal  is  as
 worse  as  ever  and  rice  is  being  sold
 at  Rs  450  per  kilo,  and  that  too  at
 a  time  when  about  40,000  people
 have  been  laid  off  from  different
 engineering  industries.  I  wonder
 whether  the  Central  Government  is
 trying  to  get  another  famine  like
 that  we  had  in  1943,  If  something
 posit:ve  is  not  done  soon,  there  will
 be  another  famine  in  Eengal,  similar
 to  the  one  that  occurred  in  1943,

 What  was  supplied  to  West  Bengal
 in  4766  when  the  Congress  Govern-
 ment  was  in  power,  when  there  was
 some  sort  of  effective  levy  and  there
 was  no  famine  in  two  districts  as
 we  are  having  today?  They  supplied
 9,64,950,  tons  between  January  to
 May.  This  year,  when  the  United
 Front  Government  is  in  power  in  the
 State,  for  the  same  period,  they  gave
 6,2,°00  tons  and  ther  was  practically
 no  co:lection  of  levy.  So  far  as  wheat
 is  concerned,  we  require  43,000  tons
 per  month  to  meet  the  demands  of
 the  ration  cards,  for  bakeries  about
 22,000  tons  and  for  the  collieries  and
 the  hill  district  of  Darjeeling  we  re-
 quire  5,000  tons.  So,  if  we  get  75,000
 tons  per  month,  it  will  give  us  a
 balance  of  5,000  tons  per  month.  If
 we  want  to  give  4  kilo  of  wheat  per
 head  per  month,  we  require  56,000
 tons  of  wheat  per  month.  The  Cen-
 tral  Government  know  very  well
 what  exactly  they  are  giving  us  now.

 Day  before  yesterday  I  had  a  tele-
 printer  message  sent  by  our  Deputy
 Chief  Minister  from  Writers’  Building
 saying  that  out  of  the  promised  30,000
 tonnes  of  rice  for  the  months  of  June
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 and  July  they  have  given  us  only
 15,000,  tonnes  during  the  last  week  of
 June.  We  had  forced  a  conference
 on  this  Government  piesided  over  by
 the  Prime  Minister  where  Shri  Shinde
 was  present.  I  had  asked  him  cate-
 gorically,  “Could  T  write  to  the  Gov-
 ernment  of  West  Bengal  saying  that
 you  are  going  to  give  us  the  balance
 tha;  we  are  entitled  to  get  for  the
 month  of  Tune?”  Shri  Shinde  very
 bristly  noddeq  his  head  and  said,
 “Yes,  yes;  it  may  be  5  or  0  per  cent
 less  or  more,  but  you  will  get  it.”
 That  quantity  has  not  been  given,

 In  West  Bengal,  you  know,  we
 produce  jute  and  tea.  <A  jute  fleld
 can  be  converted  intc  a  paddy  field
 and  parts  of  tea  gardens  can  be  con-
 verted  into  cereal]  giowing  estates.
 You  collect  the  highest  quantum  of
 internal  revenue  and  also  foreign
 exchange  out  of  the  produce  of  West
 Bengal.  Shall  we  ask  the  people  to
 convert  their  jute  fields  into  paddy
 fields  or  shall  we  ask  for  an  anti-tax
 campaign  to  tack'e  this  Central  Gov-
 ernnient’s  obstiuacy?  We  cannot  face
 starvation.  We  cannot  allow  another
 famine  to  come  end  overtake  us.

 The  Centre  had  not  been  willing
 to  draw  up  a  national  food  budget  or
 a  national  food  policy  because  that
 would  have  required  them  to  snatch
 the  surplus  food  from  the  Congress
 States  which  tiaey  would  not  do.
 What  is  happening?  Kerala  or  West
 Bengal  are  selling  their  produce
 abroad  and  are  eurning  foreign  ex-
 change  and  the  resources  coming  out
 of  that  are  put  on  the  national  bud-
 get,  national  planning  which  is  for
 the  enjoyment  of  everybody  but
 wher  food  is  grown  in  another  State
 it  cannot  be  used  by  others.  We  can
 be  termed  as  beggars  or  anything
 like  that,  but  this  is  our  entitlement
 and  the  Centre  ts  liable  and  respon-
 sible  to  feed  West  Bengal.  They
 have  to  do  it,

 T  have  got  to  ssy  a  very  unpleasant
 thing.  We  are  convinced  that  the
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 Centre  is  meking  politics  out  of  food.
 I  shell  go  to  establish  it.  There  is
 a  deep  rooted  conspiracy.  The  whole
 idea  was  to  topple  down  the  non-
 Congiess  Government.  The  Home
 Minister  under  the  pretext  of  preser-
 vation  of  law  and  order  tried  all  the
 weapons  that  he  could  possible  have
 in  his  at  that  time.  He  did  noi
 succeerl  at  that  timc.  We  do  not
 know  what  is  thcre  in  future  for  us.
 But  now  the  pressure  is  from  the
 food  front;  starve  them,  the  people
 will  go  and  sorround  the  ministry;
 they  will  go  and  fight  and  make  things.
 difficult  for  them.  (Interruption).
 From  the  toy  there  is  pressure.

 Mr.  Deputy-Speaker:  Will  starva-
 tion  be  only  for  non-Congress  people?

 I77OO

 Shri  Jyotirmoy  Basu:  Please  allow
 me  to  speak.

 Mr.  Deputy-Speaker:  Please
 clude  in  two  :inutes.

 con-

 Shri  Joytirmoy  Basu.  I  am  _  the
 origir-al  muver  of  this  call-attention
 motion.

 I  am  afraid,  that  is  the  position.
 Now  the  pressure  is  from  the  bottom.
 The  Congres;  High  Command  is  ins-
 tructing  the  organisation  in  West
 Benga:  to  create  agitations.  Day  be-
 fore  yesterday  they  had  held  up  all
 the  trains  on  the  main  line  running
 betvreen  Howrah  and  Calcutta,  By  a
 group  of  squutters  led  by  Congress-
 Men  ail  train  movement  was  stop-
 ped.  It  is  pressure  from  both  sides
 to  cisLand  the  United  Front  Govern-
 ment,  Do  not  give  them  food;  if  you
 do  not  give  them  food,  these  are  the
 only  two  or  three  months  when  you
 ean  really  cash  on  the  situation.

 Why  I  am  saying  that  politics  is
 mae  vut  of  food  is  this.  Let  us  see
 what  they  have  given  to  Jammu  and
 Kashmir,  a  State  with  a  population
 of  35  lakhs.  In  96l  they  have  given
 27,000  tonnes  of  toodgrains,  in  962—
 44,000  tonnes,  in  $€2—62,000  tonnes,.
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 ite  Timorese  हई  मैं उत्तर  कोण  के  उस  परब  इलाके e  the  रेप्रेजेन्ट  में gress.  In  93¢,  it  was  200,000  tonnes.  को  रेप्रेजेन्ट  करता  हैं  इस  हाउस  में  जो  कि
 So,  from  964  to  i966,  are  we  to  pre-  wa  से  गरीब  पो्शन  है  t  मैं  पालिटिक्स  डील
 sur.e  that  the  population  has  increas-

 नहीं ed  by  250  per  cent?  Will  the  hon.  करने  नहीं
 आया  हूँ  ।

 मर  हिज
 मिनिस्टर  से

 Min’‘sier  tel!  us  whal  is  the  justifica-  कहना  चाहता  हूं  कि  यह्‌
 जो  सफेद

 हाथी
 झापने

 tion  for  thet?  On  tep  of  that,  the  पाल  रखे  हैं  यह  झापके  सरकारी  प्रधिकारी
 Jamnu  ang  Kashmir  State  has  their

 इंडिया own  produce.  We  have  definite  in-  श्रौर  वह  फूड  कारपोरेशन  श्राफ  इंडिया
 formation  that  this  surplus  rice  s  यह  किसी  को  कुछ  सप्लाई  नहीं  कर  पाते
 going  across  tne  kerder  and  I  might  हैं  किसी  को  कुछ  नहीं  यह  दे  सकते  ।  लाखों
 say  that  the  Jammu  =  and  Kashmir

 गोदामों Goverament  is  involved  in  black-  मन  गल्ला  आपके  गोदामों  में  सड़  जाता,
 है

 |
 marketing  of  foodgrsins  for  which  "8  ज्यादा  सबूत  शौर  क्‍या  हो  सकता  है
 there  is  so  niuch  demand,  so  much  अ्रपकी  लापरवाही  का  और  गवर्नमेंट  मशीनरी
 need,  in  the  country.  You  know  it.
 Why  are  you  giving  so  much  to  them?  की  लापरवाही  का  ?  हम  को  विदेशों  में
 Mr.  Tariq,  the  hon.  Member  of  जाकर  प्रपनी  नाक  रगड़नी  पड़ती  है  वहां
 Rajya  Sabha,  had  cleerly  stated  that  से  श्रन्न  मंगाना  पड़ता  है  ।  यह  देश  वह  है  जो you  are  giving  them  more  rice  than
 what  they  require.  Are  you  in  a  भूखा  रह  सकता  है  मैं  गुप्ता  जी  का  पनुग्रहीत
 smuggling  trade  to  send  food  across  g  |  उत्तर  प्रदेश  को  जो  झापने  वायदे  किये
 चाह  Border?

 ag  श्राज  तक  पूरे  नहीं  किए  ।  आज  नान-
 Then,  you  have  the  Food  Corpora-  wet  गवर्नमेंट  है  उत्तर  प्रदेश  में  :  चरण  सिंह

 tion.  I  may  tell  you  what  they  are  की  गवन
 iz

 उसने  इन्तजाम
 doing.  Rice  is  going  from  Andhra

 किया  ग
 |
 ट्  क  के  लोग इल्तजा

 to  Kerala.  At  some  convenient  plac-  at  |  पव  इला  ग  चावल
 es,  they  are  declaring  that  rice  as  खाते  हैं  |  तो  ाप  जब  केरल  को  चावल  दे
 partly  soiled  or  rain-soaked,  what-  को ever  it  is,  and  evJiing  at  Rs.  45  per  सकते  हैं

 बंगाल  को  दे  सकते
 हैं  बंगाल

 -quintal  to  loca}  traders  and  that  rice  चावल  के  लिए  चिल्लाता  है  जो  चावल  पैदा
 is  reaching  the  consumer  at  three  करने वाला  देश  है।  मेरे  मित्र  बस  ने  कहा  कि
 times  the  price.  The  hon.  Minister  is
 aware  of  it.  What  have  they  done  उस  पार  हो  जाता  है  मैं  उनसे  एग्रीड  ह्  चाहे
 about  it?  I  suppose  they  support  that  काश्मीर  के  रास्ते  से  जाये  चाहे  नेफा  के  रास्ते
 sort  of  a  thing  indirectly.  If  what  से  जाय,  यह  स्मगलिग  हो  रही  है  और  फूड Shri  Sreekantan  Noaiv  has  sald  is  true,  =  on
 that  Andhra  will  sell  rice  to  Kerala—  मिनिस्टर  के  जो  यह  सफद  हाथी  बध  हुए  हैं
 the  hon,  Minister  can  either  confirm  इनकी  लापरवाही  से  यह  सब  होता  है  ।
 or  deny—and  that  the  Finance  Minis-  a  चैक  नहीं  कर  पाते  हैँ  1  यह  हमारे  देश  के
 ter,  the  Congress  stalwart,  at  the
 Centre  is  not  willing  to  finance  and  fer  में  नहीं  है  ।  मान्यवर  इस  मैसेज  को  मैंने
 the  Andhra  Governmenthas  nomoney  aa  किया  प्राइम  मिनिस्टर  से  कहा  कि
 to  buy  rice  from  mill-owners  and  pass)  जेपाल  के  रास्ते  से  निकल  जाता  है  ।  क्‍या
 it  on  to  the  deserving  States,  if  that  है
 is  so,  I  can  tell  you  that  the  future  करते  हैं  हमारे  झधिकारी  बर्गे  ?

 -of  our  food  situaticn  is  very  gloomy.

 sit  शिव  नारायण  (बस्ती):  उपाध्यक्ष  करी  जगजोबन  राम:  हंसते  हैं.  भौर

 महोदय  पिछली  बार  भी  फूड  पर  डिबेट  क्य  करेंगे  ?
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 et  few  नारायण  :  हंस  लें.  हंस  लें,

 बाबू  जी  t  ag  हूंसने  की  बात  नहीं  है  1  मैं

 उस  जिले  से  झाता  हूं  जहां  जिले  जिले  में  बैन
 लगा  रखा  है।  गोंडे  का  चावल  बस्ती  में  नहीं
 जा  सकता  |  वहराइच  का  जौ  बस्ती  में  नहीं

 क्रो  ल्गजीवन  राम:  हमारे  भ्रधिकारी

 वहां  हैं  ही  नहीं  क्या  फालतू  बात  कर  २है
 हो  ?  उत्तर  प्रदेश  में  फूड  कारपोरेशन  नहीं  है  t

 sit  शिव  मारायण  :  तो  सड़ा  कैसे  गेहूं  ?
 पंजाब  में  सड़ा,  दिल्‍ली  में  सड़ा  ।  और  लोगों
 को  खाने  को  नहीं  मिलता  है।  तो  यह  कमी  है
 झापकी  या  नहीं  ?  बिलकुल  कमी  है  ।
 उत्तर  प्रदेश  की  गवर्नमेंट  मदद  कर  रही  है
 लेकिन  जो  हमारा  कोटा  है  वह  जरूर दें  ।
 जितना  प्रापने  वायदा  किया  है  ;  मैं  उससे
 ज्यादा  नहीं  मांग  रहा  हूं  जितना  वायदा  किया
 है  उतना  ही  दीजिये  श्राज  आपके  सामने

 यह  झादर्श  का  अवसर  है  कि  बिना  भेदभाव  के
 देश  के  कोने  कोने  में  5  सूबों  में  जो  भ्रापने
 एग्रीमेंट  किया है  उतना  प्रश्न  प्रवश्य  दें  7  इससे
 जनता  को  संतोष  होगा  श्रौर  ये  जितने  छोटे
 सोग  हैं  जो  हो-हल्ला  मचाते  हैं  इनकी  झावाज़
 बन्द  हो  जायगी  ।  सेन्टर  की  गवर्नमेंट  राज्यों
 की  गव्नेमेंटों  की  गाडियन  है  इसलिये
 जितना  दे  सकते  हैं  ईमानदारी  से  दें  ।  मैं
 इन  लोगों  से  भी  कहना  चाहता  हूं  कि  हमारे
 साथ  सहयोग  करो  हो-हलला  मचाने  से  काम
 नहीं  चलेगा

 i9  brs,

 एग्रीकल्चर  शौर  कम्यनिटी  डेवलपमेंट
 भी  भ्रापकी  ज़िम्मेदारी  है  शापने  बी०  डी०
 झो०  को  जीपें  दे  रखी  हैं  लेकिन  इन्होंने
 कोई  काम  नहीं  किया  ।  गांवों  में  कोई  सड़कें
 नहीं  बनाई  कोई  पानी  नहीं  दिया  ।  मैंने
 कई  दफ़ा  भापके  सामने  कहा  है  कि  किसान
 को  खाद  नहीं  चाहिये  फर्टीलाइजर  नहीं
 आहिये  उसे  सिर्फ  पाती  दे  दो  वह  मोटे  से  मोटा
 गन्ना  पैदा  कर  के  दे  सकता  है  |  थे  लोग  तो
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 कलकत्ते  के  कारखाने  की  चिमनियों  पर  गन्ना
 उगाना  चाहते  हैं  लेकिन  हम  तो  किसान  के
 खेत  में  उगाना  चाहते  हैं।  मैं  फूड  कारपोरेशन
 से  कहना  चाहता  हूं  कि  जो  कहो  उस  को  करो  ।
 कागज़  के  ऊपर  जो  रिपोर्ट  भाती  हैं  बे  रिपोट
 ग़लत  हैं  |  मैं  गांव  से  भाता  हूं  इसलिये  सही
 मैसेज  प्रापको  देता  हूं  ।  हवा  की  वात  नहीं
 कहता  हूं  ।  मैं  कम्यूनिस्टों,  सोशलिस्टों  या
 जनसंधियों  की  तरह  से  बात  नहीं  करता  हूं  ।
 शर्मा  जी  ने  बड़े  जोर  शोर  से  भाषण  दिया
 लेकिन  उत्तर  प्रदेश  भोर  पंजाब  में  उनकी
 सरकारें  हैं  वहां  कुछ  करके  दिखलाते  लेकिन
 गालियां  हमको  देते  हो  ।  जितना  मिले
 उतना  मुनासिब  ढंग  से  लो।  मैं  सरकार  से
 कहना  चाहता  हूं  कि  मजबूती  से  काम  करे
 यहां  पर  अंग्रेजों  की  सरकार  नहीं  है  यहां
 पर  गरीब  जनता  की  सरकार  है  शौर  मुझे
 खुशी  है  कि  खाद्य  का  महकमा  एक  गरीब
 किसान के  बेटे  के  हाथ  में  है  ।  मुझे  पूरी  उम्मीद
 है  कि  बाबू  जगजीवन  राम  स्वर्गीय  रफ़ी  भरहमद
 किदवई  का  नमूना  पेश  करेंगे,  बाबू जी  थोड़ी
 हिम्मत  करो  6  महीने  तक  जोनल  सिस्टम  को

 हटा  दो,  जोनल  सिस्टम  को  हटाने  के  लिये
 झाज  सारे  देश  की  मांग  है  1  इसी  के  कारण
 पिछले  चुनाव  में  कांग्रेस  को  सैट-बैक  हुमा
 है  ।  हस  के  करने  से  भ्रापका  नाम  भमर  हो
 आयगा  ।  मैं  जोनल  सिस्टम  का  विरोध  करता

 हूं,  पुरजौर  विरोध  करता  हूं  धौर  भापसे
 कहना  चाहता  हूं  कि  भाप इन  सफ़ेद  हाथियों
 से  कह  दो  कि  या  तो  सही  काम  करो  नहीं  तो
 धर  जाओो  1

 Mr.  Deputy-Speaker:  Mr.  Samar
 Guha.  He  will  have  to  be  very  brief
 because  I  have  to  accommodate  sc
 many  others,  I  dg  not  know  how
 long  we  are  altting....

 Shri  Samar  Guha  (Contoi):  I  have
 been  categorically  told  by  ‘tm
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 Mr.  Deputy-Speaker:  It  is  not  a

 Question  of  what  the  Speaker  has said.  I  am  controlling  the  proceed- ‘ngs  now,
 Shri  Samar  Guha:  I  am  one  of  the

 ‘vonsors  of  the  call-attertion,  on  the “asis  of  which  fee
 Mr.  Deputy-Speaker:  No  no.  I

 have  given  him  a  chance  olf  of  turn
 now.

 Shri  Samar  Guha:  Why  out  of  turn?
 Mr,  Deputy-Speaker:  Because  he

 has  written  to  me.  Some  other  name
 ig  nere,  but  besause  he  has  written  to me  tiat  he  hus  tg  go  early,  I  am
 Ziving  him  the  chance  out  of  turn.
 The  Speaker  has  nothing  to  do  with
 this.  The  hon,  Member  has  to  be  very Reist

 Shri  Samar  Guha:  This  is  not  the
 way  of  doing  things,

 Mr.  Deputy-Spraker,  Sir,  I  want  to
 start  with  a  note  of  warning,  The
 situation  of  siarva’.on  and  hunger  in
 West  Bengal  as  aimaost  reacheg  the
 flash  point.  If  this  situation  is  allow-
 ed  to  deterior-tce,  i  the  fire  of
 hunger—I  am  using  verv  strong
 worus—is  allowed  to  explode  in  the
 strategic  State  of  West  Bengal,  it  will
 have  disast.ous  consequences  not
 onlv  in  West  Benga]  but  in  the  whole
 of  India,  I  am  speaking  with  an  ele-
 ment  of  impatience  and  anger  because
 I  have  received  hundreds  of  letters
 from  West  Bengal  saying  that  rice  is
 selling  there  between  Rs.  4  and  5  ver
 Kilo.  .  ae

 An  hon,  Member:  It  is  available?
 Shri  Samar  Guha:  Not  that  it  is

 easily  available,  You  see.  every  year
 what  is  happening  in  West  Bengal.
 Trains  arg  stopped,  fraing  ate  held
 up...  (Interruptions)  I  know  this  is
 ‘hot  a  very  sensible  thing.  But  you
 Know  that  hunger  takes  away  the
 wisdom  of  even  the  wisest  people.
 Among  these  squatters,  there  is  no
 ‘demarcation  between  Congrssmen
 and  non-Congressmen,  Hunger  ‘has
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 combined  all  the  people  of  West
 Bengal  and  forced  them  to  demons- trate.  They  do  not  know  how  they  are to  demonstrate,  the  pangs  of  hunger.

 West  Bengal  is  normally  not  a
 deficit  State  but  it  has  been  created a  deficit  State,  That  responsibility  also does  not  lie  with  West  Bengal,  Asa
 result  of  Partition,  nearly  40  lakhs  of
 refugees,  totalling  to  0  per  cent  of
 the  local  population  came  into  West
 Bengal  and  West  Bengal  has  had  to
 provide  food  to  these  refugees.  About
 70  lakhs  of  people  or  nearly  48  per cent  of  the  local  population  come  from
 outside  West  Bengal  in  search  of
 trade,  business  or  employment  in  West
 Bengal  and  West  Bengal  has  to  pro-
 vide  food  to  this  8  per  cant  also.

 Again,  all  the  jute  mills  before  Parti-
 .tion  wherelin  the  East  Bengal  area;
 most  of  the  jute  fields  were  in  East
 Bengal  area.After  Partition,  nearly  74
 lakhs  acres  of  cultivable  field  has  been
 diverted  for  jute  production  for  earn-
 ing  nearly  Rs,  200  crores  of  foreign
 exchange.  Again,  2  lakhs  acreg  have
 been  diverted  for  tea  production
 which  brings  in  foreign  exchange  to
 the  tune  of  about  Rs.  80  crores  a
 year,  Normally,  the  deficit  in  West
 Bengal  is  only  about  5  to  7  per  cent.
 but  if  we  take  into  account  the  fact
 that  West  Benga]  has  also  got  to  feed
 0  per  cent  refugees,  78  per  cent  peo-
 ple  from  outside,  and  72  per  cent
 of  cultivable  land  has  been  diverted
 for  jute  production  and  2  per  cent  for
 tea  production  then  we  shall  see  why
 the  deficit  is  there.  If  only  these  ex-
 traneous  factors  had  not  been  there,
 West  Bengal  would  not  have  been  a
 deficit  State  but  would  have  been  a
 surplus  State  to  the  extent  of  21  per
 cent  and  West  Bengal  could

 eee
 it-

 self  and  also  give  food  to  the
 bouring  States.

 Now,  what  is  the  demand  of  the
 West  Bengal  Government?  Last  year,
 in  966,  when  the  Congress  was  ruling
 in  West  Bengal,  when  according  to
 Shri  P.  C.  Sen,  there  was  norma!  pro-
 duction,  the  Gentre  gave  76  lakhs  of



 17707  ००  seussion
 SRAVANA  16,

 tonnes  of  foodgrains  to  West  Bengal. But  this  year,  what  hag  Dr,  P.  fom
 Ghosh  of  West  Bengal  demanded?  It
 78  not  one  hundred  thousand  tonnes
 more  but  one  lakh  tonnes  less;  they
 have  demanded  for  967  only  6  lakhs
 tonnes,  The  Central  Government  pro-
 mised  75,000  tonnes  of  wheat  and
 50,000  tonnes  of  rice  per  mensem.
 But  they  have  failed  to  mee¢  that
 commitment.  There  is  a  backlog  of
 43,000  tonneg  already.  The  West
 Benga]  Government  want  that  imme-
 diately  this  backlog  of  wheat  and  rice
 should  be  sent  to  West  Bengal;  in  ad-
 dition,  they  want  15,000  tonnes  of
 eitner  rice  or  wheat  for  the  next  three
 months  which  are  loan  months.  The
 lota]l  comes  to  about  105,000  tonnes
 @ither  of  rice  or  of  wheat  for
 the  next  months.  Even  if  they
 give  only  15,000  tonnes  the  total
 would  not  exceed  5  -  lakhs
 tonnes.  In  a  normal  year,  when  the
 tne  production  wag  good,  6  lakhs  of
 tonnes  were  given  to  West  Bengal.
 Buz  in  a  drought  year,  when  the  State
 is  seriously  affected  by  drought,  this
 Government  is  not  prepared  to  give
 even  5  lakhs  tonnes,  Is  the  demand
 of  West  Bengal  an  unreasonable
 demand?

 I  may  tell  you  that  you  cannot  have
 a  better  Food  Minister  than  you  have
 got  in  Dr.  P.  C.  Ghosh  who  is  one  of
 the  old  guards  of  the  freedom  move-
 ment.  He  does  not  work  with  the
 mind  of  an  agitator,  Even  though  he
 hag  to  face  hostile  criticism,  he  is
 facing  it  fearlessly,  and  he  is  looking
 ‘at  the  food  problem  of  West  Bengal
 from  a  national  perspective,  If  Dr.
 P.  fon  Ghosh  is  going  to  be  disrcedited,
 the  Government  here  will  have  to
 face  the  consequences.  They  have
 saig  that  they  cannot  procure  food.
 We  do  not  want  to  know  from  where
 they  will  get  food,  from  heaven  of
 fram  earth,  It  is  the  Congress  Gov-
 ernment  which  hag  been  ruling  the
 whele  of  this  country  for  twenty
 years  and  they  have  had  three  Five
 Year  Plans,  but  if  even  after  these
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 three  Plans  they  cannot  meet  the  si-
 tuation  in  the  country  which  has  been
 hit  by  just  one  drought,  then  who  is
 responsible  for  that?  You  ate  res-
 Ponsible.  I  will  tell  you,  hunger
 will  not  spare  you.  There  are  already
 anti-nationa]  elements  working  in
 West  Bengal  who  want  to  take  ad-
 vantage  of  this  food  situation  to  deve-
 lop  a  Yernam  type  of  partisan  politics.
 You  must  have  understanding  of  what
 is  happening  in  that  strategic  State  of
 West  Bengal.  eW  will  agitate  in  this
 House,  we  will  agitate  outside,  demo-
 cratically,  come  wict  may,  That  is
 the  only  way  that  we  can  save  Wost
 Bengal,  that  ig  the  only  way  we  cao
 saye  Wes:  Bengal  from  that  type  of
 anti-national  activity.

 Therefore,  I  will  conclude  with  re-
 peating  that  if  the  Central  Govern-
 ment  allow  hunger  to  overtake  West
 Benga  L  it  wil!  spel!  disaster.  That
 disaster  will  not  sparc  the  Centr
 even,

 sit  नीतिरज  सिह  अघरी(हॉशंगादाठ  ):
 उपाध्यक्ष  महोदय,  जिस  देश  i:  85  प्रतिशत
 खाद्यान्न  के  उत्पादक  हों  शौर  5  प्रतिशत
 उपभोक्ता  हों  वहांका  शारान  केबल  5
 प्रतिशत  को  खाद्यान्न  की  पूति  के  लिए
 परेशान  हो  इससे  बढ  कर  दुर्भाग्य  14  बात
 और  कोई  नहों  हो  सकट  है।  यदि
 शासन  उत्पादकों  की  श्रोर  ध्यान  रक्खें,
 उनको  प्रोत्साहन  दे,  यू  जोनल  सिस्टम  व

 कंट्रोल  मिटा  दे  तो  देश  की  खाद्य  परिस्थिति
 झाज  नहीं  तो  निकट  भविष्य  में  हल  हो  जायगी
 लेकिन  समझ  में  नहीं  श्ाता  कि  ऐसा  क्यों

 नहीं  किया  जा  रहा  है  ?  शासक  वर्ग  ने  प्रपनी
 नीति  का  फल  गत  चुनाव  में  देख  लिया

 है  सारे  देश  के  खाद्य  मंत्री,  उनमें से  केवल

 एक  को  छोड़  कर,  कोई  भो  चुन  कर  नहीं
 आया  है  फिर  भी  न  जाने  वह  नीति  श्राज
 क्यों  श्रपताई  जा  रही  है?  थदि  शासन
 झपनी  मीति  नहीं  बदलेगा  तो  गें  हू
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 [श्री  नीतिराज  सिंह  चौधरी]
 भिखमंगों  कीझोली  लेकर  इस  शासन  को
 शौर  कहां  कहां  घुमना  पड़ेगा  यह  हम  नहीं
 कह  सकते  हैं।  प्रभी  जो  खाद्य  योजना
 बनी  हैं  उस  के  भनुमानों  के  अनुसार  सन्‌
 970-7l  तक  उसकी  खाद्यान्न  की  पूति

 हो  जायगी।  देश  स्वावलम्बी  हो  जायगा,
 किस  हद  तक,  इसकी  अभी  कोई  जानकारी
 इस  सदन के  सामने  नहीं  शाई  है।  चूंकि
 मेरे  कुछ  साथियों  ने  श्पने  प्रान्तों  के
 बारे  में  कुछ  सुझाव  न्य्खे  हैं  इसलिए  मैं
 भी  मध्यप्रदेश  के  बारे  में  कुछ  सुझाव  खाद्य
 मंत्री  जी  के  सामने  रखना  चाहता  हूं  1

 मध्यप्रदेश  इस  देश  का  एक  ऐसा  हिस्सा
 है  जहां  देश  के  पानी का  पांचवा  हिस्सा  है
 वहां  प्रति  वर्ग  किलोमीटर  केवल  73  की
 जनसंख्या  हैं  वहां  की  भूमि  बहुत  उपजाऊ

 हैभौर  वहां  पर  25.7  मिलियित
 हैक्टर्स  काश्त  में  भूमि  है।  वहां  पर  इतनी
 नदियां  हैं,  नबंदा  घाटी  में  अ्रमोध  जलराशि

 है।  यदि  वहां  ट्यूबवेल्स  बनाये  जायें,
 सिंचाई  की  व्यवस्था  की  जाय  श्रौर  खाद
 उपलब्ध  किया  जाय  तो  वहां  पर  इतना
 अधिक  नन  पैदा  होगा  कि  वह  केवल  प्रान्त
 की  ही  नहीं  श्रपितु  मेरे  खयाल  से  सारे
 देश  की  कमी  पूति  कर  सकेगा.  ब्रभी  गत
 बर्ष  में  जिन  लोगों  के  पास  में  खाद  शौर
 सिंचाई  के  साधन  थे  उन  लोगों  ने
 झौसत  पैदावार  4  क्विंटल  के  बदले
 30-35  प्रति  एकड  क्विटल  के  हिसाब  से
 की  है।  झझब  अगर  वहांपर  0  लाख
 एकड़  में  सिंचाई  भौर  खाद  के  साधन
 उपलब्ध  हो  जायं  तो  इस  अनुपात  से  कितने
 प्रधिक  खाद्यान्न  का  उत्पादन  होगा,  इसका

 द्विसाब  लगाया  जा  सकता  है  1

 जुंकि  समय  मेरे  पास  ौर  नहीं  है
 इसक्षिए  केवल  एक  मिनट  में  मैं  स्रपती  बात
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 समाप्त  कर  के  बैठ  जाऊंगा  मुझे  खेद  के
 साथ  मंत्री  महोदय  से  निवेदन  करना  पड़ता
 हैकि  नजाने  क्‍यों  झ्भी  तक  केन्द्रीय
 शासन  का  ध्यान  मध्यप्रदेश  की  शोर,
 नहीं  गया  है।  मैं  इसके  लिए  श्री  शिन्दे
 ओर  बाबू  जगजीवन  राम से  प्रार्थना  कहूंगा
 कि  वह  यहां  की  दशाका  खयाल  करें
 श्रौर  वहां  सिंचाई  शौर  खाद  उपलब्ध
 करायें।

 Shri  M.  Muhammad  Ismali  (Man-
 jeri):  The  food  position  in  the  country
 ig  anything  but  satisfactory  I  do  not
 want  to  go  on  explaining  in  all  de-
 tails  my  views  about  the  causes  of  the
 food  debacle  that  has  been  brought
 upon  the  country.  Everybody  knows,
 the  world  knows,  that  the  last  20  years
 of  Congress  rule  has  been  responsible
 for  this,  and  the  consequences  of  their
 rule  have  to  be  borne  prominently,
 particularly,  by  the  non-Congress
 Governments  that  have  come  into  be-
 ing  ag  a  result  of  the  last  elections.

 As  the  time  you  have  given  me  is
 short,  I  want  to  say  even  at  the  be-
 ginning  what  I  wanted  to  say  at  the
 end.  Kerala  is  one  of  the  States  that
 are  suffering  from  this  food  crisis
 particularly  in  an  acute  manner,  and
 steps  to  relieve  the  situation  must  be
 taken  immediately;  very  effective,  con-
 crete  and  immediate  steps  must  be
 taken  to  avert  the  calamity  the  State
 will  be  launched  into  otherwise.

 I  for  my  part  would  give  one  or  two
 suggestiong  as  to  what  the  Congress
 Government,  if  they  have  the  will  and
 if  they  have  the  desire  to  avert  this
 great  calamity,  might  do,  and  one  of
 them,  as  has  already  been  pointedout,
 is  that  the  Government  should  take
 every  step  to  acquire,  buy,  even  at  a
 higher  price  the  extra  rice  which  is  un-
 doubtedly  available  in  Andhra  Pra-
 desh,  apart  from  the  stocks  of  the  pro-
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 curement  of  the  Government  of
 Andhra.  The  Andhra  Government,  I
 am  gure,  ig  amenable  to  the  persua-
 sion  of  the  Central  Government  in  this
 respect,  and  the  Food  Minister  has
 more  than  once  said  that  money  was
 not  the  consideration  at  all  in  this
 matter  of  food  for  the  people,  and  they
 are  prepared  to  spend  any  money.
 The  only  thing,  he  said,  was  finding
 of  the  rice.  The  extra  rice  is  there,
 and  if  the  Government  is  prepared  to
 pay  a  higher  price  it  can  be  unearthed
 and  it  can  be  made  use  of  by  the  peo-
 nle  who  are  in  very  bad  need  of  it.
 The  Government  must  set  about.  buy-
 ing  that  rice  even  now,  even  today,  be-
 cause  the  position  is  very  acute.
 Things  are  becoming  worse  and  worse
 every  hour  in  Kerala.  Only  this  mor-
 ning  you  heard  that  30  taluks  of  that
 State  did  not  have  any  rice  for  the
 last  two  weeks,  and  now  today  Tri-
 vandrum  and  certain  other  places  are
 deprived  of  their  rice  because  the
 ether  taluks  which  went  without  rice
 for  the  last  two  weeks  have  to  be
 given  some  rice,  That  is  the  desperate
 position  in  which  that  State  has  been
 placed.  Therefore,  food  must  be
 found  at  any  cost.

 Secondly,  the  Government  of  India
 have  allotted  50,000  tonnes  of
 wheat  for  the  month  of  August  to
 Kerala.  I  hope  they  will  fulfil  at  least
 this  promise  of  theirs.  I  also  hope
 that  they  will  allot  50,000  tonnes  of
 wheat  to  Kerala  for  the  month  of  Sep-
 tember.  In  connection  with  the  allot-
 ment  of  wheat,  I  want  to  say  that  re-
 serving  about  20,000  tonnes  of  wheat
 for  those  people  who  want  whole
 wheat,  the  other  30,000  tonnes  might
 be  converted  into  bread.  It  is  the
 Central  Government  that  must  do  it.
 They  must  somehow  tide  over  the  Jean
 months,  Instead  of  giving  whole
 wheat  to  people,  they  must  convert  it
 into  bread  and  issue  that  bread  along
 with  the  other  ration  of  rice  and
 whole  wheat.  In  that  case  people  will
 be  able  to  consume  that  bread  readily
 and  that  will  be  something  of  an  am-
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 eliorative  measure  during  the  lean
 months,  I  make  thig  suggestion  only

 ‘for  the  next  two  months.  I  also  want
 to  take  sometime  and  say  one  or  two
 words  on  long  range  policy.  The  state
 government  of  Kerala  has  done  every-
 thing  it  can  do,  to  tide  over  that  crisis.
 People  say  that  it  was  not  taking  pro-
 curement  in  Kerala  in  a  serious  man-
 ner,  That  is  a  calumny.  The  present
 government  has  done  much  more  than
 the  previous  governments  in  the  mat-
 ter  of  procurement.  Of  the  total  rice
 producing  area  In  Kerala  more  than
 one-third  is  held  by  people  who  own
 less  than  two  acres  per  family.  88
 per  cent  of  the  total  rice  producing
 area  is  owned  by  people  who  have  ten
 acres  or  less.  So,  it  is  not  easy  to
 procure  in  such  a  state  as  that.
 Still,  this  government  has  procured  in
 1906-07  from  the  2nd  and  3rd  crops
 about  56,000  tons  whereas  in  the  last
 two  years  procurement  was  only  43,000
 aud  44,000  tong  respectively  from  out
 ol  the  corresponding  crops.  So  the
 responsibility  lies  on  the  Centre  and
 they  have  deliberately  taken  upon
 themselves  that  responsibility  when
 they  abolished  the  southern  zone.  If
 they  do  not  send  food,  it  is  their  res-
 ponsibility.  In  the  name  og  humanity
 they  must  not  allow  that  calamity  to
 come;  they  must  not  be  indifferent  to
 that  calamity  which  is  sure  to  come  in
 that  state  if  there  is'no  help,  I  do  not
 want  to  say  as  Mr.  Samar  Guha  said
 that  the  calamity  would  not  stop  with
 that  state;  it  would  travel  elsewhere.
 I  do  not  want  to  say  that.  That  cala-
 mity  will  come—which  God  forbid—if
 the  government  does  not  take  imme-
 diate  and  concrete  steps  to  find  more
 rice  for  Kerala.

 at  राम  किन  (
 हो  गयारपुर)

 :
 उपाध्यक्ष  महोदय,  दिनों  सारे  देश
 की  खाद्य  समस्या  गम्भीर  होती  जा  रही  है  t
 प्रभी  मेरे  मित्र  श्री  बसु  श्रौर  श्री  यशदत्त जी
 ने  तकरीरें  की  हैं।  उन्होंने  केन्द्र  को  काफी
 कोसा  है।  उन्होंने  जम्मू  काश्मीर  की  बात
 भी  की  है  भौर  दूसरी  बातें  भी  कही  हैं।
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 [aft राम  किशन]
 मैं भर्ज  करना  चाहता  हूं  कि  झाज  सारे
 देश  की  जो  स्थिति है  उसको  आप  देखें  ।  भाज
 28  करोड़  की  भ्रावादी  के  ऊपर  नान-कांग्रेस

 गवर्नमेंटस  का  राज्य  चल  रहा  है  t  जहां
 तक  सोइंग  एरिया  का  सम्बन्ध  है  देश  का

 बहुत  ज्यादा  सोइंग  एरिया  उनके  श्नत्दर
 ग्राता  है।  अगर  फामंज  की  तादाद  भी  देखी
 जाए  तो  बे  भी  ज्यादा  तर  नान  कांग्रेस
 गवर्नमेंट्स  जहां  है,  वही  हैं।  अब  देखना

 यह  है  कि  ये  जो  नान  कांग्रेस  गवर्ने-
 मैंटस है  ये  क्‍या  करती  हूँ  1  सेंटर  तो
 पनी  तरफ  से  जितनी  फैंसिल्टिज  दे
 सकता  था,  दे  रहा  है,  जो  कुछ  कर  सकता

 है  करता  रहा  है  शरीर  कर  रहा  हैं,  जितना
 पैसा  दे  सकता  है  देगा  ।  लेकिन  हम  सब  को

 खूराक  के  मामले  में  नैशनल  एसपैक्ट  सामने
 रखना  चाहिएये  ।  जो  भी  ट्रेडर  हैं,  पालि-
 टिशियन  हूँ,  क्रेडिटर  हैं,  एडमिनिस्ट्रेटिव
 मशीनरी  है  उन  सब  को  मिल  कर  इस
 समस्या  पर  काबू  पाना  होगा,  इस  समस्या
 का  हल  ढूढना  होगा  |  इसके  बिना  यह  मसला

 हल  नहीं  होगा।

 हमारे  बसू  साहब  ने  जम्मू  काश्मीर  का
 जिक्र  किया  है  ।  मैं  चाहता  हूं  कि  श्राप  पिछले
 तीन  सालों  के  हालात  को  देखें  ware  उन्होंने
 इन  हालात  को  देखा  होता  तो  मैं  उत  से  पूछना
 चाहता  हूं  कि  क्‍या  यह  केन्द्रीय  सरकार
 की.  जिम्मेदारी  है  या  तहीं  हैं  कि  वहां  जितनी

 हमारी  सिक्‍योरिटी  या  बोर्डर  फोसिस

 है,  जितने  हमारे  वहां  जवान  हैं,  उनको

 खूराक  शौर  सब  कुछ  मुहैया  किया  जाए।
 फहडज  वहां  आए,  आक्रमण  वहां  हुमा,
 सब  कुछ  ह््भा  'तो  क्‍या  यह  केन्द्र  की

 जिम्मेदारी  नहीं  है  कि  बहू  जम्मू  काश्मीर

 को  प्रताज  मुहैया  करे  ।  मैं  नहीं  समझता

 हूं  कि  इस  में  कोई  डिसक्रिमिनेशन  की  बात  है

 मैं  नहीं  समझता  हूं  कि  यह  जो  प्नन्त  का

 मसला  है  हू  तकरीरों  से  या  कोसने  से  हल
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 हो  सकता  है  ।  इससे  कोई  बात  नहीं  बनती  है।
 किसी  गवर्नमेंट  को  'रिजाइन  करने  के
 लिए  कहने  से  या  उसको  टापल  करने
 से  बात  नहीं  बनती  है।  देश  में  जितना
 प्रोडक्शन  होता  है,  जितना  इम्पोर्ट  करने
 की  जरूरत  है,  उसका  जो  डिस्ट्रीब्यूशन  है
 वह  प्रापर  है  या  नहीं  है  इन  सब  बातों
 को  देखना  पढ़ता  है  t  कंट्रोल  अगर  लगा
 है  तो  वह  ठीक  तरह  से  लागू  है  या  नहीं
 इसको  भी  देखना  पड़ता  हैं  7  किसान  को
 ठीक  कीमत  अन्न  जो  वह  पैदा  करता  है
 उसकी  मिल  रही  है  या  तहीं  इसकों  भी
 देखना  पड़ता  है  1

 प्रमैल  के  अन्दर  चीफ  मिनिस्टर्ज़  की
 कांफ्रेंस  हुई  थी  ।  उसके  वाद  जुलाई  में  चीफ
 मिनिस्ट्ज॑  की  ओर  फूड  एंड  एग्रिकलचर
 मिनिस्टर्ज  की.  कांफ्रेन्स  हुई  थी  मैं  मंत्री

 महोदय  से  जानना  चाहता  हूं  कि  कितना
 कितना  प्रोकक्‍्योरमेंट  का  किस  किस  स्टेट  ने
 टारगेट  रखा  था  श्रौर  पढ़  टारगेट  किस  हृद
 तक  पूरा  हुआ  है,  इसको  वह  हमें  बतायें  |
 कितना  प्रोक्‍योंरमेंट  उन्होंने  इस  वक्‍त  तक
 कर  लिया  है,  और  कितना  और  करने  की
 उम्मीद  रखती  हैं,  इसको  हाउस  को  बतायें  |

 इससे  पता  चलेगा  कि  जो  नान  कांग्रेस  गवर्न॑-

 मैंटस हैं  वे  कहां  तक  इस  मामले  में  पूरा  उत्तर

 रहो  हूँ  ।

 जहां  तक  पंजाब  गवर्नमेंट  का  सम्बन्ध

 है  जो  उसने  प्रोक्योर  करने  का  वादा  किया

 था  उसको  वह  पूरा  करने  की  कोशिश

 कर  रही  है।  उसने  छः  लाख  टन  प्रोक्‍्योर
 करने  के  लिए  कहा  था  झभौर  मैं  झाशा

 करता  हूं  कि  वह  इतना  शझन्न  प्रोक्योर  कर

 देंगी।  इसके  लिए  जरूरी  है  कि  उस  गवर्ने-

 मैंड  की  ज्यादा  से  ज्यादा  मदद  की  जाए,
 उसको  ज्यादा  से  ज्यादा  सुविध्ञायें  दी  जायें  d

 अगर  प्रापने  ऐसा  किया  तो  वह  ज्यादा
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 से  ज्यादा  आपको  पैदावार  करके  दिखायेगी
 पौर  ज्यादा  से  ज्यादा  प्रोक्योरमेंट  कर  के
 देगी  ।  नान-कांग्रेस  गवनंमैंट  वहां  होते
 कूएभी  यह  मेरा  फर्ज  है  कि  मैं  इस  बात

 को  कहूं  |  एक  गम्भीर  झनन  संकट  हमारे
 देश  के  सामने  है।  इसको  टैकल  करने
 के  लिए  हमें  सभी  सोसिस  को  टैप  करना
 है,  ज्यादा  से  ज्यादा  रिसोसिस  लगा  कर
 पैदाबार  को  बढ़ाना  होगा।

 मैं  दो  तीन  बातें  और  झर्ज  करना
 चाहता  हूं

 Mr.  Deputy-Speaker:  You  have  got
 only  one  minute  left.

 st  राम  किशन  :  भौरों  को  आपने
 दस  दस  शौर  पंद्रद  पंद्रह  मिनट  दिये  हैं  झौर
 मुझे  आप  सात  झाउ  मिनट  भी  नहीं  दे  रहे
 हैं.

 Mr,  Deputy-Speaker:  You  must  con-
 zlude  within  two  minutes,

 st  राम  किशन  :  अगर  मैं  इरेंलेंबेंट
 कुछ  कह  रहा  हूं  तब  तो  श्राप  मुझे  बोलने
 न  दें  ।  मैं  बिल्कुल  रेलवेंट  बात  कह  रहा  हूं
 मैं  ऐसे  प्राविस  से  भ्राता  हूँ  जो  कि  देश  की
 खूराक  की  कमी  को  पूरा  कर  रहा  है।  मैं
 कुछ  सजैशंज्ञ  देना  चाहता  हूं  ताकि  देश  में
 जो  स्थिति  पैदा  हुई  है  उस  पर  काबू  पाया
 जा  सके  !

 सब  से  पहली  बात  तो  यह  है  कि  किसानों
 को  उनकी  उपज  की  वाजिब  प्राइस  मिले  ।

 जहाँ  तक  प्राइसिस  का  सम्बन्ध  है  एप्रिकलचर
 मिनिस्ट्री  ने  मार्च  के  भन्दर  शौर  श्रप्नैल  के

 पहले  सप्ताह  में  कीमतें  मुकरर  की  थी  ।
 जब  ये  प्राइसिस  मुकरंर  की  गई  उसके  एक
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 सप्ताह  के  बाद  ही  खाद  की  कीमतें  बढ़ा  दी
 गई  ।  जहाँ  तक  कैलशियम  पभ्रमोनियम  का

 ताल्लुक  है  यह  नंगल  फैक्ट्री में  पैदा  होता है  ?
 नंगल  की  जो  फैक्ट्री  है  वह  ऐसी  बाहिद
 फैकट्री  है  जिस  को  कम  रेट  पर  बिजली  पंजाब
 गवर्नमेंट  सप्लाई  करती  है।  लेकिन  जहाँ  तक
 खाद  की  कीमत  का  सम्बन्ध  है  एक  ही  रात
 में  कैलशियम  प्रमोनियम  नाइट्रेट  का  दाम
 52  रुपये  मीड्रक  टन  बढ़ा  दिया  गया
 कैलशियम  भ्रमोनियम  नाइट्रेट  (26  परसेंट  )
 की  पचास  रुपये  बढ़ा  दी  गई  ।  प्रमोनियम
 सलफेट  की  87  रुपये  बढ़ा  दी  गई  ।  सुपर
 फासफेट  की  52  रुपये  बढ़ा  दी  गई  ।  डाया
 मोनियम  फासफेट  की  265  रुपये  बढ़ा  दी
 गई  ।  एक  तरफ  झाप  खाद  की  कीमत  इस
 तरह  से  बढ़ाते  हैं  न्ौर  दूसरी  तरफ  किसान
 से  कहते  हैं  कि  वह  ज्यादा  पैदा  करके  झापकों
 दे  तो  यह  कसे  हो  सकता  है  ।  जहाँ  तक  काश्त-
 कार  का  ताल्लुक  है  कास्ट  झाफ  प्रोडक्शन

 मालूम  करते  समय  भ्रापको  इन  सब  चीज़ों
 का  ध्यान  रखना  चाहिये  प्लौर  इसके  मुताबिक
 उसको  प्रापको  कीमत  शदा  करनी  चाहिये  |

 हाई  ब्रिड  वैराइटीज़  के  लिए  पंजाब  के
 लिये  आपने  दस  लाख  एकड़  का  एरिया  मुकर्रर
 किया  था  लेकिन  पंद्रह  लाख  एकड़  में  हाई
 ब्रिड  वेराइटीज़  की  संइंग  फर  रहा  है।
 इसके  लिए  जितनी  फौसिलिटीज़  चाहियें
 वे  आपको  किसानों  को  देनी  चाहियें  ।  पहली
 तो  उसकी  जो  ट्रैक्टर  की  जरूरत  है  उसको

 पूरा  करना  चाहिये  ।  पंजाब  ने  एक  ट्रैक्टर
 की  फैक्ट्री  की  माँग  की  है  भौर  मैं  चाहता  हूं
 कि  उसकी  इस  माँग  को  श्राप  पूरा  करें  ny
 ora  किसान  को  चार  हज़ार  रुपया  फी

 ट्रैक्टर  ब्लैक  माकिट  में  देना  पड़ता  है  |  मैं

 चाहता  हूँ  कि  यहीं  आप  ट्रैक्टरों  का  निर्माण  करें
 झ्ौर  उनकी  इस  जरूरत  को  पूरा  करें  |  भ्रगर

 यहीं  इनका  निर्माण  किया  गया  तो  फारेन

 एक्सचेंज  भी  झापका  बच  सकता  है  1
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 श्री  राम  किशन]
 किसानों  के  जो  रिश्तेदार  हैं  भौर  जो

 विदेशों  में  रहते  हैं  वे  भी  उन  किसानों  को

 यहाँ  ट्रैक्टर  भेज  सकते  हैं  ।  भगर  वे  भेजें  तो
 उन  ट्रैक्टर्ज  वगैरह  को  झ्राप  कस्टम्ज़  ड्यूटी
 से  फ्री  करें  ।

 हिमाचल  प्रदेश  में  गगरेट  के  भ्रन्दर  एक
 बढ़ी  भारी  कांन्फ्स  हुई  थी।  दमन  हजार
 झ्रादमी  उस  में  इकट्ठे  हुए  थे  7  3500  के
 करीब  उस  में  औरतें  थीं  |  मैं वानें  करना

 चाहता  हूं  कि  हिमाचल  के  अन्दर  एक  तूफान
 उठने  वाला  है  'प्रगर  भ्राप  ने  फूड  जोन  को  वहाँ
 कायम  रखा  ।  तो  ऐसा  एक  तूफान  उठेगा
 जिस  के  ऊपर  आप  काबू  नहीं  पा  सकेंगे
 क्योंकि  हिमाचल  प्रदेश  के  उस  इलाके  के

 अन्दर यह  चीज  हो  रही  है  जिसका  एक  एक
 जवान  हिन्दुस्तान  की  सुरक्षा  करता  है  जो
 दिन  रात  एक  ए+  कर  के  श्राप  की  सुरक्षा  कर
 रहे  हैं  -  इसलिए  मेरा  कहना  है  कि  फूड  जोन
 को  तोड़ने  के  बारे  में  गौर  करें  |  मेरी  होशि-
 यारपुर  कॉस्टीट्यूएंसी  है  वहाँ  की  सारी  ट्रेड
 तबाह  हो  गई,  सारी  एकोनामी  तबाह  हो
 गई  शौर  वहाँ  जो  इलाका  हिमाचल  वाला
 पंजाब  को  पानी  देता  हैं  उस  की  तरफ  भी
 ध्यान  दिया  जाय,

 Mr.  Deputy-Speaker:  Please  con-
 clude  now.

 श्री  राम  किशन:  मैं  तो  डिप्टी  स्पीकर

 साहब,  बैठ  जाऊंगा  ।  लेकिन  बाकी  लोगों  को
 श्राप  ने  दस  दस  पन्द्रह  पन्द्रह  मिनट  दिए  हैं  1
 झगर  मैं  कोई  इरेंलिवेंट  बात  करूं  तो  श्राप

 मुझे  रोक  सकते  हैं....
 Mr,  Deputy-Speaker:  You  will  have

 to  conclude  now.

 eh  राम  कित्ान  :  मैं  बैठ  जाउंगा,  ऐज़
 ए  ब्रोटेस्ट

 लेकिन  यह  बात  अच्छी  नहीं  है
 क्री  लवण  लाल  कपुर  (किशनगंज)  :

 उएकयक्ष  महादयप  बिहार  की  खाद्य  स्थिति  की
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 गंभीरता  के  मुतालिक  मैं  सारे  देश  के  सामने

 इत्तिला रखना  चाहता  हूं  ।  बिहार  एक  तरफ

 जहाँ  नेपाल  की  नदियों  से  तबाह  है  वहाँ  दूसरी
 तरफ  भ्ननावृष्टि  के  कारण  तबाह  है  |  पिछले
 दो  वर्षों  से  भ्रनावृष्टि  और  प्रतिवृष्टि  के
 कारण  जो  स्थिति  उत्पन्न्न  हुई  है  बह  सब  के
 सामने  है  ।  भ्राज  उस  राज्य  में  जो  भ्रकाल की
 स्थिति  है  उस  में  इतनी  परेशनी  की  जिन्दगी

 लोग  गुजार  रहे  हैं  कि  जो  बयान  से  परे  है।
 भारत  सरकार  से  बिहार  सरफार  ने  बार-
 बार  यह  माँग  की  है  कि  हमें  इतना  श्रनाज  दो
 जितने  में  हम  पाँच  करोड़  जनता  को  दोनों  समय
 खिला  कर  जिन्दा  रख  सकें  ।  जनवरी  से  ले
 कर  और  झाज  तक  जो  खाद्यान्न  भारत
 सरकार  की  ओर  से  भेजा  गया  है  वह  बहुत
 ही  कम  है  1  जहाँ  हमें  चार  लाख  टन  माहवार
 की  जरूरत  थी  वहाँ  पर  हमें  सिफ  37  लाख
 झौर  कुछ  हजार  टन  छः:  महीने  के  झन्दर
 दिया  गया  है  |  मैं  एक  गंभीर  बात  की  तरफ.
 उपाध्यक्ष  महोदय,  ध्यान  दिलाता  चाहता
 हूं  1  केन्द्रीय  सरकार  की  तरफ  से  पिछले
 जनवरी  से  जून  967  तक  i  लाख  67
 हजार  मैट्रिक  टन  खाद्यान्नौं  का  झावंटन

 हुआ  |  इस  से  जून  967  तक  10,91,671
 टन  का  प्रेषण  हो  सका  लेकिन  प्राप्ति  सिर्फ
 9  लाख  51  हजार  8i6  मैट्रिक  टन  की

 ही  हुई  ।  मैं  यह  जानना  चाहता
 हूं  कि  झपने  जो  वादा  किया  कुछ  ज्यादा
 देने  के लिए  वह  नहीं  दिया  ।  उसके  बाद  झ्राप
 ने  एलाटमेंट  किया  1  तो  एलाटमेंट  जितना
 किया  उतना  भी  नहीं  डिस्पेच  किया  |  लेकिन
 जितना  डिस्पैच  किया  गया  यहाँ  से  वह  भी
 उतना  वहाँ  नहीं  प्राप्त  होता  है  तो  उस  में
 यह  कमी  क्यों  झाई  ?  उपाध्यक्ष  महोदय,
 करीब  करीब  i0  लाख  9]  हजार  671
 मीट्रिक  दन  झनाज  यहाँ  से  डिस्पैच  हुआा
 लेकिन  बिहार  सरकार  ने  कुल  9  लाख  5
 हजार  sic  मैद्रिक  टन  ही  प्राप्त  किया  ।
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 यह  एक  गंभीर  बात  है  |  और  यह  मेरे  श्रॉकड़े
 नहीं  हैं  ।  यह  बिहार  सरकार  के  खाद्य  और
 सप्लाई  मंत्री  श्री  कपिल  देव  सिंह  का  खत
 है  जिन्होंने  मेरे  पास  यह  जा  है  ।  मैं  जाना
 चाहता  हूं  भारत  सरकार  के  खाद्य  मंत्री  से
 कि  वह  अनाज  कहां  गया  ?  झापने  लगभग
 साढ़े  दस  लाख  टन  अनाज  यहाँ  से  थेजा  है
 श्र  इस  तरह  से  कर्राब  करीब 1  लाख  29
 हजार  855  टन  श्रनाज  गायब  है  ।  इस  के
 लिए  दोषी  कौन  है  ?  क्‍या  भारत  सरकार
 हस  बात  की  एनक्वायरी  करेगी  ?  इतनी
 भारी  मात्रा  में  भ्रनाज  और  उस  स्टेट  का  जिस
 में  ग्रकाल  है,  जिस  स्टेट  के  लोग  भूखों  मर  रहे
 हैं  जहाँ  की  जनता  दाने  दाने  को  मोहताज  है,
 जहाँ  के  लोग  पत्ते  खा  कर  दिन  बिता  रहे
 हैं,  जंगली  जड़ी  खाकर  जिन्दगी  बिता  रहे
 हैं  और  कितने  ही  लोग  अ्रनाज  के  बगैर  मर
 गए  जिस  को  कि  बिहार  की  सरकार  ने
 स्वीकार  किया  है  कि  यह  लोग  भूख  से  मरे  हैं
 उस  स्टेट  के  साथ  इस  तरह  का  बर्त्ताव  कहाँ
 तक  जायज  है  ?  हम  जानना  चाहते  हैं  खाद्य
 मंत्री  से  कि  ऐसा  क्‍यों  हुआ  ?

 उपाध्यक्ष  महोदय,  दूसरी  बात  यह  है
 कि  इतनी  कमी  वहाँ  होते  हुए  भी  जून  महीने
 में  जो  2  लाख  25  हजार  टन  झनाज  देने
 का  वायदा  किया  था  उस  में  तीन  सप्ताह  तक
 प्रनाज  बिहर  सरकार  को  नहीं  दिया  गया
 शौर  जूलाई  महीने  में  2  लाख  टन  देने  का
 वायदा  किया  था  जिस  में  21  तारीख  तक
 !  लाख  i6  हजार  :  मैद्रिक  टन  भनाज
 बिहर  सरकार  को  मिला  है  1  इससे  वहाँ
 सरकारी  दूकानों  में  जो माल  जाया  करता  था
 वह  पूरा  नहीं  हुआ  शौर  वहाँ  पर  खाद्यान्नों  को

 मूल्य  तेजी  से  बढ़  रहा  है।  i0  रुपये  से  लेकर
 20  रुपये  मन  चावज के  दाम  हैं।  भौर  झाप

 जानते  हैं  उपाध्यक्ष  महोदय  नाथे  बिहार
 एक  तरफ  जहाँ  पर  बाढ़  से  ग्रस्त  है  वहाँ  दूसरी
 तरफ  सूखे  से  ग्रस्त  है  |  नाथ॑  बाहर  में  बाढ़
 भाई  हुई  है  ।  वहाँ  प्रति  वर्ष  50  से  लेकर
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 60  हजार  मैट्रिक  टन  तक  श्रनाज  स्टाक  में
 रखा  जाता  था  ताकि  बाढ़  के  मौके  पर  बाढ़
 पीड़ित  जनता  को  दिया  जा  सके;  लेकिन
 इस  वर्ष  जून  के  भ्रन्दर  भ्रनाज  वहाँ  न  जाने
 के  कारण  भौर  जुलाई  महीने  में  भी  कम  दिए
 जाने  के  कारण  वह  अनाज  समाप्त हो  गया
 झौर  झाज  वहाँ  न  भ्रनाज  है  न  कुछ  है  ।  भाज
 ऐसी  स्थिति  है  कि  नदियाँ  उमड़ी  हुई  है,  चारों
 तरफ  गाँव  जलमग्न  हैं  ।  लोगों  को  झनाज
 मिलना  मुश्किल  हो  गया  है  फेयर  प्राइस
 शाप्स  पर  झनाज  नहीं  जा  रहा  है।  इस  के
 लिए  दोषी  भारत  सरकार  है  ।

 दूसरी  बात  कह  कर  मैं  समाप्त  करता

 हूँ  ।  यह  अगस्त  शौर  सितम्बर  के  महीने  जो
 होगे  हैं  वह  सब  से  कठिन  महीने  होते  हैं  हमारे
 यहाँ  के  ।  यह  बहुत  कठिनतम  महीने  होते
 हैं,  बड़ी  मुश्किल  से  कटने  हैं  ।  यह  श्राप  को

 मालूम  होगा  कि  हमारे  यहाँ  मकई  की  खेती
 लगी  हुई  है  श्रौर  धान  की  खेती  अभी  लगायी
 जा  रही  है  |  लेकिन  यह  तो  नवम्बर  और
 दिसम्बर  के  महीने  में  जाकर  कटेगी  ।  तब
 तक  इस  वक्‍त  में  हम  क्‍या  करेंगे  झगस्त  और
 तिसम्बर  में,  इस  के  लिए  हमारे  पास  कोई
 उपाय  नहीं  है  t  हम  केन्द्रीय  सरकार  से  माँग
 करते  हे  भौर  बिहर  की  सरकार  ने  बारबार
 माँग  की  है,  भ्रगर  चार  लाख  टन  नहीं  दते  हैं
 तो  कम  से  कम  इन  दो  महीनों  के  लिए  2  लाख
 50  हजार  टन  प्रति  माह  के  हिसाब  से  हमें

 झनाज  दें  प्रगस्त  श्रौर  सितम्बर  के  लिए  ।
 अगर  प्रति  माह  2  लाख  50  हजार  टन  अनाज
 भी  दें  तो  हमारा  काम  कुछ  चल  सकता  है  |

 दूसरी  बात  चावल  की  कह  कर  मैं
 समाप्त  करता  हूं  ।  चावल  का  जहाँ  तक  प्रश्न
 है  झाप  जानते  हैं  कि  बिहर  के  भ्रन्दर  ज्यादा-
 तर  चावल  उत्पादन  होता  है।  वहाँ  के  लोग
 चावल  खाते  हैं  |  हमारे  यहाँ  गत  वर्ष  72
 प्रतिशत  चावल  की  खेती  मारी  गई  है  जिस
 के  कारण  चावल  का  भ्रभाव  है  भौर  भाज
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 वहाँ  चावल  मुश्किल  से  मिल  पाता  है  ।  Shri  Tenneti  Viswanatiam  (Visa-
 ढाई  रुपये,  पौने  तीन  रुपये,  तन  रुपये
 किलो  चावल  बिक  रहा  है  1  इसलिए  मैं  माँग
 करना  चाहता  हूं  कि  हमारे  यहाँ  भ्रगस्त  और
 सितम्बर  में  कम  से  कम  महीने  में  तीस  ब्ौँस
 भी  प्रति  व्यक्ति  को  दें  तो  उसक  जिये
 हैमें  दस  हजार  टन  चावल  चाहिए  ।  तो
 दो  महीने  के  लिए  20  हजार  टन  चावल
 की  व्यवस्था  श्राप  कर  दें  ।  यह  श्राप  दे  सकें
 वी  दें  नहीं  तो  दूसरे  प्रान्तों  से  लेने  की  इजाजत

 है।  इस  तरह  से  हमारी  जो  कमी  है  वह  पूरी
 होगी  भौर  जो  हमारे  यहाँ  संकट  है  उस  का

 हल  कर  के  हम  पार  उतर  सकेंगे  ।

 इन  शब्दों  के  साथ  मैं  माँग  करता  हूं
 कि  बिहार  में  जो  पग्रकाल  की  स्थिति  है  उसको
 देखते  हुए  इन  बातों  के  ऊपर  विशेष  ध्यान
 दें  श्रोर  जल्दी  से  जल्दी  हमारी  जो  माँग  हैं
 उस  को  पूरी  करें  ।

 Some  hon,  Members  rose

 Mr,  Deputy-Speaker:  Shri  Shiakre
 from  Goa.

 Shri  5.  M.  Banerjee  (Kanpur):  Sir,
 I  have  one  submission  to  make.  Many
 hon.  Members  from  different  States
 have  spoken.  You  want  to  end  the
 discussion  today.  My  suggestion  is,  if
 the  hon.  Minister  applies  his  mind
 More  seriously  and  replies  tomorrow
 or  the  day  after  it  would  be  better.
 Immediately  we  do  not  want  a  reply.

 Mr.  Deputy-Speaker:  We  have  post-
 poned  the  other  discussion  for  tomor-
 row.  I  do  not  think  it  will  be  feasi-
 ble.  This  debate  will  not  be  fruitful
 unless  we  hear  the  reply  of  the  hon
 Minister.  You  will  have  to  show
 patience  and  sit  here

 Shri  .-  M.  Banerjee:  I  am  prepared
 to  sit.

 Mr.  Deputy-Speaker  I  shall  try  to
 accommvdate  a3  many  as  possible.

 khapatnam):  Sir,  how  long  are  we  to
 sit?

 Mr,  Deputy-Speaker:  If  some  spea-
 kers  withdraw  I  will  call  the  Minister
 just  now.  But  the  question  is,  every-
 body  wants  to  speak.  I]  must  cover
 all  the  areas.

 Shri  Tenneti  VishwWanatham:  Sir,  I
 wanted  to  speak  on  this  long  ago.

 Mr.  Deputy-Speaker:  My  object  is
 to  see  that,  as  far  as  possible,  all  areag
 are  covered,

 st  wy  लिसये  :  मंत्री  महोदय  का
 उत्तर  मेज़  पर  रखा  जाय,  इस  से  समय
 बचेगा

 Shri  Tenneti  VishWanatham:  Even
 before  the  debate  bagan,  I  sent  a  note,

 Mr.  Deputy-Speaker:  I  know;  wait
 for  your  turn.

 sit  शिकरे  (पंजिम)  :  माननीय  उपा-
 ध्यक्ष  महोदय,  इस  सदन  में  श्ाज  मैं  मेरे
 गोग्रा  की  डिमकी  बजाने  के  लिये  तैयार

 नहीं  था,  लेकिन  चुंकि  इस  हाउस  में  बार
 बार  बंगाल  और  केरल  का  नगाड़ा  बजाया
 जाता  है,  इस  लिये  बड़ी  मजबूरी  से  श्राज

 मुझे  बोलना  पड़  रहा  है।  हमारे  गोझा  के
 लोग  बड़े  संयमी  है,  उन  में  बड़ी  सहनशीलत्ता

 है,  लेकिन  आज  खाद्य  के  मामले  में  गोधा
 की  स्थिति  ऐसी  हो  रही  है  कि  हमें  बोलना

 पड़  रहा  है।  गोझा  में  जून  से  हमारे  लोगों
 को  चावल  नहीं  मिला  है।  गोझा  का  जून
 का  कोटा  नहीं  मिला,  जुलाई  का  कोटा

 नहीं  मिला,  लेकिन  इस  सब  के  बावजूद
 भी  मैं  यह  नहीं  कहूंगा  कि  हमारी  गवर्नेमेंट

 जो  कुछ  करती  है,  वह  हमारे  मोझा  के  लोगों
 को  सताने  के  लिये  करती  है  या  वहां  पर  जो

 हमारी  महाराष्ड्रवादी  गोमाब्तक  फार्टी  की
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 सरकार,  है,  उस  को  सताने  के  लिये  करती
 है।  मैं  ऐसा  नहीं  समझता  हूं  |  मैं  जानता

 हूं  कि  हमारी  सरकार  की  कुछ  मजबूरियां
 हैं,  स्वेज़  कैनाल  बन्द  हुआ,  बम्बई  में  बार
 बार  'डाक-वर्क्स  की  स्ट्राइक  हुई  इन  सब
 का  असर  पड़ता  है।  इसी  सप्ताह  में  यदि
 बम्बई  में  स्ट्राइक  न  होती  तो  हमारे  गोग्रा
 के  लोगों  को  जो  पांच  सौ  टन  चावल  सप्ताह
 में  वहां  जाता  था,  वहू  पहुंच  पाता,  लेकिन
 स्ट्राइक  होने  से  हम  को  चावल  नहीं  मिला  ।
 मैं  जानना  चाहता  हूं  कि  एसे  संकट  के  समय
 में  यह  किस  की  जवाबदारी  है।  जो  लोग
 इस  तरह  से  बार  बार  स्ट्राइक  करते  हैं,
 इस  में  उनकी  भी  जवाबदारी  रहती  है।
 अ्रगर  वह  स्ट्राइक  न  होती  तो  हम  लोगों
 को  चावल  मिलता।  चावल  न  पहुंचने  से
 श्राज  गोवा  में  ऐसी  स्थिति  पैदा  हो  गई
 है  कि  गोवा  में  भी  9  ता०  को  हड़ताल  होने
 जा  रही  है।  अज  वहां  ऐसी  परिस्थिति
 हो  गई  है  कि  हम  लोगों  को  हर  सप्ताह  में
 जो  i20  ara  मिलता  था,  शब  80  ग्राम
 भी  मिलता  मुश्किल  हो  गया  है।

 मैं  एक  बात  प्रश्न  के  रूप  में  प्रापसे

 पूछता  चाहता  हूं  -  कल  ही  गोझा  के  माइन-
 ग्रोनस  की  एक  मीटिंग  होगी,  उस  मीटिंग
 में  एक  प्रपोजल  दी  गई  है,  वह  प्रपोजल
 ऐसी  है  कि  यदि  सेन्‍्ट्रल  गवर्नमेंट  एलाऊ
 करे  तो  हमारे  माइन  श्रोनर्स  जो  हमारे  यहां
 भ्रायरन-ओर,  मँगनीज-भोर  या  ब्लैक-
 ्ह्स्ट  निकलता  है,  जिसकी  मांग  बहुत  ज्यादा

 है,  उस  को  जापान  को  दे  देंगे  शौर  उस  क॑
 बार्टर  में  जापान  हम  को  चावल  सप्लाई  करेगा  |
 गद्मपि  जापान  में  ज्यादा  चावल  नहीं  होता
 है,  लेकिन  वहां  के  व्यापारियों  ने  ऐसा  ार
 वासन  दिया  है  कि  वें  जो  माल  ब्रह्म  देश
 को  सप्लाई  करते  हैं,  उस  के  बदले  में  हम  को
 चावल  सप्लाई  करा  देंगे।  लेकिन  श्राप  की
 प्रवानगी  मिलेगी,  तब  ही  ऐसा  हो  सकता
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 है।  यदि  श्राप  चाहें  तो  वे  भापके  पास  झ्राकर
 बातचीत  कर  सकते  हैं  शौर  हमारे  गोधा
 के  लिये  जितने  चावल  की  ज़रूरत  है,  उतना
 चावल  हम  जापान  के  द्वारा  ज़रूर  ले  सकते
 हैं।  मैं  श्राशा  करता  हूं  कि  मेरे  सुझाव  पर
 माननीय  मंत्री  विचार  करेंगे।

 ग्रभी  कहा  गया  है  कि  विजगापट्टम
 से  500  टन  चावल  हमारे  गोझा  के  लिये
 भेजा  जा  रहा  है।  मैं  उसके  लिये  आपका
 अ्भिनन्दन  करता  हूं  श्रौर  श्राशा  करता
 हैं  कि जब  भी  ऐसी  कठिनाइयां  जाती
 हैँ  भ्रौर  उन्हें  हम  भ्रापके  सामने  रखेंगे,  तो
 श्राप  इसी  तरह  से  उन  को  दूर  करने  का
 प्रयत्न  करेंगे।

 शी  रणधोर  सिंह  :  (रोहतक)  :  डिप्टी
 स्पीकर  साहब,  खास  तौर  पर  मेरे  भाई

 जो  केरल  से  जाते  हैं,  उन  को  जो  बेचेनी

 है  उन  से  मुझे  बड़ी  हमदर्दी  है  भौर  मेरे
 से  ज्यादा  हमदर्दी  हमारे  खुराक  मत्री  ज़ी
 को  है।  लेकिन  वह  महसूस  करें  कि  कांग्रेस

 हुकूमत,  हमारे  मिनिस्टर  साहब,  कितती

 मुश्किल  से,  कितनी  दयानतदारी  से,  कितनी

 मेहनत  से,  कितनी  लगन  से  इस  मसले  से
 देश  को  निकाल  रहे  हैं  |  हम  इस  बात
 को  महसूस  करते  हैं  कि  जिस  भाई  का  हर
 रोज़  तीन  ब्रौस  राशन  काटा  जाय,  उसका
 क्या  हाल  होगा।  मैं  मिनिस्टर  साहब  से

 कहूंगा  कि  यह  भी  देश  पर  एक  कलंक  है
 कि  जो  इतनी  शाइनिंग  स्टट  है,  इतनी  पढ़ी
 लिखी  स्टेट  है,  इतनी  इन्कलाबी  स्टेट  है,
 जिसका  देश  की  ड्वेलपमेन्ट  में  इतना  बड़ा
 हिस्सा  है  बंगाल  जैसी  स्टेट,  वहां  के  जो
 वासी  हैं,  जो  नागरिक  हैं,  उन  का  राशन
 काटा  जाय।  लेकिन  भाई  दो  महीने  भौर
 इन्तजार  करो,  भगवान  राज़ी  हो  गया

 है,  20  मिलियन  टन  प्रनाज  पैदा  करेगा--

 हरियाणा  और  पंजाब,  'घबराभो  नहीं,  भापकी
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 काया  पलट  कर  दी  जायगी,  दो  महीने  और
 इन्तजार  करो,  लेकिन  यह  नहीं  होना  चाहिये
 कि  कांग्रेस  को  कोसना  शुरू  कर  दो।  श्रग्रेजों
 के  ज़माने  में  पिछले  i59  सालों  में  6
 श्रेकाल  पड़े  थे,  जिसमें  चार  करोड़  आदमी
 खत्म  हो  गया  था,  लेकिन  कांग्रेस  हुकूमत
 ने  947  से  ले  कर  शब  तक,  मेरे  दोस्त
 ऐैमें बह  कर  चाहे कुछ  भी  कह  दें,  एक  आदमी
 भी  खुराक  की  वजह  से  नहीं  मरते  दिया।
 अरबों  रुपथा  खर्च  कर  के  कहीं  से  मगाकर,
 कहीं  जाकर,  पांव  पकड़  कर,  चाहे  जैसे  हो
 कसी  को  खाने  के  बगैर  मरने  तहीं  दिया।

 ब्ववघान) . .

 भरे,  एक-प्राध  बात  सुसना  भी  सीखों।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  यह  जो  खुराक  का  मसला  है  यह  एक
 नैशनल  सब्जैक्ट  है।  मैं  अपने  भाईयों  से

 कहूंगा,  केरल,  गुजरात,  पजाब,  हरियाणा
 मद्रास,  बंगाल  के  भाइयों  से  कहूंगा  कि  वह
 झपने  मुख्य  मंत्रियों  को  समझायें  कि  वे  हमारे
 सैंट्रल  के  मिनिस्टर  साहब  के  हुकम  में  चलें।

 77726

 प्गर  वे  इन  के  हुक्म  में  चलेंगे  तो  एक  प्रादमी
 भी  भूख  से  नहीं  मरने  पायेगा  शौर  कहीं
 पर  भी  गल्ले  की  किल्लत  नहीं  प्राने  पायेगी,
 लेकिन  वे  ऐसा  करना  नहीं  चाहते  हैं.

 Shri  Ss.  M.  Banerjee:  Sir,  I  rise  on
 a  point  of  order.

 aft  cote  fag:  मैं  तो  खत्म  कर
 रहा  ह  इस  में  प्वाइन्ट  आफ़  आडर  की
 क्या  बात  है।

 श्री  शिव  नारायण  :  उपाध्यक्ष  महोदय,
 सदन  में  कोरम  नहीं  है  1

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.

 I  have  counted  twice  and  gtill  there
 ig  No  quorum.

 We  adjourn  till  tomorrow  at  1  am.

 9.52  brs,

 The  Lok  Sabha  then  ad-
 journed  till  Eleven  of  the
 Clock  on  Tuesday  August,  8th
 967/Sravana  1%  889  (Saka).
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